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… (Interruptions) 

HON. SPEAKER: Question No. 461 - Shri Arvind Sawant  

�ी अधीर रजंन चौधरी (बहरामपुर): अ�य� महोदय, �ाइस राइज पर चचा� होनी चािहए । 

…(�यवधान)   

11.01 hrs 

At this stage, Shri T. N. Prathapan, Dr. Kalanidhi Veeraswamy, Shri Hibi Eden 
and some other hon. Members came and sat/stood on the floor near the Table. 

 
…(�यवधान)   
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11.02 hrs 

ORAL ANSWERS TO QUESTIONS 
 

माननीय अ�य�: �� सं�या 461, �ी अरिवदं सावंत । 

�� 461 के साथ �� 465 भी क�ब कर लेते ह�। 

(Q. 461 & 465) 

�ी अरिवदं सावतं : अ�य� महोदय, आप जानते ह� पैनडेिमक के समय म� इस योजना के तहत 

इतना अ�छा काम हो रहा है । लेिकन पैनडेिमक के समय म� ये सारी इंड��ीज बह�त परशेान थ�, 

�ांसपोटेशन नह� था, रले नह� थी  । …(�यवधान)    ऐसी ि�थित म� ये कंपिनयां �थिगत ह�ई थ� या 

काम नह� कर पाई, �ोड�शन नह� कर पाई ं, �ोसेस नह� कर पाई ं। �या सरकार उनको कुछ मदद 

देने के िलए सोच रही है, अगर मदद दी है तो महारा�� को िकतनी मदद दी है? …(�यवधान)   

�ी ��ाद िसंह पटेल : अ�य� महोदय, म� माननीय सद�य को �दय से ध�यवाद दनेा चाहता ह� ं

और आपके मा�यम से उनको और सदन को बताना चाहता ह�ं िक पैनडिमक के समय म� लगातार 

फूड इंड��ी चालू रही ह� । 15 अ�ैल, 2022 को एक सकु� लर िनकला था और देश म� खा� 

�स�ंकरण उ�ोग लगातार जारी रहा है । …(�यवधान)    

म� उनसे कह�ंगा िक िकसी भी �कार क� िशकायत या ज�रत रही है,…(�यवधान)   

मं�ालय लगातार ऑनलाइन उन सम�याओ ंका समाधान करती रही है । म� आपके मा�यम से 

बताना चाह�ंगा िक स�लाई चेन िनबा�ध �प से कोरोना के दौरान भी जारी रही है । …(�यवधान)   

 इसके साथ, म� एक और िनवदेन क�ंगा िक चाहे िकसान हो या �यापारी िकसान रले के 

मा�यम से लगातार स�लाई चेन जारी रही है, …(�यवधान)   इसिलए इसम� कह� कोई �यवधान 

नह� है । यिद िकसी इडं��ी के बार ेम� िवशेष तौर से कह�गे तो म� ज�र उसक� जानकारी दूंगा ।  
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�ी अरिवदं सावतं: माननीय अ�य� जी, फूड इंड��ी सबसे �यादा महारा�� आकिष�त करता ह ै। 

…(�यवधान)   आज भी महारा�� म� फूड �ोसेिसगं म� सबस े�यादा इ�वे�टम�ट सरकार क� है, म� 

उसक� सराहना करता ह�ं ।  

लेिकन एक बात �यान दनेी चािहए िक इसम� िफशरीज भी है, उसके बार ेम� कोई उ�लेख 

नह� है, ना�रयल भी है । �या सरकार उसे भी इस योजना म� शािमल करके �याय देने क� बात 

करगेी?   …(�यवधान)   

�ी ��ाद िसंह पटेल : माननीय अ�य� जी, म� माननीय सद�य को बताना चाहता ह�ं िक सम�ुी 

उ�पाद है । वष� 2017 से 2021 तक 595 अमे�रक� िबिलयन डॉलर का ए�सपोट�  ह�आ है और 

लगातार �ित वष� होता रहा है । …(�यवधान)   समु�ी उ�पाद हो, मांस, डेयरी और कोको 

�ोड�ट्स हो, महारा�� ने लगातार अनाज से लेकर सम�ुी उ�पाद मांस, डेयरी, कोको तेल हो, 

सभी का िनया�त िकया है । यह �क�म महारा�� म� जारी है और महारा�� पहले पांच रा�य� म� 

शािमल है जो इस �े� म� िनया�त करता है और बेहतर काम कर रहा है । …(�यवधान)   

माननीय अ�य� : �ी एन. के. �ेमच��न जी ।   

…(�यवधान)   

 �ी सजंय जाधव जी । 

�ी संजय जाधव: अ�य� महोदय, म� मं�ी महोदय से एक सवाल पूछना चाहता ह� ं। म�ंी महोदय ने 

जवाब िदया है िक खा� �स�ंकरण मं�ालय वष� 2016-17 से महारा�� सिहत पूर े देश म� 

�धानमं�ी स�पदा योजना, पीएमकेएसवाई को करने हेत ुतथा सशंोधन �वीकृत करने हेत,ु िव�ीय 

सहायता �दान करने हेत,ु स�पदा पोट�ल पर समय-समय पर अिभ�िच क� ईओआई के मा�यम से 

��ताव िकया है ।    …(�यवधान)   
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 म� आपके मा�यम से माननीय म�ंी जी से पूछना चाहता ह�ं िक वष� 2016-17 के बाद िकतने 

��ताव महारा�� सरकार से आए ह�? इसक� जानकारी दीिजए । अभी तक आपके पास 2358 

��ताव देश भर स ेआए ह�, िजसम� से 441 महारा�� से आए ह� । इनम� से  िकतने ��ताव� को अभी 

तक मंजूरी दी गई है । …(�यवधान)   

�ी ��ाद िसंह पटेल: माननीय अ�य� जी, िकसान सपंदा योजना सबसे लोकि�य योजनाओ ंम� 

से है । म� आपके मा�यम से महारा�� के तमाम जन�ितिनिधय� और माननीय सदन को बताना 

चाहता ह� ं िक मेगा फूड पाक�  िकसान स�पदा योजना का बड़ा क�पोन�ट है और यहा ं तीन 

प�रयोजनाओ ंम� स ेदो प�रयोजनाए ंपूरी हो गई ह� । …(�यवधान)   को�ड चेन म� 62 और एपीसी म� 

12 ह�, इनम� से तीन पूरी ह�ई ह� । फारवड� बैकवड� िलंकेज क� 11 �क��स ह�, इनम� से आठ पूरी हो 

गई ह� और फारवड� िलंकेज म� 26 �क��स म� से 20 पूरी हो गई ह� । ऑपरशेन �ीन के तहत जो 

योजनाए ंवहां चल रही ह�, मझेु लगता है िक िकसान स�पदा योजना के िजतने क�पोन�ट ह�, उन 

सभी क�पोन�ट्स म� महारा�� सरकार ने अपना काम िकया है । देश भर म� 68 योजनाए ंह�, िजनम� से 

12 पूरी कर दी गई ह� और महारा�� म� तीन ह� । …(�यवधान)   

�ी िवनायक भाउराव राऊत : माननीय अ�य� जी, म� आपके मा�यम से माननीय म�ंी जी से 

कहना चाहता ह�ं िक फूड �ोसेिसगं यूिनट एक मह�वपूण� योजना है, लेिकन दभुा� �य से िपछले तीन 

वष� म� पूर ेदेश म� 2358 �ोजे�ट्स आए और इनम� महारा�� के िसफ�  72 ह� ।  

मेगा फूड पाक�  योजना पूरी तरह से असफल ह�ई, इसिलए हम लोग� ने मांग क� थी िक मेगा 

फूड क� जगह मीिडयम फूड पाक�  �ोसेिसंग यूिनट को मंजूरी द� तािक �यादा से �यादा लोग� को 

फायदा हो सके । …(�यवधान)   

 माननीय अ�य� जी, आज तक  72 �पोज�स महारा�� से आए ह� । म� आपके मा�यम से 

मं�ी महोदय से पूछना चाहता ह�ं िक उनम� से िकतने काया�ि�वत ह�ए ह�? म�गो, �े�स और िफिशगं 

यूिनट म� ऐसे िकतने फूड �ोसेिसगं �लाटं मंजूर िकए गए ह�, �या आप इसक� जानकारी द ेसकते 

ह�? …(�यवधान)   
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�ी ��ाद िसंह पटेल: माननीय अ�य� जी, महारा�� म� तीन मेगा फूड पा�स� ह�, िजनम� से दो पूर े

ह�ए ह� । एक का काम अभी �चािलत है, इसिलए मं�ालय इसे क�पलीट म� नह� मानता है ।  

महोदय, दूसरी बात जो माननीय सद�य ने कही है, म� माननीय �धान म�ंी जी को ध�यवाद 

दूगंा िक 137 �ितशत बजट बढ़ाया है । पीएलआई �क�म, िजसम� िफिशंग, मटरोला चीज़ है, एक 

ही �क�म के िलए 1100 करोड़ �पये का �ावधान है । इसे पहली बार िलया गया है । …(�यवधान)    

 महोदय, िकसान स�पदा योजना म� पैसा बढ़ाया गया है । आप िजस यूिनट �क�म क� बात 

कर रहे ह�, वह लगातार चालू है । फूड �ोसेिसगं मं�ालय म� िजस �कार स ेमाननीय �धान मं�ी जी 

के नेत�ृव म� फोकस ह�आ है और िजस �कार से दिुनया म� भारतीय खा�पान के �ित �िच बढ़ी है, 

माक� ट, �ांिडंग और पैरामीटस� को लेकर जो सम�या थी, उन दोन� का समाधान इस समय कर 

िलया गया है।…(�यवधान)   

 माननीय अ�य� जी, माननीय सद�य अगर और िव�तार से जानकारी चाहते ह� तो म� 

उनको सूची पह�ंचा दूगंा।…(�यवधान)   

माननीय अ�य�: �ी ई. टी. मोह�मद बशीर  

…(�यवधान)   

माननीय अ�य�: �� सं�या 462, �ीमती केशरी देवी पटेल । 
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(Q. 462) 

�ीमती केशरी देवी पटेल : माननीय अ�य� जी, म� माननीय मं�ी जी से जानना चाहती ह� ं िक 

क�टनाशक�, रसायन� और उव�रक� के अ�यिधक उपयोग से िकतनी भूिम बंजर ह�ई है? बंजर भूिम 

को पनु: उपजाऊ बनाने हेत ु �या कदम उठाए गए ह�? �या इसका कोई आंकड़ा या �यौरा है? 

…(�यवधान)   

�ी कैलाश चौधरी: माननीय अ�य� जी, कृपया �� एक बार िफर पूछ�, मझेु आवाज़ नह� आई । 

…(�यवधान)   

�ीमती केशरी देवी पटेल: माननीय अ�य� जी, िपछले कुछ वष� से बह�त अिधक मा�ा म� 

क�टनाशक�, उव�रक� का उपयोग हो रहा है । इससे जमीन तो �ित��त हो ही रही है, लोग� को 

जान भी गवंानी पड़ रही है । �या कोई ऐसी एज�सी है जो सिुनि�त कर ेिक �ामीण �े� म� िबकने 

वाले रसायन, उव�रक मानक के अनु�प ह� या नह�? जो लोग मानक के अन�ुप जमीन िवर� कर 

रहे ह� और जान से �ित पह�ंचाने वाले क�टनाशक� क� िब�� करने वाल� पर रोक लगाने के िलए 

�या �यास िकए जा रहे ह�? …(�यवधान)   

�ी कैलाश चौधरी : अ�य� महोदय, भारत सरकार इसके िलए िनि�त �प से गंभीर है । िजस 

तरह से पेि�टसाइड्स का उपयोग हो रहा है और जहां अिधक उपयोग होता है या कोई फज� 

पेि�टसाइड है, तो उसके िलए नेशनल इंसेि�टसाइड ए�ट बना ह�आ ह ै । …(�यवधान)   उसके 

अदंर जो इं�पे� टर होते ह�, वे वहां जाकर छापा मारते ह� । इसके अदंर यह भी �ावधान है िक जो 

रसायिनक उव�रक होती है, उसको कं�ोल करने के िलए एक स��ल इंसेि�टसाइड बोड� भी बना 

ह�आ है । उसम� एक पैरामीटर तय िकया जाता है िक िकसान को कौन-सा पेि�टसाइड उपयोग 

करना है । …(�यवधान)   

 अ�य� महोदय, मझेु बताते ह�ए �स�नता हो रही है िक माननीय �धान मं�ी नर�े� मोदी जी 

ने सबसे पहले जो जमीन बंजर हो रही है, उसको कम करने के िलए �यास िकए जाने पर जोर 

िदया है।…(�यवधान)   इसके िलए सॉयल हे�थ काड� भी िवतरीत िकए गए ह� । अभी तक 22 
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करोड़ सॉयल हे�थ काड� िवतरीत िकए जा चकेु ह� । इसके साथ ही, फिट�लाइजर को बैल�स �प म� 

डालने के िलए िकसान� को अवेयर िकया जाता है । यह काम आरकेवीवाई योजना के तहत भी 

िकया जाता है । इसके साथ ही ए�ी �लीिनक क� भी �यव�था क� गई है । गांव� म� टेि�टंग लै�स भी 

�थािपत क� गई ह� ।  

इसम� �ाकृितक और ऑग�िनक खतेी को बढ़ावा दनेे के िलए �धान मं�ी जी के नेत�ृव म� 

सरकार काम कर रही है, तािक जमीन क� फिट� िलटी भी बढ़े और जो जमीन बंजर हो रही है, 

उसको भी कम करने क� िदशा म� �यास िकए जाए ं। …(�यवधान)      

�ी मलूक नागर: अ�य� महोदय, म� आपके मा�यम से माननीय म�ंी जी से जानना चाहता ह� ंिक 

िजस तरह स ेसरकार क� पॉिलसी है िक िकसान क� आय डबल हो और बिढ़या तरीके क� िवदेशी 

तकनीक लाकर नई तरह क� खेती, नई तरह के फूल और नई तरह क� सि�जयां पदैा क� जाए,ं तो 

माननीय म�ंी जी बताए ं िक �या पूरे देश म� और खासकर उ�र �देश म� िडि���टवाइज या हर 

िजला म�ुयालय म� िकसान� को ��ड करने के िलए �िश�ण िशिवर लागने क� कोई योजना है, 

तािक िकसान� क� आय डबल हो और नई तरह के फूल, नये तरीके क� फसल� तथा नई तरह के 

फल पैदा हो सक� ? …(�यवधान)   

�ी कैलाश चौधरी : अ�य� महोदय, यह सही है िक नई तकनीक क� खेती िकसान� तक पह�ंचे । 

इसके िलए भारत सरकार लगातार �यास कर रही है । इसम� ए�ीक�चर �िश�ण भी शािमल है । 

हमने �ोन टे�नोलॉजी का उपयोग भी �ारभं िकया है । हॉिट�क�चर म� एयरोपोिनक और 

हाइ�ोपोिनक से िकसान खेती कर,े उस िदशा म� भी हम लगातार �यास कर रहे ह� । …(�यवधान)   

हमार ेजो कृिष िव�ान क� � ह�, वे इसके िलए फ��ड डेम���ेशन करते ह� और ‘आ�मा योजना’ के 

तहत भी �ेिनंग देने का काम िकया जाता है । आरकेवीवाई योजना के तहत रा�य सरकार� भी इस 

योजना के अदंर अपना �पोजल ले सकती ह� । िनि�त �प से, पूरे देश के साथ उ�र �देश म� 

एकछ� के अदंर बह�त अ�छे इिनिशएिट�स िलये गये ह� । उ�र �देश म� नई तकनीक क� खेती को 
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बढ़ावा दनेे के िलए लगातार �यास िकए रहे ह� । उसम� भारत सरकार क� तरफ रा�य सरकार का 

भी पूरा सपोट�  रहता है । …(�यवधान)   

�ी उ�मेश भै�यासाहबे पािटल: अ�य� महोदय, हमारी सरकार का फोकस ‘जीरो बजट फॉिम�ग’ 

पर है । ‘ईट ऑग�िनक और बी डॉयनािमक’ का नारा भी सरकार ने िदया है । गंगा नदी के िकनार े

खेती करने वाले िकसान� क� आय दोगनुी करने के िलए एक गंगा ऑग�िनक फॉिम�ग कल�टर 

योजना क� घोषणा बजट म� क� गई है । …(�यवधान)   

 मेरा आपके मा�यम से मं�ी जी से �� है िक �या सरकार गंगा क� तरह मेर ेजलगांव िजले 

म� जो िगरना नदी है, वहां जल �दूषण बह�त है, उसके िलए सरकार �ारा ऑग�िनक कॉ�रडोर बनाने 

क� कोई योजना है? …(�यवधान)   

�ी कैलाश चौधरी : अ�य� महोदय, माननीय सद�य ने बह�त अ�छा सवाल पूछा है । माननीय 

�धान मं�ी जी का िवजन है िक �ाकृितक खेती और ऑग�िनक �े� के अदंर रकबा बढ़े  । इसके 

िलए �क�म भी है ।  

इसके िलए जैिवक खतेी पोट�ल भी बनाया गया है, िजससे कई िकसान जड़ेु ह�ए ह� । ‘नमािम 

गंगे’ के तहत हमारा जो �ोजे�ट है, उसके अदंर िकसान� के िलए लगभग 120 करोड़ �पये का 

�ोजे�ट है । यह बात सही है िक अ�य निदय� के साथ इसको जोड़ने के िलए, जैसे इ�ह�ने िगरना 

नदी क� बात क� है ।  …(�यवधान)   म� आपको बताना चाहता ह�ं िक इसके अदंर जो हमारी 

�ाकृितक खतेी है, उसको बढ़ावा देने के िलए लगातार �यास िकए जा रहे ह�।…(�यवधान) 

�ाकृितक खेती के अदंर उसका �े� भी िनि�त �प से बढ़ा है । देश भर म� लगभग 38.19 हे�टेयर 

म� �ाकृितक खेती होती है । उसम� परपंरागत कृिष िवकास योजना है, इसके साथ ही हम �ाकृितक 

कृिष प�ित और भारतीय कृिष खेती को भी बढ़ावा दे रहे ह�।…(�यवधान) लाज� ए�रया 

सिट� िफकेशन के तहत पूर ेदेश म� आग�िनक रकबे को बढ़ाने का काम िकया जा रहा है।…(�यवधान) 
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 म� आपको िगरना नदी के बार ेम� बताना चाह�ंगा, इसके साथ ही साथ अगर पूर ेदेश म� रा�य 

सरकार� अपनी तरफ से �पोजल बनाकर भेजती ह� िक हम अपने इस �े� को �ाकृितक खेती या 

आग�िनक खेती के अदंर बढ़ाना चाहते ह�, तब रा�य सरकार� भारत सरकार को �पोज�स भेजती 

ह�।…(�यवधान) लाज� ए�रया सिट� िफकेशन के तहत पूर े�देश म� ऐसी निदयां ह�, अगर रा�य सरकार 

उनका �पोजल बनाकर भेजेगी, तो िनि�त �प से हम उसको �वीकृित दनेे का पूरा �यास 

कर�गे।…(�यवधान) िसफ�  निदयां ही नह�, म� सभी सांसद� और रा�य सरकार� से कहना चाह�ंगा िक 

�ाकृितक खेती को बढ़ावा दनेे के िलए भारत सरकार ने कई मह�वपूण� कदम उठाए ह� । अगर कोई 

भी रा�य सरकार अपने यहां से �पोजल बनाकर भेजेगी, तो भारत सरकार उसक� परमीशन 

देगी।…(�यवधान) 

माननीय अ�य�: �� सं�या 463, �ी सशुील कुमार िसहं । 
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(Q. 463) 

�ी सुशील कुमार िसहं :   अ�य� महोदय, म� िबहार के औरगंाबाद संसदीय �े� से चनुकर आया 

ह�ं । मेर े संसदीय �े� म� औरगंाबाद और गया दो िजले ह�।…(�यवधान) ये दोन� िजल� न�सल 

�भािवत ह�, अ�यंत िपछड़े ह�ए ह� और �धानमं�ी जी क� मह�वाकां�ी योजना ‘आकां�ी िजल�’ क� 

सूची म� भी शािमल ह�।…(�यवधान) माननीय म�ंी जी ने जो जवाब िदया है, वह जवाब संतोषजनक 

है । अभी तक 40 लाख यवुाओ ंको �िशि�त िकया गया है, िजसम� 70 �ितशत यानी लगभग 28 

लाख यवुाओ ंको 28 फरवरी, 2022 तक िनयोिजत भी कर िदया गया है।…(�यवधान)   

 महोदय,   म� आपके मा�यम से यह कहना चाहता ह� ंिक इसक� जो ईकाई है, वह एक �लॉक 

है । उसम� केवल 2,400 उ�म� को ही सहायता दी जा सकती है, िजसके तहत अिधकतम बजट 

597 लाख �पये है।…(�यवधान)  

महोदय, म� आपके मा�यम से माननीय मं�ी जी से यह जानना चाहता ह�ं िक जो िजले 

न�सल �भािवत ह�, जो िजले �धानमं�ी जी के आकां�ावान िजल� क� सूची म� ह�, जो देश और 

रा�य के औसत िवकास तक पह�ंचना चाहते ह�, िजन िजल� के यवुा म�ुय धारा से न भटक� , वे 

बंदूक न थाम�, बि�क उनके हाथ म� कोई काम हो, ऐसे िजल� म� इस योजना के मा�यम से उन 

बेरोजगार यवुक� को �िशि�त करके, �या आपके पास उनको रोजगार या िनयोिजत करने क� कोई 

योजना है? �या आप ऐसा कुछ करना चाहते ह�?…(�यवधान) 

�ी िग�रराज िसहं : अ�य� महोदय, माननीय सद�य ने जो िवषय रखा है, म� वह जानता ह� ं। म� भी 

िबहार रा�य से आता ह�ं । उनका िजला सवेंदनशील है।…(�यवधान) लेिकन मेरी मजबूरी है िक म� 

रा�य� के मा�यम से काम करता ह�ं । रा�य ने 22 िजल� के बार ेम� िदया है।…(�यवधान)   

 �ामीण �व-रोजगार �िश�ण स�ंथान (आरएसईटीआई), �टाट� -अप �ाम उ�िमता 

काय��म, डीडीयू-जीकेवाई, �ोजे�ट उ�नित योजना और एनआरएलएम के मा�यम से हम 

एनआरईटीपी म� करते ह�।….(�यवधान) हमने इनके रा�य को भी यह देने का काम िकया है । म� 
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आ�ह क�ंगा िक यिद रा�य से इनके िजले के ��ताव आएगें, तो हम उस पर िवचार 

कर�गे।…(�यवधान)  

�ी सुशील कुमार िसंह : अ�य� महोदय, म� मं�ी जी को ध�यवाद देना चाहता ह�ं िक मेर ेिबहार 

रा�य को �वीकृत िनिधयां लगभग 6,704 लाख �पये िमले ह� । उसम� जो के�� का अशं है, वह 

लगभग 4,022 लाख �पये है।…(�यवधान) म� इसके िलए सतंोष �य� करता ह�,ँ लेिकन म� एक 

िवशेष योजना क� बात कर रहा ह� ँ। अ�य� महोदय, म� आपके मा�यम से माननीय मं�ी जी से यह 

जानना चाहता ह� ँ िक �या िकसी िवशेष योजना को चलाकर, रा�य सरकार से ��ताव मांगकर 

�ामीण �े� के यवुा और यवुितय� को एक िवशेष योजना के तहत उनके घर म� काम िमलेगा? इसके 

िलए सौर ऊजा�  चािलत चरखा उनको दकेर, उस चरखे से जो सूत कटे और उसक� जो माक� िटंग 

हो, उसम� �या सरकार सहायता करने क� मंशा रखती है?  

�ी िग�रराज िसहं: अ�य� महोदय, माननीय सद�य ने िजस िवषय को उठाया है, म� उसके बार ेम� 

बताना चाहता ह� ँिक एनआरएलएम के तहत एक आजीिवका िमशन है । आज पूर ेदेश म� मोदी जी 

जब से स�ा म� आए ह�, चूिँक पहले एनआरएलएम म� 2.35 करोड़ मिहलाए ंथ� और आज इसम� 8 

करोड़ से ऊपर मिहलाए ंह� । िबहार म� भी सवा करोड़ मिहलाए ंह� और हमने इसके तहत 5 लाख 

करोड़ ब�क से िलंकेज िदया है । म� आ�ह क�ंगा िक आप वहां के िडि���ट एनआरएलएम से बात 

कर� और बात करके �पोजल बनाए,ं चाहे �पोजल सोलर चरख ेके िलए बना द� या मिहलाओ ंके 

िलए या अ�य रोजगार का बना द� । RSETI हर िजले म� ब�क के �ारा है । उन ब�क� म� भी �ामीण 

यवुक� को �ेिनंग दी जाती है ।  

SHRI KURUVA GORANTLA MADHAV : Mr. Speaker, Sir, I would like to know 

from the Minister whether the Government is aware of the negative role of 

middlemen on whom the rural entrepreneurs are dependent for marketing their 

products. … (Interruptions) How is the Government going to address this 
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problem or protect the rural entrepreneurs and nurture their capacity not just 

for production, but also for marketing their final products? … (Interruptions) 

�ी िग�रराज िसहं: अ�य� महोदय, म�ने पहले ही कहा है िक हम �ामीण यवुक� के िलए RSETI 

ब�क� को पैसा देते ह� और इसम� 40 लाख यवुक� ने �ेिनंग ली है । उसम� से 28 लाख यवुक� को 

रोजगार िमला है । हमारी आजीिवका िमशन के तहत जो बहन� ह�, उनको हम �ेिनंग देते ह� । उसम� 

हमने माक� ट िलंकेज को ि�लपकाट�  के साथ जोड़ा है । हम डीडीयू जीकेवाई के तहत �ेिनंग देते ह� 

और रोजगार भी देने का काम करते ह� ।  

डॉ. स�यपाल िसंह : अ�य� महोदय, आपका बह�त-बह�त ध�यवाद । म� सबसे पहले माननीय मं�ी 

जी का बह�त-बह�त अिभन�दन करता ह� ँिक वे समिप�त भाव से यश�वी �धान मं�ी नर�े� मोदी जी 

के िमशन को लेकर आगे बढ़ रहे ह� । मेरा सवाल यह है िक आज से लगभग 50 वष� पहले गावं िजस 

�कार से आ�मिनभ�र होते थे, वहां लहुार होता था, बढ़ई होता था, कु�हार होता था एव ंसभी �कार 

के लोग होते थे, लेिकन वे सभी धीर-ेधीर ेवहां से पलायन करके शहर� क� तरफ दौड़ रहे ह� । �या 

गांव वाइज वहां पर भारत सरकार क� तरफ से �देश� को यह एडवाइजरी जारी क� जा सकती है 

िक इन लोग� को आइड�िटफाई करके, इन लोग� क� इंटन�िशप को बढ़ाया जाए और उनको सरकारी 

सहायता िदलवाई जाए?  

�ी िग�रराज िसहं: अ�य� महोदय, वैसे तो माननीय सद�य के �� का वा�तिवक �� से लेना-

देना नह� है, लेिकन माननीय सद�य ने गांव क� बात उठाई है । इस िवभाग के �ारा पूर ेदेश म� 300 

�ल�टर �ब�न बनाए जा रहे है । गांव म� हर चीज क� �यव�था हो इसिलए इसम� उ�ह� सब चीज� 

को रखा गया है । रा�य के सहयोग से �ामीण िवकास मं�ालय 300 �ब�न �ल�टर तैयार करने जा 

रहा है ।  

माननीय अ�य�: �� सं�या 464, �ी जगदि�बका पाल । 
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 (Q. 464) 

�ी जगदि�बका पाल: अ�य� जी, म� आपके मा�यम से बह�त मह�वपूण� सवाल करना चाहता ह�,ँ 

जो केवल स�ा प� से ही नह�, बि�क पूर ेदेश के िकसान� से, देश के उपभो�ाओ ंसे तथा देश के 

म�यम वग� से जड़ुा ह�आ है । आज �ूड ऑयल पर िजस तरह से इ�पोट�  िबल बढ़ रहा है, िजस तरह 

से हमारी सरकार इसक� िचंता कर रही है, िजस तरह से पे�ोिलयम क� क�मत बढ़ रही है तो म�ने 

इसके उपरांत िमथेनॉल के उ�पादन के सबंंध म� सवाल िकया है ।   

म� माननीय मं�ी जी को ध�यवाद दूगंा िक उ�ह�ने िजस तरह से 4 िदस�बर, 2021 को 

मीिटंग क�, एक राउ�ड टेबल कां�� स ह�ई, िजसम� सभी �देश� के मं�ी, सिचव आिद सार ेलोग थे । 

उसम� इलेि��कल मोिबिलटी, बायोगैस, मेथेनॉल और ऑटो से�टर पर बात ह�ई।…(�यवधान) म� 

यह जानना चाहता ह�ं िक यिद यह राउ�ड टेबल कां�� स ह�ई, उसके बाद हैदराबाद म� एक पायलट 

�ोजे�ट – 0.25 मीि�क टन का लगाया गया । …(�यवधान) उसको लगाने से अगर उसम� हाई एश 

इंिडयन कोल से िसनगैस बन रही है और उस िसनगैस स े मेथेनॉल बनाएगें तो उस पायलट 

�ोजे�ट के बाद, उसका �या प�रणाम आया ह?ै …(�यवधान) अगर आप मानते ह� िक देश म� 

मेथेनॉल एक अ�टरनेिटव �यूल है तो आगे उसके उ�पादन को बढ़ाने के िलए बीएचईएएल कोई 

कार�वाई करगेी?  म� आपके मा�यम से यही जानना चाहता ह�।ं…(�यवधान) 

डॉ. मह�े� नाथ पा�डये: महोदय, बह�त मह�वपूण� बात माननीय सद�य ने कही है । जैसा िक 

उ�ह�ने खदु बताया है िक इसम� �या-�या पहल� क� गई ह�।…(�यवधान)  म� आपके मा�यम से सदन 

को बताना चाहता ह�ं िक गैसोलीन पर, �यूल पर यह कार�वाई बह�त पहले से चल रही थी । वष� 

1992 से इस देश म� गैसीिफकेशन पर काम चल रहा था, लेिकन मोदी सरकार ने जब वष� 2016 म� 

दस वष� का ऑटोमोिटव िमशन �लान बनाया और उस िमशन �लान के तहत इलेि��क मोिबिलटी, 

�ूड ऑयल का आयात कम करना और मेथेनॉल के बार ेम� ये सारी पहल� ह�ई ह� । …(�यवधान) 

उसी म� हमार ेिडपाट�म�ट क� स�ंथा बीएचईएल ने एक �ाि�तकारी कदम उठाया । िसत�बर, 2021 

म� इस �ोजे�ट को कमीशन िकया और जनवरी म� इसे लाचँ िकया । अभी यह पायलट �ोजे�ट के 
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�प म� �ोसेस म� है । …(�यवधान) कुछ महीन� के बाद हम इसको कॉमिश�यल ि�थित म� लाएगें और 

िनि�त तौर से 15 �ितशत मेथेनॉल का �योग होने से इस देश म� �ूड ऑयल का आयात कम 

होगा और हमारी िव�ीय बचत होगी । …(�यवधान) इसके साथ-साथ, म� आपके मा�यम से बताना 

चाहता ह� ं िक कई अ�य िवभाग इस पर काम कर रहे ह� । हमारी सरकार क� पहल पर, रसायन 

िवभाग क� वािष�क �रपोट� , 2021-22 के अनसुार गत वष� देश म� 4 लाख 74 हजार मीि�क टन 

मेथेनॉल का उ�पादन स�प�न ह�आ है।…(�यवधान) इसम� हमारी 6 इंड��ीज देश म� काम कर रही 

ह� । …(�यवधान) माननीय मोदी जी क� अगवुाई म� भारत सरकार इस पर बह�त सजग है, म� आपके 

मा�यम से माननीय सद�य को आ��त करना चाहता ह�ं।…(�यवधान)                       
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WRITTEN ANSWERS TO QUESTIONS 

(Starred Question Nos. 466 to 480 
Unstarred Question Nos. 5291 to 5520) 

(Page No.36 to 738)  
 

  

 

 

 

 

 

 

 

 

 

 

 

 

माननीय अ�य� : सभा क� काय�वाही बारह बजे तक के िलए �थिगत क� जाती है। 

11.28 hrs 

The Lok Sabha then adjourned till Twelve of the Clock. 

 

                                    
 Available in Master copy of the Debate, placed in Library. 
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12.01 hrs 

The Lok Sabha re-assembled at One Minute past Twelve of the Clock. 

     (Shri Rajendra Agrawal in the Chair) 

 

PAPERS LAID ON THE TABLE 

माननीय सभापित : अब प� सभा पटल पर रखे जाएगें। 

आइटम न.ं 2, �ी कृ�ण पाल जी। 

िव�ुत म�ंालय म� रा�य म�ंी तथा भारी उ�ोग म�ंालय म� रा�य म�ंी (�ी कृ�ण पाल): 

सभापित महोदय, म� कंपनी अिधिनयम, 2013 क� धारा 394 क� उपधारा 1(ख) के अतंग�त 

िन�निलिखत प�� क� एक-एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) सभा पटल पर रखता ह�ं: 

(1) (एक) इंजीिनय�रगं �ोजे�ट्स (इंिडया) िलिमटेड, नई िद�ली के वष� 2020-2021 के 

काय�करण क� सरकार �ारा समी�ा। 

 (दो) इंजीिनय�रगं �ोजे�ट्स (इंिडया) िलिमटेड, नई िद�ली के वष� 2020-2021 का 

वािष�क �ितवदेन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-महालेखापरी�क क� 

िट�पिणयां। 

[Placed in Library, See No. LT 6972/17/22] 

(2) (एक) िह�द�ुतान केब�स िलिमटेड, कोलकाता के वष� 2020-2021 के काय�करण क� 

सरकार �ारा समी�ा के बार ेम� िववरण। 

 (दो) िह�द�ुतान केब�स िलिमटेड, कोलकाता का वष� 2020-2021 का वािष�क �ितवेदन, 

लेखापरीि�त लेखे तथा उन पर िनय�ंक-महालेखापरी�क क� िट�पिणयां। 

[Placed in Library, See No. LT 6973/17/22] 

…(�यवधान)   
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12.02 hrs  

At this stage, Shri T. N. Prathapan, Shri Hibi Eden, Dr. Kalanidhi Veeraswamy 
and some other hon. Members came and stood on the floor near the Table. 

 
ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): सभापित महोदय, सा�वी िनरजंन �योित जी क� ओर स,े म� िन�निलिखत प� सभा 

पटल पर रखता ह�ं: 

(1) वष� 2020-2021 के िलए महा�मा गांधी रा��ीय �ामीण रोजगार गारटंी अिधिनयम, 2005 के 

सबंंध म� वािष�क �ितवदेन क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण)। 

[Placed in Library, See No. LT 6974/17/22] 

(2) (एक) रा��ीय �ामीण अवसरंचना िवकास अिभकरण, नई िद� ली के वष� 2020-2021 

के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा 

लेखापरीि�त लेखे। 

 (दो) रा��ीय �ामीण अवसरंचना िवकास अिभकरण, नई िद� ली के वष� 2020-2021 

के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी 

स�ंकरण)। 

(3) उपयु�� (2) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण)। 

[Placed in Library, See No. LT 6975/17/22] 

 

…(�यवधान)   
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म��यपालन, पशुपालन और डेयरी म�ंालय म� रा�य म�ंी (डॉ. सजंीव कुमार बािलयान): 

महोदय, म� िन�निलिखत प� सभा पटल पर रखता ह�:ं 

(1) पशधुन आयात अिधिनयम, 1898 के अंतग�त जारी िन�निलिखत अिधसूचनाओ ंक� एक-

एक �ित (िह� दी तथा अ�ंेजी स�ं करण):- 

(एक) सा.का.िन. 585(अ) जो 11 अग�त, 1999 के भारत के राजप� म� �कािशत ह�ए थे 

तथा जो देश म� अ� सबंंधी आयात� के िलए �वा��य नयाचार� के बार ेम� है। 

(दो) का.आ. 478(अ) जो 30 मई, 2021 के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(तीन) का.आ. 670(अ) जो 16 जलुाई, 2001 के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(चार) का.आ. 655(अ) जो 9 जलुाई, 2001 के भारत के राजप� म� �कािशत ह�आ था 

तथा जो देश म� पशधुन उ�पाद� के आयात और अिभिविहत �ि�या के अनसुार 

�व�छताकारी आयात परिमट के िव�� िकये जाने वाले आयात पर �ितबंध के 

बार ेम� है। 

(पांच) का.आ. 1043(अ) जो 17 अ�टूबर, 2001 के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(छह) का.आ. 770(अ) जो 6 जून, 2005 के भारत के राजप� म� �कािशत ह�आ था तथा 

िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� कितपय 

सशंोधन िकये गये ह�। 
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(सात) का.आ. 1044(अ) जो 25 जलुाई, 2005 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(आठ) का.आ. 1841(अ) जो 29 िदस�बर, 2005 के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(नौ) का.आ. 794(अ) जो 1 अ�ैल, 2008 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(दस) का.आ. 1214(अ) जो 26 मई, 2008 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(�यारह) का.आ. 1511(अ) जो 23 जून, 2008 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(बारह) का.आ. 2303(अ) जो 29 िसत�बर, 2008 के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(तेरह) का.आ. 2595(अ) जो 4 नव�बर, 2008 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 
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(चौदह) का.आ. 2745(अ) जो 26 नव�बर, 2008 के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(प�ंह) का.आ. 188(अ) जो 16 जनवरी, 2009 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(सोलह) का.आ. 388(अ) जो 2 फरवरी, 2009 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(स�ह) का.आ. 802(अ) जो 23 माच�, 2009 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(अठारह) का.आ. 976अ) जो 20 अ�ैल, 2009 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(उ�नीस) का.आ. 2148(अ) जो 21 अग�त, 2009 के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(बीस) का.आ. 2463(अ) जो 26 िसत�बर, 2009 के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 
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(इ�क�स) का.आ. 351(अ) जो 11 फरवरी, 2013  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 9 जलुाई, 2001 क� अिधसूचना स.ं का.आ. 655(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(बाईस) का.आ. 802(अ) जो 20 अग�त, 2001 के भारत के राजप� म� �कािशत ह�आ था 

तथा जो उन देश� से पश ुऔर पशु उ�पाद� के आयात पर �ितषेध के बार ेम� है, 

जहां सचंरण यो�य �प�जीफॉम� इंसेथैलोपैथी (टीएसई) समूह क बीमा�रय� से सबंंध 

रखने वाली बीमा�रयां ह�। 

(तेईस) का.आ. 522 जो 25 जलुाई, 2002 के भारत के राजप� म� �कािशत ह�आ था तथा 

जो दशे म� अ� सबंंधी आयात� के िलए �वा��य पश ु�माण-प�� के बार ेम� है। 

(चौबीस) का.आ. 126(अ) जो 28 जनवरी, 2004  के भारत के राजप� म� �कािशत ह�आ 

था तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(प�चीस) का.आ. 155(अ) जो 3 फरवरी, 2004  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(छ�बीस) का.आ. 800(अ) जो 7 जलुाई, 2004 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 3 फरवरी, 2004 क� अिधसूचना स.ं का.आ. 155(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(स�ाईस) का.आ. 899(अ) जो 6 अग�त, 2004  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 
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(अ�ाईस) का.आ. 175(अ) जो 7 फरवरी, 2005  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(उनतीस) का.आ. 1104(अ) जो 6 अग�त, 2005  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(तीस) का.आ. 1112(अ) जो 9 अग�त, 2005 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 6 अग�त, 2005 क� अिधसूचना स.ं का.आ. 1104(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(इकतीस) पश ु मूल के पालतू पश ु खा� उ�पाद (भारत म� आयात) आदेश, 2005 जो 29 

िदस�बर, 2005 के भारत के राजप� म� अिधसूचना स.ं का.आ. 1842(अ) म� 

�कािशत ह�आ था। 

(ब�ीस) का.आ. 10(अ) जो 4 जनवरी, 2006  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 29 िदस�बर, 2005 क� अिधसूचना स.ं का.आ. 1842(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(तैतीस) का.आ. 160 (अ) जो 6 फरवरी, 2006  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(चौतीस) का.आ. 1256(अ) जो 3 अग�त, 2006  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 6 फरवरी, 2006 क� अिधसूचना स.ं का.आ. 107(अ) म� 

कितपय सशंोधन िकये गये ह�। 
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(पैतीस) का.आ. 102 (अ) जो 2 फरवरी, 2007  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(छ�ीस) का.आ. 367(अ) जो 14 माच�, 2007 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 2 फरवरी, 2007 क� अिधसूचना स.ं का.आ. 102(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(सैतीस) का.आ. 881(अ) जो 5 जून, 2007  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 2 फरवरी, 2007 क� अिधसूचना स.ं का.आ. 102(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(अड़तीस) का.आ. 1311 (अ) जो 1 अग�त, 2007  के भारत के राजप� म� �कािशत ह�आ 

था तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य� तथा उनके उ�पाद� के आयात का �ितषेध करने के बार ेम� है। 

(उनतालीस) का.आ. 1859(अ) जो 1 नव�बर, 2007  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 1 अग�त, 2007 क� अिधसूचना स.ं का.आ. 1311(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(चालीस) का.आ. 1496(अ) जो 6 िसत�बर, 2007  के भारत के राजप� म� �कािशत ह�आ 

था तथा जो देश म� गोजातीय वीय� के आयात को िविनयिमत करने के िलए �ि�या 

और शत� के बार ेम� है। 

(इकतालीस) का.आ. 1318(अ) जो 22 मई, 2009  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 6 िसत�बर, 2007 क� अिधसूचना स.ं का.आ. 1496(अ) म� 

कितपय सशंोधन िकये गये ह�। 
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(बयालीस) का.आ. 228 (अ) जो 1 फरवरी, 2008  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य�, जीिवत सअुर� तथा उनके उ�पाद� के आयात का �ितषेध करने के 

बार ेम� है। 

(तैतालीस) का.आ. 1218(अ) जो 26 मई, 2008  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 1 फरवरी, 2008 क� अिधसूचना स.ं का.आ. 228(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(चवालीस) पश ुमूल के पालतू पश ुखा� उ�पाद (भारत म� आयात) आदेश, 2005 जो 5 मई, 

2008 के भारत के राजप� म� अिधसूचना स.ं का.आ. 1086(अ) म� �कािशत ह�आ 

था। 

(पैतालीस) का.आ. 1500 (अ) जो 20 जून, 2008  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो अिभिविहत शत� के अनसुार देश म� िविश� पैथोजन म�ु अडं� (मगु� अडें 

और ब�ख अडें) के आयात के बार ेम� है। 

(छयालीस) का.आ. 3485(अ) जो 17 जलुाई, 2018  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 20 जून, 2008 क� अिधसूचना स.ं का.आ. 1500(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(सैतालीस) का.आ. 2482 (अ) जो 20 अ�टूबर, 2008  के भारत के राजप� म� �कािशत ह�आ 

था तथा जो भारत म� िलटोपेनायूस व�नामेई के आयात के िलए जलीय संघरौध के 

�चालन के तरीके का िविनयमन करने वाले िदशा-िनद�श� के बार ेम� है। 
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(अड़तालीस) का.आ. 2213(अ) जो 1 िसत�बर, 2009  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 20 अ�टूबर, 2008 क� अिधसूचना स.ं का.आ. 2482(अ) 

म� कितपय संशोधन िकये गये ह�। 

 

(उनचास) का.आ. 783(अ) जो 25 अ�ैल, 2011  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 20 अ�टूबर, 2008 क� अिधसूचना स.ं का.आ. 2482(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(पचास) का.आ. 1392(अ) जो 20 जून, 2012  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 20 अ�टूबर, 2008 क� अिधसूचना स.ं का.आ. 2482(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(इ�यावन) का.आ. 2284(अ) जो 1 जलुाई, 2016 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 20 अ�टूबर, 2008 क� अिधसूचना स.ं का.आ. 2482(अ) म� 

कितपय सशंोधन िकये गये ह�। 

(बावन) का.आ. 419 (अ) जो 9 फरवरी, 2009  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य�, जीिवत सअुर� तथा उनके उ�पाद� के आयात का �ितषेध करने के 

बार ेम� है। 

(ितरपन) का.आ. 238(अ) जो 6 अ�ैल, 2009 के भारत के राजप� म� �कािशत ह�आ था 

तथा जो देश म� अ� सबंंधी आयात� के िलए पश ुिचिक�सा �माण-प� के बार ेम� है। 

(चौवन) का.आ. 294(अ) जो 30 अ�ैल, 2009  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 6 अ�ैल, 2009 क� अिधसूचना स.ं का.आ. 238 (अ) म� 

कितपय सशंोधन िकये गये ह�। 
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(पचपन) का.आ. 1825(अ) जो 24 जलुाई, 2009 के भारत के राजप� म� �कािशत ह�आ था 

तथा जो देश म� क�चे, �ारीय, अचारीय, न�बू िमि�त और सूखी खाल� और चमड़� 

के आयात का िविनयमन करने के िलए पश ुिचिक�सा �माण-प� के बार ेम� है। 

(छ�पन) का.आ. 2208 (अ) जो 31 अग�त, 2009  के भारत के राजप� म� �कािशत ह�आ 

था तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य�, जीिवत सअुर� तथा उनके उ�पाद� के आयात का �ितषेध करने के 

बार ेम� है। 

(स�ावन) का.आ. 616 (अ) जो 19 माच�, 2010  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य�, जीिवत सअुर� तथा उनके उ�पाद� के आयात का �ितषेध करने के 

बार ेम� है। 

(अ�ावन) का.आ. 389(अ) जो 7 मई, 2010 के भारत के राजप� म� �कािशत ह�आ था तथा 

जो दशे म� अ� सबंंधी आयात� के िलए पश ुिचिक�सा �माण-प� के बार ेम� है। 

(उनसठ) का.आ. 2976 (अ) जो 18 िदस�बर, 2010 के भारत के राजप� म� �कािशत ह�आ 

था तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य�, जीिवत सअुर� तथा उनके उ�पाद� के आयात का �ितषेध करने के 

बार ेम� है। 

(साठ) का.आ. 1663 (अ) जो 20 जलुाई, 2011 के भारत के राजप� म� �कािशत ह�आ 

था तथा जो एिवएन इ��लएुजंा के ��फोट के समाचार� के कारण देश म� घरलूे और 

जगंली पि�य�, जीिवत सअुर� तथा उनके उ�पाद� के आयात का �ितषेध करने के 

बार ेम� है। 
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(इकसठ) का.आ. 752(अ) जो 8 अ�टूबर, 2012 के भारत के राजप� म� �कािशत ह�आ था 

तथा जो देश म� अ� सबंंधी आयात� के िलए पश ुिचिक�सा �माण-प� के बार ेम� है। 

(बासठ) का.आ. 185(अ) जो 21 माच�, 2013  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 8 अ�टूबर, 2012 क� अिधसूचना स.ं का.आ. 752 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

(तरसेठ) का.आ. 1495(अ) जो 11 जून, 2014  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो ‘’पशधुन’’ के आयात के िलए �ि�या, पशु िचिक�सा �वा��य �माण-प� 

म� यथा िविनिद�� �व�छताकारी शत� को पूण� करने और जहां भी आव�यक हो 

पशधुन के संघरौध, के बार ेम� है ।  

(चौसठ) का.आ. 4025(अ) जो 6 नव�बर, 2020  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 11 जून, 2014 क� अिधसूचना स.ं का.आ. 1495 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

(पैसठ) का.आ. 2825(अ) जो 14 जलुाई, 2021  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 11 जून, 2014 क� अिधसूचना स.ं का.आ. 1495 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

(िछयासठ) का.आ. 489(अ) जो 4 फरवरी, 2022  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 11 जून, 2014 क� अिधसूचना स.ं का.आ. 1495 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

(सड़सठ) का.आ. 1496(अ) जो 11 जून, 2014  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो यह अिधसूिचत करने के बार ेम� है िक ‘’पशधुन’’ म� सभी अ�ीय (गध,े 

घोड़े, घोिड़या,ं जगंली गधे, ख�चर� सिहत सभी जीिवत अ� चाहे उनका कोई 

उ�े�य हो), गोजातीय (मवेशी, भ�से, बैल या गोवशं क� �ेणी म� आने वाले िकसी पश ु
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सिहत सभी गोजातीय पश)ु, बकर,े अंडज, सअुर, कु�े, िबि�लयां, एिवयन (पो��ी 

सिहत िकसी भारतीय और अतंरा���ीय िविध �ारा आयात के िलए �ितषेिधत िकये 

गये पि�य� के अलावा सभी एिवयन �जाितयां), �योगशाला पश ु(सभी �योगशाला 

पश ु जैसे चूहे, मूषक, खरगोश, गीिनया-िपग, हे��टर और �योगशाला म� उपयोग 

िकये जाने वाले अ�य कोई पश)ु और जलीय पश ु (जीिवत मछिलया,ं जीिवत 

प�षकवची और मोल�का) शािमल ह�। 

(अड़सठ) का.आ. 2666(अ) जो 17 अ�टूबर, 2014 के भारत के राजप� म� �कािशत ह�आ 

था तथा जो ‘’पशधुन उ�पाद�’’ और ऐसे उ�पाद� के आयात के िलए �व�छताकारी 

आयात परिमट जारी करने के िलए �ि�या अिधसूिचत करने के बार ेम� है। 

(उनह�र) का.आ. 3356(अ) जो 11 िदस�बर, 2015  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) 

म� कितपय संशोधन िकये गये ह�। 

(स�र) का.आ. 2640(अ) जो 5 अग�त, 2016  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

(इकह�र) का.आ. 3112(अ) जो 1 अ�टूबर, 2016  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) 

म� कितपय संशोधन िकये गये ह� तथा िजसका एक शिु� प� 29 अ�टूबर, 2016 

क� अिधसूचना स.ं का.आ 3349(अ) म� �कािशत ह�आ था। 

(बयह�र) का.आ. 948(अ) जो 24 माच�, 2017  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) म� 

कितपय सशंोधन िकये गये ह�। 
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(ितह�र) का.आ. 2486(अ) जो 4 अग�त, 2017  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

(चौह�र) का.आ. 5758(अ) जो 16 नव�बर, 2018  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) 

म� कितपय संशोधन िकये गये ह�। 

(िपचह�र) का.आ. 2679(अ) जो 10 अग�त, 2010  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) 

म� कितपय संशोधन िकये गये ह�। 

(िछह�र) का.आ. 4559(अ) जो 10 िदस�बर, 2020  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) 

म� कितपय संशोधन िकये गये ह�। 

(सत�र) का.आ. 4953(अ) जो 2 िदस�बर, 2021  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 17 अ�टूबर, 2014 क� अिधसूचना स.ं का.आ. 2666 (अ) 

म� कितपय संशोधन िकये गये ह�। 

(अठह�र) का.आ. 2655 (अ) जो 28 िसत�बर, 2015  के भारत के राजप� म� �कािशत 

ह�आ था तथा जो अिभिविहत �ि�या के अनसुार भारत म� जीिवत गोजातीय पशओु ं

के आयात के िविनयमन के बार ेम� है। 

(उनयासी) का.आ. 1355(अ) जो 25 माच�, 2021  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 28 िसत�बर, 2015 क� अिधसूचना स.ं का.आ. 2655 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

 



05.04.2022                                                                                                              753 

 
(अ�सी) का.आ. 2656 (अ) जो 28 िसत�बर, 2015  के भारत के राजप� म� �कािशत 

ह�आ था तथा जो अिभिविहत �ि�या के अनसुार भारत म� इन वीवो गोजातीय �ूण� 

के आयात के िविनयमन के बार ेम� है। 

(इकयासी) का.आ. 2657 (अ) जो 28 िसत�बर, 2015  के भारत के राजप� म� �कािशत 

ह�आ था तथा जो अिभिविहत �ि�या के अनसुार भारत म� इन वीवो गोजातीय �ूण� 

के आयात के िविनयमन के बार ेम� है। 

(बयासी) का.आ. 2337 (अ) जो 8 जलुाई, 2016  के भारत के राजप� म� �कािशत ह�आ था 

तथा जो �व�छताकारी और पादप �व�छताकारी उपाय� और टेफोर पशधुन 

�वा��य पर िव� �यापार संगठन समझौते के अतंग�त आव�यकताओ ंको िवचा�रत 

करते ह�ए पो��ी और पो��ी उ�पाद� के आयात के बार ेम� है। 

(ितरासी) का.आ. 2998(अ) जो 19 िसत�बर, 2016  के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 8 जलुाई, 2016 क� अिधसूचना स.ं का.आ. 2337 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

(चौरासी) का.आ. 510(अ) जो 17 फरवरी, 2017  के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 8 जलुाई, 2016 क� अिधसूचना स.ं का.आ. 2337 (अ) म� 

कितपय सशंोधन िकये गये ह�। 

(पचासी) का.आ. 4118 (अ) जो 14 नव�बर, 2019  के भारत के राजप� म� �कािशत ह�आ 

था तथा जो पशधुन �वा��य के िलए िव� सगंठन के पािथ�व पशधुन �वा��य 

सिंहता म� एिवयन इं�लूए�जा से सबंंिधत �ावधान� और उ�पाद-िविश� िसफा�रश� 

के अनसुार पो��ी और पो��ी उ�पाद� के आयात के बार ेम� है। 
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(िछयासी) का.आ. 3926 (अ) जो 22 िसत�बर, 2021  के भारत के राजप� म� �कािशत 

ह�आ था तथा जो भारत म� आयाितत कु�ा और िब�ली खा� उ�पाद� (पशधुन मूल 

साम�ी वाले) के िलए पश ु िचिक�सा �वा��य �माण-प� आव�यकताओ ं को 

अिधसूिचत करने के बार ेम� है। 

 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण)। 

[Placed in Library, See No. LT 6976/17/22] 

…(�यवधान)   

गृह म�ंालय म� रा�य म�ंी (�ी िन�यान�द राय): महोदय, म� िन�निलिखत प� सभा पटल पर 

रखता ह�ं: 

(1) कंपनी अिधिनयम, 2013 क� धारा 394 क� उपधारा 1(ख) के अतंग�त िन�निलिखत प�� क� 

एक-एक �ित (िह�दी तथा अ�ेंजी स�ंकरण):- 

 (एक) चंडीगढ़ औ�ोिगक और पय�टन िवकास िनगम िलिमटेड, चंडीगढ़ के वष� 2019-

2020 के काय�करण क� सरकार �ारा समी�ा के बार ेम� िववरण। 

 (दो) चंडीगढ़ औ�ोिगक और पय�टन िवकास िनगम िलिमटेड, चंडीगढ़ के वष� 2019-

2020 का वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-

महालेखापरी�क क� िट�पिणयां। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 6977/17/22] 
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(3) िनजी सरु�ा अिभकरण (िविनयमन) अिधिनयम, 2005 क� धारा 25 क� उप-धारा (4) के 

अतंग�त जारी चडंीगढ़ �शासन िनजी सरु�ा अिभकरण िनयम, 2021 जो 10 जून, 2021 के भारत 

के राजप� म� अिधसूचना स�ंया सा.का.िन. 776 (अ) म� �कािशत ह�ए थे, क� एक �ित (िह�दी 

तथा अ�ेंजी स�ंकरण)। 

 

(4) उपयु�� 3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6978/17/22] 

…(�यवधान)   

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. 

BHAGWAT KARAD): Sir, on behalf of my colleague Shri Pankaj Chaudhary, I 

beg to lay on the Table:- 

(1) A copy each of the following papers (Hindi and English versions) under 

Article 151(1) of the Constitution:-  

(i) Report of the Comptroller and Auditor General of India-Union 

Government (Railways) (Report No. 22 of 2021)-(Compliance Audit) for 

the year ended March, 2020.  

[Placed in Library, See No. LT 6979/17/22] 

(ii) Report of the Comptroller and Auditor General of India-Union 

Government (Report No. 24 of 2021)(Performance Audit) on Functioning 

of Unique Identification Authority of India, Ministry of Electronics and 

Information Technology.  

[Placed in Library, See No. LT 6980/17/22] 
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(iii) Report of the Comptroller and Auditor General of India-Union 

Government (Report No. 21 of 2021) (Performance Audit) - (Defence 

Services-Army) on Selection and Training of Officers in Indian Army.  

[Placed in Library, See No. LT 6981/17/22] 

(iv) Report of the Comptroller and Auditor General of India-Union 

Government (Civil)(Report No. 23 of 2021)-Performance Audit of Indo-

Nepal Border Road Project, Ministry of Home Affairs. 

[Placed in Library, See No. LT 6982/17/22] 

 

(2) A copy each of the following papers (Hindi and English versions):-  

(i) Union Government-Appropriation Accounts of Defence Services for the 

year 2020-2021.  

(ii) Union Government-Appropriation Accounts-Postal Services for the year 

2020-2021. 

[Placed in Library, See No. LT 6983/17/22] 

…(�यवधान)   

 

कृिष और िकसान क�याण म�ंालय म� रा�य मं�ी (�ी कैलाश चौधरी): सभापित महोदय, म� 

िन�निलिखत प� सभा पटल पर रखता ह�ं: 

(1) (एक) भारतीय कृिष अनसुंधान प�रषद, नई िद�ली के वष� 2020-2021 के वािष�क लेखाओ ं

क� एक �ित तथा उन पर लेखापरी�ा �ितवेदन । 
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 (दो) भारतीय कृिष अनसंुधान प�रषद, नई िद�ली के वष� 2020-2021 के लेखापरीि�त 

लेखाओ ंक� सरकार �ारा समी�ा के बार ेम� िववरण। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 6984/17/22] 

(3) (एक) भारतीय कृिष अनसंुधान प�रषद, नई िद�ली के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित ।  

 (दो) भारतीय कृिष अनसुंधान प�रषद, नई िद�ली के वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित। 

[Placed in Library, See No. LT 6985/17/22] 

…(�यवधान)   

उ�र पूव� �े� िवकास मं�ालय म� रा�य म�ंी तथा सहका�रता म�ंालय म� रा�य म�ंी (�ी बी. 

एल. वमा�): सभापित महोदय, म� रा��ीय सहका�रता िवकास िनगम अिधिनयम, 1962 क� धारा 

22 क� उप-धारा (3) के अतंग�त रा��ीय सहका�रता िवकास िनगम (सशंोधन) िनयम, 2022 जो 

24 जनवरी, 2022 के भारत के राजप� म� अिधसूचना स�ंया सा.का.िन. 42 (अ) म� �कािशत ह�ए 

थे, क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) सभा पटल पर रखता ह�ं। 

[Placed in Library, See No. LT 6986/17/22]  

…(�यवधान)   

 
सामािजक �याय और अिधका�रता मं�ालय म� रा�य म�ंी (कुमारी �ितमा भौिमक): सभापित 

महोदय, म� िन�निलिखत प� सभा पटल पर रखती ह�:ं 

(1) (एक) भारतीय पनुवा�स प�रषद, नई िद� ली के वष� 2020-2021 के वािष�क �ितवदेन 

क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त लेखे। 
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 (दो) भारतीय पनुवा�स प�रषद, नई िद� ली के वष� 2020-2021 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी सं�करण)। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलबं के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6987/17/22] 

(3) (एक) िद�यांगजन मु�य आय�ु काया�लय, नई िद� ली के वष� 2018-2019 और 

2019-2020 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण)। 

 (दो) िद�यांगजन मु�य आय�ु काया�लय, नई िद� ली के वष� 2018-2019 और 

2019-2020 के वािष�क �ितवेदन के बार ेम� �या�या�मक �ापन क� एक �ित 

(िह�दी तथा अ�ेंजी स�ंकरण)। 

 

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाले दो िववरण (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 6988/17/22] 

(5) (एक) नेशनल इंि�टट्यूट फॉर लोकोमोटर िडसऐिबिलिटज (िद�यांगजन), कोलकाता 

के वष� 2020-2021 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण) तथा लेखापरीि�त लेखे। 

 (दो) नेशनल इंि�टट्यूट फॉर लोकोमोटर िडसऐिबिलिटज (िद�यांगजन), कोलकाता 

के वष� 2020-2021 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी 

तथा अ�ंेजी सं�करण)। 
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(6) उपयु�� (5 म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6989/17/22] 

(7) (एक) भारतीय सांकेितक भाषा अनसुधंान और �िश�ण क� �, नई िद�ली के वष� 

2020-2021 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) 

तथा लेखा-परीि�त लेखे। 

 (दो) भारतीय सांकेितक भाषा अनसुधंान और �िश�ण क� �, नई िद�ली के वष� 

2020-2021 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा 

अ�ंेजी स�ंकरण) । 

(8) उपयु�� (7) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलबं के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6990/17/22] 

 

(9) (एक) �वामी िववेकानदं रा��ीय पनुवा�स �िश�ण और अनसुधंान सं�थान, कटक के 

वष� 2020-2021 के वािष�क �ितवेदन क� एक �ित (िह�दी  तथा अ�ंेजी 

स�ंकरण) तथा लेखा-परीि�त लेखे। 

 (दो) �वामी िववेकानदं रा��ीय पनुवा�स �िश�ण और अनसुधंान सं�थान, कटक के 

वष� 2020-2021 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी 

तथा अ�ंेजी सं�करण) । 

(10) उपयु�� (9) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलबं के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6991/17/22] 
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(11) (एक) बौि�क िवकलांग �यि�य� के अिधका�रता के िलए रा��ीय सं�थान 

(िद�यांगजन), दहेरादून, के वष� 2020-2021 के वािष�क �ितवदेन क� एक �ित 

(िह�दी् तथा अ�ेंजी स�ंकरण) तथा लेखा-परीि�त लेखे। 

 (दो) बौि�क िवकलांग �यि�य� के अिधका�रता के िलए रा��ीय सं�थान 

(िद�यांगजन), दहेरादून, के वष� 2020-2021 के काय�करण क� सरकार �ारा 

समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) । 

(12) उपयु�� (11) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6992/17/22] 

(13) (एक) अली यावर जंग नेशनल इ�ंटीट्यूट ऑफ �पीच एडं िहय�रगं िडसएिबिलटीज, 

मुंबई, के वष� 2020-2021 के वािष�क �ितवेदन क� एक �ित (िह�दी  तथा 

अ�ंेजी स�ंकरण) तथा लेखा-परीि�त लेखे। 

 

 (दो) अली यावर जंग नेशनल इ�ंटीट्यूट ऑफ �पीच एडं िहय�रगं िडसएिबिलटीज, 

मुंबई, के वष� 2020-2021 के काय�करण क� सरकार �ारा समी�ा क� एक �ित 

(िह�दी् तथा अ�ेंजी स�ंकरण) । 

(14) उपयु�� (13) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6993/17/22] 

(15) (एक) रा��ीय बह�-िवकलांग �यि�य� के अिधका�रता स�ंथान (िद�यांगजन), चे�नई, 

के वष� 2020-2021 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण) तथा लेखा-परीि�त लेखे। 
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 (दो) रा��ीय बह�-िवकलांग �यि�य� के अिधका�रता स�ंथान (िद�यांगजन), चे�नई, 

के वष� 2020-2021 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी 

तथा अ�ंेजी सं�करण) । 

(16) उपयु�� (15) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6994/17/22] 

(17) (एक) इंिडयन �पाइनल इंजरी स�टर, नई िद�ली के वष� 2020-2021 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) तथा लेखा-परीि�त लेखे। 

 (दो) इंिडयन �पाइनल इजंरी स�टर, नई िद�ली के वष� 2020-2021 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकररण) । 

(18) उपयु�� (17) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6995/17/22] 

 

(19) (एक) �ि� िवकलांग �यि�य� के अिधका�रता के िलए रा��ीय स�ंथान (िद�यांगजन), 

देहरादून, के वष� 2020-2021 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा 

अ�ंेजी स�ंकरण) तथा लेखा-परीि�त लेखे। 

 (दो) �ि� िवकलांग �यि�य� के अिधका�रता के िलए रा��ीय स�ंथान (िद�यांगजन), 

देहरादून, के वष� 2020-2021 के काय�करण क� सरकार �ारा समी�ा क� एक 

�ित (िह�दी तथा अं�ेजी स�ंकारण) । 
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(20) उपयु�� (19) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6996/17/22] 

(21) (एक) रा��ीय मानिसक �वा��य पनुवा�स सं�थान, सीहोर के वष� 2020-2021 के 

वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ेंजी सं�करण) तथा लेखा-

परीि�त लेखे। 

 (दो) रा��ीय मानिसक �वा��य पनुवा�स स�ंथान, सीहोर के वष� 2020-2021 के 

काय�करण   क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण) । 

(22) उपयु�� (21) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6997/17/22] 

(23) (एक) पिंडत दीनदयाल उपा�याय रा��ीय शारी�रक िवकलांग �यि�य� के िलए 

स�ंथान (िद�यांगजन), नई िद�ली के वष� 2020-2021 के वािष�क �ितवेदन क� 

एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) तथा लेखा-परीि�त लेखे। 

 (दो) पिंडत दीनदयाल उपा�याय रा��ीय शारी�रक िवकलांग �यि�य� के िलए 

स�ंथान (िद�यांगजन),  नई िद�ली के वष� 2020-2021 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह�दी  तथा अ�ंेजी स�ंकरण) । 

(24) उपयु�� (23) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 6998/17/22] 
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(25) रा��ीय िवकलांग िव� और िवकास िनगम तथा िद�यांगजन अिधका�रता िवभाग, 

सामािजक �याय तथा अिधका�रता मं�ालय के बीच वष� 2021-2022 के िलए ह�ए समझौता �ापन 

क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 6999/17/22] 
 
 
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF CULTURE 
(SHRI ARJUN RAM MEGHWAL): Sir, on behalf of my colleague Dr. L. 
Murugan, I beg to lay on the Table:- 
(1) (i) A copy of the Annual Report (Hindi and English versions) of the Indian 

Institute of Mass Communication, New Delhi, for the year 2020-

2021, alongwith Audited Accounts.  

(ii) Statement regarding Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of Mass 

Communication, New Delhi, for the year 2020-2021.  

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7000/17/22] 
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12.04 hrs 

PUBLIC ACCOUNTS COMMITTEE   
48th to 50th Reports 

�ी सुभाष च�� बहिेड़या (भीलवाड़ा) : सभापित महोदय, म� लोक लेखा सिमित (2021-22) के 

िन�निलिखत �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता ह�:ं- 

(1) ‘आयात पर पाटनरोधी श�ुक लगाए जाने’ सबंंधी 48वां �ितवेदन। 

(2) ‘कृिष आय से सबंिंधत िनधा�रण’ सबंंधी 49वां �ितवेदन। 

(3) “�वीकृत अनदुान� और �भा�रत िविनयोग (2017-18) से अिधक �यय’ के बार ेम� लोक 

लेखा सिमित के 24व� �ितवेदन (17व� लोक सभा) म� अंतिव�� सिमित क� िट�पिणय�/िसफा�रश� 

पर सरकार �ारा क�-गई-कार�वाई सबंंधी 50वां �ितवेदन। 

…(�यवधान)   
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12.04½ hrs 

COMMITTEE ON ABSENCE OF MEMBERS FROM THE  
SITTINGS OF THE HOUSE  

7th Report 

 

�ी रामिशरोमिण वमा� (�ाव�ती): सभापित महोदय, म� सभा क� बैठक� से सद�य� क� 

अनपुि�थित सबंंधी सिमित का सातवां �ितवेदन (िह�दी तथा अ�ंेजी स�ंकारण) ��ततु करता ह�ं। 

…(�यवधान)   
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12.05 hrs 

STANDING COMMITTEE ON LABOUR, TEXTILES AND 
 SKILL DEVELOPMENT 

33rd Report 
 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, I rise to present the Thirty-

third Report (Hindi and English versions) of the Standing Committee on 

Labour, Textiles and Skill Development on ‘Implementation of National 

Apprenticeship Promotion Scheme (NAPS)/National Apprenticeship Training 

Scheme (NATS)’.  

… (Interruptions) 
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12.05 ½ hrs 

STATEMENT  BY  MINISTER  
Status of implementation of the recommendations contained in the 16th 
Report of the Standing Committee on Rural Development and Panchayati 
Raj on 'Pradhan Mantri Awaas Yojana-Gramin (PMAY-G)' pertaining to the 

Department of Rural Development, Ministry of Rural Development 
 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF CULTURE 

(SHRI ARJUN RAM MEGHWAL): Sir, on behalf of Sadhvi Niranjan Jyoti, I beg 

to lay on the Table a statement regarding the status of implementation of the 

recommendations contained in the 16th Report of the Standing Committee on 

Rural Development and Panchayati Raj on 'Pradhan Mantri Awaas Yojana-

Gramin (PMAY-G)' pertaining to the Department of Rural Development, 

Ministry of Rural Development.… (Interruptions) 

 

 

                                    
 Laid on the Table and also placed in Library, See No. LT 6971/17/22. 
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12.06 hrs 

WEAPONS OF MASS DESTRUCTION AND THEIR DELIVERY SYSTEMS 

(PROHIBITION OF UNLAWFUL ACTIVITIES) AMENDMENT BILL, 2022 
 

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM 

JAISHANKAR): Sir, I beg to move for leave to introduce a Bill to amend the 

Weapons of Mass Destruction and their Delivery Systems (Prohibition of 

Unlawful Activities) Act, 2005. … (Interruptions) 

HON. CHAIRPERSON: Shri Kodikunnil Suresh. 

… (Interruptions) 

माननीय सभापित: �� यह है 

“िक सामूिहक सहंार के आयधु और उनक� प�रदान �णाली (िविधिव�� 

ि�याकलाप� का �ितषेध) अिधिनयम, 2005 का और सशंोधन करने वाले 

िवधेयक को परु:�थािपत करने क� अनमुित �दान क� जाए।” 

��ताव �वीकृत ह�आ । 

DR. SUBRAHMANYAM JAISHANKAR: Sir, I introduce the Bill 

 

.… (Interruptions) 

                                    
 Published in the Gazette of India, Extraordinary, Part-II Section-2, dated -05.04.2022. 
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माननीय सभापित : माननीय अ�य� जी ने �थगन ��ताव क� िकसी भी सूचना के िलए अनमुित 

�दान नह� क� है। 

…(�यवधान)   

SHRI ASIT KUMAR MAL (BOLPUR): Hon. Chairperson Sir, I would like to 

raise a burning issue regarding price hike. Please allow me a little time to 

speak. … (Interruptions) 

 Sir, the countrymen are very agitated due to the hike in prices of daily 

commodities. Every day, the prices of daily commodities are going beyond the 

limits of patience. … (Interruptions) The price of petrol has gone beyond Rs. 

114 per litre. Diesel is now being sold for Rs. 100 per litre. … (Interruptions) 

Cooking gas is being sold for Rs. 926 per cylinder. When will this price hike 

stop? … (Interruptions) 

 I would request the hon. Prime Minister to look into this matter very 

seriously and assure relief to the countrymen by bringing down the prices of 

daily commodities and stopping this unbearable price hike. … (Interruptions)  

डॉ. सघंिम�ा मौय� (बदायू)ं: सभापित महोदय, म� आपके मा�यम से यह जानना चाहती ह�ं िक 

अभी तक युवा काया��म� का जो �योजन ह�आ था, उसम� िपछड़ी जाित, अनुसूिचत जाित एवं 

अनसूुिचत जनजाितय� क� भागीदारी िकतनी थी, िवशेष �प से उ�र �देश म� �या था और 

मिहलाओ ंक� स�ंया �या थी एव ं�या इन काय��म� के आयोजन से कोई लाभ िनचले �तर के 

�यि�य� को ह�आ है?…(�यवधान)   

माननीय सभापित : सघंिम�ा जी, आपने िवषय बदल िदया है। 

…(�यवधान)   
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HON. CHAIRPERSON: You have changed the subject. आपने स�ाट अशोक के बार े

म� कुछ िलखा ह�आ है। 

…(�यवधान)   

डॉ. सघंिम�ा मौय�: सभापित महोदय, म�ने आपके मा�यम से िपछले स� म� भी सरकार से मांग क� 

थी िक स�ाट अशोक क� जयंती के अवसर पर अवकाश क� घोषणा क� जाए, िक�त ुहम� प� के 

मा�यम से यह जानकारी दी गई िक सीिमत रा��ीय अवकाश ही घोिषत िकए जा सकते 

ह�।…(�यवधान) सभापित महोदय, म� आपके मा�यम से सरकार स ेयह मांग करती ह� ंिक अवकाश 

नह� तो, चै� मास क� अ�मी को िजस िदन स�ाट अशोक का ज�म ह�आ था, उस िदन को स�ाट 

अशोक जयंती के नाम क� घोषणा क� जाए, तािक जो भी लोग स�ाट अशोक क� जयंती का 

आयोजन करना चाहते ह�, वे अपनी इ�छा अनसुार कर सक� , एक िदन सिुनि�त हो सके, जैसे 

िबहार म� ह�आ है, उसी तरह से पूर ेदेश म� हो सके । ध�यवाद।…(�यवधान) 

�ी प�लब लोचन दास (तेजपुर): माननीय सभापित महोदय, आप जानते ह� िक भारत सरकार 

�ारा हर िजले म� नवोदय िव�ालय क� �थापना के िलए काम हो रहा है, लेिकन अभी असम म� 35 

िजल� म� से 28 िजल� म� नवोदय िव�ालय बनाया गया है ।    

 म� आपके मा�यम से एजकेुशन िमिन��ी के म�ंी साहब से यह आ�ह करना चाह�ंगा िक 

हमार ेयहां हर िजले म� नवोदय िव�ालय बने । हमार ेयहां ऐसी भी बह�त सी ओबीसी क�यिुनटीज ह�, 

िजनम� चाय मजदूर भी ह�, लेिकन वहां �कू�स क� कोई बह�त अ�छी सिुवधा नह� है । वहां ग�स� एडं 

बॉयज के िलए रिेसड�िशयल �कू�स बनाए जाए,ं यह म� आपके मा�यम से आ�ह करना चाहता ह� ं।  

 आपका बह�त-बह�त ध�यवाद। 

HON. CHAIRPERSON: Now, Dr. Farooq Abdullah Ji.  

… (Interruptions) 
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DR. FAROOQ ABDULLAH (SRINAGAR): Can the House give me one 

minute, please? … (Interruptions) Please give me one minute. … 

(Interruptions) It is a very important issue. Please give me one minute. … 

(Interruptions) 

 Chairman, Sir, there are two important issues that I want to raise in this 

‘Zero Hour’. एक म�ुा यह है िक हमारे यहां कल सात हाउसबोट्स जल गई ह�, िजससे उन गरीब� 

का सबसे बड़ा नकुसान हो गया है । …(�यवधान)   म� गजुा�रश क�ंगा िक टू�र�म िमिन��ी इसक� 

तरफ तव�जो दे और गवन�म�ट ऑफ क�मीर उनको लकड़ी द,े िजससे वे लोग नई हाउसबोट्स 

बना सक�  । …(�यवधान)   

 दूसरी बात जो बह�त ज�री है, वह म� आपके सामने लाना चाहता ह�ं । …(�यवधान)   

The JKPSC, through its own rules, has served a notice of seven days for 

conducting the main examination. The rules mention a period of seven days 

whereas in the normal course, a notice period of 30 days should be given. … 

(Interruptions) They have not done this. … (Interruptions) 

Second is, though almost all the States have an age limit of 37-42 for 

their PSC examination; in J&K, they have changed the age limit to 32. … 

(Interruptions) How can our boys and girls, who have been denied the jobs for 

so many years, take part in this? … (Interruptions) Now, when you are 

reducing the age, there will be many who will not be able to take part in the 

exam. … (Interruptions) 

I request the Government of India to look into this and advise the J&K 

Government so that this age limit should be increased as in other States of the 

country. … (Interruptions) 
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माननीय सभापित  : आप लोग पीछे हिटए, जीरो-आवर म� पािट� िसपेट क�िजए। 

… (Interruptions) 

LIST OF MEMBERS WHO HAVE ASSOCIATED THEMSELVES WITH 
THE ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC 

IMPORTANCE 
 

सद�य, िजनके �ारा अिवल�बनीय लोक 
मह�व के िवषय उठाये गये ।  
 

सद�य, िज�ह�न े उठाए गए िवषय� के 
साथ �वय ंको स�ब� िकया। 

Dr. Sanghamitra Maurya 
Shri Pallab Lochan Das 

Shri Malook Nagar 
Kunwar Pushpendra Singh 
Chandel 

Dr. Farooq Abdullah Shri Malook Nagar 
 

…(�यवधान)   

माननीय सभापित : सभा क� काय�वाही दो बजे तक के िलए �थिगत होती है। 

…(�यवधान)   

12.13 hrs 

The Lok Sabha then adjourned till Fourteen of the Clock. 
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14.00 hrs 

The Lok Sabha re-assembled at Fourteen of the Clock. 
 (Hon. Speaker in the Chair) 

 

MATTERS UNDER RULE 377 

माननीय अ�य� : माननीय सद�यगण, िनयम-377 के अधीन मामल� को सभा पटल पर रखने 

क� अनमुित दी जाती है । म� सभी माननीय सद�य� से आ�ह क�ंगा िक वे िनयम-377 के अधीन 

मामले सभा पटल पर रख� ।  

(i) Need to set up world class sports infrastructure in Ambala 
Parliamentary Constituency, Haryana 

�ी रतन लाल कटा�रया (अ�बाला):  म�, आदरणीय यवुा काय��म और खेल मं�ी का �यान अपने 

लोकसभा �े� अबंाला व कु��े� लोकसभा म� खेलो इंिडया योजना के अतंग�त अंतररा��ीय �तर 

के �टेिडयम बनाने, खेल अवसंरचना का िनमा�ण और उ�नयन, खेल �ितयोिगताये और �ितभा 

िवकास, खेलो इंिडया क� � और खेल अकादिमया, िफट इंिडया मूवम�ट और खेल� के मा�यम से 

समवेशी भावना एवं  वातावरण को बढ़ावा देने क� ओर िदलाना चाहता ह�ं। 

जैसा िक सव�िविदत ह� िक ह�रयाणा खेल� के मामले म� अतंररा��ीय �तर पर अपनी िवशेष 

पहचान रखता है, टो�यो ओलंिपक 2020 म� भारत म� ह�रयाणा पदक िवजेताओ ंम� सबसे आगे है । 

ह�रयाणा सरकार ओलंिपक िवजेताओ ंको �ो�साहन रािश व कुछ मामल� म� नौक�रय� म� भी जगह 

देती है । मेर ेलोकसभा �े� अतंग�त पचंकूला म� ताऊ देवी लाल �टेिडयम, अबंाला क� ट म� वार 

हीरोज �टेिडयम और यमनुानगर के तेजली �टेिडयम म� य�िप बड़े-बड़े खेल प�रसर बने ह�, परतं ु

यवुा काय��म और खले मं�ालय क� मु�य क� �ीय से�टर क� योजनाये लागू ना होने के कारण 

अतंररा��ीय �तर का िखलाड़ी तैयार करने म� िद�कत आ रही ह� ।  

                                    
  Treated as laid on the Table.  



05.04.2022                                                                                                              774 

 
म�, मांग करता ह�ं िक देश म� खेल सं�कृित को बढ़ावा देने और खेल� म� उ�कृ�ता �ा� करने 

के उ�े�य से मेर ेलोकसभा �े� अबंाला (ह�रयाणा) म� म� खले� का िव� �तरीय ढांचा खड़ा िकया 

जाए। 
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(ii) Need to equip airstrip at Mohammadabad in Farrukhabad 

Parliamentary Constituency, Uttar Pradesh with modern facilities 
and start flight services from there 

 
 

�ी मकेुश राजपूत (फ�� खाबाद):  मेर ेसंसदीय �े� फ�� खाबाद म� लगभग 40 वष� परुानी हवाई 

प�ी मोह�दाबाद म� ि�थत है । कई हे�टेयर म� बनी यह हवाई प�ी �योग म� नह� ह� है जबिक इस 

हवाई प�ी से मा� 8 िकलोमीटर दूर बाबा नीमकरोरी धाम ि�थत है और 20 िकलोमीटर दूर 

अतंररा��ीय �याित �ा� बौ� तीथ� �थल सिंकसा ि�थत है इसी �कार 30 िकलोमीटर दूर ि�थत 

िव� �िस� महाभारत कालीन नगरी जैन तीथ� इस साल कंपनी ि�थत इ� एव ंसगुंध क� नगरी 

क�नौज भी मा� 50 िकलोमीटर दूर है कपड़� पर �लैक ि�ंिटंग के िलए एवं जरदोजी व कार चाबी 

के िलए िव� �िस� फ�� खाबाद मा� 15 िकलोमीटर क� दूरी पर ि�थत है  । यहां देश-िवदेश से 

बड़े-बड़े उ�ोगपितय� �यापा�रय� का आवागमन बना रहता है ।  कृिष उ�पादन म� भी अ�णी 

फ�� खाबाद आलू के िलए पूर ेभारत म� �िस� है  ।  मेरा िवन� आ�ह है िक फ�� खाबाद जनपद म� 

ि�थत मोह�मदाबाद हवाई प�ी को अ�याधिुनक सिुवधाओ ंसे ससुि�जत कर यहा ँअतंद�शीय छोटे-

छोटे िवमान सेवा आरभं कराने का क� कर� िजससे िक सिंकसा बाबा नीमकरोरी कंिपल आिद 

�थान� पर देश-िवदेश से आने वाले पय�टक�, �यापा�रय� को िद�ली बनारस आिद �थान� से आन-े

जाने म� सिुवधा हो सके एवं इस हवाई प�ी का नाम �ीमंत माधवराव िसिंधया हवाई अड्डा करने 

का भी क� कर� �य�िक देश के यश�वी मं�ी �ी माधवराव िसिंधया यहा ंसे मा� 15 िकलोमीटर क� 

दूरी पर ि�थत मोटा गांव म� ही शहीद ह�ए थे उनके िलए एक स�ची ��ांजिल भी होगी। 
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(iii) Need to restore attachment of coaches from Kotdwara, Uttarakhand 

with Mussoorie Express 

�ी तीरथ िसहं रावत (गढ़वाल):  म� सरकार का �यान एक लोक मह�व के िवषय पर लाना चाहता 

ह�ं । मेर ेसंसदीय �े� के अतंग�त िजला पौडी के कोट�ार से पूव� म� पांच कोच देहरादून से चलने 

वाली मसूरी ए�स�ेस से नजीबाबाद म� जड़ुते थे िजनको कोरोना काल के समय ब�द कर यह 

पहाड़ी �े�� से आने जाने वाले लोग� के िलए लाइफ लाइन का काय� करती है, यह �े� सैिनक 

बाह��य �े� है । साथ ही गढ़वाल राइफ�स के लै�सडाउन स�टर से लगा ह�आ �े� है इनके बंद हो 

जाने से सैिनक� को भी बह�त परशेानी होती है । इसके बदं होने से �े�ीय �थानीय जनता 

�यापारीगण और पय�टक� का काफ� िद�कत� का सामना करना पड़ रहा है। 

मेरा सरकार से आ�ह है िक जनिहत एवं जनभावनाओ ंको देखते ह�ए पूव� क� भािंत मसूरी 

ए�स�ेस म� जड़ुने वाले पांच� कोच� को पनुः सचंािलत िकया जाए। 
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(iv) Regarding construction of under bridge/overbridge in Raipur 

Parliamentary Constituency, Chhattisgarh 

�ी सुनील कुमार सोनी (रायपुर):  म� छ�ीसगढ़ �देश  क� एक अित आव�यक मांग माननीय 

सड़क प�रवहन एव ंराजमाग� मं�ी जी के सम� रखना चाहता ह� ँ ।  

 िकसी भी �े� के सवा�गीण िवकास के िलए वहॉ पया�� अधोसरचंना होनी चािहए । बढ़ती ह�ई 

जनसं�या एव ंनगरीकरण के कारण से नगर� म� एक ही �थान पर सड़क माग�, रले माग� इ�यािद का 

िनमा�ण िकया जाना आव�यक �तीत होता है । इसी �म म� रायपरु शहर, छ�ीसगढ़ क� राजधानी 

है, जहॉ का जनस�ंया घन�व अ�यिधक है । रायपरु राजधानी के अलावा छ�ीसगढ़ रा�य का एक 

�यापा�रक �थल भी है । मेर ेलोकसभा �े� रायपरु अतंग�त िविभ�न �े�� म� अडंर�ीज/ओ�हर�ीज 

क� आव�यकता महसूस क� जा रही है, िजसके िनमा�ण से दघु�टना म� कमी आयेगी । अभी तक इन 

�े�� म� दघु�टनाओ ंके कारण बह�त से लोग� क� जान जा चकु� है, िजसम� कुछ ब�चे भी शािमल ह� । 

िसिलयारी र�ेवे लाईन म� �लाईओवर , िसलतरा म� अंडर�ीज सुंदर नगर, जोरा गांव, िपटूं ढाबा से 

सेरीखेरी, िजदंल एव ं �रगं रोड़ न.ं-3 मंिदर हसौद चौक हेत ु �लाईओ�हर िनमा�ण क� महती 

आव�यकता है। 
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(v) Regarding conversion of railway line into broadgauge in Wardha 

Parliamentary Constituency, Maharashtra 

�ी रामदास तडस (वधा�):  मेरा मा. रले मं�ी जी से आ�ह  है िक मेर े संसदीय  �े� वधा� के 

अतंग�त करने हेत ुपूव� म� रलेवे सव� का कम पूरा हो गया है । यह रले लाईन ि�िटश शासन काल से 

है । इस �े� को कपास क� खेती के िलए जाना जाता है इस रलेवे लाईन के िनमा�ण होने से लगभग 

400 गाव� का लाभ िमलेगा जबिक इस बार के बजट म� इस रलेवे लाईन के िनमा�ण के िलए धन क� 

�यव�था नही क� गयी है । िजस कारण आम नाग�रक�  म� रोष है �योिक यिद इस  नेरोगेज रले 

लाईन को �ोडगेज रले लाईन म� �वित�त कर िदया जाता है तो लाख� लोग� को लाभ िमलेगा एवं 

रलेवे क�  मु�यधारा से यहा ँके आम नाग�रक जड़ु जाय�गे। 

    अतः मा.रले मं�ी जी से िनवेदन ह� िक इस रलेवे लाईन को �ोडगेज रले लाईन म� �वित�त करने 

हेत ुधन क� �यव�था करने का क� कर� । 
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(vi) Need to provide houses under Pradhan Mantri Awas Yojana to all the 

eligible families in Amreli Parliamentary Constituency, Gujarat 
 

�ी नारणभाई काछिड़या (अमरलेी):  �धानम�ंी आवास योजना भारत सरकार �ारा चलाई जाने 

वाली एक पहल है, िजसका म�ुय उ�े�य गरीब� को आवास �दान करना है I इस योजना से 

म�ुयतः िन�न आय वग� व म�यम आय वग� के लोग� को लाभ िमल रहा है । यह योजना �धानम�ंी 

�ी नर�� मोदी जी क� मह�वाकां�ी योजनाओ ंम� से एक है और इसे सभी योजनाओ ंम� सव�प�र 

रखा गया है I  मेर ेसंसदीय �े� अमरलेी िजले म� �धानम�ंी आवास योजना का लाभ काफ� कम 

�यि�य� को िमला है और यिद हम थोडा अिधक �यास कर� तो योजना का लाभ और भी कई 

�यि�य� को िमल सकता है  । �ात हो िक अमरलेी िजला िपछड़ा ह�आ िजला होने के साथ साथ 

यहा ँगरीब लोग बह�तायत म� रहते    ह� I अमरलेी िजले म� 626 �ाम पंचायत एवं 9 नगर पािलका 

समािव� है और िजले क� जन आबादी 16 लाख से भी �यादा है  । म� यह अ�छी तरह से जानता ह� ँ

िक इस योजना का लाभ देश भर के गरीब लोग� को िदया जा रहा है और कह� �यादा आवास� का 

आबंटन और कह� कम आवास� का आबटंन िकया जाना �वाभािवक है िफर भी अमरलेी िजले का 

सांसद होने के नाते मेरा �थम कत��य है िक मेर े�े� क� जनता का िकसी भी �कार से क�याण हो 

सके I इसिलए म� यह बताना चाहता ह� ँ िक अमरलेी म� �धानम�ंी आवास योजना का लाभ कम 

िमलने के कारण बह�त से लोगो को अपना खदु का घर नही िमल पा रहा है  । योजना के तहत कम 

आवास आबंिटत होने से इस योजना का लाभ लेने से बह�त से गरीब विंचत रह जाते है I   

 अतः मेरा मा. मं�ी जी से िनवेदन है िक वष� 2022-23  म� मेर े ससंदीय �े� अमरलेी 

(गजुरात) म� योजना के तहत �यादा से �यादा आवास आबंिटत िकये जाये िजससे िक यहा ँ के 

गरीब लोग� को भी अपना खदु का िनवास िमल सके I 
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(vii) Regarding holding Youth Programmes in Uttar Pradesh 

 

डॉ. सघंिम�ा मौय� (बदायंू):  म� जानना चाहती ह� ँ िक अभी तक यवुा काय��म का जो आयोजन 

ह�आ है , उसम� िपछड़े जाित, अनसूुिचत जाित एवं अनसूुिचत जनजाितय� क� भागीदारी िकतनी थी 

? िवशेष �प से उ�र �देश म� �या था ? और मिहलाओ ंक� सं�या �या थी, और इन काय��म� 

के आयोजन से कोई लाभ िनचले �तर के �यि� को ह�आ है �या और यिद िकसी �कार का लाभ 

िमला तो िकस तरह का और िकतने लोग� को लाभ िमला उ�र �देश म� । 
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(viii) Regarding setting up of a Steel plant in Bastar, Chhattisgarh 

�ी मोहन मडंावी (काकेंर):  छतीसगढ़ रा�य का ब�तर सभंाग सभी वन सपंदाओ ंसे प�रपूण� है । 

यहा ँलौह अय�क क�  कई खदाने है इसके अलावा यहा ँबह�मू�य धात ुभी पाया जाती  है । यहा ँका 

क�चा लोहा देश के अनेक कारखान�  मे भी भेजी जाती है वन सपंदाओ ंका उिचत मू�य  नह� 

िमलने के कारण भोले-भाले वनवासी लोग ठगा महसूस करते है  ब�तर मे उ�ोग धधें, कल 

कारखाने नह� होने के कारण बेरोजगारी क� ि�थित भयावह बनी ह�ई है । बेरोजगारी क� ि�थित म� 

यवुा लोग मु�य धारा से भटक कर पलायन करने को मजबूर है । कई प�रवार आधिुनक भारत के 

नए सपना देखना तो दूर जीवन के मह�व को भी नह� समझ पाते है । हर  हाथ को रोजगार िमले 

इसीिलए लोहा कारख़ाना के िलए शी� सरकार �ारा कदम उठाया गया तो िनि�त ही यहा ँके लोग� 

को रोजगार िमलेगा और िपछड़ेपन से िनजात पा सक� गे, साथ ही पलायन को रोक पाने मे सफलता 

िमलेगी। 

 अत: मेरी गजुा�रश है िक लौह कारख़ाना ब�तर सभंाग मे अितशी� �थािपत करने के िलए 

सव� कर काय�वाही हेत ुउिचत कदम उठाए जाने क� आव�यकता है । काय� पूण� होने पर ब�तर 

सभंाग क�   जनता सदैव आभारी रहेगी। 
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(ix) Regarding measures to reduce Maternal Mortality Rate 

 

�ी जगदि�बका पाल (डुम�रयागजं):  उ�र �देश रा�य म� भारत म� सबसे अिधक मात ृम�ृय ुदर है 

। हालांिक, भारत के रिज��ार जनरल (आरजीआई) �ारा जारी नमूना पजंीकरण �णाली 

(एसआरएस) क� नवीनतम �रपोट�  (2016-18) के अनुसार, उ�र �देश का मात ृ मृ�य ु अनपुात 

(एमएमआर) �ित 100,000 जीिवत ज�म� म� 2016 म� घटकर 197 हो गया है- 2015-17 म� 216 

से 181 । िस�ाथ� नगर के िलए मात ृ एव ंबाल �वा��य सकेंतक, जो उ�र �देश रा�य म� एक 

आकां�ी िजला है, ने एनएफएसए-5 के अनसुार अ�छी �गित िदखाई है, हालांिक, यह अभी भी 

बह�त दूर है । इसिलए, चूंिक सामािजक �े�ीय �यय के संदभ� म� आकां�ी िजल� को पूरक सहायता 

�दान करना अिनवाय� है, इसिलए सरकार को मात�ृव लाभ के �प म� �धान मं�ी मात ृ वंदना 

योजना (पीएमएमवीवाई) के तहत नकद �ो�साहन को 5,000 �पये से बढ़ाकर 7,000 �पये करने 

पर िवचार करना चािहए । इसके अलावा, सरकार को पोषण अिभयान के चार �तंभ� को �भावी ढंग 

से मजबूत करना चािहए, और पोषण अिभयान के काया��वयन को मजबूत करने के िलए 

आकां�ा�मक िजल� पर नए िसरे से �यान क� ि�त करना सिुनि�त िकया जाना चािहए, इसिलए 

मात ृम�ृय ुदर को 100 �ित 100,000 जीिवत ज�म से कम करने के िलए भारत के ल�य को पूरा 

करना चािहए। 
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(x) Need to construct houses under PM Awas Yojana on National Textiles 

Mills’ Lands in Uttar Pradesh 

�ी स�यदेव पचौरी (कानपुर): मै सरकार का �यान उ�र �देश के 7 से अिधक िजलो म� 

एन.टी.सी. क� खाली पड़ी करीब 375 एकड़ जमीन पर �धान मं�ी आवास योजना के तहत 

सरकारी मकान बनवाकर आम गरीव जनता के बीच िवत�रत करने पर आकृ� करना चाहता ह� ँ| 

 नेशनल टे�सटाइल काप�रशेन िलिमटेड (एनटीसी), व� मं�ालय के अधीन साव�जिनक 

�े� का क� �ीय उप�म है िजसे उन िनजी �े� के ��ण व� उप�म� के काय� का �बंधन करने के 

िलए अ�ैल, 1968 म� शािमल िकया गया था िजनका अिध�हण सरकार �ारा िकया गया था । वष� 

1968 म� 16 िमल� से श�ुआत करके इसक� स�ंया म� धीर-ेधीर ेविृ� होते ह�ए वष� 1972-73 म� 

103 तक हो गई । वष� 1974 म� इन सभी इकाइय� को ��ण व� उप�म (रा��ीयकरण) 

अिधिनयम, 1974 के तहत रा��ीयकृत िकया गया था एव ं इन इकाइय� क� स�ंया 1995 तक 

बढ़कर 119 हो गई ।     

 समय बदलता गया और अिधकांश कपडा िमल किथत कु-�वंधन एवं त�कालीन सरकार 

क�  गलत नीितय� के चलते घाटे म� चलने लगी िजसमे उ�र �देश म� ि�थत िमल भी शािमल थी 

एव ंवष� 1991 के बाद उ�र �देश म� ि�थत करीब-करीब सारी कपड़ा िमले बंद हो गई तथा अभी 

तक इन सभी िमलो के जमीन पर किथत �प से अवैध क�ज़ा है या उ� जमीन वेकार पड़ी ह�ई  है | 

कानपरु  के अलावा हाथरस, सहारनपरु, रायबरलेी, लखनऊ, मऊ व नैनी �यागराज म� ये जमीन� 

ह� । कानपरु शहर म� �योर िमल, िव�टो�रया िमल, ल�मी रतन िमल, अथट�न बे�ट िमल व �वदेशी 

िमल क� जमीन ह� । एनटीसी क� �देश म� 375 एकड़ जमीन ह,ै िजसम� से 150 एकड़ अकेले 

कानपरु म� है | 

माननीय �धानमं�ी जी के �ारा आम गरीब एव ं मकान िवहीन लोगो के िलए �धानम�ंी 

आवास योजना क� श�ुआत क� गयी है | ऐसी प�रि�थित म� अगर भारत सरकार �ारा उ�र �देश 

म� एन.टी.सी. क� जमीन पर �धानम�ंी आवास योजना के तहत आवास बनाकर ज�रतमदं लोगो 
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के बीच िवतरण िकया जाता ह� तो काफ� हद तक उ�र �देश म� आवास क� सम�या समा� हो  

जायेगी |  

 अत: मै सरकार से मांग करता ह� ँिक उ�र �देश म� एन.टी.सी. क� वेकार पड़ी करीब 375 

जमीन पर �धानम�ंी आवास योजना के तहत आवास बनवाकर ज�रतमंद आम गरीब लोगो के 

बीच िवत�रत िकया जाए | 
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(xi) Regarding cessation of reservation benefits to people belonging to 

Scheduled Tribes after their conversion to other religions 

डॉ. ढालिसहं िबसेन (बालाघाट): भारतीय संिवधान के अन�ुछेद 341 म� िविनिद�� अनसूुिचत 

जाितय� क� सूची म� सि�मिलत या अपविज�त करने तथा अन�ुछेद 342 म� िविनिद�� अनसूुिचत 

जनजाितय� क� सूची म� साि�मिलत या अपविज�त करने का �ावधान है । देखने म� आया है िक 

अनसूुिचत जनजाित का �यि� धम� प�रवत�न के बाद भी आर�ण का लाभ लेता रहता है जबिक 

अनसूुिचत जाित  के �यि�  के धम� प�रवत�न करने पर उ�ह� आर�ण के लाभ से वंिचत िकया जाता 

है । अनसूुिचत जनजाित के �यि� अपना धम�  प�रवत�न कर अपनी मूल स�ंकृित रीित �रवाज एव ं

देश से कटते जा रहे है । यह केवल धमा�तरण नह� है बि�क देशांतरण है जो देश और समाज िहत म� 

नह� है । सामािजक सगंठन� क� मांग है िक जो �यि� धम� प�रवत�न करता है अनसूुिचत जाित वग� 

क� तरह अनसूुिचत जनजाित को भी आर�ण लाभ नह� िदया जाना चािहये । धम� प�रवत�न िकसी 

�यि� का अिधकार है िकंत ुधमा��तरण करने वाले �यि� को आर�ण संबंधी लाभ से पथृक िकया 

जाना चािहये तािक वे �यि� जो अपनी मूल स�ंकृित, रीित �रवाज का पालन करता है उनके 

अिधकार� का हनन न हो सके । इस बार े म� संय�ु ससंदीय सिमित क� 10 जलुाई 1967 को 

िसफा�रश क� गई है। 
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(xii) Need to provide funds for construction of canal in Madha 

Parliamentary Constituency, Maharashtra 

�ी रजंीतिस�हा िहदूंराव नाईक िन�बालकर (माधा): नीरा नदी पर नीरा देवघर प�रयोजना को 

1984 म� �शासिनक �वीकृित िमली और इस बांध का काम वष� २००० म� पूरा हो गया है  ।   इस 

बांध का म�ु य उ�े� य महारा� � के सूखा�� त �े�� म� पानी पह�ंचाना था । इसके िलए म�ु यत: माढा, 

फ� टण,  खडंाला, मालिशरस आिद म� एक 100 िकलोमीटर ल� बी नहर के मा� यम से पानी 

पह�ंचाना था तािक इन सूखा�सत �े�� म� िसचंाई व पेयजल के िलए पानी क� उपल� धता सिुनि�त 

क� जा सके ।   

 िवगत 5 वष� म� बांध क� नहर� के िनमा�ण के िलए केवल 108.23 करोड़ �पये क� िनिध 

उपल�ध कराई गई है । जबिक नीरा देवघर बांध, उसक� नहर� और अ�य काय� को देखते ह�ए, कम 

से कम  1000 करोड़ �पये क� आव� यकता है। 

    पूव�वत� सरकार के काय�काल म� उ�ह�ने माढा क� जनता के िलए इस बांध का पानी 

उपल� ध करवा िदया था जो वहां के िकसान� के िलए अमतृ सािबत ह�आ ।  पर�त,ु  रा�य सरकार 

म� स�ा बदलते ही  वापस पनुः बाधँ का पानी बारामती के तरफ मोड़ िदया है ।  

 अत: मेरा िवन� िनवेदन है िक  नीरा देवधर  बाधँ का पानी माढा लोकसभा �े� म� ले जाने 

हेत ुलगभग १०० िकमी केनाल बनाने के िलए आव� यक धनरािश रािश उपल�ध करवाकर इस 

नहर का िनमा�ण काय� शी�ाितशी� पूरा करवाने का कृपा कर� तािक इससे मालिशरस, फलटण, 

सगंोला, पढंरपरु क� जनता तथा िवशेषकर िकसान� को िसचंाई और पीने के िलए आसानी से पानी 

उपल�ध होना सिुनि�त हो सके। 
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(xiii)Regarding setting up of a National Sports University in Mumbai, 

Maharashtra 

�ी गोपाल शे�ी (मु�बई उ�र): यह हमार े िलए गौरव क� बात है िक मिणपरु रा�य म� �थािपत 

िकया गया रा��ीय खेल िव�िव�ालय खेल एव ंशारी�रक िश�ा के �े� म� दशे का पहला के��ीय 

िव�िव�ालय है  । इसके मा�यम से  खेल िव�ान, खेल तकनीक, खेल �बंधन तथा कोिचंग जैसे 

�े�� को बढ़ावा िमलेगा और शारी�रक िश�ा व खेल िव�ान के �े� म� शोध व िवकास को बढ़ाये 

जाने के साथ-साथ शारी�रक िश�ा व खेल �िश�ण �ोगाम को भी मजबूती िमलेगी और िविभ�न 

�तर� पर �ित�पधा� के िलए कौशल व �मता का भी िवकास होगा  ।  

 पूव� �धानम�ंी और ’भारत र�न’ �ी अटल िबहारी वाजपेयी देश  के एकमा� ऐसे राजनेता 

रहे ह�, िज�ह�ने देश के 4 रा�य� से 6 लोक सभा �े�� का �ितिनिध�व करते ह�ए लोक सभा म� 10 

और रा�य सभा म� 2 बार ससंद क� ग�रमा बढ़ाई  । वह बचपन से ही अंतमु�खी और �ितभा स�प�न 

थे  । वह देश  के ऐसे नेता रहे ह�, जो अपनी पाट� म� ही नह�, बि�क िवप�ी पाट� म� भी समान �प 

से स�माननीय रहे ह�  । उदार, िववकेशील, िनडर, सरल-सहज, राजनेता के �प म� उनक� छिव 

अ�य�त लोकि�य रही । भारत के राजनैितक इितहास म� उनका नाम सव��थम महान नेताओ ंम� 

आता है  ।   

 अतः इस सबंंध म�  मेरा सरकार से अनरुोध है िक देश के महान सपूत और भारत र�न �ी 

अटल िबहारी वाजपेयी जी क� याद म� �पोट�स एथॉ�रटी ऑफ इि�डया �ारा कादंीवली, मुंबई म� 

उनके नाम से रखे गए नेशनल से�टर ऑफ ए�सील�स म� भी मिणपरु क� तज� पर एक रा��ीय खेल 

िव�िव�ालय �थािपत िकए जाने हेत ुिनद�श  �दान िकए जाए,ं तािक आने वाले िदन� म� नई पीढ़ी 

को आदरणीय वाजपेयी जी के नाम से �थािपत िकए गए रा��ीय खले िव�िव�ालय म� �ितभाशाली 

िखलािडय� को अतंरा���ीय �तर पर तैयार िकया जा सके और हमार े यवुाओ ं को भी उनके 

पदची�ह� पर चलने क� �ेरणा िमल सके । 
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(xiv)Regarding severe shortage of supply of fertilizers 

SHRI RAVNEET SINGH (LUDHIANA): Due to the ongoing war between 

Russia and Ukraine, India has been facing severe shortage of supply of 

fertilizers. Russia is a key supplier of several varieties of fertilizers to the world 

and accounts for around 13% of global fertilizer production. However, it has 

temporarily banned fertilizer exports which has led to the escalation of the 

already high fertilizer prices.  

 As the country faces a severe shortage of fertilizers, Indian farmers are 

likely to face steep increase in farmgate prices of fertilizers in coming months. 

Though India has still a surplus of urea-based fertilizers, they are facing 

challenges in procuring many varieties of non-urea fertilizers like nitrogen-

phosphorus-potassium (NPK) etc. International prices for diammonium 

phosphate (DAP) and muriate of potash (MOP) have gone up by 30% to 40%.  

 If there is a sharp rise in fertilizer prices, there might be a reduction in 

sowing area in summer pulses, like pigeon pea and oilseeds like groundnut 

and soyabeans which may lead the country to require import of pulses and 

oilseeds in the next marketing season.  

 The Government needs to take urgent steps to increase spending on 

fertilizer subsidies and take other pro-active measures to help the farmers in 

the country in this regard.  
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(xv) Regarding implementation of Pradhan Mantri Matsya Sampada 

Yojana and Model Fishing village in Kanyakumari Parliamentary 
Constituency 

 
SHRI VIJAYKUMAR ALIAS VIJAY VASANTH (KANYAKUMARI): 

Kanyakumari Constituency/District, Tamil Nadu is surrounded by sea on three 

sides.  It has around 50 fishing villages with a population of about 20 lakh 

people and their livelihood is fully dependent on the proceeds from sea.  

Therefore, implementation of ‘Pradhan Mantri Matsya Sampada Yojana’ in my 

Constituency is urgently required to maintain the ecosystem, to benefit the 

entire fishing villages and allied sectors.   

Also, there is an urgent need to implement ‘Model Fishing Village’ 

Project. This will help in uplifting the   fishermen community by providing 

drinking water, sanitation, nutritional support during fishing ban/lean period and 

also transportation facilities, construction of health facilities, fish  marketing 

centres, fisheries schools, setting up of Re-circulatory aquaculture systems 

and up gradation of existing fishing vessels, etc. 

I, shall, therefore humbly urge upon the Union Government to implement 

Pradhan Mantri Matsya Sampada Yojana and Model Fishing Village in my 

Kanyakumari Constituency, Tamilnadu by allocating adequate funds without 

delay. 
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(xvi) Regarding inclusion of Thiruvangad Sri Ramaswamy Temple in the 

PRASAD Scheme 
 

SHRI K. MURALEEDHARAN (VADAKARA): Thiruvangad Sree Ramaswami 

temple is an important temple located in the eastern part of Thalassery in 

Kerala. The temple is generally known as the Brass Pagoda due to the copper 

sheeting of its roof. It was one of the outposts of the Thalassery fort in the 

eighteenth century. Many conferences were held in its precinct between the 

officials of the East India Company and local leaders, at which political treaties 

and agreements were signed. The temple contains some interesting sculptures 

and lithic records. It is located on an elevated plot of 2.75 hectares with an 

adjoining temple tank known as Chira which extends over an area of one 

hectare, This well maintained temple has excellent wooden carvings, terracota 

art work. Mural paintings carved on wooden planks in the ceilings are a 

repository of this art treasure. The big temple tank is a rare one and useful to 

the devotees.  The Thiruvangad Sri Ramaswamy temple may be included in 

the PRASAD scheme launched in the year 2014-2015 under the Ministry of 

Tourism. 
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(xvii) Regarding saving small and medium railway contractors 

SHRI A. GANESHAMURTHI (ERODE): In the Railway Board, it was decided 

in 2008, to remove the Price Variation Clause on all works contract tenders 

having a value of less than Rs.5 Cr. Earlier, this was decreased from Rs. 1.0 

Cr and made applicable to the works contracts costing more than Rs.50 lakhs 

vide para 3 of Board letter, dated 15.12.2008. The irrational increase of the 

value from Rs.50 lakhs to Rs.5.00 Cr is only beneficial to the high-class 

contractors and it safeguards the interest of a few vested section of 

contractors. The unilateral decision was taken against small and medium scale 

contractors who have equally shed blood and tears for the development of the 

nation (executing works, less than Rs.5.0 Cr). This decision creates an utter 

sense of dissatisfaction, agony, and unrest among the small and medium 

contractors,  

The unbridled increase in the cost of petroleum products which is scaling 

new heights and the cost of materials like cement and steel has adversely 

affected all contractors. However big contractors (agreement value more than 

Rs.5.00 Cr) are getting PVC to compensate their loss due to these price hikes. 

As such, they are entitled to get escalation cost via PVC, as hitherto followed 

in the above mentioned Board letter dated 08.02.2018.  

The present policy adopted is totally illogical, irrational, and inequitable 

to the contractors. It is against the principles of natural justice and equality 

among all sections of contractors. The PVC clause is based on an increase or 

decrease in Whole Sale Price indices of commodities.  
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Therefore, this needs immediate review in order to provide justice to the 

small & medium-level contractors too, as this is an un-healthy treatment 

towards small and medium contractors favoring higher class contractors.  I 

urge upon the Hon’ble Railway Minister to kindly take necessary corrective 

action to save the small and medium contractors who are working sincerely 

even during the Pandemic. 
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(xviii)Regarding portal of PM Awas Yojana (Rural) 

 

 

SHRI C. N. ANNADURAI (TIRUVANNAMALAI): The Portal of PM Awas Yojna 

(Rural) is not working to include new beneficiaries. I wish to be apprised of the 

status of the beneficiaries of the PM Awas Yojna (Rural) in Tamil nadu. I also 

seek to know by when the new beneficiaries would be added to the list of 

beneficiaries. If the objectives of the scheme i.e. Housing to all by 2022, is to 

be achieved, it is imperative that all the probable beneficiaries need to post the 

detail on the portal of the scheme. For effective implementation of the scheme, 

the Ministry should ensure that the portal must work round the clock and 

without any hassles. 
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(xix)Regarding increase in NDRF funds for Andhra Pradesh 

 

SHRI BELLANA CHANDRA SEKHAR (VIZIANAGARAM):  Awaiting NDRF 

funds for the 2021 floods in Nellore, Chittoor and Kadapa. 

In November 2021, the districts of Nellore, Chittoor and Kadapa saw the 

most destructive floods in over 30 years. Forty four people died and 2 lakh 

people across 1,990 villages were affected. The Andhra Pradesh government 

immediately announced free rations and an amount of Rs. 5 lakhs to be 

released to families of the deceased. Relief funds of Rs. 10 crores was made 

available for the district collectors of the affected districts. 

An Inter-Ministerial Central Team visited the state and noted the severity 

of the floods and the extensive damage to property, crops and infrastructure. 

We are thankful to the Hon’ble Home Minister who made the decision to 

release Rs. 351 crores from NDRF to Andhra Pradesh in March 2022. 

However, the damage to crops itself has been over 3,000 crores in the 

aforementioned districts. The amount is not even one-tenth of the purported 

crop damage and is one-third of our demand of Rs. 1,000 crores of relief. In 

view of the above we urge the Home Ministry to reconsider the amount 

released for rehabilitation works to Andhra Pradesh. 
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(xx) Regarding exempting railway catering services from GST 

 

�ी िवनायक भाउराव राऊत (र�नािगरी-िसधुंदुग�): म� सरकार का �यान, भारतीय रलेवे के 

�लेटफाम� पर काय�रत छोटे-छोटे खान-पान लाइस�सीज क� सम�याओ ंक� ओर िदलाना चाहता ह� ँ

िक लाइस�सीज ब�डर अपने �टॉल, �ाली, खोमच� पर चाय, शीतल पेय, पकौड़ा, समोसा, �नै�स, 

फल-�ूट बेचकर रात-िदन याि�य� को खान-पान सेवा, रलेवे �ारा िनधा��रत उिचत दर� पर 

उपल�ध कराते ह� । वह� रलेवे �शासन क� भी यह िज�मेदारी बनती है िक इनसे जड़ेु लाख� 

प�रवारजन� क� रोजी-रोटी व उिचत रहन-सहन �तर को बनाए रखने के िलए कारगर कदम उठाए 

जाय� । रलेवे �लेटफाम� पर काय�रत वै�डर बह�त ही छोटे �तर के दकुानदार ह� । वह अपनी रोजी-

रोटी अज�न हेत ुचौबीस घंटे याि�य� क� त�परता से सेवा करते ह� । �टॉल, �ािलय� पर उपल�ध 

टेक-अवे (takeaway) सेवा व खोमच� से याि�य� को कोच� म� दो-चार िमनट के हा�ट पर गमा�-गम� 

खा� पदाथ� क� सेवा �दान क� जाती है । इस वग� के वै�डर� के िलए न तो जी.एस.टी. थोपना 

उिचत है और न ही यह �यवहा�रक �प से संभव है । व�ैडर जी.एस.टी. भगुतान करके क�चा माल 

खरीदते ह� परतं ुरलेवे �ारा िनधा��रत मू�य� पर याि�य� से जी.एस.टी. वसूल नह� होता है । अतः 

दोहरी मार से बचाने हेत ुकेट�रगं लाइस�स पर 18 �ितशत जी. एस.टी. के �ावधान को �यायसंगत 

बनाने हेत ु छोटे-बड़े केट�रगं लाइस�स क� अलग-अलग �ेणी बनाकर छोटे लाइस�सीज के उपर 

अनाव�यक �प से लगाई गई जी.एस.टी. समा� क� जाए । लाइस�सीज क� सम�याओ ं पर 

एसोिसएशन ने माननीय रले मं�ी जी एव ंसंबिंधत अिधका�रय� को �ापन/मागंप� �ेिषत िकये ह�, 

उनम� उ�लेिखत िब�दओु ंको गभंीरता से लेते ह�ए एक समान, भेदभाव रिहत, छोटे-बड़� म� अतंर 

समा� करने वाली नीित बनाकर, लाख� क� स�ंया म� काय�रत व�डर� को भूखमरी और बेरोजगारी 

से बचाने के िलए ठोस कदम उठाए जाए ंइससे सरकार क� �शंसा होगी। 
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(xxi) Regarding inclusion of Gopalganj district, Bihar under Pradhan 

Mantri Gramin Digital Saksharta Abhiyan 
 

DR. ALOK KUMAR SUMAN (GOPALGANJ): I would like to draw the kind 

attention of this august house towards an issue regarding incredible efforts 

made by various governments towards addressing the numerous challenges 

that scourge the development of rural areas of Gopalganj district of Bihar.  

Despite this, there is a need for a successful scheme that addresses all the 

developmental challenges in a holistic manner.  In this regard, the Ministry of 

Electronics and Information Technology is implementing a scheme title 

Pradhan Mantri Gramin Digital Saksharta Abhiyan (PMGDISHA) to usher in 

digital literacy in rural India by covering one person per household.  

 My Parliamentary Constituency, Gopalganj is lacking in basic digital 

literacy and there is an urgent requirement of empowering the citizens in rural 

areas by training them to operate computer or digital access devices and 

hence enable them to use the Information Technology and related applications 

to actively participate in the process of nation building. Thus, there is an urgent 

need to provide digital literacy in the Parliamentary Constituency of Gopalganj. 

I request the Hon’ble Minister of Electronics and Information Technology 

to include Gopalganj district of Bihar under the Pradhan Mantri Gramin Digital 

Saksharta Abhiyan to facilitate training for computer operation or digital access 

devices.    
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(xxii) Regarding disinvestment of LIC 

 

KUMARI CHANDRANI MURMU (KEONJHAR): Life Insurance Corporation of 

India came into existence in 1956 by consolidating the business of 256 life 

insurers and other entities offering life insurances. LIC has been the most 

profitable government sector organisation for years and is shouldering the 

responsibilities of its forty crores policy holders. 

LIC gives total security to the policy holders and domestic savings play a 

very important role in national economy. LIC has huge assets in excess of Rs. 

32 lakh crores. I see no reason why the government is so eager to sale stake 

of LIC to public. On several occasions, LIC even bailed out government 

organisations. Diluting stake of such a company will pave the way for further 

dilution in future which might lead to privatisation of the organisation. In such a 

scenario, the concept of ‘People’s Money for Peoples Welfare’ will make way 

for maximizing profit. It has been proven beyond doubt that national 

development is channelised where government control the money of the 

people. Since we are still a developing nation, government should have 100% 

control over a company like LIC. 

Therefore, I urge upon the Hon’ble Finance Minister not to go ahead with 

the stake dilution process and secure the insurance sector. 
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(xxiii) Regarding old Pension Scheme 

  
SHRI N.K. PREMACHANDRAN (KOLLAM): National pension scheme was 

introduced with effect from 1.1.2004.  The candidates who had joined service 

in response to the advertisements issued on or before 1.12.2003 are entitled 

for the benefit of old pension.  The matter was considered by the Hon’ble 

Supreme Court and various High Courts and they have upheld the right of 

such employers for old pension. A number of cases were filed before various 

courts. Considering the tendency and filing of new cases on the same subject 

matter, Supreme Court held that the judgment in the subject matter is equally 

applicable to similarly placed employees.  But the judgment of the Supreme 

Court is not complied within its true spirit.  Hence, I urge upon the government 

to issue a common order on the line of the above said judgment of the Hon’ble 

Supreme Court for extending the old person scheme to all the central 

government employees who had joined service in response to the recruitment 

advertisement issued on or before 31.12.2003. 
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(xxiv) Regarding submission of report of the Committee for demarcation 

of new boundaries of the Bodoland Territorial Region 
 
 

�ी नव कुमार सरनीया (कोकराझार): बीटीआर एकॉड� के पैरा 3 के तहत पीपी वमा� क� 

अ�य�ता म� बीटीसी के गावं ए�स�लूड और इं�लूड करने के िलए एक किमशन  बनाया था  । उस 

किमशन को छ: महीने के भीतर अपना �रपोट�  देना था । बीटीसी के लगभग 1500 से भी �यादा 

गांव के लोग� ने बीटीसी से बाहर िनकलने के िलए आवेदन िकया था और लगभग 2000 गांव ने 

इं�लूड होने के िलए अ�लाई िकया था । लगभग डेढ़ साल होने जा रहे ह� लेिकन अभी तक किमशन 

का �रपोट�  सबिमट नह� ह�ई ह�। 

 अतः मेरी मांग है िक ज�द से ज�द कमीशन का �रपोट�  सबिमट होना चािहए और जो भी 

गांव बीटीसी से िनकल जायेगा उसको एक ऑटोनोमस सेटेलाइट क�िसल बना दनेा चािहए तािक 

उनका दद�, िवकास और सवैंधािनक सरु�ा िमल सके। 
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(xxv) Regarding Par-Narmada-Tapi river linking project 

 

�ीमती र�ा िनिखल खाडसे (रावेर): नॅशनल पर�पेि�ट�ह �लॅन मे 1980 मे नॅशनल वॉटर 

डेवलपम�ट  एज�सी के तहत देश मे 30 �र�हर िलंिकंग िलं�स को ��थािपत िकया है| सरकारने 

2014 मे एक �पेशल किमटी ऑन इंटर िलंिकंग ऑफ �र�हर बनाई और 2015 मे एक टा�क फोस� 

का गठन भी िकया िजससे यह ��तािवत �ोजे�ट्स का िनमा�ण ज�द से ज�द श�ु हो इसके  

प�रणाम �व�प  इस साल 2022-23 के बजेट म� 5 इंटर िलंिकंग  ऑफ �र�हर �ोजे�ट्स को 

�ायो�रटी से पणु� करने के िलये शािमल िकया ह|ै इन 5 ��तािवत �ोजे�ट्स म� पार-नम�दा-तापी 

िजसका DPR पूण�तः तैयार  है, का �ावधान िकया है जो मेर े रावेर लोकसभा �े� से जड़ुा  है । 

मेरा सरकार से िनवेदन है िक इन इंटर िलंिकंग ऑफ �र�हर किमटी तथा टा�क फोस� से रा�यो के 

बीच सहमित के िलये िद�ली म� जॉईटं मीिटंग िकयी जाये िजससे यह �ोजे�ट्स जो िकसान� के 

िलये अ�यंत उपय�ु एवं कृिष �े� म� कागर सिबत होनेवाला �ोजे�ट ह�, ज�द से ज�द श�ु हो 

सकता है| इसी तापी �र�हर व �े� से जडुा मेगा �रचाज� �ोजे�ट एक �ाउंड वॉटर �रचाज� �े� म� 

मह�वाकां�ी �ोजे�ट DPR के साथ तैयार है । इसे पार-नम�दा-तापी �र�हर िलंिकंग �ोजे�ट्स म� 

शािमल करने का भी िनवेदन इस सदन के मा�यम से म� सरकार से करती ह�|ँ     
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): अ�य� जी, आज आइटम नबंर-17, Constitution (Scheduled Castes and 

Scheduled Tribes) Orders (Amendment) Bill, 2022 भी लगा ह�आ है । Item no. 18 – 

Discussion Under Rule 193 on the situation in Ukraine by Shri N.K. 

Premachandran and Shri Manish Tewari is also listed. यह काफ� मह�वपूण� है । म� 

अनरुोध क�ंगा िक कृपया पहले इसे ले िलया जाए, उसके बाद िबल पास िकया जाए ।   

माननीय अ�य� : हां, पहले यू�ेन का िवषय ल�गे, उसके बाद आज िबल भी पास कर�गे । िबल को 

भी आज ही पा�रत कराएगें । शू�य काल सबुह ले िलया गया है । अत: जीरो ऑवर ख�म । अगर 

आप लोग ह�ला कर�गे, तो दोबारा जीरो ऑवर नह� िमलेगा ।  

 आइटम नंबर-18, िनयम-193 के अधीन यू�ेन क� ि�थित पर चचा� – �ी एनके �ेमच��न 

जी ।  
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14.04 hrs 

DISCUSSION  UNDER RULE 193 
Situation in Ukraine 

 
SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, hon. 

Speaker, Sir. I am extremely thankful to you for allowing me to initiate the 

discussion on the Ukraine crisis under rule 193 of Rules of Procedure and 

Conduct of Business in Lok Sabha. 

 Sir, for last more than two years, the world is grappling with a scourge of 

unimaginable magnitude, the COVID-19 pandemic. This once in a century 

global pandemic has devasted lives, livelihoods, economies, health, social 

security, education, and almost all conceivable human endeavours. While the 

pandemic still shows no signs of abating, the world is faced with another 

catastrophe of almost equal magnitude.  

 Sir, the simmering discontent on various issues between Ukraine and 

Russian Federation erupted into a war when the Russian Federation declared 

a special military operation in Ukraine on 24th February, 2022.  

The hon. External Affairs Minister, Jaishankarji had placed a statement 

before the Lok Sabha on March 15, 2022. It was a lengthy statement of the 

hon. Minister. I fully welcome and appreciate the statement, on behalf of 

Government of India, placed before this House. The lengthy statement was 

having 27 paragraphs.  
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Out of the 27 paragraphs of the statement of the hon. Minister, 24 

paragraphs pertained to the Operation Ganga carried out by the Government 

of India for bringing back stranded Indian citizens and the students from 

Ukraine.  

After 40 days of declaration of a military operation in Ukraine by Vladimir 

Putin, things have unravelled to a reasonable degree of catastrophic 

dimensions of the conflagration. So, the discussion under Rule 193 at this 

juncture is highly inevitable and highly required to have a prompt response 

from the Government of India relating to the current geopolitical impact of the 

war. So, it is the right time when we are discussing about the Ukraine crisis so 

that the House will be getting an immediate and prompt response from the 

Government of India. What is the current geopolitical impact and what is the 

stand of India in respect of the Ukraine crisis? So, once again, I take this 

opportunity to congratulate and express my sincere thanks to hon. Speaker for 

admitting this discussion under Rule 193 and giving me an opportunity to 

initiate the discussion.  

Sir, before entering into the basic issue of Ukraine crisis, I would like to 

say a few words about the Operation Ganga carried out by the Government of 

India under the leadership of Ministry of External Affairs. I fully associate with 

paragraph 26 of the Foreign Minister’s statement in commending the efforts of 

the Government of India, the officials of the Ministry of External Affairs, 

particularly the concerned Embassies, the Ministry of Civil Aviation, the 

Ministry of Defence, NDRF, the Indian Air Force, private airlines and all those 
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who worked tirelessly and selflessly for the safe return of Indian nationals from 

Ukraine. Sir, I do admit the fact that the Government did a good job in bringing 

more than 20,000 people back to India. I would like to place it on record that it 

is a good thing that the Government has done.  

At the time when I am putting my appreciation on record, I would like to 

make some critical observations regarding the Operation Ganga carried out by 

the Government of India. The first critical observation is that the evacuation 

programme would have been better if early cautious steps were taken to 

commence the operation as other countries did. For example, the first advisory 

of the Ministry of External Affairs issued on 15th February lacked clarity and 

direction. The first advisory of the Ministry of External Affairs and the Embassy 

in Ukraine regarding the crisis was lacking clarity and direction. What did the 

first advisory say? 

I quote: 

“In view of the uncertainties of the current situation in Ukraine, Indian 

nationals in Ukraine, particularly students whose stay is not essential, 

may consider leaving temporarily.” 

This was the first advisory issued by the Ministry of External Affairs on 15th 

February. You may also kindly see the advisory issued by the United States of  

America on 11th February, 2022 in which a specific direction has been given 

that American citizens should not travel to Ukraine and asking those in Ukraine 

to leave immediately. The US advisory was very explicit and gave a clear 

direction. I would like to quote the US advisory also.  I quote: 



05.04.2022                                                                                                              805 

 
“We want to be crystal clear on this point. Any American in Ukraine 

should leave as soon as possible and in any event, in the next 24 to 

48 hours.” 

 This was the advisory issued by the US Embassy and the US 

Department of State officials. Similarly, on 12th and 13th February, New 

Zealand and Australia issued advisories asking their citizens to leave 

immediately as did many other countries such as Britain, Japan, Norway, etc. 

“Non-essential citizens may consider to leave temporarily” was the direction 

given by the Ministry of External Affairs, Government of India, which according 

to me was a strategic flaw on our part in the evacuation process, which is 

called as Operation Ganga. 

 The hon. Minister has mentioned about the hardships in the Statement 

given in the House. The detailed explanation is there. The hardships that 

Government of India had faced in evacuating or bringing back the stranded 

people of India from Ukraine are absolutely correct, and I do accept the fact. It 

could have been avoided. Miseries could have been avoided or averted if we 

had acted as other countries had done. This is the first strategic flaw which I 

would like to point out. 

 Another strategic flaw in Operation Ganga is that priority should have 

been given to evacuate the students from bunkers in Sumy, Kharkiv, and Kyiv, 

instead of those in western Ukraine where there was no conflict or fighting. 

Over 600 students were trapped in Sumy over 12 days in the midst of bombing 

without food or water.  
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The feedback from the students and majority of the evacuees is that the 

Government came into the scene only after they had crossed the borders. 

Within Ukraine, they were mostly at the mercy of the persons called 

contractors in their language. So, when we take pride and credit in the 

evacuation of more than 20,000 people back to India, we have to introspect 

ourselves whether we have acted promptly in time. That has to be introspected 

by ourselves for which a critical analysis is required. That is the second 

drawback or second strategic flaw on our part in the evacuation process. 

 As the students have come back to India, now the Government’s priority 

should be how to recoup the loss to thousands of the students. I would like to 

request the hon. Health Minister to resolve the matter of students as soon as 

possible in the interest of these young citizens because they are in a big 

trouble. The issue of the students who have already returned from Ukraine – 

most of them are medical graduate students – has to be dealt with and it has to 

be resolved. I think that the Government of India should take the initiative in 

resolving their issue with the National Medical Commission. The Ministry of 

Health and Family Welfare has to take the initiative. 

 Further, it would be unfair on my part if I do not mention the name of 

Naveen Shekharappa who tragically lost his life at such a young age in 

Ukraine due to injuries sustained due to shelling. His parents donated his body 

for medical research overcoming their irreparable loss. It would remain a 

lesson for all of us. I bow in reverence to his parents because they have done 
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a wonderful thing, and the loss has to be mentioned here. So, I salute the 

parents for the wonderful thing which they have done. 

 The next point is regarding Operation Ganga carried out by the 

Government of India. A critical analysis is definitely required. At the time when 

we appreciate the earnest efforts taken by the Government of India, critical 

evaluation of the programme is highly essential so as to have a lesson in the 

future programmes. So, definitely, such an evaluation should come and I hope 

that it would come from the hon. Minister for External Affairs. 

 Now, the second point which I would like to make under the Discussion 

under Rule 193 is about the diplomatic stand of India in the current crisis. I 

know very well that it is a tricky position.  

Analysts and experts were initially factoring in only the relative size and 

strength of the two warring parties but the situation has drastically changed 

after 40 days. Ukraine is not the only casualty in this war. Ukraine and Russian 

Federation have been the granaries of several nations in Asia, Europe, and 

Africa. The war has disrupted the supply chains and created conditions of 

acute shortage, severe inflation, and hunger. The ongoing war has in fact 

worsened the situation already under severe stress due to the damage caused 

to the lives and livelihoods due to the COVID-19 pandemic. 

 The special military operation by the Russian Federation on a sovereign 

nation has brought swift retaliation from the western nations supporting 

Ukraine. There has been a flurry of economic and trade sanctions against the 

Russian Federation which are severest since the World War II which happened 
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more than 80 years ago. The geopolitics has literally polarised with the 

collective stand of NATO with the West and Russia with its support mainly from 

the East. 

 Sir, such a polarization has already come into place. At this juncture, 

India’s political stand on this issue is of paramount importance and 

significance.  

 Our Foreign Minister, Shri S. Jaishankar Ji, had reiterated our stand on 

the Ukraine conflict as, and I quote, “steadfast and consistent” and that it 

“stood for peace.” I fully agree and appreciate the stand taken by the 

Government of India in the Ukraine crisis, whereas the US President, Mr. Joe 

Biden has criticized India’s stand as ‘shaky’. Even the countries belonging to 

the West have cautioned India about the attempts to circumvent the financial 

sanctions which they have put on the Russian Federation. That caution has 

also been given from the West and it should be taken very seriously. It is a 

`caution’, I am not using the word `warning’, that has been given by the West. 

Recently, so many eminent personalities visited our country and so many 

eminent foreign officials were here in Delhi, our national capital, and indirectly 

they are warning or cautioning the Government of India that they are 

circumventing the financial sanctions put on the Russian Federation. It may be 

because of the three reasons. In early November, 2020 India voted against a 

Ukraine-sponsored Resolution alleging human rights violation in Crimea, which 

is a controversial place.  
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The second reason is India’s abstention from voting in the UN Security 

Council and UN General Assembly on the Ukraine issue which might have 

obstructed the anti-Russian camp, and we are seen to be projected as 

supporter of the aggressor, and losing our democratic credentials. That may be 

the second reason. The third reason is India’s statement at the UN lacked 

condemnation of the Russian attack on Ukraine which President Vladimir Putin 

called a ‘special military operation’. These might be the reasons by which this 

observation has come from the West. Definitely, that has to be cleared. It is a 

very interesting geo-political situation prevailing now in the world. This is my 

common parlance. I am not an expert on external affairs or foreign affairs, but 

as a common man, I would like to say that it is a very interesting geo-political 

situation. It is interesting to note that 36 per cent of the world’s population lives 

in the countries that have actually condemned Russia and support the 

sanctions on the Russian economy such as US, those who are in the 

European Union as well as UK, Japan, Australia and Canada. This is the first 

part whereas nearly one-third of the world’s other population live in a country 

that remains neutral so far, led by India, Brazil, Kingdom of Saudi Arabia, 

South Africa and UAE. This is the second part. The third part is 32 per cent of 

the world’s population live in countries that support Russia’s action. That is 

why, India’s diplomatic stand is of paramount significance. That has to be 

taken in a careful and cautious manner. The countries in the East starting from 

the top to bottom like Russia, China, India, Pakistan, Sri Lanka, Bangladesh 

had abstained from voting in the UN Security Council as well as UN General 
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Assembly. I would like to pose a specific question or seek a specific 

clarification from the hon. Foreign Minister. For academic sake, I would like to 

know from the hon. Minister whether this pattern is resulting in the formulation 

of a neo-geo-political consensus in the West and the East. Also, I want to know 

whether such a formulation is taking place or coming into place beyond all 

political and strategic spheres. I would like to know this from the hon. Minister. 

I would also like to know the political stand in this respect as far as India is 

concerned.  

 Coming to India-Russia relations, India has a long-standing relationship 

with Russia in terms of both political and strategic relations. Sixty to 70 per 

cent of India’s military hardware is of Russian origin.  

Not only that, India-Russia military technical cooperation has evolved 

from a buyer-seller framework to one involving joint research, development, 

and production of advanced technologies and systems. This is extremely 

crucial at a time when India has an ongoing border stand-off with China.  

In the early years, USSR as well as Russia had used their veto power in 

the UN Security Council six times. In the year 1957, over the Kashmir issue, 

the then leader of the Soviet Union, Mr. Khrushchev had said that Moscow was 

just across the border and in case of any trouble in Kashmir, Delhi should just 

give a shout to the USSR. In 1961, as per reports, Mr. Khrushchev sent a 

telegram to the former Prime Minister, Pandit Jawaharlal Nehru ji in which he 

said that India's actions to do away with outposts of colonialism in its territory is 

absolutely lawful and justified. In 1962 Russia vetoed the Irish Resolution in 
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the UN Security Council urging India and Pakistan to directly negotiate on the 

Kashmir issue.  

It is very interesting that in the year 1971 the USSR had thrice exercised 

its veto power in favour of India and that too to ensure that the issue remains a 

bilateral one instead of becoming a global concern that could attract 

interference from third-party nations, and that the UN could not pass a 

resolution in favour of ceasefire between India and Pakistan. This is the stand 

taken by USSR since 1957 till this time. My point is that thus Russia has 

proven itself to be a trustworthy strategic partner of India and time-tested ally. 

This is my observation in respect of our relationship with Russia. 

Coming to the economic impact of the crisis, on a macro-economic study 

it can be seen that the economic repercussions of this crisis is manifold. One 

of the direct repercussions that stems from this crisis is the elevated oil prices. 

Russia is the world’s third largest producer and exporter of oil after US and the 

Kingdom of Saudi Arabia, which are meeting 10 per cent of the global demand. 

This crisis will also overthrow the macro-economic assumptions on which 

projections in the Budget 2022-2023 and Economic Survey are based. So, 

definitely the economic impact has to be taken very seriously. Currently, we 

are seeing an increase of $ 30 in crude oil. The rise in the price of crude oil 

causes inflation and fiscal and external sector risk.  

If the war is to continue and the sanction to sustain, it may lead to a 

major global economic crisis and that too after the COVID-19 pandemic where 

the economies are still suffering. In such a situation, what is the step to be 
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taken by our Government at this juncture? My suggestion and my point is that 

history has proven that war has never been nor shall it ever be a resolution for 

anything. Coming from the land of Gandhi ji and Subhash Chandra Bose, we 

have always been able to find a balance between hinsa and ahinsa. So, I 

would propose that we should take this as our diplomatic stand and India 

should take the initiative in mediation to resolve the dispute and restore peace.  

In the recent meeting held between the hon. Prime Minister of India and 

the Foreign Minister of Russia, Mr. Sergey Lavrov, Mr. Lavrov has underlined 

that India has an independent foreign policy not under the influence of US, 

which indicated that if India was to play the role of a mediator in the case of 

Ukraine, then it can support such a process and no one will be against it. The 

same was expressed by the Ukrainian counterpart even during the early 

stages of the crisis. To me, it seems a good opportunity for India to play a 

substantial role in the ongoing stalemate. I am reminded of the good olden 

days of Non-Aligned Movement (NAM) and the leadership role played by India 

during the crisis in those days.  

We have all along been professing the principle of Vasudhaiva 

Kutumbakam in our practice and belief. Therefore, India should impress upon 

all countries proactively that the world cannot afford this manmade catastrophe 

at a time when it is still to recover from the trials and tribulations of the COVID-

19 pandemic. So, it is time, when all nations are taking sides, that India should 

take the initiative to resolve the conflict as an honest mediator. I am sure that 



05.04.2022                                                                                                              813 

 
India enjoys that stature and goodwill with all concerned. With these words, I 

conclude. Thank you very much, Sir. 
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SHRI MANISH TEWARI (ANANDPUR SAHIB): Thank you, Mr. Speaker, Sir, 

for allowing me to speak on the discussion under Rule 193 with regard to the 

situation in Ukraine. 

  A horrendous tragedy is unfolding in Ukraine since the 24 February, 

2022. Sir, 40 days later, 4 million people have been displaced, over 4,000 

civilian casualties have taken place; indeterminate number of armed personnel 

both Ukrainians and Russians have been killed in the conflict. The alleged 

killings in Bucha, the suburb of Kyiv has once again brought home the 

horrendous reality that war is only exciting as long as you watch it on the 

television channel. The long peace of Europe has once again been shattered 

after the Balkan conflict of 1990s and 2001. 

 This conflict in Ukraine unlike the previous ones in Europe will redefine 

the global world order just as World War-I did, World War-ll did, the Cold War 

did, the end of the Cold War did, the war on terror did in all its negative 

manifestations. A new Iron Curtain seems to be descending across the world. 

Unlike what Winston Churchill had said at Fulton Falls, Missouri, and with your 

permission, Mr. Speaker, Sir, I will quote: "From Stettin in the Baltic to 

Trieste in the Adriatic an "iron curtain" has descended across the continent. 

Behind that line lie all the capitals of the ancient states of Central and Eastern 

Europe - Warsaw, Berlin, Prague, Vienna, Budapest, Belgrade, Bucharest and 

Sofia - all these famous cities and the populations around them lie in what I 

must call the Soviet sphere, and all are subject in one form or another, not only 

to Soviet influence but to a very high and, in many cases, increasing measure 
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of control from Moscow.” But unlike the iron curtain which had divided Europe 

between 1945 and 1989, this new iron curtain has the potential of actually 

dividing the world once again. Behind this iron curtain, may lie the great 

civilisations of Russia, China, Iran and their myriad allies – Myanmar, Pakistan, 

Syria & North Korea to name a few. The recent joint statement on the 4th 

February 2022, between China and Russia expounding international relations 

entering a new era and global sustainable development may actually become 

the foundation of this unfortunate division which the world is witnessing today. 

We may be once again witnessing a new history being created in the 

world. Unfortunately, in this new Great Game, Ukraine is today what Belgium 

was to British-French enmity in the early 19th century, when Poland was to 

German-Russian rivalry for over two centuries, what Afghanistan was to the 

battle to bring down communism, a battleground, and unfortunately, at best, a 

chess piece 

Sir, who is responsible for the situation in Ukraine? Undoubtedly, the first 

coercive step was taken by Russia but then, Russia has been a trusted friend 

of India and it has been a long-standing ally. Russia has come to India’s aid in 

probably our most difficult times. This House may recall in its earlier avataars 

that on the 10th of December 1971, the then President of the United States of 

America, Mr. Richard Nixon, and his Secretary of State, Mr. Henry Kissinger 

had ordered the 74th Task Force of the US Seventh Fleet led by the USS 

Carrier Enterprise into the Bay of Bengal. This was to stave off the liberation of 

Bangladesh. India had invoked the Treaty of Peace and Friendship with the 
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erstwhile Soviet Union and the Tenth Operative Battle Group – Pacific Fleet, 

under the command of Admiral Vladimir Kruslagov, if I pronounce the word 

correctly – had slipped anchor in Vladivostok and they had made Godspeed for 

the Bay of Bengal. 

 They were successful in checkmating the Joint American and British 

Taskforce which had come in the Bay of Bengal and that scripted India’s 

‘Finest Hour’ and also, the Late Prime Minister, Indira Gandhi’s ‘Finest Hour’ 

when we liberated Bangladesh and made it an independent country. That is a 

history or an act for which we owe a debt of gratitude and honour to the 

erstwhile Soviet Union and its successor State, Russia.  

But then Mr. Speaker Sir, friends also have to be told if they are wrong 

that they possibly need to get their act together. Forty days into this war and, 

Mr. External Affairs Minister was smiling, what I meant to say was that they 

have been told privately or would have to be told privately because after forty 

days of this conflict, Russian war’s aims appear to be ill-defined or, at best, 

muddled. Does Russia want to split Ukraine at the Dnieper River? Does it want 

a regime change? What does it mean by denazification of Ukraine?  

Does it want to create a land corridor between the Donbas region and 

Crimea or is it testing the Anglo-American power? For Ukraine joining NATO is 

at best a catspaw. It has been on and off the table since the Bucharest Summit 

in 2008. 
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14.31 hrs       (Shri N. K. Premachandran in the Chair)  

 America, exhausted after two decades trying to reorder the frozen 

geography and power balance of the Middle East post the dismemberment of 

the Ottoman Empire, should have anticipated this after their ignominious 

withdrawal from Afghanistan. But does Russia alone bear responsibility for this 

conflict? Mr. Chairperson Sir, in my humble estimation, the Anglo-American 

alliance bears equal responsibility.  

On the 26th December, 1991, when the erstwhile Soviet Union ceased to 

exist or when it was dissolved, Ukraine was the third largest nuclear nation in 

the world. It had the third largest nuclear arsenal in the world. In 1994, in terms 

of the Budapest Memorandum which was midwifed by the United States and 

Great Britain, Ukraine was stripped off its nuclear arsenal in return for 

amorphous security guarantees that if its peace or sovereignty was ever 

transgressed upon or trifled with, it would have the backing but, unfortunately, 

when the push came to the shove, these political commitments evaporated into 

thin air. We have a saying in Punjabi, it goes as such, “Rab nede ke kasun?” 

which means, “is God closer or the punch?” and unfortunately Ukraine traded 

amorphous security guarantees for what was a substantive tangible security 

guarantee it had in terms of its nuclear weapons and its nuclear arsenals. This 

is a cruel thing to say but unfortunately in the times that we live in, I think it 

needs to be set. Ukraine also unfortunately, it seems, miscalculated. They 

should have been far more sensitive to Russian concerns and the eastward 

expansion of NATO which Russia time and again characterised as a security 
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threat to its own sovereignty and integrity as a nation. In three waves, first 

were the United Germany retaining its membership of NATO; then in 1999, 

with the Czech Republic, Hungary and Poland joining NATO; in 2004, Bulgaria, 

Estonia, Latvia, Lithuania, Romania, Slovakia, Slovenia; in 2009, Albania, 

Croatia; in 2017, Montenegro; in 2020, Macedonia joined NATO. Fourteen 

countries had joined NATO since the breakup of the erstwhile Soviet Union 

and they all lie in Eastern Europe.  

Therefore, going all the way back to the Munich Security Summit of 2007 

when President Vladimir Putin had articulated Russia’s concerns with regard to 

this eastward expansion of NATO, possibly, Ukraine could have been a little 

more circumspect and a little more careful. I would not say that Ukraine should 

have gone down the path that Finland went down in 1948 what is called the 

‘Finlandisation of European Foreign Policy’. But I hasten to act that Ukraine 

possibly needed to be far, far more careful and cognizant of the security 

concerns of its eastern neighbourhood. 

Under these circumstances when the world seems to be in a flux and 

even around India there seems to be turmoil – there is political unrest in 

Pakistan, there is economic unrest in Sri Lanka – what is it that India should 

really be doing? There, I would like to commend the Government; I would like 

to commend the Foreign Minister. The Government so far has been very 

cautious and circumspect. The Government has been trying to tread a very 

thin line; it has been trying to walk on the narrow edge of the wedge; and it is 

not a very easy act to perform.  
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Sir, I am afraid that this may just be the beginning. The push may not 

have come as yet. If you go by some of the statements which the United 

States’ Deputy National Security Advisor - who has an Indian-sounding name, 

Mr. Dalip Singh - articulated while he was in Delhi, or the exchange which the 

Foreign Minister had with his British counterpart, I think the pressure is just 

getting built up.  

Therefore, my concern is that the Nehruvian autonomy, what we call 

Nonalignment, that held India in good stead between 1946 going back to the 

first Asian Relations Conference all the way up till 1989 when the Berlin Wall 

collapsed, that luxury may not be available to India. We may not really have 

the option of being able to sit atop this new Iron Curtain. The reason why I say 

this is not because I am making a value judgment on the current Government. 

Unfortunately, the geopolitical situation as it has evolved post the collapse of 

the Soviet Union and Eastern Europe has also made India take a position 

going back three decades.  

The economic alignment in 1991 with the Washington Consensus, the 

2003 Next Steps in Strategic Partnership, the 2008 Indo-US Civil Nuclear 

Engagement, and then 2014 onwards the various defence agreements with the 

United States namely the Logistics Exchange Agreement (LEMOA) in 2016, 

the Communications and Inter-Operability Security Arrangement in 2018, the 

Basic Exchange and Cooperation Agreement in 2020, the re-energised QUAD 

that we have become a part of now, I think to a very large extent have taken us 
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far closer to the West than we would have been comfortable with in this current 

situation that not only we but the world finds itself in.  

Under these circumstances, I would like to recommend to the 

Government that the strategic autonomy, the Nehruvian principles of 

nonalignment that has held India in good stead between 1946 and 1989 or 

1991, are the principles that are worth going back to. I know our friends on that 

side of the House leave no stone unturned and with every breath try and 

criticise the first Prime Minister of India Mr. Jawaharlal Nehru. But the fact 

remains that those principles which were enunciated then possibly have stood 

the test of time, and the crisis in Ukraine and the position which the 

Government of India has taken possibly bear the most eloquent testimony to 

those principles which were articulated at the founding of our Republic.  

Sir, I would just end by saying a few words about the evacuation. I would 

once again like to commend the Government for extricating Indian students 

from an extremely difficult, precarious situation. The External Affairs Minister 

had at length explained in the other House, I was watching it on television, as 

to how the operation was complex and fraught with difficulty. But let me hasten 

to add that India has had a long history of evacuations. We have done 23 

major evacuation operations going all the way back to 1962 and 1963. Let me 

mention some of them. They are: the 1962 and 1963 Burma-Southeast Asia 

evacuation where we took out between 300,000 to 500,000 people; August to 

October 1990 in Kuwait where we took out 1,70,000 to 20,00,000 Indians; in 

July 2006 in Lebanon where we evacuated about 12,000 people under 
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Operation Sukoon; in Libya in February-March 2011; and I can go on and on 

chapter and verse. 

 But I regret to say – I am ending my intervention – that I have never 

seen the kind of chest thumping, you know the kind of self-congratulatory 

ecstasy, if I may say, which was at display during the recent evacuations.  

Making young students, children chant slogans in favour of the Government in 

aeroplanes by Ministers of the Government of India, I think, was a self-

defeating spectacle.  I would like to commend the Government that whatever 

efforts you had made, commendable efforts, unfortunately got undone by that 

spectacle which was completely unnecessary.  

 Thank you very much, Mr. Chairperson, Sir. … (Interruptions) 
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SHRI BRIJENDRA SINGH (HISAR):  Thank you, Chairperson, Sir, for allowing 

me to speak under Rule 193 on the discussion on the situation in Ukraine.  I 

am also thankful to my party for affording me this opportunity to speak in the 

House on two consecutive days.  It is a first for me.   

 Before I begin, let me put in a caveat that I am neither an expert on 

international relations, nor am I versed in the vocabulary of diplomacy.   So, 

what I say may be taken as musings of a concerned and partly informed 

citizen.  The current conflict in Ukraine is perhaps the most important geo-

political event since the pulling down of the Berlin Wall in November, 1989 

which marked the end of the cold war.  Why I say this is because this war in 

Ukraine has exposed the limitations of the world order as we have known for 

more than seven decades.  But does it indicate a move towards a new world 

order?  Does it mark the dispersal of power among the big nation States?  

Does it mark the first signs of an emerging multipolar world?  These and so 

many other questions are thrown up by this conflict because this conflict, as 

was rightly said, though is a European conflict but its ramifications can already 

be seen across the world.  But when one thinks of the Russia-Ukraine conflict 

and more specifically Ukraine because that is where the theatre of war is – so 

what we hear constantly is Ukraine – what are the thoughts that instantly 

capture our mind or, at least, my mind?  Firstly, the students and the young 

people who are stuck there, mostly or almost all of them are students of 

medicine over there and the number is more than 20,000.  Secondly, it is the 

first full-scale war since the US invasion of Iraq and it is being telecast live 
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24x7.  Unfortunately, the Russian television has been blanked out in India. So, 

we do not get to see it from their side.  So, what we get is the Western 

perspective which is kind of fed to us on 24x7 basis.  Third is India’s 

independent foreign policy.  There are questions being raised whether it is 

possible or justifiable to stay neutral or, as the word was used, consistent in 

such times.  But that is what it has been.  It has been an independent foreign 

policy.  Fourthly, does this war also indicate that realpolitik does dictate and 

shape geopolitics that each to his own?  Last one is the impact on economy.  

Everyone is concerned as to what will happen to the world economy and not 

just economy of a region or a few countries, but the ramifications it will have 

across the world.  

 Now, I will try and build on these few points or on these thoughts that I 

have summarized above.  

Let me begin with the issue of students and their evacuation. It is a very 

common phrase: ‘All is well that ends well’. Sir, you have yourself raised 

concerns about why we were slow in the beginning and why we were not more 

proactive. All these things sound good in retrospect. But we are not talking 

about a normal situation. We are talking about a country which is engulfed in a 

war. It is not as if the Government did not issue advisories. It is not that these 

advisories were issued as a matter of routine. These were exceptional 

advisories which were issued in the month of January and registration was 

opened up. More than twenty thousand Indians registered themselves with the 

Indian Embassy in Kyiv. But unfortunately, the situation was so fluid that no 
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one knew for sure that war is actually going to happen. I remember I was in my 

constituency interacting with the people and two parents came to me. Their 

children were there in Kharkiv and they asked, ‘एमपी साहब बताइए िक आप हमार े

ब�च� को वापस लाने के िलए �या कर�गे?’ It had so happened that, that very day or the 

previous evening, news was going around on television broadcasting that the 

Russian forces were withdrawing. So, that was the kind of confusion which 

prevailed and resultantly, in spite of the advisories, only about four thousand 

people had decided to come back to India before the war actually broke out on 

24th of February, 2022. So, in retrospect, ‘yes’, one could argue this. As I have 

said, it was not a normal situation and it was not something which was known 

beforehand. But in spite of all that, the efforts which were put in by the hon. 

Prime Minister of our country and the efforts which were put in by the Ministry 

of External Affairs in coordinating not only with Ukraine and Russia but also 

with the neighbouring countries of Ukraine which included, Poland, Hungary, 

Slovakia, Moldova, Romania, etc., are commendable. These were the exit 

points in the sense that people had to move from Ukraine to these countries to 

get out of there. It was a herculean task. Our Consulates had to be 

strengthened. As was stated in the suo motu statement of the hon. Minister of 

External Affairs, some Embassy staff of additional fifty-seven people had to be 

deployed there to assist in that evacuation. So, all efforts were made.  

 Let us not forget especially the eastern side of Ukraine, that is, Kharkiv 

and then subsequently, Sumy, where a serious war was raging at that time. 

We have been hearing of these places since day one. This is where the actual 



05.04.2022                                                                                                              825 

 
fighting was happening. So, to expect that people could be just moved in and 

they would help people in evacuation, it does not happen that way. It is here 

that the role of the hon. Prime Minister comes into the picture because he is 

the one who interacted with the Presidents of both Ukraine and Russia. I am 

not saying that because of that there was a cessation in warfare but, at least, a 

window was provided so that a corridor could be created and students could 

be moved out of that place.  

 About three million people – approximately thirty lakh – were at the 

borders at that time who were homeless and who were on their way to move 

out of Ukraine to go to neighbouring countries. So, to expect a very easy way 

out, is to expect the moon. But in spite of all that, about 22,500 people – most 

of them were students – have been evacuated and without a single casualty. 

Nothing could be greater in terms of success than that. But I have to say that 

there are children. So, it was our bounden duty to get them home and we have 

got them home. So, let us not put question marks on that. But ‘yes’, I do have a 

request. 

 Sir, as you have mentioned, the future of these students hangs in 

balance now. The chances of their going back to Ukraine and completing their 

education, perhaps will not happen. So, some via media will have to be worked 

out by the Government of India, either in consultation with Ukraine or with 

other countries, or within our own medical system so as to ensure that these 

students do complete their education in some form or another so that, that 

purpose is, at least, taken care of.  
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 Sir, I have to take this opportunity to thank once again all those who 

have mentioned in the External Affairs Minister’s suo motu statement and this 

House owes a debt of gratitude to all those who were involved in Operation 

Ganga and this includes our Prime Minister, our External Affairs Minister and 

the Ministry of External Affairs, the Ministry of Defence, the Ministry of Civil 

Aviation, NDRF, Air Force, private airlines; in fact, out of 90 private airline 

flights which came out of the war zone or the neighbouring countries, 76 were 

private airlines and 14 were of Indian Air Force.  

The embassy personnel worked under the most adverse circumstances.  

Then, our Union Ministers who acted as special envoys at the behest of our 

Prime Minister - Shri Jyotiraditya Scindia Ji, Shri Hardeep Puri Ji, Shri Kiren 

Rijiju Ji and General VK Singh - who were deployed at Romania, Hungary, 

Slovakia and Poland and they facilitated and oversaw the evacuation process 

in these places and I, for one, did not expect from my esteemed colleague to 

pick on certain snippets from social media which had gone viral and make it 

some kind of an issue on the floor of the House but that is their nature, one 

cannot help with that.  

 Also, we owe a debt of gratitude to the countries who have cooperated 

with us in this regard which includes both Russian and Ukraine.  I mean 

whatever people might say about our stand on the war which is going on, 

Ukraine has been very forthcoming in providing all the assistance in helping us 

evacuate our people from Ukraine.  
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 Also, Poland, Moldova, Hungary, Romania are all the countries to whom 

we are thankful.  

 Secondly, the point which I had raised that it is perhaps the first full scale 

war since the invasion of Iraq and again like the Iraq war, this is not a war 

between equals. But my esteemed colleague Manish Tewari Ji did bring out 

what could have led to this and one can have a view on that. I would just 

mention two things, in fact, about two scholars. One is actually a journalist 

called Tim Marshall, who wrote a book sometime back called ‘The Prisoners of 

Geography’ and he says there are certain geographical issues which you 

cannot escape, howsoever, new or old the country might be. There are certain 

facts of geography you cannot escape. And according to him, Poland and 

Ukraine are the two red lines which Russia will never allow anyone to cross.  

 Russia today is a country with only 1.6 billion GDP but these things go 

beyond just the economic strength. They are existential in nature to a country 

and to a nation State and in this case, Ukraine, more than anything else, 

Russia will fight to the last man, was known to everyone. They conquered or 

captured Crimea in 2014. That was part of this only. In 2015, University of 

Chicago, John Mearsheimer gave a 45-minute lecture.  

He brings it out quite clearly that the way NATO is going about and 

doing things and the way it is expanding its boundaries more and more 

towards the doorsteps of Russia and the way they are trying to incorporate 

Ukraine into the NATO system, there are going to be consequences and 

consequences are very specific in saying ‘are going to be totally to the 
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disadvantage of Ukraine’. It is Ukraine which is going to be destroyed. Neither 

the NATO countries will suffer for it nor anyone else.  

 If you look back today and hear it, it sounds almost prophetic because 

whatever is said seems to be playing out as if to a copybook. But that is how, it 

has happened. So, it is a full-scale war that we have witnessed to and as they 

say that you can start the war but how it will end, no one can predict and same 

thing seems to be happening here also. It is more than 40 days and resolution 

still does not seem to be in sight.     

 Sir, now I turn to something which is very relevant to us, which we think 

very strongly about and have our own views on it and that is our Foreign 

Policy. The hon. External Affair Minister, in his statement, used the words 

`steadfast and consistent’. I would just refer to these five statements of our 

permanent Mission at the UN. All these statements are consistent about one 

thing -- Immediate de-escalation, diplomacy and dialogue, sincere and 

sustained diplomatic effort to ensure that concerns of all sides are resolved 

through constructive dialogue. This is the thread which runs through all these 

statements. So, we have been steadfast about it; we have been consistent. I 

think, it was G B Shaw who is, when someone asked him that why was he not 

ever consistent in what he says or what he believes in, supposed to have said 

`that consistency is the characteristic of the asses and I am not an ass’. So, 

India is consistent in its stand today, but what is there in store for us in future is 

not known. Our Foreign Policy, in that way, is in very good and strong hands 

and I am sure as times unfold that will be taken care of.  
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 When we talk of India’s international relations and policies, there is a 

whole gamut and I cannot go into the details of it. I will just pick two to three 

points and one of them is India – Russia relations. Relations which are termed 

as `friendship’. Our friend mentioned why India is not taking a principled stand 

and so on and so forth.  

I just have to mention about the Hungarian Invasion in 1956; the Prague 

Spring of 1978; the Afghan Invasion of 1979, India’s stand then also was what 

it is today. So, let us not fool ourselves into believing that there was something 

else happening earlier and something else, which is unethical, is happening 

today.  

 Lastly, there is this great thing about QUAD. Maybe, now India’s 

standing is affected because our stand might be taken otherwise. Japan had 

been here for a Summit in which a 40-billion-dollar investment agreement has 

been agreed to for the next five years. There has been a Summit meeting with 

Australia also. There has been no bad blood. There has been nothing of 

concern in these meetings which goes to show that the United States of 

America, the most powerful player in the picture, has accepted, maybe 

conditionally, our stance and our compulsions.  

So, we are well placed in that situation. There is the issue of sanctions. 

The cuts are hanging over us like a sword but still we have gone ahead and 

made the purchase of S-400 systems. So, it is not as if it is just us who are 

getting affected. Everyone is getting affected. Everyone is recalibrating its 

standing; recalibrating its friendships and relationships across the world.  
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 Finally, the impact on the economy is going to be on us. It is going to be 

world-wide. We experienced this in 1973, the first oil shock; in 1979 we had the 

second oil shock. Definitely, there are going to be consequences. The hon. 

External Affairs Minister, in one of his interviews, said, India tilts on its own 

side. May I conclude by saying that we are too big to be tilting on anyone 

else’s shoulders. Our weight is too much to bear. We have to carry our own 

weight and we shall do so with aplomb and ease of an ancient civilisation and 

a formidable nation.  

 Thank you.  
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DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN (CHENNAI 

SOUTH): Hon. Chairperson, Sir, thank you for allowing me to participate in this 

discussion on Ukraine.  

The war will end. 

The leaders will shake hands. 

The old woman will keep waiting for her martyred son. 

That girl will wait for her beloved husband. 

And those children will wait for their hero father. 

I don’t know who sold our homeland 

But I saw who paid the price. 

These are the powerful lines of the Palestinian poet Mahmoud Darwish that 

keep on haunting us as we watch those disturbing images from Ukraine of 

civilians being bombarded; innocent civilians getting killed in the warfare 

between two countries; museums and theatres getting shelled and our own 

people, particularly students, fleeing to borders by foot. 

15.00 hrs 

 And more recently, there were the ghostly scenes of 410 dead bodies of 

civilians unearthed and among those who were ruthlessly killed by the troops 

was a family of a woman Mayor of Motigin, who were buried in the pine yard.   

We are all heart broken, Sir, and war is one word which needs to be abolished 

from the dictionary itself.  
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 And it is high time as one of the largest democracies of the world, India 

with its positive image took the moral responsibility to be the honest mediator 

between Ukraine, the world’s largest food producer and Russia, the greatest 

exporter of gas to Europe.   

        Sir, the West may criticise us as sitting on the fence and as a mute 

spectator, shaky but we do understand that India has to adopt a diplomatic 

tight rope walk with its time-tested relationship with Russia for, all along we 

have nurtured a pro-Russian sentiment and we do understand that.  That is on 

the one side and our membership in the US-led quad alliance is on the other 

side.  Also, it is fear about the China-Russia-Pakistan axis which is a 

discomfort closer home but still the whole world looks up to us that we have to 

adorn the role of a real negotiator and an honest negotiator in the real sense of 

the term.  

          Before proceeding further, I would like to pay homage to a dear Indian 

student who has lost his life in the war and I share the grief with the family 

members.  

  And also, as a concerned citizen and a Member of Parliament, I would 

like to congratulate the efforts taken by our Union Minister for External Affairs 

not alone for his humanitarian assistance but also for the speedy steps which 

he has taken in the transportation of our Indian citizens, especially our 

students, back home safely.  
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 Sir, our Minister in his statement in the Rajya Sabha had told that 90 

tonnes of humanitarian assistance had been given and the Government is 

planning to give more of it, especially medicines.    

I thank him also for having honoured the request of our dear Chief 

Minster who had taken pro-active steps in this regard.  

     Sir, the UN Secretary General, Antonio Guterres has said: “Our world is 

facing a moment of peril.”  And as a responsible Chief Minister, our Chief 

Minister of Tamil Nadu, Thalapathi M.K. Stalin, has viewed the situation that 

more than 5000 Tamilian students got stranded in Ukraine.  Viewing this 

situation, within his limited capacities - Foreign Policy is the domain of the 

Union - he wrote a letter to you requesting for immediate evacuation.  It is not 

only that.  He had also constituted a Committee comprising of MPs, MLAs, IAS 

officers and appointed a Nodal Officer also to coordinate between the relatives 

and help those students with financial aid also in the border countries along 

with tying up of diaspora.  Apart from this, the State Government had also 

opened a 24x7 help desk in the Podhigai Illam of New Delhi.  

 So, it is the responsibility of the Indian Government as well to take 

pro-active steps. While we appreciate Operation Ganga, as Shri Manish 

Tewari had pointed out, much of self-boasting propaganda had been done. We 

appreciate the efforts taken but there are a few lacunae in them.   

 I would like to point out to the Union Minister, through you Sir, that the 

Operation done was not an evacuation but a transportation.   
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 Sir, lastly, our students were told that they had to somehow reach the 

borders, either by walking on foot, or by commuting through local trains or 

buses.   No assistance was given to them except advices and that is the 

lacuna which I would like to point out to the hon. Minister.  

 Also, while taking stock of the situation, our Prime Minister has 

emphasised “Make in India in Medical Education”.  I quote him: 

“Can our State Governments not make good policies for land 

allotment in this regard?” 

Sir, it is not the question of just allotting land.  It is the question of 

allowing opportunities for the students from marginal and weaker sections to 

enter into medical colleges and that is why, Tamil Nadu strictly resists NEET 

back home.   

 Sir, in the last five years, an average of 16 lakh students appeared for 

the NEET examination, but only 88,120 made it to the 562 medical colleges in 

India. It is not just those who score 200 out of 300 in NEET choose to go to the 

foreign universities, but those who scored 90th percentile in NEET are also 

opting to go out of the country. Like other competitive examinations in India, 

the cut-off percentage of NEET rises dramatically. That is why we vehemently 

oppose this.  

 Sir, Indian medical students who have been transported to India are 

facing an abyss now. There is no future for them. It looks very volatile because 

NMC regulation says that the medical graduates from a foreign university will 
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have to complete their education from a single institution. Now, they have to 

face this problem. The Government needs to take redressal measures for that.  

 The Union Government should take remedial steps and the Foreign 

Medical Graduate Examination (FMGE) should be advanced and a final-year 

student can be appointed on duty.… (Interruptions) Sir, I am the only speaker 

from my Party. Please give me two minutes.  

 Sir, The Asian Age says that the Russian forces finding increasing 

Ukraine’s resistance are following their Syrian playbook of attacking hospitals, 

schools and civilians including women and children in a war of attrition.  

 Sir, while we understand that our External Affairs Minister has 

repeatedly reiterated that India respects international border and sovereign 

territory as well as the integrity of the borders, we have also to take up the 

moral responsibility of judging who is the oppressor and who is on the other 

side of the war.  

 Sir, though it is a tight call because of our dependence on Russia’s oil 

and gas and also the long-tested relationship as has been pointed out by the 

hon. Members here, we cannot just be sitting on the fence as a mute spectator 

and just having the moment of Shakespeare's Hamlet “To be, or not to be, that 

is the question”. Our Government always propels about Vasudhaiva 

Kutumbakam. If the whole world is a family and when Ukraine is a part of this 

family, is it not our moral responsibility to go and give a helping hand to 

Ukraine?  
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Our Prime Minister has many times reiterated that India is a Vishwa 

Guru, the world’s teacher.  I would like to quote Professor Pulapre 

Balakrishnan’s statement here. He says: “A teacher is granted respect for 

speaking truth to power.” India mocks her chosen self-image by refusing to 

speak the truth. They say that everything is fair in the game of love and war. 

But you cannot justify war in any sense of fairness in it. Sir, I would like to 

share a few points to highlight why it is an unfair war. The first point is that the 

Russian President has been ironically justifying this aggression for so long by 

saying that he is going to ‘de-nazify’ Ukraine. It is a fiasco. Ukraine has 

embraced the Nazi Germany in 1940s to escape the genocide carried out by 

Russia. The father of Ukraine’s President was also a victim of that cruelty. 

Ukraine is an UN-member State. Declaring war on it by a permanent member 

of the UN Security Council is itself a violation of the UN Charter.  

The International Court of Justice has condemned it. I would like to 

inform the Union Minister through you that an Indian Judge of International 

Court of Justice – I am not taking his name – has also voted against Russia. 

India has also breached the BRICS resolution which had been passed 

unanimously in its New Delhi Declaration as quoted in The Hindu on 21st 

March, 2022.  

Sir, as has been pointed out by Shri Tewari, Ukraine gave up nuclear 

arsenal after signing the Budapest Memorandum on the basis of the security 

given by the veto-holding permanent members. Now, it is also a breach on 

that. Sir, Professor Vinay Kaura has said that those in India echoing Russian 
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resentment against the eastward expansion of NATO are reminded by the 

Western analysts that a NATO Russian Council has been formed specially to 

alleviate Russian concerns and that Russia was recognised as one of the 

leading industrial powers through a formal admission into the elite G-7 not on 

the basis of its industrial might but to soften its bruised super power ego.  

 Sir, I would like to sum up with the following observation of Mr. G.N. 

Devy. He said: 

“Today, India stands in splendid international isolation, because it 

has not only come a long way from Nehru’s Non-Alignment policy, 

but also forgotten that Nehru’s Non-Alignment in external affairs 

was organically linked to his idea of a non-partisan secularism in 

home affairs and, therefore, rarely did either of them sound hollow 

in his case.” 

Also, India has not yet officially discarded the Panchsheel principles, though it 

has moved from its non-alignment posture during the Cold War to its multi-

alignment in the 21st Century avatar. 

 Sir, I would just like to conclude by quoting a line from the open letter 

written by the writers and which was released by PEN International. They say: 

“There can be no free and safe Europe without a free and 

independent Ukraine. Peace must prevail.” 

 Thank you very much, Sir. 
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Chairman, Sir, 

the subject of today’s discussion is to share our views with the Government of 

India and we, the Trinamool Congress, normally intend to extend support to the 

Ministry of External Affairs and the Government’s decision when it is related 

with matters of external affairs. 

 We study about the situation. But we are concerned now, at this stage 

also, about those students who have come back from Ukraine, especially 

medical students. What would be their future? I would like to inform 

Jaishankarji that I met the Prime Minister last week. We had a long talk for 

more than 20 minutes. I was carrying a letter of Kumari Mamta Banerjee, our 

Chief Minister. In that letter, she has put forward some proposals as to how 

these medical students can be accommodated here in our country. She 

wanted to absorb them in our own State. She had given some ideas. But 

during our talk, ... I asked the Prime Minister: why are you not asking the 

Russian Federation to take them back and provide them seats in their medical 

institutions? ...* So, I want to know where the situation actually stands now and 

what would be the fate of these students. 

 Sir, this Russia-Ukraine War is a continuation of the conflict since 2014. I 

had the opportunity to visit Minsk, Capital of Belarus, in a delegation along with 

Shri Rajiv Pratap Rudy and Shrimati Sumitra Mahajan. Our delegation visited 

Belarus and Ukraine and that picture floats in my front of my eyes. I also had 

                                    
 Expunged as ordered by the Chair.  
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an opportunity to visit Eastern Europe when many countries were within the 

control of the Soviet Union. I went there during my young age when I was with 

the Youth Congress. 

 During that time, I had been to Czechoslovakia, Hungary, Poland, 

Romania and East Berlin. Ultimately, all these sectors were broken up. There 

was the Gorbachev issue as also the Glasnost issue. These all are all old 

issues and I do not want to discuss them here. 

 But what I want to mention here is that two agreements were signed in 

Minsk, Belarus between the Russian Federation and Ukraine.  One was signed 

and broken in 2014.  What was there in that agreement?  It included exchange 

of prisoners and delivery of humanitarian aid without heavy weapons. But this 

agreement quickly broke down in 2014.  Again, another agreement was signed 

in 2018 where France and Germany mediated. 

 But now, from the very beginning, I could not find any big country taking 

any initiative.  This time, no Force had taken any initiative to hold peace talks 

between Russia and Ukraine. I am not speaking about our own country.  I am 

saying no one initiated any talks. Ukraine is a Member of NATO. NATO is full 

of European countries and USA and Canada.  But none of these countries took 

any initiative to stop the war.   

 There were tragic deaths. The attack on Ukraine by Russia is a 

disastrous step. The way the war broke out, it was extremely disastrous in 

nature.  It is painful and shocking. There is no doubt, it is heart-breaking.  
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 Sir, let me read out a small statement saying how many civilians have 

died in Ukraine in this war.  Nearly, 3,000 civilians have been killed or injured 

in this war.  My report is as of 28th March, 2022.  In between, these few days, I 

do not have much of the latest information. More than 10 million persons have 

been displaced since Russia invaded Ukraine.  Ninety-nine children have been 

killed and 126 injured.  The cost of direct damage to Ukraine’s infrastructure 

amid Russia’s ongoing invasion, has reached almost an estimated figure of 63 

billion dollars. This is as per the analysis done by the Kyiv School of 

Economics. It is their own assessment. This information is also as of 28th 

March, 2022.  

 The latest analysis, as of March 24, 2022, shows that at least 4,431 

residential buildings, 92 factories and warehouses, 378 institutions of 

secondary and higher education, 138 healthcare institutions, 12 airports, seven 

thermal power plants and hydroelectric power plants have been damaged. So, 

all totalling comes up to 63   billion dollars 

 Compared to the previous estimates published on 17th March, the net 

growth was announced to be 3.5 billion dollars according to KSE. 

 Sir, what I want to mention here is that we became concerned when the 

war started.  We expected that it would be stopped.  But it did not.  Naturally, a 

huge number of Indians were living there with huge amount of tensions.  

India’s responsibility was aimed at evacuating the Indian citizens from Ukraine, 

and it did so.  It was a good step.  I appreciate it.   
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 We heard the statement of India’s Permanent Representative at the UN 

Security Council and it was actually a non-committal statement.  

 That was neither in favour of this side nor that side.  “The escalation of 

tension along the Russia-Ukraine border is a matter of deep concern and the 

developments have the potential to undermine peace and security of the 

region”, the India’s permanent representative to the UN, T. S. Tirumurti, said at 

the UNSC meeting.  

 Sir, the work should be completed and if, on our part, any peaceful step 

is possible to be taken up, we should try to initiate it because since our early 

ages, we have seen Indo-Soviet treaty.  In different issues whether they are in 

United Nations or anywhere else, Russia supported us on them.  We can 

initiate dialogues and give leadership to the whole world by saying: “India is 

fully concerned with the war.  This war has pained us.  The way, people have 

lost their lives, it is disastrous, painful and inhumane.” I want to know whether 

India is in a position to initiate and make it a complete peace-talk.   

HON. CHAIRPERSON: Okay, thank you.  

SHRI SUDIP BANDYOPADHYAY: Our next speaker, Sougata Roy, is here.  

He will also speak on this issue. 

 So, Sir, I repeat our stand that any stand taken by the Government of 

India so far as external affairs are concerned, we stand by the Government 

wholeheartedly.  
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THE MINISTER OF PETROLEUM AND NATURAL GAS AND MINISTER OF 

HOUSING AND URBAN AFFAIRS (SHRI HARDEEP SINGH PURI): Sir, 

thank you very much.  I had the privilege of being nominated as one of the four 

special envoys that the hon. Prime Minister deputed to the countries around 

Ukraine following the launch of military operations on 24th February when it 

became necessary to escalate the evacuation of Indian students who were 

studying in the Ukraine. 

 Sir, anyone who has even a nodding acquittance with issues relating to 

foreign security policy and anyone who watches global hotspots will know that 

the determination that is required to be made when situations of tension are 

escalating and there is exacerbation of tension, timing is of the essence.  So, 

let me start, Sir, by providing a perspective based on facts with which I am 

personally familiar.  The hon. Member, Shri N.K. Premachandran, who was the 

lead speaker today, made some excellent points.  Now, he is in the Chair.  So, 

I address the Chair and through or through the Institution of the Chair, I 

address the hon. Member, Shri N.K. Premachandran, who is the Chairman 

now.   

 Sir, first of all, let me say, what the hon. Member said and what the other 

hon. Members have said, have signified a broad and unambiguous support for 

the Government’s evacuation efforts.  There have been differences of nuance 

and I would like to take the opportunity to comment on one of two of them. The 

very fact that our Embassy, our Resident Mission in Kyiv, Ukraine decided to 

undertake a registration of all our students there in the month of January was a 
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clear pointer in the direction of anxiety and the fact that we were preparing 

ourselves for an eventuality of the kind that unfolded in the aftermath of the 

military operations of 24th of February.  

 Sir, one hon. Member sought to draw distinction in the language which 

the Government of India issued as part of its advisory and the language which 

some other countries issued. I believe, a reference was made to the US 

advisory, Australian advisory, and New Zealand’s advisory.  

 Sir, I have been a student of the English language. In any case, an 

advisory, by definition, is an advisory, where you advise. A Government cannot 

direct private citizens, who have gone of their own volition, to leave a place.  

The advisory was unambiguous. It mentioned the term ‘all non-

essential”. The term ‘all non-essential’ means ‘except those whose continued 

stay there is necessary on account of a number of facts’. It means that our 

colleagues in the Embassy would have to stay there, and they stayed right 

towards the end till they had to be relocated to another place. So, I think, the 

advisory issued on the 15th of February, and the subsequent advisories 

issued, if I remember correctly, on 20th February and 22nd February, had the 

effect of 4000 of our young friends leaving Ukraine pursuant to those 

advisories.  

 Now, the question is this. I have some experience because I was there. 

Why did rest of the people not leave? Was it a choice that they exercised 

because they thought Military operations would finally not take place or was 

there some other consideration? That is why, a reference was made by one of 
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the hon. Members to the student contractors and the authorities in universities. 

Sir, I spoke to many of the 6,177 of my young friends who were evacuated 

from the Ukrainian border via Hungary. I spoke to them. Many of them had the 

same story that they were being encouraged by the authorities of the 

educational institutes which they were attending to say that the things were 

going to be alright. In this intervention, I am going to stay totally clear of issues 

of foreign and security policy. I want to confine myself to Operation Ganga. 

These young students were advised to complete their courses. Some of them, 

who were in the final year, were told that they had got only three to four 

months left to complete their courses. Some of them had only one year left. 

They were told by the universities that if they chose to leave, they may not be 

able to organise online classes and that may result in their losing a year. That 

is the kind of talk that the young minds had to grapple with. On the 15th, when 

we issued the first advisory or on the 20th, till the military operations actually 

took place, it was a determination that they had made.  

 Now, what happens after 24th February when that exacerbation of 

tension results in the commencement of military operations? My distinguished 

friend, Shri Manish Tewari, referred to the evacuation operations that have 

been carried out from 1961 onwards. Certainly, One of the hon. Members, who 

is not present here, referred to this being a transportation exercise, not an 

evacuation exercise. I would like to come back to that in a minute. … 

(Interruptions) वह� से चचा�  श�ु कर सकते ह�। 
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Sir, based on the 39 years’ experience that I have had in my previous 

profession, I want to say that no matter what the average perception of 

lethargy in bureaucracy or the political system is, come a crisis, everybody 

springs into this thing. This was an operation which the hon. Prime Minister 

personally took meetings on; this was an operation which my distinguished 

colleague, the Minister of External Affairs, personally took charge on. … 

(Interruptions) I was in Guwahati on the 28th, doing the event on Gati Shakti 

Mission for the Ministry of Petroleum and Natural Gas, when I got a telephone 

call late in the evening saying आप कल रात को जाइए, कल जाइए। 

 Then, all of us gathered. Some of us flew out within hours. I believe I can 

give you in details the meticulous manner in which this was done because, 

look, I was a student of conflict situations. When some hon. Members referred 

to that one life lost, I was the first to say that one life lost is one life to many. 

But you are dealing with a situation which is not normal. Now, let us look at the 

numbers. The words are used lightly, like displaced personnel or refugees. The 

number of displaced, I think, is in the vicinity of 10 million, which, possibly, 

includes internally displaced. The number of refugees is, perhaps, 4-5 million. 

We were agonising, and we were worried about the welfare of each one of our 

citizens through the Prime Minister’s involvement in Delhi and through the 

External Affairs Minister who was being in touch with all of us. But look at the 

overall numbers.  
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 I remember one particular evening in Budapest when I got a call from 

the External Affairs Minister who said that you know, we thought that this front 

was well-managed. It is because we had 1,200 people on the ground in hotels 

and in dormitories. Suddenly, 1,700 came because there was clogging at the 

borders of Romania and Poland; and some people were just being pushed 

down. So, 1,700 people arrived at one place. We managed it. We increased 

the number of flights from four to seven to 11 in a day. Why? How did that 

become possible?  एक सोशल मीिडया ि�लप �ारा राजनीितक रोिटयां स�कना बह�त आसान 

होता है ।  

I can share with you hundreds of thousands of messages from grateful 

students and their parents, which were sent about their evacuation which was 

being facilitated. I use the word ‘evacuation’. A lot of people were provided 

buses in the last operation which took place in those cities which were under 

siege. 

Buses were arranged from the neighbouring countries; buses were 

arranged inside. How is this a transportation arrangement? I know the hon. 

Prime Minister was speaking over the telephone lines and I do not need to go 

into the details. I am sure this is a part of the geo-politics which the hon. 

External Affairs Minister will respond. He was speaking to the Heads of the 

State and the Government, not only in the Russian Federation, not only in 

Ukraine but also in all the other countries.  
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 But, Ladies and Gentlemen, let me just tell you, we had barely recovered 

from COVID and we are in a war like situation, and in a war like situation, the 

two disputants are waging a war. I do not want to go into whose fault it is, how 

we voted, etc. It is so easy to talk about votes. I have had some experience. 

The making of Foreign and Security Policy has to be based on tangible 

national interest, which, as all the hon. Members have said, the Government 

will determine, rather than based on easy temptation to episodic social media 

tweets.  

 Sir, very often in those difficult times, even when you are able to 

negotiate safe passage from one of the countries involved, you only find that 

the other party had, maybe, military and other objectives which they had to 

look at. So, the fact that out of about 22,500 people, 400 left as a result of the 

advisories, and another 18,500 were successfully evacuated, I think, is not a 

small achievement. If you look at the history of the evacuation operation, I am 

familiar with the Operation Safe Homecoming, Operation Raahat in 2015 

Yemen crisis, Operation Maitri in the Nepal earthquake, evacuation from 

Brussels and the Operation Devi Shakti. The Operation Ganga, in my humble 

submission, with 39 years of experience in that field, will rank as one of the 

most well-co-ordinated and successful humanitarian evacuation missions 

undertaken by any country anywhere. I am not just talking about India.  

 We faced some very interesting situations. That evening when the hon. 

Prime Minister guided us, he said clearly that this is a humanitarian evacuation 

mission. 
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 When you say ‘humanitarian evacuation’, you do not stand by 

technicalities. You do not follow the literal letter, what is written.  

 I remember I was travelling back in a car from the Ukraine border with 

the person, who had to be our Ambassador in Budapest and he had been sent 

back. I got a telephone call saying that one of the airlines had been fined 

because they were bringing in Nepalis or nationals of other neighbouring 

countries. We worked the lines, and within minutes it was sorted out. This was 

the whole of the Government approach. Thanks to the clear visionary guidance 

of the hon. Prime Minister, we not only brought back nationals of our 

neighbouring countries but also nationals of other developing countries in 

farther continents.   

 Sir, before I conclude, I also want to say that this gives me an 

opportunity to place in perspective, as you had mentioned that advisories were 

lacking in clarity and direction, that the advisories were both focused and clear. 

But there was sudden uncertainty unleashed on account of the disruption in 

supply lines, which is going to happen depending on the duration and the cost 

that the military operations take, and that disruption could get further widened.  

 Sir, let me tell you what has happened to oil and gas prices meanwhile 

because that is something on which many of us tend to comment without 

looking at the global picture, and what this military operation has done. At the 

height of COVID-19, and I talk about March 2020, gas prices were 19.56 

dollars a barrel. They went up in 2021 to 60 and 80 dollars. On 24th February, 
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when the military action took place, suddenly they shot up to 92 dollars and 

then up to 124 dollars and then up to 130 dollars.  

 Sir, are we the only country to be affected by this? I have certain figures 

with me, and I can give you similar figures on gas prices. We have raised the 

price of petrol by Rs.9 over 12 or 13 days, whereas the international price has 

shot up. I have some figures, which show a comparison in the prices of 

gasoline between April 2021 and March 2022. In USA, during that period the 

increase in prices of gasoline in terms of percentage is 51 per cent. In Canada, 

the increase is 52 per cent; in Germany and UK, it is 55 per cent; in France, it 

is 50 per cent; in Spain, it is 58 per cent, in Sri Lanka, it is 55 per cent, and in 

India, it is just 5 per cent. Our percentage increase is one-tenth of what it is 

elsewhere.  

 Similarly, I have the figures in terms of gas, which I can share with the 

House. ....(Interruptions)  

HON. CHAIRPERSON: Please conclude. 

SHRI HARDEEP SINGH PURI: Sir, I thank you very much for giving me the 

opportunity to be able to participate in this discussion under rule 193. I think a 

lot of very valuable issues have been raised. I am sure that my other 

colleagues, when they participate, and particularly the hon. External Affairs 

Minister, would be able to respond to some of the issues on why and with what 

degree of success we have been able to navigate through this difficult 

situation. That navigation will continue with a degree of confidence because 

the Prime Minister’s roadmap that had been laid out was very clear. It is 
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because of the clear direction and the soundness of our policy, we would be 

able to avoid the pitfalls that some of the other countries are getting into. 

Thank you very much.  
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SHRI PINAKI MISRA (PURI): Mr. Chairperson, I had listened with great 

admiration my very distinguished colleague and friend, Shri Hardeep Puri who 

made a robust defence of why oil prices in India are going up, and he has done 

it in a very artful manner as befits him. He has been a life-long diplomat of a 

very, very distinguished career, and therefore, he knows how to artfully weave 

in defence in some other area, on an issue quite unrelated today. But I think he 

has answered some of the critics who have been shouting since morning about 

rise in fuel prices, and I commend him for his artfulness in having dealt with the 

matter.  

 Mr. Chairperson, all shades of opinion in this House are always one and 

bipartisan when foreign policy issues are discussed in this House, and today it 

has been no exception.  I think, even the most trenchant critics of the 

Government are one with the Government when dealing with foreign policy 

issues.  

 There is no question that the Non-Alignment Movement, which has been 

the bedrock of our foreign policy for the last 75 years-plus has stood us in good 

stead, has given us great respect world-wide, has managed to keep us afloat 

and has managed to keep us deftly clear of many conflict situations wherein 

otherwise there was a potential for us getting roped in. I think, therefore, this is 

a policy that has held us in good stead. I commend this Government for having 

continued the same policy and even giving credit where it is due sometimes, 

as we heard the Prime Minister say off and on.   
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 The morning television visuals, that one sees from Ukraine, are 

heartrending. There is no doubt about it. I think, every heart cries at the kind of 

massacre that is taking place there, but then all a war is about massacres. 

Therefore, I particularly wish to commend the Government for the manner in 

which it has stood up, to the near hectoring by the United States on the nuance 

position that we have taken, to the point where low-ranking officials, of course, 

have virtually openly tried to threaten us, and even the President of the United 

States has gone to the extent of saying that India’s position on the war has 

been shaky. I think, that is about as strong an indictment as can happen, which 

comes from the top quarters of America.   

I find it a bit, frankly, shaky position on their part to give us this moral 

posturing, considering their track record – the first country to have employed 

nuclear weapons on a mass scale; the first country to have carried on a 

savage war in Korea first, then in Vietnam, thereafter all through the Middle 

East - in Iraq, in Libya, in Syria - and in Afghanistan. The lives that were lost 

then, the misery that those people went through in those wars and an 

absolutely calibrated savage bombing, all-night bombings that we used to 

watch during the First Kuwait War, the Second Kuwait War and the Second 

Iraq War, those are still very fresh in our minds. Therefore, it ill-behoves the 

United States to morally hector us on the position India has taken. There is, 

even in these blurred lines, something that India will have to strongly consider 

on at least two or three issues, going forward.  
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 Firstly, the entire civilised world, which is the Western World as well as 

our Quad partners in the East, has come together on one platform and 

therefore, there is some degree of isolation that India possibly has to contend 

with on that score. That is a matter, I think, of some concern which, I have no 

doubt, the Government is fully mindful of, going forward.  Secondly, now 

clearly the Russia-China axis, with Pakistan being a very minor tail, is going to 

be a formidable axis going forward, with Russia very much a junior partner, 

very much dependent on China virtually for its existence because with the kind 

of savage sanctions that have been imposed and these sanctions are going to 

go on for a very long time clearly, they now desperately need China to bail 

them out financially and economically. Therefore, China’s position in our 

sphere of the world is going to become infinitely stronger and infinitely more 

powerful. Therefore, we have to now contend with that fact very carefully.  

Thirdly, I think, we also have to take into consideration the fact that 

Prime Minister Modi has an excellent equation and relations with most of these 

countries that we deal with. Mr. Hardeep Puri was absolutely right when he 

said that the Prime Minister speaking to many of these countries actually 

entailed some kind of a ceasefire to ensure that Indians were evacuated, and 

that is quite unprecedented and extraordinary in these times. 

 So, therefore, I think there is possibly some expectation also in some 

quarters that he would go the extra mile in playing peacemaker in these times; 

that India’s position of strength in terms of our track record of ahimsa, track 

record of non-alignment, and all the other qualities that our forefathers have 
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bestowed upon us; and that we should play with the Prime Minister’s muscular 

diplomatic posturing that has happened over the last 7-8 years and with good 

measure. I am saying this in a positive way that he should perhaps play a 

slightly more proactive role. Now, as the major part of the evacuation is over, 

even for a ceasefire or even for the hostilities to at least come to some kind of 

cessation, I think perhaps some more vigorous dialling on his part should be in 

order. 

The problem of almost 22,000 students coming back to India is of course 

a very, very serious and critical issue. Everybody has spoken about it. We 

need to seriously reflect on how we are going to burnish our own infrastructure 

in this country to ensure that our children do not have to go abroad for much 

cheaper education. We lack nothing in this country, and therefore, for them to 

have to seek refuge abroad in this fashion and then now to come back and to 

be left virtually midwater is something that we will need to very seriously 

consider. This is a very sizeable number because there were 40,000 students 

who had come from China earlier due to COVID last year, and now, there are 

22,000 more students coming back from Ukraine. There is a possibility of them 

being adjusted in various other countries. Again, a more aggressive and a 

more forward-looking policy has to be undertaken by the Government in this 

regard. 

There is silver lining also. Mr. Puri spoke about oil prices going up. Yes, 

that has been happening. It is fluctuating but the bigger problem also is going 

to be with regard to edible oils as we are the importers. But, of course, our 
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exports should start looking up because now wheat and corn which were the 

major export products of both Russia and Ukraine accounting for almost 25 per 

cent of the world’s exports are drying up. Therefore, this is the time for India to 

really step up very aggressive export drive to ensure that we gain something 

from the ashes of this war in terms of our own domestic economy. 

Mr. Chairman, I expect the Government to be very proactive. The 

Government is solidly backed by all shades of both public opinion as well as 

political opinion in our country. They are rock solid on that front.  

They have held their own so far. But I think going forward, everybody 

expects the Government under the leadership of the Prime Minister to be more 

proactive both in the resolution of this conflict as well as in order to be able to 

milk this to our advantage both financially and economically, and in every other 

way possible, particularly in the geopolitical context. We have a very capable 

External Affairs Minister who has again had a sterling track record in the 

Ministry. So, therefore, under his aegis, if some kind of aggressive policy could 

be undertaken going forward for cession of hostility, I think that is what all 

shades of opinion in this House would expect from the Government. 

I thank you very much, Mr. Chairperson, for giving me the time. I just 

want to add one sentence. Mr. Naveen Patnaik has of course done his bit. 

There were many Odia students abroad. And I think Mr. Puri will bear us out 

because many of the Odia students have come back under his aegis. My Chief 

Minister has personally thanked him for the effort he has made. And therefore, 
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I also would like to say that Mr. Patnaik has done everything he could have to 

ensure that our Odia children come back from abroad. 

Thank you very much, Mr. Chairman. 
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very much, 

Mr. Chairman. 

 I think this has been a very rich debate already and I know it is going to 

continue. I want to really say that a few years ago as Chairman of the External 

Affairs Committee of Parliament, I had said there is no such thing as a 

Congress foreign policy or a BJP foreign policy, there is only Indian foreign 

policy and India’s national interest. And I will say to you today that I think all the 

speakers – even those who have been critical of the Government and who will 

be critical about some aspects – have spoken in that spirit of one nation, one 

set of national interests, and a very strong commitment to what is being done 

for India and Indians in this challenging situation. I do want to assure my 

friend, the Foreign Minister, that we have all been watching with very close 

attention and admiration the adroit diplomacy he has been conducting, and at 

the same, with some concern about some of the areas on which we may have 

a slight difference of emphasis.  

Let me say, Sir, having said that, that I would like to address these 

remarks and the issues facing us under three broad headings, and I will be 

fairly brief on each of them. One is the humanitarian situation and the 

evacuation; the second is our stand at the United Nations; and the third is the 

geopolitical implications of this crisis for all of us.  

If we look at the humanitarian situation and the evacuation, I think there 

is no doubt that we are all incredibly grateful for the success of Operation 

Ganga and the return of some 23,000 Indians, mainly medical students, back 
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home to India. On that, I do not believe that there is any particular demurral, 

but it is to be pointed out that while we commend the Embassy for having 

begun to register the students in Ukraine early in the process, it is also true 

that some other Embassies were quicker off the mark in getting people out. I 

think there is no harm in admitting that this did happen. The fact that we 

registered the students was useful, but we did not, for example, have enough 

domestic transport arrangements in Ukraine. A lot of the students had to walk 

very, very long distances to get to the border points eventually, and that is 

something we will have to bear in mind for future situations. 

If we were to look at the positive side of the ledger, the Government was 

very quick to make excellent arrangements in the neighbouring countries - 

Poland, Hungary, Slovakia, Romania - in order to fly our people out once they 

have got there. But in getting them to those countries, I am afraid we were 

perhaps somewhat found lacking. I am not trying to diminish in any way the 

contributions of our excellent diplomats, our hardworking personnel. The   

Minister was kind enough to hold a Consultative Committee meeting of the 

External Affairs Ministry in which he told us about these young diplomats 

working 24x7, manning the hotline in order to receive calls from students. All of 

that was very important. But one set of complaints that many students have 

expressed, including to me personally, have been the difficulties they 

encountered in getting to the border points where they had to cross. I think this 

is a lesson that we need to bear in mind for the future. Of course, we must all 

pay tribute to Naveen Shankarappa whose life was so needlessly and 
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tragically lost when he went out heroically to get food for other Indians who 

were sheltering in a bunker with him. That is indeed something that we must in 

this House unanimously pay tribute, also for his parents, who were gracious 

enough, as you pointed out, Mr. Chairman, when you were speaking, to donate 

his body to medical research. But there is also some research that we need to 

do, on how the situations got to the stage they did where we found ourselves 

with so many people there.  I will add that one thing that was a bit unseemly, 

unfortunately, was the publicity mongering that we conducted in some of the 

neighbouring countries. I got some adverse comments on that. I think it was 

unnecessary. Our nation would have risen in gratitude, and we do not really 

need publicity in foreign countries for what we are doing for our own people. 

That was unfortunate and should have been discouraged. … (Interruptions). 

You know what I am talking about, but let us move on Saugata Da.  

I do want to mention one more good thing which I think has not been 

mentioned by some of the speakers and that is the timely and appropriate 

humanitarian aid that India has sent to Ukraine. That was good. I congratulate 

the Government for having taken that initiative. I think we sent something like 

90 tonnes of relief material, no small amount, and that was essential for a 

country that is going through the hell that the people of Ukraine are suffering.  

Broadly speaking, those are some of the concerns that one has in mind. 

I think it is to be said, however, that there were a couple of unfortunate 

statements made by people associated with the Ruling Party during the travails 

of our people, when all of us were getting desperate messages from families 
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and from students. One former Chief Minister of the ruling Party saying that the 

students had to be blamed for “miscalculating the gravity of their situation” is 

most unfortunate. We had another Minister serving in this Government saying 

that these are merely people who could not pass the NEET examinations in 

this country. Such statements were most unfortunate, Mr. Chairperson. I do 

want to say to the Government that they were also unnecessary. When people 

are going through terrible trauma, it was a time for all of us to rally together and 

attend to their needs, as indeed, we did eventually.  

 These statements really reflect poorly on the commitment of our nation 

to our people stuck in distress abroad. Having said all of that, all is well that 

ends well. The students are back.  

Now, the concern is how do we manage to help them catch up with the 

education that has been disrupted as a result of this tragic situation, the war 

and the evacuation. I think there the Government should really do two things. It 

should take immediate action to see what can be done to have remedial 

instruction available to these students, ideally in Indian medical colleges. The 

second thing they need to do is use the revelation of 23,000 medical students 

in a country like Ukraine, which even the Prime Minister expressed surprise on 

that there were so many there, to realise how badly we need to rethink our 

approach to medical education and the shortage of Government seats.  

You realise that NEET is a tough examination, but do you know that out 

of all these children who pass NEET examinations, only seven per cent get 

into colleges in India? They have to go abroad. They have no choice. When 
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COVID-19 happened and we had to evacuate people from various countries, I 

had medical students from my Constituency in the most extraordinary 

addresses in places like Moldova, remote corners of China, Kazakhstan and 

so on because of course they could not get education here. I think the 

Government really has to use this opportunity to take a root and branch look at 

establishing an adequate number of Government medical institutions.  

We have heard so many promises over the last eight years that AIIMS 

will be introduced in every State. My own State has received that promise from 

three successive Health Ministers. We are yet to see the foundation stone of 

an AIIMS being laid in Kerala. Let us now move on a war footing. We need 

doctors very clearly. We have people capable of studying to be excellent 

doctors. Let us give them an opportunity to do so affordably.  

This is the first basket of issues, that is, the humanitarian ones. My 

second concern is about our stand at the United Nations, which I recognise 

has evolved in a way that I can today fully support. But I was shocked -- I will 

say very honestly -- at our first couple of statements at the United Nations. As I 

mentioned to the Foreign Minister, it was not just the abstention. As regards 

abstention, there are good reasons why we wanted to signal a certain position, 

but the fact that in the initial statements at the United Nations we failed to 

mention any of the principles that we have stood for in the world for the last 75 

years. We did not mention the UN Charter, we did not mention State’s 

sovereignty, we did not mention the inviolability of borders, and we did not 

mention even the inadmissibility of the use of force when it comes to resolving 
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international disputes. These are basic core principles. They go back to Nehru 

ji’s Panchsheel and before. These are things that we have always stood for. It 

took a while, but eventually we have got around to it and we have in our last 

few statements done this even while abstaining in the UN Security Council, in 

the General Assembly and in the Human Rights Council. 

 Now, the fact is that we have great respect for strategic autonomy. We 

want to make our own choices, but our choices can sometimes involve 

standing up for principles. We need not have behaved as we did in the initial 

stages of the UN, and what is particularly deplorable was that first statement in 

which we showed a shameful even-handedness between the aggressor and 

the victim. We actually merely urged both sides to deescalate. If somebody is 

attacking you and you are defending yourself, are you guilty of escalation? 

How can we use language like that? We have said that we call for concerted 

efforts on all sides to return to the path of diplomatic negotiations and dialogue. 

When one side is being attacked, if you do not want to use harsh language 

against such a side in the name of your friendship with them, then I think one 

has to also ask if we cannot speak frankly to our friends, then what is the 

friendship worth?  

I think it is very important that we stand up for the fact that in these 

matters we could at least have spoken with a certain amount of moral 

conviction and courage even while, if necessary, choosing to abstain. I 

understand that we have a special privileged strategic partnership with Russia. 

It goes back a very long time. I myself, just last month, had inaugurated the 
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celebrations of the 75th year of Indian-Russian diplomatic relations and I had 

spoken very warmly about our close relationship. It is not something that 

anybody on this side of the aisle is going to be criticising in the Government for 

respecting, but at the same time we have to understand that in this particular 

instance it is Russia that resorted to use of force.  

It is something that we have to understand that though we have a long 

list of IoUs, most of those IoUs on Kashmir, vetoes in the Security Council are 

owed to the Soviet Union, of which Ukraine was also a part. So, let us face it. 

We owe those IoUs to both Russia and Ukraine.  

16.00 hrs  

 Let us also face it. We are indeed a major client for Russian weapons 

supplies; our defence systems rely a lot on the weapons we have imported 

from Russia and on the spare parts; we need to service them. But first of all, 

we pay top dollar for those defence systems. No one is doing us any favour. 

The seller needs the buyer as much as the buyer needs the seller. We should 

not act as if it is always a one-way traffic. Equally, we must understand that 

when we have a situation like this, when a country that is taking a stand in 

relation to us that troubles us and compromises our own relationships, and 

very directly hurts our own people because of the short-term after-effects – the 

rise in oil prices; the rise in commodity prices. We have even 70 per cent of the 

sunflower oil and seeds that India has, coming from Ukraine and that is no 

longer coming. It is a simple example-But all of these are matters that do affect 
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us and we should have the right to be able to say to our friends, `Look, this 

was not right. This has caused us some pain and difficulty’. 

 Finally, I would say that now our position has been calibrated; our line is 

going to be tougher, I want to stress one thing that I am sure my friend, the 

Foreign Minister would want to stress also, except that perhaps he would not 

be able to do so as openly as I can, which is that, refusing to condemn Russia 

is not the same as endorsing what Russia has done.  

There, I think, is a reminder for all of us that whatever India may be 

accused of, we have not at any stage through any action or any words, implied 

an endorsement or a support of what Russians have done by conducting this 

invasion of Ukraine.  

The third set of issues is the geopolitical implications of what we have 

seen. In the short-term, there are some very, worrying consequences. I would 

say that the Ukraine war has exposed India’s strategic vulnerabilities in a tough 

neighbourhood, as nothing else has done. It raises some fundamental 

questions for our security. We had been developing and maintaining a 

relationship with Russia, while developing the strategic partnership with the 

QUAD, with the US, Japan and Australia. Suddenly, the three QUAD members 

have taken a very different position on Ukraine than what we have. We have 

become somewhat out of sync with them; we have scrambled to keep them on 

our side, and to show some understanding about our position. So far, I 

commend the diplomatic efforts of our Government that we have been able to 



05.04.2022                                                                                                              865 

 
keep them on our side; and they had signalled an understanding of India’s 

position.  

At the same time, there are some real concerns about the larger 

implications. We are seeing Russia and China getting more and more close to 

each other and if Russia is weakened as a result of this misadventure, which it 

almost certainly will be, its weakening can only give China the upper hand in 

that relationship. A Russia that becomes essentially a subordinate state of 

China is a major concern to us in India because we have as recently as two 

years ago lost 20 of our jawans in Ladakh to Chinese aggression. In these 

circumstances, the neutralisation of Russia, or even Russia coming along with 

China is a matter of great concern to us.  

Then there is the sideshow of the Chinese-Pakistani relationship. Prime 

Minister Imran Khan was in Moscow the day the attack began on Ukraine and 

he went through with his meetings anyway. He continued to do so. What does 

it mean? Are we witnessing the emergence of a China-Russia-Pakistan axis? 

We have to think about it. And what happens if the US loses interest in the 

Indo-Pacific in its renewed obsession with Russia?  At the same time, there 

are some opportunities. I think, we had some record number of Ministers 

visiting Delhi in the last couple of weeks.  

I am sure the Foreign Minister is a very busy man in receiving all of 

them. That is a very good sign because it suggests that there is an area of 

opportunity for us.  What is that opportunity?  



05.04.2022                                                                                                              866 

 
It is the opportunity to leverage not only understanding for our position 

but also to go beyond our traditional reluctance to choose sides on matters in 

which frankly it is sometimes necessary to take a stand. We cannot sit on the 

fence all the time, I think, it is important that we listen with open ears to these 

distinguished visitors who have come. We don’t have to take any lectures from 

them. None of them has the right to tell us what we need to do. But at the 

same time, I think, it is important that instead of bromides about the need for 

diplomacy and negotiations, why do we not join, take a step forward and offer 

ourselves in a mediating capacity? Why can we not perhaps reach out to both 

Moscow and Ukraine? This is something the Israelis have been doing; the 

Turks have been doing. Why does India, which prides itself on good 

relationship with both the capitals, not try a constructive role in this area?  

I just want to conclude with a quote from Jawaharlal Nehru, way back in 

1946. He said, “India, constituted as she is, cannot play a secondary part in the 

world; she will either count for a great deal or not count at all.” I urge our 

Foreign Minister and our Government, let this not be a case of India not 

counting at all; let us count for a great deal; let us stand for our principles; let 

us respect our strategic autonomy; let us at the same time go forward, and try 

and play a constructive role in bringing about the peace that we have so far 

given rhetorical support to.  Thank you very much. 
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DR. FAROOQ ABDULLAH (SRINAGAR): After the great diplomat who has 

served the United Nations for years, it is very difficult for me. He spoke very 

well and his English is beyond me anyway.  

 First of all, I would like to start by saying that it is a failure of the United 

Nations. The United Nations continues to fail this world. It has failed as Mr. 

Tharoor said in Vietnam. It is still failing in Korea. It has failed in the Middle 

East and I do not think I personally, over these years, have any hope from that 

organisation.  

 I would like to thank not only the hon. Prime Minister of India but all 

those Ministers who he chose to go to that war-torn country to bring out our 

children back. I must say that, at the cost of their own safety, they took this 

journey and brought those children back. I congratulate you and I congratulate 

the hon. Prime Minister for this bold step. But also, at the same time, it is very 

easy to say that we should play a mediation role in the situation today where 

two major powers, America and Russia are at loggerheads. So, why did it 

happen? Russia continued to tell Ukraine, “Please do not have my enemy 

around my border.” I hope my members will remember when at the time of 

Krushchev, they put missiles in Cuba, Kennedy was the President of America, 

and they had to remove because America felt the threat of those missiles. 

Today, Russia feels the same way. I think they told this country very frankly, 

“Please be neutral. We have no difficulties with you.” They also gave some aid 

of millions of dollars before that but they still chose to join NATO. No doubt, it 
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was there. It is a free country. They could choose. But Russia felt threatened. 

This is what we should not ignore.  

I think, under those circumstances, when you say, “any country”, how 

about us? When we think of China and Pakistan, and now, you are saying 

Russia will also join it, are we not afraid? Are we not worried? Our forces will 

be tremendously under pressure to defend our integrity. That is what that 

country felt.  

16.09 hrs           (Shri Rajendra Agrawal in the Chair)  

Now, all of this happened, millions have moved out of their homes, many 

have died and God knows how many are going to be taken out of their soil. 

How do we move forward? Let us forget. It is over. The war is there. it is still 

there. But how do we now comprehend of saving whatever is left so that the 

war comes to an end and the world comes to a position of surviving. Today, 

the world is not surviving. You see our neighbour. Look at the position there. I 

hope we do not have to go through that situation in this country. Therefore, it is 

essential that the war must end. How do we end it? Now you say that it can 

end diplomatically. Is there a diplomatic solution? I remember, Trump said, 

“America First.” Why is India not thinking “India First” even if this war is not in 

India’s interest. I would request the Foreign Minister and through him, to the 

hon. Prime Minister, that we must take major steps, not small steps, but major 

steps in de-escalating that war and finishing that war. 
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Unless we do that, we will not be able to tell the future generations that 

India played its part. India is a neutral country. India never took sides. India 

was the only country that the Russians, our Ambassador then was D.P. Dhar, 

signed an agreement with - they signed it with no one - that war on India will be 

war on Russia. Never forget that.  

Therefore, what we must remember is that we have got the same 

friends. We are friends with America and we are friends with Russia. We are 

not enemies of any of these countries. That is one of the biggest things that the 

country has achieved from the Nehru’s time. Whatever one may say, it was 

because of Nehru’s foreign policy of keeping neutral with friends on all sides 

that we could move forward and take this country from out of poverty and bring 

it to the level of a developed country.  

Therefore, my request to the Foreign Minister would be, please move 

faster so that at least people will say that Gandhi’s nation has saved this world. 

Thank you. God bless you! 
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�ी �याम िसहं यादव (जौनपुर): माननीय सभापित जी, आपका बह�त ध�यवाद । यू�ेन और 

रिशया क� लड़ाई �या है? जब दो भाइय� म� अलगाव हो जाता है, बीच म� दीवार हो जाती है, अगर 

एक  भाई … को बुलाकर अपनी तरफ बैठाने लगे तो दूसरे भाई को िचंता होना बह�त �वाभािवक 

है । म� यहां …* के �प म� नाटो को बोल रहा ह�ं । यू�ेन रिशया का पाट�  था, दोन� अलग हो गए, अब 

नाटो क� मै�बरिशप लेने के िलए यू�ेन तैयार ह�आ, इसका मतलब है िक रिशया को खतरा ह�आ 

िक िजस िदन नाटो का मै�बर हो जाएगा, तोप� और िमसाइल� लग जाएगंी । ज़ािहर है िक रिशया को 

िचंता होगी ।  

 माननीय सभापित जी, अपनी िस�यो�रटी क� िचंता को लेकर िकसी देश पर आ�मण 

करना ज़ायज नह� है । भले ही हमारी पॉिलसी रही है, हम नॉन-एलाइन रहे ह�, हम दोन� तरफ 

िकसी �लॉक के मै�बर नह� ह�, लेिकन रिशया ने यू�ेन पर आ�मण िकया तो इंिडया को कम से 

कम िनंदा तो करनी ही चािहए थी, तब भी हम नॉन-एलाइन रह सकते ह� । हम परुाने सनातन िव� 

ग�ु रहे ह�, एक ऐसा नरसहंार एक देश �ारा दूसर े देश पर िकया जा रहा है, यह ठीक नह� है । 

समाज के सामने, िव� के सामने िदखना चािहए, हम� इस पर आवाज़ ज�र उठानी चािहए थी ।  

 महोदय, दूसरी बात है िक वहां इंिडयन �टूड�ट्स थे । इटेंिलज�स फे�योर तो नह� था । 

महीन� से रोज फौज जम रही थी । ट�क भेजे जा रहे थे, तोप भेजी जा रही थ�, आ�ड� �हीकल भेजे 

जा रहे थे । महीन� से अखबार� म� �टेटम�ट रोज आ रहा था, इसे भांपना बह�त ज�री था िक लड़ाई 

होगी । लड़ाई होने से पहले हम� अपने देश को ब�च� को, जो वहां पढ़ रहे थे, िनकाल लेना चािहए 

था । यह िहंद�ुतान क� सरकार को करना चािहए था, जो इ�ह�ने नह� िकया । एक कहावत है – 

�यास लगने पर कंुआ खोदते ह� । यही इ�ह�ने कोरोना के समय िकया, ऑ�सीजन स�लाई के समय 

िकया और यही यहां भी िकया । 20,000 लड़क� को िनकालकर इतनी छाती ठोक रहे ह�। 

                                    
 Not recorded 
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 महोदय, मझेु याद है, जब ईराक वार ह�ई थी तब यूपीए सरकार थी और 1,70,000 लोग� 

को िनकाला था । इसके अलावा और भी लड़ाइयां ह�ई थ� । जब इज़रायल िहजब�ुला क� लड़ाई ह�ई 

थी तब भी इंिडया ने िसिविलय�स को िनकाला था । लेिकन, कभी आपने देखा िक िकसी िमिन�टर 

ने वहां जाकर िनकालने क� वाहवाही क� हो? मेरा कहना है िक ये करते कम ह�, कहते बह�त �यादा 

ह� । यू�ेन म� इंिडयन ए�बेसी के जो लोग ह�, they have limited resources, limited 

manpower and limited number of officers. वहां जब तीन-चार िमिन�टस� जाएगें, मझेु इस 

चीज क� फ�डबैक है, वे इन लोग� स ेनह� कह�गे, मझेु मालूम है िक यू�ेन ए�बेसी के लोग कहते थे 

िक ये लोग आकर मझेु तंग कर रहे ह� । �य�िक, उनको सबके पीछे �ोटोकॉल देना पड़ता था । 

गाड़ी, रहने क� जगह आिद बह�त कुछ दनेे पड़ते ह� । इ�ह�ने वहां पर जाकर �या िकया? यू�ेन म� 

जो इिंडयन ए�बेसी के लोग बैठे ह�, �या वे    … ह� िक उनको इवै�यूएट करने के िलए कुछ नह� 

कर पा रहे ह�? म� कहना चाहता ह�ं िक िजतने िमिन�टस� वहां गए थे, सबने उनक� ड्यूटी म� �यवधान 

पैदा िकया ।  

 सभापित महोदय, अगर एक िमिन�टर भी बता द� िक इंिडयन �टूड�ट्स को िनकालने के 

िलए वहां जाकर �या सहयोग और मदद क�, तो म� अपनी बात वापस ले लंूगा । केवल ए क 

िमिन�टर बता दे िक वहां पर जाकर उ�ह�ने �या मदद क�? …(�यवधान)   आप सिुनए, मेरी बात 

को भी सिुनए । म� कोई िलखा-पढ़ा भाषण नह� बोल रहा ह�ं । …(�यवधान)   म�ने जो समझा है, जो 

मेरी आवाज है, वह म� बोल रहा ह�ं । आप मझुे दबा नह� सकते ह� । चाहे िजतने लोग िच�लाते रह�, 

लेिकन म� बोलता रह�ंगा । …(�यवधान)   

माननीय सभापित: माननीय सद�य आप बोिलए। 

…(�यवधान)   
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�ी �याम िसंह यादव: सभापित महोदय, हम सभी जानते ह� िक यू�ेन का जो �ेिसड�ट िम�टर 

जेल��क� है, वह पहले एक कॉमेिडयन था । वह एक मै�योर नेता नह� था । लेिकन, इतना पॉपलुर 

था िक वह यू�ेन का �ेिसड�ट बन गया । जब वह जान रहा था िक हम रिशया से बह�त कमजोर ह�, 

तो उसको फौरी तौर पर कुछ नेगोिसएशन करके कुछ िड�लोमेिटक वे म� रा�ता िनकालना चािहए 

था और समझौता करना चािहए था । वहा ंहजार� क� स�ंया म� लोग मार ेजा रहे ह� । बड़ी-बड़ी 

िबि�डं�स, अ�पताल, सै�य िठकाने, माल व सड़क न� हो गए । आप टीवी म� देिखए िक वह िकतनी 

खूबसूरत कं�ी लगती है । एक देश का मामला दूसरा होता है और इंिडिवजअुल मामला दूसरा होता 

है । आज हमसे कोई टकराए, तो म� कह�ंगा िक म� सीना तान कर खड़ा ह�ं । म� झकंूुगा नह�, गोली मार 

दो । लेिकन, यह सरकार का मामला है । अगर, आज नाटो, यूरोिपयन यूिनयन और वे�टन� कं�ीज, 

सार ेदेश िमलकर वार �ाइम म� पिुतन को पकड़� और उसको फांसी भी िदला द�, जो दूर-दूर तक 

कुछ नह� कर पाएगें, तो यू�ेन म� जो तहस-नहस ह�आ, वह वापस आ जाएगा? यह सोचने क� बात 

है ।  

 सभापित महोदय, म� तो माफ� के साथ कहना चाहता ह�ं िक यू�ेन म� जेल��क� क� जो 

लीडरिशप थी, इस मामले म� उसको सीना िदखाकर खड़ा नह� रहना चािहए था । उसको समझौता 

करके इसका रा�ता िनकालना चािहए था । हम मोदी साहब क� बह�त सार ेमामल� म� ि�िटसाइज 

करते ह�, लेिकन इस मामले म� तारीफ करते ह� । जले��क� को, जैसे उसने ��िमया ले िलया है, उसी 

�कार थोड़ा-थोड़ा और देता रहता, कुछ बातचीत करता रहता, जैसे … जी थोड़ा-थोड़ा दे रहे 

ह�।…(�यवधान)   

माननीय सभापित: आपके दल के एक और माननीय सद�य बोल�गे। 

…(�यवधान)   

                                    
 Not recorded 
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�ी �याम िसंह यादव : सभापित महोदय, यहा ंमाननीय िवदेश मं�ी जी बैठे ह�, म� आपके मा�यम 

से बह�त चैल�ज के साथ कहना चाहता ह�ं िक िजतने टुकड़े-टुकड़े करके देश का िह�सा चाइना को 

देते जा रहे ह�, यह केवल उसी पर लड़ाई �क� ह�ई है । …(�यवधान)   आप सिुनए, हम तो यहा ं

कह�गे िक इसम� िड�लोमेसी है । हम इसक� तारीफ करते ह� । …(�यवधान)   

माननीय सभापित: आपके दल से एक और माननीय सद�य बोलने वाले ह�। 

…(�यवधान)   

�ी �याम िसहं यादव :  आप अपने … देिखए िक आपने िह�द�ुतान का िकतना िह�सा दे िदया 

है । अभी दो-तीन साल पहले टीवी पर देखते थे िक इंिडया के सैिनक चाइना के सैिनक� को रोकते 

थे, उनको आगे नह� जाने दे रहे थे । उसके बाद यह टीवी से ख�म हो गया । उसके बाद िकसी ने 

पता करने क� कोिशश क� िक �या ह�आ? चाइना िजतनी जमीन लेना चाहता था, सड़क बनाना 

चाहता था, चाहे उसका िह�सा रहा हो, चाहे भूटान का िह�सा रहा हो, चाहे इिंडया का हो, उसने 

सब पर सड़क बना ली है । सब पर क�जा कर िलया है । आप िफंगर ए�रया के बार ेम� तो जानते ह�, 

अभी गलवान घाटी म� जो झगड़ा ह�आ है, हम कहां थे और वहां से कहा ंचले गए।…(�यवधान) 

माननीय सभापित : आप यू�ेन पर ही बोिलए। 

�ी �याम िसहं यादव : िपछले सेशन म� बीजेपी के एमपी ... साहब ने कहा था िक वह 50 

िकलोमीटर ही नह�, बि�क 100 िकलोमीटर भीतर तक घसु आया है।…(�यवधान) आप स�चाई 

से मुंह नह� मोड़ सकते ह� । आप इस मामले म� लड़ाई बचाने क� कोिशश कर रहे ह�, आप ठीक कर 

रहे ह�।…(�यवधान)  

डॉ. िनिशकांत दुबे (गोड्डा) : महोदय, इ�ह�ने ...** नाम िलया है, उसको हटाना 

चािहए।…(�यवधान) 

                                    
 Not recorded 
 Expunged as ordered by the Chair 
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माननीय सभापित : ठीक है । नाम हटा िदया जाएगा । कोई भी नाम �रकॉड� म� नह� जाएगा । 

Nothing is going on record now. Now, Supriya Ji. 

…(�यवधान)   

माननीय सभापित : आपक� कोई भी बात �रकॉड� म� नह� जा रही है। 

…(�यवधान)   … 

                                    
 Not recorded.  
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Hon. Chairperson, 

Sir, thank you.  

 Sir, on behalf of the Nationalist Congress Party, I rise to speak on the 

discussion under Rule 193 on the Ukraine situation. ‘There is no glory in the 

battle worth the blood it costs’. I take this thought forward which Shrimati 

Sumathy – my colleague and friend – mentioned earlier. Nobody really wins a 

war. It is only war widows and children who are orphaned many times, and 

there are mothers who have been told by people that their sons were brave 

and they are not going to come back. So, it is a very painful situation. We have 

been watching the television and witnessing the media reports that are coming 

in. I think, the world is witnessing such a painful time today. We have to take 

sides. We are judging people -- who is right and who is wrong. But truly, what 

is really right in any war is something I have never understood.  

 I would like to thank the Ministry of External Affairs and the leader who 

leads it, Dr. Subrahmanyam Jaishankar Ji. This is actually the second time I 

would like to thank him for the COVID-19 intervention that his entire team did. 

It was the most wonderful thing. The only thought I have in mind as a Member 

of Parliament is gratitude towards your Department for what you did in the 

most challenging times during the COVID-19 pandemic. All you had to do is to 

just tweet and the Ministry of External Affairs was the only Mantralaya that 

responded within minutes. I mean people sort of thought -- it was flattering for 

us -- that we were so influential in India that we could actually help people all 

over the world. I think, we got a lot of blessings. Thanks to you. But we would 
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not forget to pass them on because they actually deserve to be at the MEA’s 

doorsteps and not at ours. We are only the agencies to do that. So, globally, 

this Department and the entire team have done a wonderful job during the 

COVID-19 pandemic.  

Then came another situation which was this ‘Operation Ganga’. I do 

understand that it has its moments and Dr. Tharoor has spoken extensively 

about it. But I do not think we should even forget all the airlines which helped 

us. I mean it is unfortunate that India does not have its own airline anymore but 

all the Indians came together at that time.  

It was not about who owned the airline – whether it was private or 

Government. But everybody unitedly supported it and brought all our children 

back. Dr. Abdullah also said that it was very brave of the Ministers to go. Even 

I felt that. When I saw all the Ministers there, I used to wonder what their 

families must be going through. It was like you have sent a soldier to a war on 

a border and now, what his or her family must be going through. Clearly, they 

went. But I think, there are disappointing scenes for us. I really did not want to 

criticise them because they have done such a wonderful job. One thing that 

you should not have done -- which actually fell short, but for you, it had gone 

flawlessly -- was the jingoism that came at the end of it.  It was very painful 

because you did such a wonderful work and fortunately, I did not see you 

doing it. So, there was a hope in this Government. One of my most favourite 

Ministers did not do it. He really showed dignity and class. We are not doing 

any favour to our children by bringing them. ब�चे हमार ेह�, उनको वापस लाना हमारी 
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िज�मेदारी है । They are our children. They are not yours and mine. Everybody’s 

children study abroad. My son studies abroad. My daughter is planning to 

study abroad. So, there is nothing right or wrong िक िजनको कम मा�स� िमल�, वे 

इसिलए भागे ह� । I think, it is very unfortunate to judge our children. Children look 

for opportunities. Here, in this globalisation era, we cannot say that जो भारत म� 

पढ़ेगा, वही अ�छा ब�चा है और जो परदेश म� गया है, उसको कम मा�स� िमले ह� । I think, these 

are very unfortunate and callous statements and we, in this House, must be 

very respectful and make sure that we do not make such statements especially 

in such times.  

 But, this Operation Ganga went out exceptionally well. I remember a 

mother. I would like to put her vandana from my Constituency. Her son is 

becoming a doctor because he did not get the marks, he did not get the 

admission. She would call me everyday and cry. She was a helpless mother 

who was running from pillar to post saying कोई मेर े ब�चे को ठीक से लाए । They 

were doing everything to help each other and the MEA was very kind and I 

really put our gratitude on record for everything that you have done for our 

children.  What I would like to highlight in this entire discussion is the Russian 

military imports and in the foreign policy, we constantly talk about Atmanirbhar 

Bharat. How are we going to take this relationship forward with Russia is 

something we will have to introspect because a lot of times, what happens is 

that we are dependent on other countries.  It is wonderful to be Atmanirbhar 

Bharat for any human being and a nation.  So, even in Defence, we take 

programmes forward. Last week, I had the opportunity to ask this question to 
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the hon. Defence Minister. There are a lot of Indian companies. There is one 

company which happens to be in my own Constituency, Bharat Forge, which 

really wants to work in defence exports and making India Atmanirbhar. So, 

would you think we could work better because the whole world is changing? It 

is ‘new world order’ which has come up. I think it is a new connotation that we 

have come up with. Are we going to rethink on all this?  We will very soon have 

to react and see how indigenous company products need to be brought out 

and all our Indian companies are to be helped.  I am not saying we will stop 

buying from Russia. It is not Russia or any other country in the world but in the 

Atmanirbhar Scheme, what more and what intervention would you like to do?   

 Talking about human rights, even the hon. Home Minister yesterday 

talked about human rights and it is of the person who suffers where human 

rights that we are talking about.  I appreciate what he has said yesterday but 

today, even if we are pro-Russia or pro whichever country in the world we 

want, today, what is happening in Ukraine is unpardonable for anybody.  I 

mean what have those children, those women done that they are paying this 

price.  You see women with guns.  I am completely against the gun culture. 

Why should anybody need a gun? Guns are to be kept by the Government.  

Why do citizens need guns? So, how are we going to address this issue? We 

talk about genocide.  This is genocide. So, what are we going to do? How do 

we bring in more peace with more dialogue? What can India’s role be to 

protect both the nations and stop this genocide? It is just to see helpless 

citizens running here and there. Are we going to talk about Russia’s 
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aggression as well? I am not saying this. Our relationship is wonderful but 

even if we have a good relationship with somebody, if there is something which 

we feel is not good, I think it is our moral duty to raise it.  I mean everybody 

has talked about India’s relationship with Russia. I am so glad because in this 

entire session, all we heard is bad things about the first Prime Minister Pandit 

Jawaharlal Nehru but today, this is a great opportunity. I think life is a full circle 

that today, we are praising Pandit Jawaharlal Nehru and that is the legacy. 

Legacies do not just come from parties and organisations.  

These are the legacies that Pandit Jawaharlal Nehru has given us and 

that is where, India is starting in this entire debate from a relationship where he 

stood and where he has brought India to and it is the same foreign policy 

where we are.  Even I would like to put it on record, it is not just the Russian 

Foreign Policy but even for what we did with America. I would like to put it on 

record when we had the nuclear deal with America, it was Dr. Manmohan 

Singh Ji who led that dialogue and how our relationship with Russia or with 

America and with all super powers, we have done exceptionally well as a 

country and I still remember Sushma Ji, Arun Ji and everybody supported it 

because it was in the larger interest of this nation. I still remember President 

Bush saying if Dr. Kakodkar approves it, we will sign it.  It was on a lighter note 

that showed how deep our relationship was of trust. So, I think that is 

something we need to definitely discuss. 

 



05.04.2022                                                                                                              880 

 
I have just one small point which I would like to raise. The hon. Minister 

talked about oil and disrupted growth and the shock of inflation that the 

Government is going through. I mean he talked about oil crisis. We have many 

solutions. It is just the timing of the oil prices going up. When there were 

elections going-on, the war had already started. Oil prices had already 

skyrocketed. Only reason since he was defending it, I would like to put it on 

record that oil prices do fluctuate but they used to blame it all the time on 

something else, maybe we can use the cess. Every Government collects a lot 

of cess and with the COVID-19 situation, with all the price rise going on, is 

there a solution where we could use some of our cess?   

 My last point is this. The hon. Minister, Shri Puri talked about colleges 

and universities and why we could not help our children. He said it is because 

our children did not get clear signals. Why could we not reach out to the 

universities as well? When he was there and making several calls, maybe, we 

should have reached out to the universities. So, a lot could have been done. I 

am not saying that nothing was done. In his intervention he said that the 

children did not want to come back because the universities were giving them 

mixed signals. So, the children were torn apart by conflict between two 

countries.  

 Finally, whatever happened has happened. The Government has done a 

great job. There were hiccups. I understand that it was a crisis and things 

cannot be flawless. But, what is next? The children have come back. Some 

children have come back during COVID and now some have come back 
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because of this conflict. What are the specific interventions that the 

Government proposes to do for the future of all our children who have come? 

What is the larger goal in this new global situation? We can see what is 

happening in Pakistan and Sri Lanka. We are trapped in a peculiar situation. I 

would use the word `trap’ because in all our neighbourhood there seems to be 

some instability. So, India is going through a very difficult time in trying to 

resolve all these issues. It is not going to be an easy road. It is going to be 

slightly difficult for the Government. I would like to quote, `peace cannot be 

kept by force. It can only be achieved by understanding.’ So, I expect the MEA 

to show a lot of understanding. The Ministry can lead us and we can get a 

better order for the world.  

 Thank you.  

माननीय सभापित : म� समझता ह�ं िक ऐसे अनभुव सभी माननीय सद�य� के सामने आए ह�गे िक 

पहले ब�चे क� िच�ता म�, दखु म� माता-िपता आंसू िगरा रहे थे और बाद म� िमलने पर आंसू िगरा रहे 

थे । दोन� �कार के आंसू इस दौरान हम लोग� ने देखे ह�। 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): दोन� आंसओु ंम� फक�  था । 

माननीय सभापित : जी, हां । एक �यास से पहले और दूसरा �यास के बाद । 

माननीय मं�ी जी । 
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THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU): Sir, thank 

you for the opportunity. I thought I would not be required to make this 

intervention. Today we are discussing an issue under Rule 193 on the situation 

in Ukraine arising out of a military conflict between Russia and Ukraine. Some 

hon. Members have raised certain queries and the hon. Minister for External 

Affairs will reply to them appropriately. Foreign policy is a very serious matter 

and that is why as a Member of this House and a part of the Cabinet, I will not 

make any statement on the policy and other issues on which my colleague Dr. 

Jaishankar ji will respond, but there are certain points that have been raised on 

which I will respond because during this discussion and outside the House also 

many issues are being raised which are not at all necessary. जैसे अभी हमार ेएक 

साथी कुछ ऐसी बात� बोलकर चले गए, िजनको कहना ही नह� चािहए था, कहने क� ज�रत ही नह� 

थी । फॉरने पॉिलसी इतना सी�रयस मैटर है, इस पर शिश थ�र जी ने अपनी कुछ बात� बोली ह�, 

मनीष ितवारी जी ने भी कुछ कहा ह,ै दोन� कां�ेस के सद�य ह�, दोन� ने अलग-अलग अपनी बात� 

कही ह�, लेिकन अगर ये बात� बाहर चली जाएगंी तो लोग बोल�गे िक कां�ेस ने ऐसा बोला है और वह 

का�ेंस क� पॉिलसी लगने लगेगी । इसी तरह से सरकार म� अगर म� कुछ बोलूगंा तो लगेगा िक यह 

सरकार क� पॉिलसी है, इसिलए फॉरने पॉिलसी को लेकर दो आवाज� नह� उठनी चािहए । कभी-

कभी ऐसा भी हो सकता है िक एक म�बर कोई बात कहे तो यह आएगा िक इंिडयन पािल�याम�ट म� 

ऐसी बात कही गई, तो इससे भी देश क� छिव पर असर पड़ता है । इसिलए म� समझता ह�ं िक कुछ 

ऐसी बात� ह�, कुछ पॉिलसीज ह�, िजन पर हम� एकजटु होना चािहए । बह�त सार ेसद�य� ने कहा भी 

है िक फॉरने पॉिलसी म� हम� एकजटु होना ही चािहए । यू�ेन �ाइिसस के बार ेम� िडटे�ड फै�ट्स, 

िफगस� और पॉिलसी पर मेरे कॅलीग बोल�गे।…(�यवधान) 
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SHRI MANISH TEWARI (ANANDPUR SAHIB): I completely endorse your 

sentiment. But I just hoped that this wisdom was there when you were sitting 

on this side of the House … (Interruptions)  

SHRI KIREN RIJIJU: Now, exactly with that spirit I will make a quick 

intervention which will not be for more than 7 to 8 minutes. सभापित जी, आपने 

अभी सनुा ह,ै कई बात� कही गई ह� । तारीफ क� गई और तारीफ करते-करते िफर यह कहते ह� िक 

आपने इतनी चे�ट थि�पगं �य� क�, �लेम �य� िकया? जब एडवाइजरी इ�यू ह�आ तो आप बोलते 

ह� िक एडवाइजरी इ�यू नह� िकया । जब हम बताते ह� िक एडवाइजरी इ�यू क� है, तब आप बोलते 

ह� िक �य� �लेम करते ह� । आप बोलते ह� िक सरकार वहां जाती नह� है, मं�ी जाते नह� ह�, ब�च� 

से िमलते नह� ह�, िकसी को नह� भेजा । जब हम भेजते ह� तो बोलते ह� िक आप िदखाते �य� ह�, 

चे�ट थि�पगं �य� करते ह� । हम कर� तो �या कर�? नह� कर� तो आप पूरी आपि� उठाते ह�, कर� तो 

भी आपको तकलीफ होती है । …(�यवधान) इसिलए म� आप लोग� से बह�त ही िवन�तापूव�क 

कहना चाहता ह�ं िक इस तरह क� लड़ाई क� िसचएुशन म�, लड़ाई जैसी हालत म� सरकार जो भी 

करती है, वह देश के िलए करती है। 

 सबको उस समय तक कम से कम मौन �त रखना चािहए । जब ऑपरशेन ख�म हो जाएगा, 

तब राजनीित करने का समय होता है । आपने ऑपरशेन के समय म� कहा िक यह नह� िकया था, 

यह करना चािहए था । यह बाद म� हम लोग िज� कर सकते ह�, लेिकन जब ऑपरशेन चल रहा है, 

उस समय म� भी यहां दिुनया भर क� बात� िलखी जा रही ह� । जब हम �ित�लावा पह�चंे तो कोिशसे 

म� थे । वहा ंएक छोटा सा एयरपोट�  है । वहां से नॉम�ली इंटरनेशनल ऑपरशेन नह� होता है । वह 

िसफ�  इि�डया के िलए खोला गया । यहा ंसे िनकलने से पहले �धान मं�ी जी ने वहां के �धान म�ंी 

से   बात क� और एक एयरपोट�  को हमारे िलए यूज करने क� अनमुित दी । हम� अदंर तक ए�सेस 

दी । वहां पर इतना कर रहे ह� और 24 घ�टे िमशन के लोग लगे ह�ए ह� ।  
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सर, मेर ेपास तो टाइम नह� था, यहां िकसी �टाफ ने िदखाया िक सर ऐसा आने से दखु 

होता है । यहा ंसे िकसी ने कहा िक ए�बेसी का �टाफ, इि�डयन िमशन के िड�लोमेट्स कुछ काम 

के नह� ह� । वहा ं पर ब�च� को मरने के िलए छोड़ िदया है, कोई काम नह� कर रहा है । वहां 24 

घ�टे रात-िदन काम कर रहे ह�, खाना िखला रहे ह�, रहने क� �यव�था कर रहे ह� । ऐसे समय म� यहा ं

पर देश के बह�त र�ेप�िसबल पॉिलिटकल लीडर इस तरह क� बात� करते ह� । उससे िकतनी 

तकलीफ होती है । आप कुछ समय के िलए तो �क सकते थे । मेर ेपास भी हजार� क� स�ंया म� 

एसएमएस और वाट्स एप पर मैसेज आए िक इसको लाइए, उसको लाइए । हमने कहा िक ऐसी 

िसचएुशन म� िकसी को �ायो�रटी देकर, आपको पहले एयर�ा�ट भेज�गे, ऐसा नह� है । वह 

�यव�था बनाई ह�ई है और �यव�था के मतुािबक लोग आ रहे ह� । एक तो वहां लड़ाई का माहौल है । 

उसम� जो पहले आएगें, उ�ह� को भेज�गे । िकसी एमपी ने या िकसी चीफ िमिन�टर ने कह िदया, 

इसिलए आपको पहले लाइन तोड़कर भेज�गे, यह तो नह� कर सकते ह� । Everybody is Indian 

and every student is an Indian student. हम� सबको बराबर क� तव�जो देनी थी । आप 

याद रिखए िक यू�ेन कोई छोटा-मोटा देश नह� है । यूरोप के अदंर रिशया के बाद सबसे बड़ा देश 

यू�ेन है । यू�ेन का इतना बड़ा साइज है । वहा ं लड़ाई के माहौल म� जो हमार े लोग बचकर 

िनकलकर आए, िकस प�रि�थित म� आए, आप जरा उसक� क�पना क�िजए । ई�टन� यू�ेन से 

वे�टन� तक आना और वहां हम िकसी यू�ेिनयन को कह भी नह� सकते ह� िक आप हमारी मदद 

�य� नह� कर रहे ह�? वह खदु बचने म� लगे ह�ए ह� या वह काउंटर-ऑफ� िसव म� लगे ह�ए ह� । वहा ं

इमरज�सी लगी ह�ई है । इस हालात म� सब चल रहा है । यहां आराम से कोई बोल देता है िक �टाफ 

�य� नह� भेजा? वहां हमारा इि�डया का कोई िमिल��ी ऑपरशेन तो नह� चल रहा है । वहा ंपर 

�टाफ ए�बेसी के हमारे लोग ह� । वे काम कर रहे ह� । वहां शेिलंग हो रही है, फाय�रगं हो रही है, 

िमसाइल छोड़ी जा रही है । ऐसी ि�थित म� िकतनी मिु�कल म�, िजसके िलए �े�ड नह� ह�, िफर भी 

हमार ेिड�लामेट्स, जो िमशन म� काम करने वाले ह�, वह अपनी जान जोिखम म� डालकर काम कर 

रहे थे ।  
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 सर, म�ने अपनी आंख� से देखा िक बॉड�र ए�रया म� हमार े इि�डय�स तो आ ही रहे थे, 

लेिकन यू�ेिनयन लाख� जा रहे थे । म�ने देखा िक लाइन ख�म नह� हो रही थी, इतने लोग आ रहे 

थे, इतने लोग जा रहे थे । इस बीच म� हमार ेभारत के लोग भी आ रहे थे ।  

ऐसे हालात म� सबका मैनेजम�ट करना आसान तो नह� है । इसिलए कई लोग� ने तारीफ क� 

है, �धान मं�ी जी क� तारीफ क� है, भारत सरकार के एफट�  क� तारीफ क� है । यह अ�छी बात है । 

हम लोग इसका �ेिडट लेने के िलए नह� कह रहे ह�, यह तो हमारी ड्यूटी है । अगर कोई भी सरकार 

होती तो वह यही करती । वहा ंपह�ंचने से पहले हमार ेकुलीग जयशकंर जी और उनक� पूरी टीम का 

भी म� अिभन�दन करना चाहता ह�ं । �धान म�ंी जी ने लगातार हम लोग� के साथ जाने से पहले भी 

�र�यू मीिटंग ली । जब म� वहां पह�ंचा तो वहां िमशन के लोग थे । जब म� �लोवािकया म� था, वहा ं

पे�रस कमीशन स,े जेनेवा स,े यूएन िमशन से, जम�नी से, �से�स से, सार ेलोग� को एक साथ लेकर 

जमीन पर लगाकर रखा ह�आ है । व ेरात-िदन काम कर रहे ह� । म� आज इसी सदन म� िज� करना 

चाहता ह�ं िक हमार ेिकतने �टूड�ट्स, जो यू�ेन के बॉड�र पर पढ़ रहे थे, वह भी वॉलंिटयस� के �प म� 

काम कर रहे थे ।  

वहां हमार ेदेश के कई लोग िबजनेस करते ह� और अलग-अलग चीज� के िलए वहां जाते ह� 

या वहां रह गए ह� । कई लोग वहां नाग�रकता �ा� कर चकेु ह�, जो इिंडयन ओ�रजन है । वे 

से�फलेसली हमार ेलोग� के िलए घर से खाना बना कर, लाकर िखला रहे थे । ये छोटे-छोटे देश ह� 

और हमारी िमशन क� साइज िलिमटेड है।…(�यवधान) यू�ेिनयन स�ंया म� बह�त �यादा थे, 

यू�ेिनयन को छोड़ कर हमार ेदेश के काफ� लोग थे और लगभग 23 हजार लोग वहां से िनकले ह�, 

तो आप इमैिजन क�िजए । वह हमारी टे�रटरी नह� है, वह िकसी और क� टे�रटरी है । पहले के जो 

ऑपरशेसं होते थे, उसम� हमार े कुछ लोग होते थे । अगर 500 लोग� को भी ऑपरेशन करके 

िनकालना है, इवै�यूएशन करना है, वह भी एक टफ जॉब होता है । लेिकन जब 20-23 हजार क� 

बात करते ह�, तो आप क�पना कर सकते ह�, माइनस टे�परचेर है और बफ�  िगर रही है, तो ऐसे 

समय म� कोई एक क�बल दे द,े एक जैकेट दे दे और एक कप चाय िपला दे, पानी िपला दे, तो ऐसी 
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प�रि�थित म� िकतना महान काम हो जाता है । एक आदमी का काम नह� होता है, उसम� िकतने 

लोग एफट�  डालते ह� । म� �यादा लंबा भाषण नह� देना चाहता ह�,ं लेिकन हमार ेकुछ सािथय�  ने 

कुछ िट�पिणयां क� ह�, म� उसे कर�ैट करना चाहता ह�ं । यहां सरकार �ेिडट लेने के िलए काम नह� 

कर रही है, हमारा एक दािय�व है । �धान म�ंी जी ने इसीिलए मं�ी लेवल को वहां भेजा, �य�िक 

ऑपरशेन का �केल बड़ा था । जैसे एक देश के रा��पित जाते ह�, तो उस देश का �ोटोकॉल उस 

िहसाब से �र�पांस करता है । अगर हम यहां से �वाइटं से�े�ी भेज�गे, तो वहां पर �वाइंट से�े�ी ही 

�र�पाँस कर�गे । यह एक �थािपत अतंरा���ीय �ोटोकॉल है । जब मं�ी वहा ंजाते ह�, तो उनका 

�र�पाँस उस �तर पर होता है । यह एक सेट �ोटोकॉल है । एक �ाइम िमिन�टर का दजा� दूसर ेदेश 

के �ाइम िमिन�टर के बराबर होता है । इसिलए जब म� �पेशल ए�वाय के �प म� वहां गया, तो 

िम�टर एडवड� हेगर, �लोवािकया के �धान म�ंी से िमला, तो उनसे काफ� लंबी बात ह�ई, लेिकन म� 

दो बात बताना चाहता ह�ं । उ�ह�ने यह कहा िक इंिडया का जो एफट�  है, अपने देश के लोग� को 

िनकालने के िलए िजस तरह से आपके �धान म�ंी जी, आपक� सरकार ने काम िकया है, ऐसा 

िकसी अ�य देश क� सरकार ने नह� िकया है ।  

 दूसरा, उ�ह�ने यह बात कही िक यह बड़ा कंि�ल�ट है और सभी िचिंतत ह�, आपके �धान 

मं�ी जी का कद बड़ा है और सभी उनक� इ�जत करते ह�, इस वार को रोकने म� आपके �धान मं�ी 

नर�े� मोदी जी बड़ा योगदान दे सकते ह� । हम लोग आशा क� नजर से उनक� ओर देखते ह� । यह 

उनके �धान मं�ी जी ने औपचा�रक �प से ऑिफिशयली हम से कहा है ।  

 सर, इसके अलावा म� वहां क� पूरी टीम, िडजा�टर मैनेजम�ट क� टीम, वहां के फॉरने 

अफेयस� के �ितिनिध, िस�यो�रटी �टाफ, एयरपोट�  �टाफ, मेर ेपास उनक� सूची है, उनका नाम 

लेने से भाषण बह�त लंबा हो जाएगा, म� सभी को भारत सरकार और ससदं क� ओर से, भारत के 

हजार� ब�च� को लाने म� िज�ह�ने मदद क� है, उन सभी को ध�यवाद देना चाहता ह�ं ।  
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 अतं म�, म� यह कहना चाहता ह�ं िक आज मह�वपूण� चचा� ह�ई है । िबना राजनीितक लाभ लेते 

ह�ए म� कहना चाहता ह�ं िक िजतने माननीय सद�य� ने इसम� भाग िलया है । म� उन सब को ध�यवाद 

देना चाहता ह� ं।  

 हमार ेएक माननीय मै�बर, �याम जी कह गए ह�, जो नह� कहना चािहए था, उ�ह�ने कहा है 

िक भारत जमीन टुकड़ा-टुकड़ा करके चाइना को दे िदया ।  इस तरह क� बात� सदन म� नह� कहनी 

चािहए । सभी को मालूम है िक हमारा जो भी �लेम टे�रटरी चाइना या पािक�तान के क�जे म� है, 

यह अभी का नह� है, यह उस जमाने का है । म� िकसी का नाम लेकर नह� कहना चाहता ह�ं । जब से 

नर�े� मोदी जी �धान म�ंी बने ह�, हमारी एक इंच भी जमीन नह� गई है । म� अ�णाचल �देश से 

चनु कर आया ह�,ं जहा ंिकसी एक टेलीिवजन वाले ने बदमाशी क� । एक िवदेशी वेबसाइट से लेकर 

कहा िक अ�णाचल �देश म� चाइना ने आ कर ब�ती, गांव बनाया, यह गलत ह ै। जो गावं बनाया, 

वह वष� 1959 म� चाइना ने ऑ�यूपाई िकया था । इस तरह क� गलत बात� करके देश को गमुराह 

नह� करना चािहए । जब वष� 2013 म� िडफ� स िमनि�टर एटंोनी साहब थे, उ�ह�ने साव�जिनक �प 

से इस सदन म� इस बात को कहा है िक बॉड�र ए�रया म� रा�ता नह� बनाना, इं�ा���चर नह� 

बनाना, यह भारत क� पॉिलसी रही है, यह गलत रही है । उस पॉिलसी को नर�े� मोदी सरकार 

बदलने का काम कर रही है और हमारा बॉड�र िस�योड� है । मेरा अ�णाचल �देश, जहां से म� चनु 

कर आया ह�ं, वह भी हं�ेड परस�ट सेफ एडं िस�योड� है ।  
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DR. M P ABDUSSAMAD SAMADANI (MALAPPURAM): Mr. Chairman, Sir, I 

thank you for permitting me to take part in this very important discussion. 

Various points have been discussed and raised by hon. Members who spoke 

before me. I would like to mention some in-depth ideas related to this matter. 

 Sir, at the very outset, I would like to appreciate the evacuation process 

undertaken by the Government with admirable diplomacy. The students who 

have safely returned from Ukraine have to be settled. They have to be 

provided with educational facilities in our country. As already mentioned by our 

hon. Member Shashi Tharoorji, we have to think of the phenomenon as to why 

our students are compelled to go out of the country for medical education and 

we have to solve that problem facing our education system, especially medical 

education. Necessary regulations have to be made to settle these students, 

who have returned from Ukraine, and to enable them to continue their studies 

in our country. 

 Sir, coming to the nucleus of this matter, we have to observe the global 

phenomenon. After the attack of the virus, the attack of the violence has 

started. I think there is a need throughout the world to create a culture of 

peace, co-existence, and mutual respect. War is a satanic trap planned by the 

major powers. It is the biggest strategic blunder of the international political 

history and it results in criminal waste of colossal human resources, as we all 

know. We are speaking of the unipolar world. The present-day system is 

described as a unipolar world. But still, major powers are there. In the name of 
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new manners, they are taking part in this drama of violence. उनको भी बेनक़ाब 

करना पड़ेगा। 

 Sir, it is well and good that we adopted the non-aligned line. The Non-

Alignment and commitment to international justice should go side by side. 

Those were the days when we were suffering due to this Ukraine problem. Our 

students were sending messages and the parents of those students were 

calling with pain and agony. We have to appreciate that our hon. Minister of 

External Affairs and the Government have acted well; there is no doubt about 

that. But, during those days we remembered the legacy of Pandit Jawaharlal 

Nehru, the legacy of Non-Alignment policy. Along with that, aggression is 

aggression. Keeping our line of Non-Alignment policy, we have to condemn the 

aggressor.  

Colonialists and imperialists are still active; in the name of diplomacy 

and security, they are attacking nations after nations. That is why, international 

confrontations are taking place in different parts of the world. I think there is a 

problem of humanity crumbling under the burden of its own weight. Science, 

technology, intellectual advancement etc. are wasted and misused for 

developing the culture of violence. अभी आप लोग� के बेकसूर आसूँओ ंके बार ेम� कह रहे 

थे । I am reminded of a couplet.  

सब कुछ रहा है, इस धरती के ज़माने म�, 

मगर ये �या गज़ब है आदमी इंशा ँनह� होता । 
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सर, यह इसिलए है। 

क�लोगारत, द�ुमनी वो नफरत, 

ये खून का द�रया। 

सब कुछ होता है। 

 So, my suggestion is that our Government should work hard for bringing 

a mediatory atmosphere and we have to try to create the culture of pluralism, 

multi-ethnic, multi-religious, and multi-lingual atmosphere in the world. Even if 

we have to fight with the odds, India has to try for that. It is high time for us to 

create an atmosphere of peace and to work together to bring nations together. 

 Sir, I think, ‘Machiavelli’ has to be answered by Mahatma Gandhi.  That 

is the need of the hour. 

 Here, I am reminded of an Upanishad shloka inscription inside the dome 

of this Parliament House.  We have to work on these lines. 

 It says: 

अयं िनजः परो वेित गणना लघचेुतसाम् । 

उदारच�रताना ंत ुवसधुवै कुटु�बकम् ॥ 

 The person who is thinking ‘I’ alone, ‘I’ alone, 

अयं िनजः परो वेित गणना लघचेुतसाम् ।’ their mind is very small; their vision is very, 

very limited.  That is why these wars, strife and animosities are coming to 

existence.  

‘ उदारच�रताना ंत ुवसधुवै कुटु�बकम ् ।’ For those people, who think, widely 

‘Vasudeva Kutumbakam’, the entire world is their family.  I think, this is high 

time for India to work hard on these lines. Thank you very much. 
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SHRI MAGUNTA SREENIVASULU REDDY (ONGOLE): Sir, firstly, I would 

like to thank our hon. Speaker for allowing a discussion on this very important 

issue regarding the situation in Ukraine.  

 At the outset, I would like to congratulate our hon. Prime Minister and 

the hon. Minister of External Affairs for the safe evacuation of the Indian 

students from Ukraine as a part of the Government’s ‘Operation Ganga’. 

 A larger number of Indian students were locked up in Ukraine for a long 

time.  They were all crying over phone with parents and friends about how to 

get themselves evacuated when the war had been declared suddenly in 

Ukraine.  So, I must appreciate our hon. Prime Minster for taking a pragmatic 

view at an appropriate time, by sending three Cabinet Ministers to Ukraine to 

help our people.  Wherever the possibility was there, they have brought back 

our people. That way, ‘Operation Ganga’ has become very effective for our 

country.  All our students from Ukraine have come back safely. 

 Sir, frankly, there is one more thing to be added here. Our hon. Chief 

Minister, Y.S. Jagan Mohan Reddy-garu along with those students who had 

gone to Ukraine and came back, had assembled in A.P. Bhavan.  The good 

thing is that all the Indian students have come back.   

 Ukraine is a very small country compared to India. But a lot of medical 

students have started learning and going for the courses.  They had all now 

come to the final year of their studies.  Now, what will our Government do for 

them so that their studies arenot affected.  I would request the hon. Minister of 

External Affairs and also the Health Minister to be accommodative.  We must 
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appreciate why our children had gone to Ukraine to study.  It is because they 

were unable to pay the fees here as the fees in India is very high as compared 

to what is there in Ukraine.   

 So, all those students who have come back from Ukraine, have to be 

accommodated at nominal fees.  If the Government of India could take a 

decision that they would actually pay their entire fees, we all would highly 

appreciate it.   Our hon. Prime Minister is so gracious.  I must tell you that with 

his experience of more than 22 years in power, be it in the State or at the 

Centre, he has surpassed --- I should say – Pandit Jawaharlal-ji also. So, with 

so much of capability, our hon. Prime Minister can resolve this students’ issue 

which is very much required. 

 Not only this, they have to increase the number of medical seats in our 

country. Then only, it would be possible to help our students who have come 

back from Ukraine amid their studies.   Otherwise, those students would again 

try to go to other countries like Ukraine, China, Russia, Georgia and others to 

study medicine.  The main crux of the matter is the fees.  The fee structure in 

those countries is very, very cheap.  So, if they are helped here, they would 

qualify in India also.  

 Just now, our good friend said about ‘Vasudeva Kutumbakam’.  I fully 

agree with him.  He has elaborated it.  The world is one family.  Now, again, in 

this 21st Century, the war is going on.  But somehow, our Indian Government 

has taken a pragmatic view.   
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 Now, this has to be highlighted in UNESCO.  The world is one family -- 

‘Vasudeva Kutumbakam’. Its value has to be protected.   

 Sir, as our Government did, we need to adopt a balanced approach 

while giving statement on a situation like Ukraine-Russia. India chose to 

abstain from voting but strongly recommended the importance of territorial 

integrity at the UNSC.  It has clearly highlighted the Ukraine’s plight.  Keeping 

in mind the present situation, we need to create an infrastructure.   

There are a number of imported items like crude oil, wheat and 

fertilizers, for which we are totally dependent on Ukraine. As they are imported 

things, the cost has also gone up.  The Government has to see the ways by 

which this war can be stopped totally.  Actually, that part is very important for 

us to do.  

 I am very much thankful to you, Sir, for giving me so much time.  I am 

again repeatedly telling the Government that the plight of the students should 

be taken care of.  Thank you very much. 



05.04.2022                                                                                                              894 

 
SHRI K. SUBBARAYAN (TIRUPPUR): Hon. Chairman Sir Vanakkam. Two 

world wars have shown to this humanity that war can create unimaginable 

destruction. I want to quote the famous scientist Einstein who said about war 

and its severity.  When asked as what will happen if there is a third world war 

in the era of increased nuclear arms and atom bombs. Replying to this 

question, Mr Einstein said that the fourth world war will be fought with bows 

and arrows. It means that the third world war will lead to end of humanity. 

Therefore we have to struggle a lot to stop any war similar to the third world 

war keeping in mind the destruction it may cause to humanity. Ukraine 

situation has taught two lessons to India. Experiences we acquired during this 

Ukraine–Russia war have taught us as to how we should go for arrangements 

inside the country and in the world arena. We did not have sufficient facilities in 

the country to bring back students from Ukraine.  At the same time, when we 

have so many medical colleges in our country who or what forced these 

students to go abroad for getting their education? India should understand the 

reason for this. Ukraine experience has made us understand. Students are 

unable to pay hefty fees for getting education and privatization of education 

has made this dent. That’s why students have been forced to go to foreign 

countries to pursue their education. Because of privatization this has 

happened. Since this Government follows the privatisation policy making 

private players to run colleges, students were forced to go abroad for getting 

                                    
 English translation of the Speech originally delivered in Tamil. 
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education. I urge that this problem should be addressed. Secondly we don’t 

have aircrafts with us. What is the reason for delay in evacuation of Indian 

people from Ukraine? I should say here that our External Affairs Minister has 

done a commendable job.  I don’t want to find fault in that. But the non-

availability of aircrafts with us has led to the delay in evacuating students from 

Ukraine. This Government has sold Air India to Tata group. Sir I will conclude 

within two minutes. India has no aircraft owned by it as Air India was sold to 

Tata. The reason behind this is the privatisation policy of this Government, 

This Government should follow the footsteps of Pandit Jawaharlal Nehru. 

Pandit Nehru held India’s image at the top of the world through the Non-

Alignment policy. That is the need of the hour. This Government should accept 

this. Sir I will conclude within a minute. Many MPs have spoken about Ukraine 

experience. I don’t want to elaborate on that as there is paucity of time.  Sir as 

a concluding remark I want say that India has portrayed to the world 

“Vasudeiva Kudumbam” meaning the world is a family. Many MPs have 

spoken about this. I too want to reiterate. “Vasudaiva Kudumbam” is clear 

message from India to the world. Be it a Muslim or a Christian or a Black or a 

White or a person in wheatish colour, India has shown to treat everyone as our 

brothers. Creating conflict and confusion can never be accepted. Thank you.  
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17.00 hrs 

DR. SHRIKANT EKNATH SHINDE (KALYAN): Thank you, Sir, for giving me 

the opportunity to speak on the Discussion under Rule 193 – Discussion on the 

Situation in Ukraine.  

 We have witnessed loss of lives, chaos and disruption due to this 

conflict. I congratulate the Government for starting Operation Ganga. But there 

were several loopholes and issues which I would like to highlight and also 

expect the Government to reply to these issues.  

 The first is the economic aspect. The geopolitical tension between 

Russia and Ukraine has led to global supply disruptions, resulting in steep 

increase in prices of global commodities, including prices of crude oil, gas, 

edible oils, and fertilizers. The Government of India is closely monitoring the 

global price movement and its impact on India’s economy through trade. Major 

items of export from India to Russia are pharmaceuticals, telecom instruments, 

iron and steel, coal, and fertilizers. Major items of export from India to Ukraine 

are pharmaceuticals, telecom instruments, and iron and steel. As per the 

feedback received from industry, the exports of some products from India are 

likely to be affected, including pharmaceuticals, telecom instruments, and 

coffee and tea. As both Ukraine and Russia are major exporters of wheat with 

more than 25 per cent share in global wheat trade, disruption of exports from 

these countries thus provides India an opportunity to increase the exports of 

wheat.  
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 The second is regarding the problems faced during evacuation. 

Evacuation of citizens from war zones is an extremely difficult task. Foreign 

nationals, who want to go back to their families are hard put. Indian citizens, 

particularly the students, most of whom are undergoing education in medical 

courses have been facing a difficult time. Whereas most of the countries took 

away the citizens back home from Ukraine, the Government of India failed to 

act on time. This was despite several requests from students to the Embassy 

in Kyiv. When the war started, instead of organising evacuation of students, 

the Indian Embassy in Ukraine only kept on issuing advisories to the students 

to reach the borders of Poland or Romania.  

It was a horrendous task for the students since from some places, the 

borders are about 15 kilometres away. Several young boys and girls braved 

through the harsh weather and shelling to reach the borders.  

Evacuation means bringing a person out from areas of crises. But here, 

the students had to walk several kilometres and pay exorbitant amounts to hire 

vehicles to reach the borders from where they could take the journey back 

home safely. It is, however, unfortunate that instead of praising the students for 

showing bravery in crossing the borders, a question is raised on their studies, 

capabilities, and knowledge.  

The pertinent issue which has been raised is, why should Indian 

students opt for admission to the colleges abroad in such a large number. 

They are studying not only in Ukraine but also in USA, Canada and China in 

large numbers. Many of them are in the Philippines and Kazakhstan.  
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According to the website of the National Medical Commission, presently, 

India has 605 medical colleges with 90,825 seats in the undergraduate 

courses. Out of this, 306 colleges with 45,000 seats are in the State sector. 

The number of colleges in the private sector is 289 with 43,000 seats, and 

other 10 colleges with 1,800 seats. The tuition fee in the private colleges 

ranges from Rs.60 lakh to Rs.1 crore. This is far beyond the capacity of even 

the middle-class people. Therefore, the students look for relatively less cost-

effective institutions. The total cost for studying in the colleges abroad, 

including their travel and stay, is around Rs.30 lakh. The students have to clear 

the Foreign Medical Graduate Exam so as to register with the NMC. Those 

who pass this exam become par with the others. So, we are raising the issue 

of their standard of education in order to hide our failure to provide medical 

education at affordable rates inside the country.  

 The Prime Minister has said that more medical colleges need to be 

opened in the country to prevent our students from going abroad and has 

called upon the private sector to come forward. 

 It is important to see that the career of these young students does not 

suffer. They are now much worried about their future. The Government should 

reassure that they will take up the matter with empathy.  

HON. CHAIRPERSON: Please conclude. 
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DR. SHRIKANT EKNATH SHINDE: Sir, I am the only speaker from my Party.  

All efforts should be made for the continuation of their studies in Ukraine 

once the situation improves. The decision of the NMC to allow interns to do 

internship in India is a welcome step. Others, who are still in the graduation 

process, should be assured that if things do not improve in Ukraine, they would 

be adjusted here in Government colleges.  

The Maharashtra Government has asked the Centre to reach out to 

Russia and other Eastern European countries close to Ukraine with a request 

to accommodate Indian medical students in their universities to enable the 

war-affected students to complete their courses. The Maharashtra Government 

is working on a policy to create a remedy plan for such students. That also 

includes assessing the possibility to accommodate them at universities here. 

The Maharashtra Government is planning to provide a stopgap help to the 

affected students in Maharashtra in the form of extending theory lessons online 

and allowing library access in the medical colleges across the State. While this 

is expected to be of help to the students enrolled in third year and above in 

medical colleges in Ukraine, those from first or second year will be encouraged 

to appear for NEET which determines the medical admission in India.  

The curriculum of the first two years in Ukraine does not include medical 

knowledge. So, they are not at par with the first-year syllabus in India. Such 

students can appear for NEET and re-start their studies. The MUHS is trying to 

connect with universities in Ukraine to understand their syllabus and their plan 

with regard to completing the students’ training. The State Government and the 
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MUHS have also decided to begin the process of data collection at local levels 

with the help of local administration. It is estimated that out of 18,000 Indian 

students enrolled in medical education in 33 universities in Ukraine; around 

2,000 are from Maharashtra. As demanded by other Members of Parliament, I 

would request the Government to follow the Maharashtra Government’s model 

and carry out a complete analysis for rehabilitation of these medical students.  

HON. CHAIRPERSON: Now, you please conclude. 

DR. SHRIKANT EKNATH SHINDE: The other problem is, the Indian Drugs 

Manufacturers’ Association has said that the prices of raw materials derived 

from benzene or other petroleum products would rise due to conflict, leading to 

pharma exports to look for buyers elsewhere. Pharmaceuticals accounted for 

30 per cent of India’s total export to Ukraine between April and December last 

year, amounting to 173 million dollars. Russia, on the other side, purchased 

pharma products worth 386 million dollars in the same period. 

Ukraine and Russia together account for 90 per cent of India’s sun 

flower oil exports. Sun flower oil is one of the most edible oils consumed in 

India. So, this should also be taken into consideration.  

Then, India should act as a mediator. The Russian Foreign Minister, 

Lavrov has said that India can mediate between Moscow and Kiev as the 

peace talks between the two countries failed to come up with solutions yet to 

end the war. India, with its position of just and rational approach to 

international problems, can support such a process. I request the Government 
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to act as a mediator and establish our country as a strong power in 

international affairs. Thank you, Sir. 
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नागर िवमानन म�ंी (�ी �योितरािद�य एम. िसिंधया): महोदय, ध�यवाद। 

 महोदय, आज िनयम 193 के अतंग�त एक बह�त ही मह�वपूण� म�ेु पर यह सदन चचा�  कर 

रहा है । यह म�ुा एक सवेंदनशीलता का म�ुा है । यह एक म�ुा है, जहा ँहर भारतवासी क� आवाज 

एक मत क� होनी चािहए, एक िवचारधारा क� होनी चािहए । हम अलग-अलग राजनीितक दल� से 

हो सकते ह�, लेिकन हमार ेिलए देश सदैव पहले होना चािहए । हमार ेिलए सदैव देश का नाग�रक 

पहले होना चािहए । यही मंशा, िवचारधारा, सोच और सकं�प के साथ हमारी सरकार �धान मं�ी 

नर�े� मोदी जी के नेत�ृव म� देश क� सेवा, देश के िवकास और देश क� �गित के िलए अथक �यास 

िदन-रात िनरतंर कर रही है। 

सभापित महोदय, िव� म� जब िकसी भी देश म� एक लड़ाई का वातावरण तैनात होता है, तो 

यह एक िचंताजनक िवषय है, दभुा� �यपूण� िवषय है और एक दखुद िवषय है । एक ऐसा कालखंड 

होता था िक जब कभी दो देश� के बीच म� एक जंग होती थी या लड़ाई होती थी तो उस जगं या उस 

लड़ाई का �भाव केवल उन देश� तक सीिमत होता था, केवल आस-पास के एक-दो पड़ोसी देश� 

तक सीिमत होता था । लेिकन आज िव� बदल चकुा है । जब हम एक इंटर-कने�टेड व�ड� म� 

अपना जीवन-यापन कर रहे ह�, जब हम एक िव� के नाग�रक के �प म� अपना जीवन-यापन कर रहे 

ह� तो कोई भी घटना अगर एक देश म� होती है तो उसका �भाव िव� �तर पर उ�प�न हो जाता है । 

उदाहरण के तौर पर जब एक छोटा सा प�थर भी हम एक नदी म� फ� के तो उसका जो �रपल इफे�ट 

होता है, उसी तरह आज इंटर-कने�टेड व�ड� म� घटना कह� भी घटे, लेिकन उसका िव� के हर 

देश पर �भाव पड़ता है । म� मानता ह�ं िक यह सरकार क� िज�मेदारी है । सरकार िजसक� भी हो, 

लेिकन उस सरकार क� िज�मेदारी हमार ेदेश के 135 करोड़ जनता के �ित है । यह अितशयोि� 

नह� होगी, अगर म� कह�ं िक 135 करोड़ जनता के अलावा िव� म� 110 देश� म� बसे ह�ए हमार ेडेढ़ 

करोड़ �वासी भारतीय� और उसी के साथ-साथ भारत का कोई भी नाग�रक अगर िकसी भी देश म� 

अ�ययन के िलए, �यवसाय के िलए, समाज सेवा के िलए वहां उपि�थत हो तो उस �यि� के �ित 

भी भारत सरकार क� भूिमका और िज�मेदारी ज�र होनी चािहए । वही भावना इस सरकार क� है। 
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सभापित महोदय, जब यह य�ु श�ु ह�आ तो हमने बह�त टीका-िट�पणी सनुी । 

एडवाइजरीज़ �य� नह� इ�यू ह�ए, देर म� इ�यू ह�ए । म� सभा पटल पर आपके �ारा रखना चाहता ह�ं 

िक भारत उन अि�म देश� म� है, िजसके �ारा िव� म� पहली एडवाइरी इ�यू क� गई । भारत के �ारा 

15 फरवरी, 18 फरवरी, 20 फरवरी और 21 फरवरी को एक एडवाइजारी नह�, बि�क चार-चार 

एडवाइजरीज़ इ�यू क� गई ं । भारत के �थम नाग�रक के �प म�, भारत के �धान सेवक के �प म� 

�धान मं�ी जी ने कमान सभंाली । केवल �धान मं�ी के �प म� नह�, बि�क भारत के एक-एक 

नाग�रक के र�क के �प म� कमान संभाली । सबुह-शाम मीिटंग क� गई । जैसे अभी हरदीप परुी जी 

कह रहे थे िक वह गवुाहाटी म� थे । म� म�य �देश म� था । रात को साढ़े 11 बजे हम� फोन आया िक 

आपको फौरन वापस िद�ली पह�चंना है । हम आपको रोमािनया और मो�दोवा भेज रहे ह� ।  

जयशंकर जी ने मझेु िज�मेदारी दी थी । हम� �धान म�ंी जी के �ारा कहा गया था िक आप 

वापस आओगे तो केवल तब वापस आओगे जब आिखरी �लाइट उस देश से हमार ेनाग�रक� के 

साथ िनकलेगी । एक मैनेजम�ट िस�टम सवंदनेशीलता का है । सरकार के मिुखया के �प म� जब 

हम लोग मीिटंग म� बैठे ह�ए थे, जयशंकर जी, म�, वीके िसहं जी, अभी हमार ेतीन साथी नह� ह�, 

पीयूष गोयल जी, हरदीप परुी जी और िकरने �रजीजू जी । उस मीिटंग से बीच म� उठ कर दूसर ेदेश� 

के रा��पित, �धान मंि�य� से दूरभाष पर बात करके एक वातावरण तैनात करना होगा । हमार ेदेश 

के वािसय� को वापस लाने के िलए आपको हम� मदद करनी होगी । पाचँ-पाँच दशे� के रा��पित और 

�धान मंि�य� से चचा� ह�ई । �य�, वह इसिलए, �य�िक यू�ेन का बॉड�र पाचँ देश� के साथ लगता है। 

अगर हम उ�र से दि�ण देख� तो आप पोलै�ड से शु�आत क�िजए हंगरी, �लोवेिकया, 

रोमेिनया और मो�डोवा देश ह� । ये पांच देश, अगर म� उदाहरण दू ंतो �ार ह�, जहां से हम यू�ेन से 

अपने नाग�रक� को बचा कर वापस ला पाए । उन पांच देश� के �धान मिं�य� और रा��पितय� से 

बात ह�ई । केवल यही नह�, जहां जगं चल रही है, उन देश� के �धान मं�ी और रा��पितय� स ेबात 

हो रही है, िजन देश� म� जंग चल रही है िक हम समझते ह� िक आपके यहां जंग चल रही है, लेिकन 

भारतवािसय� के िलए एक सरुि�त कॉ�रडोर आपको बनाना ही होगा, इस जगं के बीच म� ही, तािक 
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हम अपने देश के वािसय� को वापस ले कर आ सक�  । यह एक िवचारधारा थी और म� बधाई दनेा 

चाहता हूॅ,ं इस सदन के पटल पर, मेर ेसाथी जयशंकर जी को िक िवदेश मं�ालय म� कं�ोल �म 

24/7 ि�थत िकया गया । केवल िद�ली म� ही नह�, लेिकन उन पांच� देश� म� भी, िजनक� सरहद 

यू�ेन के साथ है । केवल यही नह�, एमईए ने अकेले 13 हज़ार फोन कॉ�स �वयं िलए और वापस 

चचा� क� और 9 हज़ार ईमे�स िकए । दखु के समय म�, सकंट के समय म� आशावान नज़�रए से, 

लोग हमारी सरकार क� तरफ देख रहे ह� और हमारी िज़�मेदारी बनती है । यह स�चाई है, जब कहा 

गया िक हमारा दािय�व है, हमारी िज़�मेदारी है । सेवक के �प म� यह सरकार काम कर रही है, 

सरकार के �प म� नह� । उस एक-एक फोन कॉल और ईमेल का जवाब संवदेनशीलता के साथ 

जयशंकर जी के मं�ालय के एक-एक अिधकारी ने उनको मदद करने के िलए िदया । हमारी 

िवचारधारा थी एक whole of government approach क� थी । साइलोज़ म� नह�, �धान मं�ी 

जी ने सदैव कहा है िक सबको साथ म� काम करना है । चाहे मेरा नागर िवमानन िवभाग हो, चाहे 

िवदशे मं�ालय हो, चाहे अनेक दूसर ेमं�ालय ह�, whole of government approach के आधार 

पर  हम चार� को वहां जाने के िलए और मदद करने के िलए और काय� करने के िलए िनद�िशत 

िकया । म� इस सदन म� कहना चाहता हूॅ,ं �य�िक �या होता है सभापित महोदय, िक जाने-माने चहेर े

होते ह� और म� आपके सम� �प� रख रहा हूॅं िक मंि�य� के चेहर ेजाने-माने होते ह�, पर वहा ंपर 

इतने अनजान चेहर ेथे सभापित महोदय, िज�ह�ने िदन-रात मेहनत क� ह,ै हमार ेब�च� को वापस 

लाने के िलए । हमार ेिमशन के लोग, यहां बात क� गई िक कई देश� ने, म� हमार ेमाननीय सांसद� 

को सूिचत करना चाहता हंूॅ िक कई देश� ने अपने िमशन को बंद कर िदया और उस देश से वापस 

चले गए । केवल भारत है, िजसने अपना िमशन आिखरी नौजवान को वापस लाने तक वहा ंस�ुढ़ 

रखा। 

अभी मेर ेनौजवान साथी कह रहे थे िक हम� वातावरण यातायात के िलए तैनात करना था । 

हा,ँ मिु�कल है, �य�िक जगं चल रही है । हमार ेब�च� को सकंट का सामना ज�र करना पड़ा, पर 

भारत सरकार ने भी, िवदशे मं�ालय ने भी वहां �ेन� का इतंज़ाम िकया, बस� का इतंज़ाम िकया । 
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उस जंग के वातावरण म� भी जो सभंव हो पाया, हमने िकया है और उसी सोच और िवचारधारा के 

साथ िकया है । चाहे यू�ेन का हमारा िमशन हो, चाहे दूसर ेदेश� का हमारा िमशन हो, उनको हम 

िदल क� गहराइय� से साधवुाद और ध�यवाद, इस सदन के पटल से हम लोग देना चाहते ह� । वहां 

इतने अनजान चेहर ेथे । उन पांच� देश� म�, हमार ेवहा ंिमशन म� केवल 58 लोग थे । जयशंकर जी ने 

47 और लोग� को यहां से भेजा । इ�ह�ने 105 क� ���थ बना दी ।  

 सभापित महोदय, जब म� सरहद पर था रात के तीन बजे तक, वहा ंजो हमार े िमशन के 

लोग� को भेजा गया था, रोमािनयन अथॉ�रटीज़ के साथ िजस तरीके से वाता�लाप कर रहे थे, एक 

दो�ती बन चुक� थी तो म�ने हमार ेिमशन के एक �यि� से पूछा िक आपका तो बह�त अनभुव ह�आ 

होगा, िकतने साल� से आप रोमािनया म� हो? उ�ह�ने कहा िक साहब, म� तो छह िदन पहले ही 

पह�ंचा हूॅं । यह �मता है हमार ेलोग� क� िक हज़ार� िकलोमीटर दूर जा कर भी वे घिन�ता का सबंंध 

उस देश के लोग� के साथ बनाने क� तािक हमार ेब�च� को बॉड�र से इस तरफ हम लोग ज�दी 

वापस ले कर आए ं। हमार ेिमशन क� एक मिहला, रोमािनया म� थी, वह 100 घंटे सोई नह�, बीमार 

हो गई, लेिकन दो िदन के अंदर वापस वह बॉड�र पर जा कर खड़ी रही और उसने कहा िक म� हटंूगी 

नह�, जब तक आिखरी ब�चा म� वापस सरुि�त न ले कर आऊं ।  

 ऐसे अनजान चेहर� को हम� ध�यवाद अिप�त करना होगा और उसी के साथ हमार े�वासी 

भारतीय� को भी ध�यवाद अिप�त करना होगा । हमारा एक प�रवार िव� के हर देश म� बसा ह�आ है, 

वह �वासी भारतीय प�रवार है, जो कंपनी के लोग ह�, �यवसाय के लोग ह�, समाजसेवी लोग ह� । 

अनेक मिहलाओ ंने हमार ेब�च� के िलए खाना बनाया । जब म� वहां पह�चंा तो हमारी कंपिनय� ने, 

िव�ो और जेनपैक के लोग� ने 18 घंटे के अ�दर एक कॉल से�टर तैनात िकया । म�ने उनसे 

गजुा�रश क� थी िक हर ब�चे को हम� टैग करना होगा, जब तक वह ब�चा वापस भारत न आए, 

अपने रा�य म� वापस न पह�ंचे, अपने घर सरुि�त न पह�ंचे, तािक िवदेश म�ंालय के पास एक-एक 

ब�चे के बार ेम� पूरी सूची हो । उन कंपिनय� ने 18 घंटे म� कॉल से�टर डेवलप िकया, मेिडकल हे�थ 

से�टर डेवलप िकया । कई ब�च� क� अपनी किठनाइयां थ� । आज इस सदन के पटल पर म� उ�ह� 
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ध�यवाद अिप�त करना चाहता ह�ं । उसी के साथ-साथ जो सभंव हो पाया है, जब हम लोग वहा ं

पह�ंचे थे और यह म� आपको समझाना चाहता ह�ं । पूव� और पि�म यू�ेन के बीच म� एक नदी बहती 

है, िजसका नाम है नीपर । पूव� यू�ेन म� बम शे�स िगर रहे थे । हमार े50 �ितशत ब�चे वहां ि�थत 

थे । हमारी कोिशश थी िक ज�द से ज�द हम इ�ह� बॉड�र पर लाए,ं लेिकन रोमािनया म�, उदाहरण 

के तौर पर, जो बॉड�र है, वह उसक� राजधानी बखुार�ेट से 600 िकलोमीटर दूर थी । इसका 

मतलब िक ब�चा सरहद तक पह�ंचे, उसके बाद सरहद पर शे�टर म� रहे, उसके बाद 12 घंटे बस म� 

बखुार�ेट तक चले और उसके बाद उसे �लाइट िमले। 

जब म� रोमािनयन रा��पित से िमला था, जब �धान मं�ी जी ने उनसे चचा� क� थी तो म�ने 

उनसे िनवदेन िकया था िक एक छोटा-सा एयरपोट�  सचेुवा, जो सरहद स े40 िकलोमीटर दूर है, 

आप कृपा करके उस एयरपोट�  को हमार ेिलए खोल दीिजए । हमार ेभारत के छोटे िवमान� को हम 

यहां लेकर आएगें, तािक ब�च� को हम सीधा वहां से इवै�यूएट कर�गे । आज इस सदन से म� हमार े

रोमािनयन रा��पित जी और सभी अिधका�रय� को ध�यवाद अिप�त करना चाहता ह�ं िक उ�ह�ने 

हमार े �ले�स के िलए डोमेि�टक एयरपोट�  खोला और 2000 ब�च� को हमने सीधा सरहद से 

इवै�यूएट   िकया । यह इसिलए संभव ह�आ �य�िक �धान म�ंी जी ने �वयं रा��पित जी से बात 

क� । जब हम उनसे िमलने गए तो उ�ह�ने कहा िक आपके �धान मं�ी जी ने जो सवेंदनशीलता 

िदखाई है, िकसी और सरकार ने वह नह� िकया है, जो आपके भारत सरकार ने िकया है और हमार े

�ार आप लोग� के िलए सदैव खलेु ह�, जो भी सभंव मदद क� ज�रत है, वह हम आपको ज�र 

िदलवाएगें। 

 सभापित महोदय, आज इस सभा पटल पर म� हमार ेसभी एयरलाइ�स को भी ध�यवाद 

देना चाहता ह�ं । सभी का अपना �यवसाय होता है । पर, इतने कम समय म� िजस �कार से हमारी 

एयरलाइ�स ने संवेदनशीलता िदखाई, अपने �ले�स को अपनी �िटंग से िनकाला, िवदेश भेजा, नए 

�ूज रखे, इस सभा पटल पर म� यह कहना चाहता ह�ं िक इिंडगो ने 35 �लाट्स चलाई,ं एयर इंिडया 

ने 14 �लाइट्स चलाई ं, गो फ�ट�  ने 6, एयर एिशया ने 3, एयर इंिडया ए�स�ेस ने 9, �पाइसजेट 



05.04.2022                                                                                                              907 

 
ने 9 और हमारी भारतीय वाय ुसेना के चार सी-17 �लोबमा�टस� ने 14 सॉट�ज़ िकए, 90 सॉट�ज़ 

िकए और 23,000 ब�च� को हम सरुि�त घर वापस लाए। 

 जहां मन म� एक हष� नह�, लेिकन एक सखुद भावना है िक हम अपने ब�च� को सरुि�त 

वापस लेकर आए, एक तस�ली है । वह� जैसा िक शिश थ�र जी ने कहा, हमारा एक नाग�रक, 

हमार ेएक ब�चे नवीन को हमने खोया । नवीन, केवल उस प�रवार का नह� है, बि�क वह भारत के 

हर प�रवार का सद�य है । वह द:ुख और वह शोक हम सब, एक-एक �यि� अपने िदल म� महसूस 

करता है । एक नौजवान, �मतावान िश�ा �हण करने के िलए िकसी देश म� जाए और अपनी जान 

गंवा दे, इससे �यादा द:ुखद बात नह� हो सकती । जहां हमने एक नवीन को खोया, वहां एक 

हरजोत िसहं को पाचँ गोली लगी, तीन पावं म� और दो छाती म� लगी । यू�ेन के अ�पताल म� वह था 

और हमारी मंशा थी और हमारा ल�य था िक उसे भी वापस सरुि�त लाना होगा। 

 आज मेर ेसाथी वी.के.िसंह जी इस सदन म� बैठे ह�ए ह� । म� िदल क� गहराइय� से उनको भी 

बधाई, ध�यवाद और साधवुाद देना चाहता ह� ँ । वह �वय ंहरजोत को वापस लेकर आए । वापस 

अकेले लेकर नह� आए, बि�क एक डॉ�टर को भी साथ म� लेकर आए । जब तक हरजोत को 

िद�ली के अ�पताल म� भत� नह� िकया, तब तक वी.के.िसंह जी ने उसका साथ नह� छोड़ा ।  

 सभापित महोदय, यह एक सेवा-भाव क� भावना है । इसी के साथ म� यह �प� �प से 

कहना चाहता ह� ँिक हमने 90 टन �ूमैिनटे�रयन-ऐड यू�ेन म� अपने लोग� के िलए पह�चँायी । हमने 

इस िवसगंित और किठनाई के समय म� पह�चँायी ।  

जहा ँहम अपने ब�च� को वापस लाने क� कोिशश कर रहे थ,े लेिकन उस समय म� भी यह 

भारत का िवशाल �दय है िक उस देश को भी हम� मदद करनी होगी, �य�िक यह हमार े�धानम�ंी 

जी का सकं�प था । हमने 90 टन �ूमैिनटे�रयन-ऐड उस देश म� पह�चँायी । इसके पहले भी हमने 

कई ऑपरेशसं िकए, लेिकन यह अित�योि� नह� होगी, अगर हम कह� िक this has been the 

largest evacuation exercise in a war by any country in the world in the recent 

history, and it has been made possible because of the leadership of our hon. 



05.04.2022                                                                                                              908 

 
Prime Minister. It is his resolve, his commitment.  म� पूछना चाहता ह� ँ िक �या िकसी 

और देश ने यू�ेन म� एक ऐसी ए�सरसाइज अ�डरटेक क�?  

सभापित महोदय, इसका उतर है – नह� । कई ऐसे देश थे, िजनके 6000 नाग�रक वहा ँ

अटके ह�ए थे, लेिकन उ�ह�ने 15 िदन बाद एक �लेन भेजा । कई ऐसे वे�टन� दशे थे, म� उनका नाम 

नह� लेना चाहता ह�,ँ िज�ह�ने अपनी ए�बेसी बदं कर दी । उ�ह�ने एडवाइजरी इ�यू क� और िबना 

नाम लेते ह�ए, म� कोट करता ह�-ँ “The Government will not be able to evacuate its 

citizens from Ukraine.” यह एक तरह क� सरकार और दूसरी तरफ, हमारी संवेदनशीलता, 

कम�ठ और एक िवचारधारा क� सरकार है ।  

 सभापित महोदय, हमारी यह सोच है िक हम केवल भारत के नाग�रक नह� ह�, बि�क िव� 

के नाग�रक क� िहफाज़त और सरु�ा म� अपना िव�ास रखते ह� । कई मेर ेभाइय� एवं दो�त� ने 

‘वसधुवै कुटु�बकम’् का वण�न िकया । हा,ँ यह हमारी िस�ांत है, हमारी सं�कृित है, हमारा भाव ह ै। 

परतं,ु इस ‘वसधुवै कुटु�बकम्’ क� ए�सरसाइज म� भी हमने देखा है िक हम भारत के केवल 

23,000 अपने नाग�रक� को वापस लेकर ही नह� आए, बि�क 18 दूसर ेदेश� के 150 नाग�रक� को 

भी वापस लेकर आए। 

 सभापित महोदय, मझुे इस बात का थोड़ा दखु है िक कुछ लोग चनुौती म� भी राजनीित 

देखते ह� । म� इस सदन म� हाथ जोड़कर िनवेदन करना चाहता ह� ँिक ऐसे सवेंदनशील वातावरण म�, 

ऐसे चनुौतीपूण� वातावरण म� हम� एक साथ िमलकर, पहले अपने दल और अपनी राजनीित के बार े

म� नह�, बि�क पहले हम� अपने देश और भारत माता के बार ेम� सोचना चािहए । हमारी पाट� क� 

सोच सदैव नेशन फ�ट�  है और वही इस ए�सरसाइज म� �चिलत ह�ई है । भारत क� आवाज एक 

सयंम एव ंतािक� कता क� आवाज है ।  �धानमं�ी जी के नेत�ृव म� भारत िव� पटल पर एक उगते ह�ए 

सूरज के �प म� उजागर होगा, इसका हम� पूरा िव�ास है । बह�त-बह�त ध�यवाद। 
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SHRI THOMAS CHAZHIKADAN (KOTTAYAM): Sir, thank you very much for 

giving me the opportunity to participate in this discussion on the Ukraine issue 

under Rule 193.  

Sir, war anywhere is a tragedy. It brings along with it miseries and 

unnecessary hardships to the people. Modern world is set out to achieve the 

targets of global peace. All of us are deeply saddened to look at what the 

people of war-struck regions have been going through. The war in Ukraine has 

put the people of our country to great hardships also, especially the Indian 

students and their families. In my own place, there were several students who 

were studying in Ukraine, and their parents were regularly contacting us for 

their safe return. 

 I am happy and I appreciate the efforts taken by the Government to 

bring back Indian students through Operation Ganga Mission started for 

evacuation of citizens, majority of whom were students. But in the initial stage, 

the response from the Government was not so appreciable because countries 

including the US, UK, etc. had directed their citizens to return to their countries 

and not to travel to Ukraine. But we had directed or the advisory given by the 

Government was that whoever wants to come back may come. So, there was 

a belief among the students that they can remain there. This should not have 

happened. This prompted the Indian citizens, especially the students to 

continue to stay in Ukraine even after the war started. Had the Government of 

India been more cautious at the beginning itself, our citizens would not have 

been subjected to great hardships that they had undergone. However, 
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Operation Ganga Mission has brought back more than 20,000 Indian students, 

majority of whom are medical students including hundreds of students from 

Kerala. 

At this juncture, I would like to mention that many of the hon. Members 

have stated about the international situation and the way we have handled it. It 

was very good. But I would like to bring to the notice of the Government about 

the issues relating to the future of these students. At this juncture, I would like 

to bring to the notice of the House the agony of medical students who have 

come back from Ukraine. The Government should take steps to ensure about 

their future studies. It was almost an exodus from Ukraine.  

Earlier, those students who came back from China during COVID-19 

pandemic could not continue their studies in China even through online mode. 

Even if they continued through online mode, they were not allowed to appear 

in the examination conducted by the Medical Council of India at that time and 

the National Medical Commission of India now. I would request the 

Government to ensure that those who have completed their studies there 

should be allowed to appear in the Foreign Medical Graduates Examination 

conducted by the National Medical Commission of India at the earliest. 

I would also like to bring to the notice of the Government the serious 

issue of shortage of medical seats in our country. Students go abroad for 

pursuing medical courses mainly because of three reasons. Firstly, availability 

of medical seats in our country is less than the required number. Secondly, 

medical entrance examination is quite tough that even meritorious students 
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find it difficult to get through. Thirdly, the cost of medical education in our 

country is very high, especially in the private sector. The students who wish to 

pursue medical education should be assured of seats at affordable fees. 

The WHO standard of doctor-population ratio is 1:1,000. As per the 

information available from the Government of India, the doctor-population ratio 

in our country is 1:1,456. In many developed countries, which provide best 

healthcare system, the doctor-population ratio is 3.5:1,000. 

The crisis of Ukraine should open our eyes, and the Indian medical 

education system should rise up to the mark. We should be able to provide 

sufficient facility in the medical education system so that all meritorious 

students who wish to pursue medical education are provided with seats in 

medical colleges at an affordable cost. Thank you, Sir. 
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DR. THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon Chairman Sir, 

Vanakkam. The war on Ukraine should definitely be stopped. The Government 

of India should take a stand that this war should come to an end. Statements 

like, we will be neutral and we won’t align with anyone are all not in the interest 

of this world and humanity at large. Therefore I am duty bound to state my 

demand to the Government that India should be committed in its stand to end 

this war.  

The Government of India has done a commendable job in bringing back 

the stranded people and students from Ukraine to India. I appreciet you 

wholeheartedly. But at the same time, these students face some diffuclties in 

continuing their studies.  These students cannot study in Ukraine. Russia is 

ready to enrol these students. I urge that There should be arrangements made 

by the Government to ensure that Indian students continue their studies in the 

Russian medical colleges. Prices have skyrocketed in India. Particularly the 

petrol and diesel prices have gone up affecting even the poor people. In this 

scenario, in order to control price rise, particularly the rise in prices of petrol 

and diesel, arrangements’ should be made by this Union Government to import 

Crude oil from Russia. Since Russia has announced its willingness to export 

Crude oil at a lesser price, the Government of India should make 

arrangements to get Crude oil imported from Russia.  

                                    
 English translation of Speech originally delivered in Tamil. 
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There are several difficulties for the medical students who completed 

abroad and want to practice in India as House Surgeon. Those vacancies have 

been reduced to 7.5 per cent. There is a demand for increasing the vacancies 

as 20 per cent for practicing House Surgeons to be filled by medical students 

who have come to India after studying abroad. I urge that this vacancy of 

House Surgeons should be raised and fixed at 20 per cent for the medical 

students who studied abroad. Thank you.  
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PROF. SOUGATA RAY (DUM DUM): Sir, before the beginning of the Second 

World War, the great poet, Tagore wrote, “it is wrong to lose faith in humanity. 

It is a sin.” Today, when half of Ukraine is run over by Russian forces, when 

Mariupol is being bombarded, when Kiev is in ruins, and Kharkiv is in ruins; 

4,000 people have died; and four million people have been evacuated, we still 

have faith in humanity that the situation is going to improve. This is one of the 

biggest foreign policy challenges we have faced in the last 50 years ever since 

the Bangladesh crisis passed away. 

 It is a challenge because of the geostrategic and geopolitical reasons. I 

am not going into the details of how much Russia is justified. They had some 

fear because NATO was trying to take Ukraine into their fold. They may have 

some fears. On the other hand, mostly all the countries in Europe, they have 

totally grouped behind America. The lead is being given by the US President 

himself. At this stage, let us consider our options.  

We had one problem to start with – 20,000 Indians were stranded in 

Ukraine. Our big job was to bring our Indian students back; we brought back 

13,300 Indians by 63 flights. We accomplished that by 8th March. We need not 

have self-praised ourselves. Four Ministers are present here, and three spoke. 

It was the duty of the Government and they did a good job. That problem is 

over. But the war continues. We are caught in a situation between Scylla and 

Charybdis. On the one hand, one Daleep Singh came, he said that if China 

does further aggression on Indian soil, Russia will not help. We have abstained 
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in the United Nations repeatedly; we have abstained in the Security Council; 

we have abstained in the General Assembly and the Human Rights Council. 

 Mr. Jaishankar who is ideally suited for the role is walking on a tight 

rope. He is walking on a knife’s edge. On the one hand, he must understand 

that Russia has committed aggression but, on the other hand, as Shashi 

Tharoor said we have many IOUs, Russia gave six vetoes in our favour at 

different times of crisis. We have hopes of getting petroleum from Russia. We 

have the S-400 Missile systems which we hope to get from Russia. But at the 

same time, we face the economic crisis. Russia is already out of the SWIFT 

system of international transactions.  

If America gives us further pressure, what are we going to do? Mr. 

Jaishankar is the ideal man for the job. He speaks less. He speaks to the point 

of being taciturn. He has not spoken much which is a good thing. The hon. 

Ministers are chest-thumping that they went and brought back all those 

children. Mr. Jaishankar has been restrained for which he deserves praise.  

But I was just thinking, what would have happened if Pandit Nehru were 

the Prime Minister today? Foreign affairs can be dealt with by experienced 

diplomats like Mr. Jaishankar or Mr. Hardeep Singh Puri. Foreign policy can be 

dealt with by statesmen. Pandit Jawaharlal Nehru was a statesman who gave 

a direction to our foreign policy.  

You remember his role during the Korean War, how he brought an end 

to the Korean war. You remember his role during Suez crisis. We have not 

seen anything. Our hon. Prime Minister has been known to be a big traveller 
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who is travelling to countries like Texas and thumping Trump’s back and 

calling himself the ‘Vishwa Guru’. … (Interruptions)  

I was just reading. This is a famous diplomacy. On 1st March, he spoke 

to the President of the European Union and to the President of Poland. On 7th 

March, he spoke to Mr. Putin and to Mr. Zelensky. On 9th March, he spoke to 

his counterparts in Hungary and Holland. What has been lacking during this 

whole crisis is a proactive role by the Indian Government and by the Indian 

Prime Minister. We wanted to see a Nehru or Krishna Menon in action. There 

was no such action and Mr. Jaishankar has been busy. … (Interruptions) 
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SHRI BHARTRUHARI MAHTAB (CUTTACK): A great job has been done by 

the Government. let us not compare personalities. Let us not compare 

situations that had happened in 1959 or 1962 with the situation that has arisen 

now in 2022. Situations change and personalities have their own way of 

looking at the situations. Let us not make this comparison. I was going through 

a book that has been very recently published which gives a history of last 500 

to 600 years of Russia – Little Russia, White Russia, and Great Russia – and 

the book title is ‘Lost Kingdom by Plokhy. 

 That clearly defines the nationalism fervour that actually was created for 

the last 500 years in Russia, that means of Belarus, of Ukraine and also of the 

present Russian Federation. By reading that book, one can understand why 

Russia has reacted in this manner, why Ukraine is fighting back, why Belarus 

has taken a stand that it has taken now, and why Poland and Lithuania for that 

matter have taken the positions that they have taken in the last five to ten 

years’ time. I am not going into that aspect now.  

Since I have taken only four to five minutes’ time from you, Sir, my 

limited point now is to speak – as many Members have just now done – about 

the students, especially the medical students, who came back from Ukraine 

and the problem they are facing.  

 People are saying that online classes have already started. But these 

are medical students. Online classes can happen only for the first year or the 

second year students. From the third year on, you have to have practical 

classes. You have to physically visit patients and that is how you gain 
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knowledge. Practical knowledge cannot be obtained through online classes. 

This is where the students are in difficulty. That is why we have to remember 

what the Prime Minister has said that we have to increase our student strength 

especially in medical colleges.  

 When Burma was separated from India during the colonial times, a 

special provision was made for students who were studying in Rangoon or in 

other places who came back to India. When they came back to India, there 

was a one-time settlement under which they were adjusted in different medical 

colleges.  

How limited would have been the number of medical colleges in India 

then in 1930s? Yet, they were adjusted in the medical colleges in the country 

so that those students could complete their course.  

 Similarly, after Partition in 1947, the students who came back from 

Dhaka, the students who came back from Karachi and Lahore were also 

accommodated in different medical colleges throughout the country. That was 

a one-time settlement. Similarly, I would request the Government to 

accommodate the medical students who have come back from Ukraine in 

different colleges in the country. It is not necessary that only government 

colleges should take them, private colleges also can accommodate them. They 

are in different years of their study. Some are in the first year, some are in the 

second year, and some are in the third year, the fourth year, or the fifth year. 

They can be accommodated accordingly. It would not put too much of pressure 

on those students.  
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 There is another question which arises here. This was mentioned by my 

friend from Kerala. What happened to the future of those students who came 

back from China? When there was this COVID-19 outbreak in China, they 

were forced to come back to India. What happened to them? Where are they? 

Nobody talked about them. Nobody has thought about them. Have they 

discontinued their studies? Even now they are not being allowed to go back to 

China to pursue their studies. What has happened to them? From that point of 

view, if the Health Minister had intervened in this debate, it would have been 

much better. I had given notice that we should discuss this aspect separately 

to understand from the Health Minister what steps he is taking with regard to 

the future of our system of medical education.  

 We have our National Medical Commission. Is there any control over the 

fee structure of private medical colleges? There is no control. This issue needs 

to be addressed by the Government, and this needs to be discussed inside this 

House also so that suggestions can be given and accordingly steps can be 

taken.  

 Thank you. 
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�ी �रतेश पा�डेय (अ�बेडकर नगर): ध�यवाद सभापित महोदय । कोिवड-19 के बाद ऐसा 

मालूम होता है िक अभी भी पूरी दिुनया पर सकंट मंडरा रहा है । हमार ेसामने �स और यू�ेन के 

बीच म� जो सघंष� चल रहा है, उसम� हजार� लोग मार ेगए ह� और लाख� लोग िव�थािपत ह�ए ह� । म� 

उनके प�रवार के �ित अपनी संवदेनाए ं�य� करता ह�ं । इसी के साथ-साथ दिुनया भर म� 40 से 

अिधक सश� सघंष� चल रहे ह�, उसम� भी हजार� लोग मारे गए ह� । म� यहा ंपर उनके �ित भी 

अपनी सवेंदनाए ं�य� करता ह�ं । म� यहां पर यह ज�र कहना चाह�ंगा िक इस समय हम� यह स�ंान 

लेने क� ज�रत है िक हिथयार बनाने वाली कंपिनयां हिथयार बेच-बेचकर खूब मनुाफा बटोरने का 

काम कर रही ह� । आज हिथयार पाने क� एक होड़ मची ह�ई है । अभी जापान ने अपने आपके 

�रआम� करने क� बात कही है । उसी के साथ-साथ जम�नी ने भी अपने आपको �रआम� करने क� 

बात कही है । यूरोप म� अपने आपको �रआम� िकया जा रहा है यानी िक पनुः अपने आपको श�� से 

लैस िकया जा रहा है । यह आने वाले समय म� पूरी दिुनया क� सरु�ा के िलए �या रोल �ले करगेा, 

इस पर भी हम लोग� को ज�र िवचार करने क� ज�रत है । म� यहा ंपर एक बात ज�र कह�ंगा । मझेु 

सािहर लुिधयानवी जी का एक शेर याद आ रहा है –     

  ‘जगं तो खदु ही एक मसला है, जगं �या मसल� का हल देगी’ ।  

 म� यहां पर यह ज�र कहना चाह�ंगा िक आज िफर हमार ेबीच म� एक जगं चल रही ह,ै जो 

िक हम� यू�ेन म� देखने को िमल रही है । इसम� हम� यह मानने क� ज�रत पड़ेगी िक पूरा का पूरा 

अतंरा���ीय समदुाय सिदय� स ेचली आ रही इस तनातनी को जो जगं म� बदल गई है, इसको रोकने 

म� पूरी तरह से िवफल हो चुका है । �स, अमे�रका, यूरोप और उसी के साथ-साथ िजतने भी बड़े 

वैि�क सगंठन ह�, उनको यह मानना पड़ेगा िक वे पूरी तरह स ेइस सघंष� को रोकने म� असफल रहे 

ह�। 

 यहां पर माननीय िवदेश मं�ी जी बैठे ह�ए ह� । इ�ह�ने संघष� श�ु होने के दो िदन पहले पे�रस 

म� एक बात कही थी िक इस पूर ेमसले क� जड़ सोिवयत संघ के िवघटन के बाद क� राजनीित और 

उसके साथ-साथ नाटो का िव�तारीकरण और पि�मी देश� और �स के बीच जो तालमेल था, 
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उसके ऊपर िनभ�र करता है । म� उससे पूरी तरह से अपने आपको सबं� करता ह�ं िक यह सही 

बात है । उसी के साथ-साथ आज भारत क� जो नीित है िक इस पूर ेमसले को शांितपूण� तरीके से 

और कूटनीितक हल िनकालते ह�ए इस लड़ाई को रोकने का काम िकया जाए । म� उसका भी 

समथ�न करता ह�ं।…(�यवधान) महोदय, म� दो िमनट म� अपनी बात क��लूड कर दूगंा । दो बड़े म�ेु 

ह�, िजस पर मझेु बोलना है। 

 महोदय, म� यह कहना चाहता ह� ं िक भारत को इस मामले से िनपटने के िलए बड़ी ही 

िनपणुता िदखानी पड़ रही है । एक तरफ इन दोन� प�� के बीच म� दो परमाण ुसश� देश ह� और 

दूसरी तरफ एक िम� और एक द�ुमन के बीच म� और तीसरी तरफ भारत को खदु अपने दो दो�त� 

के बीच म� कूटनीित से खेलने का काम करना पड़ रहा है ।  

जैसा िक अभी सौगत राय जी ने कहा है िक हमारी सरकार एक बह�त ही टाइट रोप पर 

चलने का काम कर रही है । इस पर बह�त ही सोच-समझकर कदम उठाना पड़ेगा । मझेु पूरा िव�ास 

है िक हमार ेआदरणीय िवदेश मं�ी जी यह ज�र कर रहे ह�गे। 

 म� इसी के साथ-साथ यहा ंपर यह ज�र कहना चाह�गंा िक हम यह भूल नह� सकते ह� िक 

जो हमारी पहले क� नीित रही है िक हम पूरी तरह से िन�प� िवदेश नीित पर िव�ास करते थे और 

मोटा-मोटा अभी भी हम उस पर चलने का काम कर रहे ह�, लेिकन आज चीन भी रिशया के साथ 

पूरी मजबूती के साथ खड़ा ह�आ है । उनके ऊपर जो सकंट आ रहा है, उनको एक आिथ�क बाजार 

चािहए, उसको लेकर अपने सबंंध� का िनव�हन कर रहा है । हम लोग� ने इतने बड़े विै�क संकट पर 

जो �ख अपनाया है।…(�यवधान) कल को जब हमारी स�ंभतुा के ऊपर कोई पड़ोसी देश अपनी 

आंख� गड़ाने का काम करगेा और हमार ेबॉड�स� के अदंर चला आएगा, तो इस समय चीन जो िक 

रिशया के साथ मजबूती के साथ खड़ा ह�आ है, �या तब हम रिशया को भी वही �ख अपनाते ह�ए 

देख�गे िक वह दो दो�त� के बीच म� कोई प� नह� लेगा।…(�यवधान) 
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 महोदय, बस एक आिखरी पाइंट है । हमार ेबाजार� म� महंगाई बढ़ रही है । आज हम देख रहे 

ह� िक चाहे धातओु ंका दाम हो, पे�ोिलयम का दाम हो या खा� पदाथ� का दाम हो या उव�रक� का 

दाम हो, सबम� बढ़ोतरी देखने को िमल रही है । सरकार के सामने एक बड़ी चनुौती सामने आ रही 

है । इससे िनपटने के िलए सरकार �या करगेी?…(�यवधान) मेरा ला�ट पाइंट बचा 

है।…(�यवधान) 

माननीय सभापित : िनिशकांत जी, आप बोिलए। 

�ी �रतेश पा�डेय : महोदय, म� अतं म� जलवाय ुप�रवत�न पर बोलना चाहता ह�ं । िकसी ने नह� 

कहा है, म� इसे एक पाइंट म� म�शन करना चाहता ह�ं।…(�यवधान) 

माननीय सभापित: आप यू�ेन से संबिंधत बोिलए। 

…(�यवधान)   

�ी �रतेश पा�डेय: सर, यह उसी से ही सबंिंधत है । मझेु जलवाय ुप�रवत�न पर यह कहना है िक 

सोलर एलायंस का संचालन यह� से होता है । भारत इसम� एक बड़ी भूिमका िनभा रहा है और 

�धान मं�ी जी से भी पूरी दिुनया को बड़ी आशा है । म� यह पूछना चाहता ह� ँिक इस संघष� क� वजह 

से जलवाय ुप�रवत�न के िजतने भी हमारे उ�े�य थे, वे अब बैकबन�र म� चले गए ह� । उनको आगे 

बढ़ाने के िलए भारत एक बड़ा रोल �ले कर सकता है । म� माननीय मं�ी जी से यह ज�र पूछना 

चाह�ंगा िक उसको आगे बढ़ाने क� आपक� �या नीित रहेगी?  
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डॉ. िनिशकातं दुबे (गोड्डा): सभापित महोदय, ध�यवाद । माननीय �धान मं�ी जी के नेत�ृव म� 

माननीय िवदशे मं�ी जयशकंर जी, माननीय म�ंी िसंिधया जी, माननीय मं�ी �रजीजू जी, माननीय 

मं�ी हरदीप िसहं परुी जी और वी. के. िसंह साहब जी ने जो ऐितहािसक काय� िकया है, उसके िलए 

म� उनको बधाई और ध�यवाद देता ह� ँ।  

 सर, मझेु लग रहा था िक िवदेश नीित पर िजतनी भी सरकार� रही ह�, उनक� नीितयां एक ही 

रही ह�गी और उसी �कार से बात होगी, लेिकन म�ने जैसी िडबेट सनुी ह,ै उससे लगा िक भारत क� 

िवदशे नीित सन् 1947 के बाद ही बनी और नेह� जी ने ही उसका फाउंडेशन िकया । उससे पहले 

कोई िवदेश नीित ही नह� थी और हमार ेदशे के नाग�रक ऐसे ही रहते थे । इस �ाइिसस म� म� एक 

बह�त मह�वपूण� बात इस सदन क� जानकारी म� लाना चाहता ह� ँ। हमार ेलोग पोल�ड गए, हमार ेलोग 

रोमािनया गए, हमार े लोग मो�दोवा गए और सभी सरकार� ने हमारी मदद क� । हमने ‘वसधुवै 

कुटंुबकम’ क� बात क� । लेिकन हमारा वदे, परुाण और इितहास कहता है िक “साई इतना दीिजए, 

जा म� कुटुम समाय, म� भी भूखा ना रह�,ँ साध ुना भूखा जाए।”  

सौगत बाबू जब बोल रहे थे तो मझुे लगा िक शायद वे सभुाष च�� बोस क� बात कर�गे, 

�य�िक  सन् 1939 के बाद भी उ�ह�ने एक िवदेश नीित बनाई थी और िजसके कारण वे बाहर गए 

थे । इस �ाइिसस म� हमने सबसे मह�वपूण� बात यह बोली िक जामनगर के जो राजा जाम साहब 

िदि�वजय िसहं जडेजा थे, जब ि�तीय िव� य�ु म� पौल�ड के 5000 लोग सभी जगह पर शे�टर 

खोज रहे थे, चूिँक पूरी दिुनया म� सभी वसधुवै कुटु�बकम क� बात करते ह�, सभी �लोबलाइजेशन 

क� बात करते ह�, दिुनया को एकि�त करने क� बात करते ह�, लेिकन जब उनको कोई शे�टर देने के 

िलए तैयार नह� था तो हमार ेजामनगर के राजा ने पोल�ड के उन 5000 लोग� को गजुरात म� शे�टर 

िदया । यही कारण है िक जब गजुरात के माननीय नर�े� मोदी जी �धान म�ंी बने तो उसी गजुराती 

कने�शन के कारण पोल�ड क� सरकार ने हमार े िव�ािथ�य� को, हमार ेलोग� को समथ�न िदया । 

इसिलए िवदेश नीित नेह� जी से नह� है । हम लोग पहले से कर रहे ह� । यह ि�तीय िव� य�ु के 

बाद क� घटना है । आपने यहा ंपर सन् 1942 क� बात नह� कही िक हमने पोल�ड के लोग� को कैसे 
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सपोट�  िकया और पोल�ड के लोग� ने इस �ाइिसस म� हमारा कैसे साथ िदया । आप लोग ित�बत 

क� बात करते ह� । आपको पता है िक भारतीय जनता पाट� का रजेो�यूशन �या है? हम पचंामतृ 

पर चलते ह� । भारतीय जनता पाट� ने जब वष� 2014-15 म� सरकार बनाई थी तो भारतीय जनता 

पाट� क� नेशनलाइज ए�जी�यूिटव टीम ने कहा िक अब हमारी िवदेश नीित जो चलती है वह तो 

चलती है, लेिकन अब वह पंचामतृ के आधार पर चलेगी । वह पचंामतृ �या है? पचंामृत का मतलब 

है िक हम स�मान के साथ जीय�गे । इससे पहले हमारे पासपोट�  क� �या अहिमयत थी, वह सबको 

पता है ।  

आज वह स�मान �धान मं�ी जी ने िदया है । आज िवदेश नीित सवंाद से चलेगी । आज 

आप कह रहे ह� िक पिुतन से बात कर लीिजए, जेल��क� से बात कर लीिजए, इस वार को रोक 

दीिजए तो वह संवाद ही है, माननीय �धान मं�ी जी क� इतनी ताकत है, इस देश क� इतनी ताकत 

है िक वह इस लड़ाई म� अपने को बचाने क� कोिशश कर सकता है और लड़ाई को रोक भी सकता 

है ।  

हम समिृ� क� बात करते ह� । अभी �रतेश पांडे जी बोल रहे थे िक �लाइमेट च�ज का �या 

होगा, धातओु ंका दाम बढ़ गया तो इसका �या होगा तथा हम िकस तरह से अपना िबजनेस कर�गे । 

हमने पहली बार ऑ��ेिलया के साथ एफटीए साइन िकया है । हमने �या एफटीए साइन िकया है 

िक हमार ेलोग िकस तरह से वहां पर नौकरी कर�गे, हमार ेलोग वहा ं िकस तरह से जाएगें, इ�पोट�  

और ए�सपोट�  का जो डेिफिसट है, वह कैसे भारत के प� म� आएगा तो यह सब समिृ� क� ही बात 

है ।  

18.00 hrs 

चौथी बात हम सरु�ा क� करते ह� । बह�त बात� ह�ई ं िक ित�बत आ गया, िम�टर थ�र बोल 

रहे थे, वे िवदेश मामल� के बड़े जानकार ह� । सयंोग से उनके साथ कमेटी म� काम करने का बह�त 

मौका िमलता है। 



05.04.2022                                                                                                              925 

 
माननीय सभापित: यिद सभा क� सहमित हो तो सदन का समय एक घ�टे अथा�त सात बज ेतक 

के िलए बढ़ा िदया जाए। 

अनके माननीय सद�य : जी, हां। 

डॉ. िनिशकातं दुब े: सर, वे बड़े िव�ान ह� और म� उनका बह�त स�मान करता ह�ं । आईटी कमेटी म� 

उनसे बह�त कुछ सीखते ह�, सीखकर ही िपछले दो-तीन साल से अपनी िज�दगी िबता रहे ह� । 

लेिकन आप यह बताइए िक चीन हमारा पड़ोसी कैसे बना? इस देश म� िवदेश नीित के ऊपर चचा� 

हो जानी चािहए िक चीन को हमारा पड़ोसी िकसने बनाया? आप यह कहते ह� िक आप हमेशा 

नेह� को गाली देते हो, कां�ेस को गाली दतेे हो । �या कर�? आपने ऐसे द�ुमन को हमार ेमाथे पर 

बैठा िदया, चीन को । चीन हमारा नेबर नह� था । अ�ेंज� ने जाते-जाते तीन ए�ीम�ट्स तीन देश� के 

साथ िकए थे । उसने कहा िक भूटान अलग देश होगा, नेपाल अलग देश होगा और ित�बत अलग 

देश   होगा । चूंिक बफर �टेट क� क�पना थी, कह� से भी हमारा बॉड�र चीन के साथ नह� लगता 

था । आपने िजस िहसाब से इस देश के साथ अ�याय िकया, इस देश क� िवदेश नीित के साथ 

अ�याय िकया । आपने इसे कभी पािल�याम�ट म� िडसकस नह� िकया । हजार� लेटस� ह�, जब चाइना 

ित�बत पर ए�ेशन करने क� कोिशश कर रहा था । दलाई लामा पथं क� �थापना करने वाले 

भगवान अतीश िदपाकंर हमार े िव�िव�ालय के वाइस चांसलर थे । हमार ेगावं ने, िव�मिशला ने 

दिुनया को पहला वाइस चांसलर िदया । भगवान अतीश दीपांकर ने दलाई लामा पंथ क� �थापना 

क�, इसिलए उस फैिमली के साथ, उस �ेिडशन के साथ हमारा मतलब है । वे लोग 1950-51 से 

लगातार भारत सरकार से गहुार करते रहे और आपने अपने पंचशील के िस�ांत के आधार पर, 

‘िह�दी-चीनी भाई-भाई’ के आधार पर चाइना को िस�यो�रटी काउंिसल क� सद�यता ही नह� 

िदलवाई, आपने ित�बत भी उसे दे िदया । आज आप हमसे िहसाब मांग रहे ह� िक चाइना ने अटैक 

कर िदया, चाइना ने ऐसा कर िदया । �या आपको लगता है िक इस तरह क� चचा�  होनी चािहए? 

आपने अभी कहा िक हमने ए�सटेन कर िदया । वष� 1978 म� अफगािन�तान पर जब �स ने अटैक 
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िकया था, तब आपने �या िकया था? िफली�तीन और इज़रायल के बारे म� िस�यो�रटी काउंिसल 

के सार े�र�यो�यूशंस म�ने पढ़े ह� । शिश थ�र साहब, आप तो यूएन के अिधकारी रहे ह�। 

डॉ. शिश थ�र : वष� 1978 म� िकसक� सरकार थी । 

डॉ. िनिशकांत दुब े : आप ही क� सरकार थी, मोरार जी भाई क� सरकार थी । वष� 1978 म� 

वाजपेयी जी िवदेश मं�ी थे, लेिकन म� उसके आग ेकह रहा ह� ं िक िफली�तीन और इज़रायल का 

�या एक भी �र�यो�यूशन ऐसा है, िजसम� आपने ए�सटेन नह� िकया हो?  

सर, ये देश और सदन को गमुराह कर रहे ह� । चाहे 1962 का सवाल हो, चाहे 1965 का 

सवाल हो या 1971 का सवाल हो, हमेशा �स ने हमारा साथ िदया । म� उसक� िवदेश नीित पर 

नह� बोल रहा ह�,ं लेिकन इ�ह�ने कहा िक यू�ेन उसका पाट�  था, इसीिलए आप उसके साथ ह� । 

शिश थ�र साहब, 1998 म� जब भारत सरकार ने परमाण ु िव�फोट िकया, उस व� यू�ेन ने 

िकसके   साथ वोट िकया और �स ने िकसके साथ वोट िकया, यह बात जरा सदन को बता 

दीिजए । जब यह बताएगें, तब यह पता चलेगा िक जब पूरी दिुनया हमार ेऊपर बैन लगा रही थी, 

पूरी दिुनया म� कोई हम� सपोट�  करने को तैयार नह� था, म� िकसी य�ु क� बात नह� करता, यहां य�ु 

के िलए बह�त सी बात� ह�ई ह� । दो मिहलाए ंह� – समुित जी और सिु�या जी, उ�ह�ने वार के बार ेम� 

बह�त बड़ी बात कही । म� वार पर नह� जाना चाहता ह�ं । अिहंसा परमो धम�: - भारत सरकार और 

भारत क� यह परुानी �ेिडशन है । म� वार पर नह� जाना चाहता ह�ं, लेिकन जो देश लड़ाई लड़ रहे ह�, 

चाहे यू�ेन लड़ाई लड़ रहा है या �स लड़ाई लड़ रहा है, उनके जो वार हीरो ह� या उनके जो लोग 

उनको सपोट�  करते ह�, कम से कम उनके बार े म� सोिचए । हमारे यहां एक बड़ी अ�छी किवता 

िलखी गई है : 

“मझेु तोड़ लेना वन माली, उस पथ पर देना फ� क, 

मातभूृिम पर शीश चढ़ाने िजस पथ जाए ंवीर अनेक ।” 
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यिद वार होती है, तो पूरा देश, एक-एक आदमी, चाहे वह िसिविलयन हो या िमिल�ी का 

आदमी हो, उसको �ाइड होता है िक हमारा सैिनक वहां जा रहा है और हम उसे सपोट�  करते ह� । 

इसिलए यू�ेन के नाग�रक� के �ित और �स के नाग�रक� के �ित, मुझे लगता है िक हम� स�मान 

�य� करना चािहए और हम� इस तरह क� बात� नह� करनी चािहए । म� कह�ंगा िक िकसी रा�य के 

म�ुयमं�ी न,े माननीय �धानमं�ी जी ने और माननीय िवदेश म�ंी जी ने जो काम िकया है, वह न 

भूतो, न भिव�यित: है । इस देश म� इससे पहले भी इवै�यएुशंस ह�ए । वष� 1990 म� जब इराक से 

इवै�यएुशन हो रहा था, आपको पता है िक उस समय जो िवदेश म�ंी थे – �ी आई. के. गजुराल, 

वह सबको पास देते थे और उस पास के आधार पर लोग यहां आते थे । पहली बार ऐसा ह�आ, 

�य�िक 20 लड़के हमार ेयहा ंभी वापस आए, िक चाहे वह गरीब था या अमीर था, िह�दू था या 

मसुलमान था, िस�ख था या ईसाई था, माननीय �धानम�ंी जी के नेत�ृव म� भारत सरकार सबको 

एक आधार पर वापस लेकर आई ।  

 हमने वष� 1990 का आई. के. गुजराल का मॉडल नह� अपनाया । िजतने भी इवैकुएशन ह�ए, 

यहां िद�ली से मैसेज जाता था िक बड़े प�रवार को लाना है, बड़े लोग� को लाना है । पहली बार 

ऐसा ह�आ है, इसिलए इस �धान म�ंी के �ित हम लोग� को स�मान और िव�ास देना चािहए । म� 

अतं म� यही कह�ंगा िक यह देश बड़ा है, इस देश म� भारतीय जनता पाट� क� सरकार है और यह 

माननीय मोदी जी के नेत�ृव म� सरुि�त है । माननीय मोदी जी ‘सव� भवतं ु सिुखन: सव� सतं ु

िनरामया’ के िस�ांत पर चलते ह� । इसिलए इसके बार ेम� बह�त राजनीित नह� होनी चािहए । इ�ह� 

श�द� के साथ जय िहंद, जय भारत ।  
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SHRI JAYADEV GALLA (GUNTUR): Hon. Chairperson, Sir, thank you for 

allowing me to take part in this discussion.  

 Sir, the way the Motion has been structured for discussion under Rule 

193 clearly indicates the intention of the Government and the direction in which 

it wants to take the debate. The situation in Ukraine is not self-made like we 

are seeing in Sri Lanka today, but the heart-rending situation is the result of the 

pouncing of a double-headed eagle on a small prey.  

 Sir, I take this opportunity to express my sincere thanks and gratitude to 

Ukraine and its neighbouring countries like Romania, Hungary, Poland, 

Slovakia, Moldova and others who have extended exceptional support to 

`Operation Ganga’ in bringing Indians safely back home from war-stricken 

Ukraine. I also thank our hon. Prime Minister for his guidance and Dr. 

Jaishankar ji for his exceptional leadership in times of crisis. I also extend 

thanks to Shri Jyotiraditya Scindia ji, Shri Kiren Rijiju, Shri Hardeep Singh Puri 

and General V K Singh whose presence in the ground has made a big 

difference in coordinating the evacuation and helping Indians stranded there.  

 Sir, Vladimir Putin’s dream is becoming Ukraine’s nightmare and Putin’s 

threat of interference by the West, particularly the US or NATO member-

countries saying four times that Russia is a powerful nuclear State clearly 

indicates to what extent Russia could go if there is interference. The threat of 

chemical war is also a major concern. Russia unfolded its hybrid war against 

Ukraine. It includes cyber-attacks on the Defence Ministry and two large 

Ukrainian banks. Flared and intensified clashes between Russian-trained 
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rebels from Luhansk and Donetsk and Ukrainian Armed Forces, recognising 

Donetsk and Luhansk military exercises in Belarus, carefully choreographed 

communication surrounding the announced troop withdrawal are all part of the 

toolkit. This narrative was mastered by Russia in the case of Ukraine.  

 Sir, its economy has been battered with Russia’s warships passing 

through Ukraine and stopping gas supply through pipes resulting in transit 

charges to Ukraine leading to a deep fall in Ukrainian currency. Now, city after 

city in Ukraine is turning into rubble. The hybrid warfare sows the seeds of 

uncertainty which, in turn, frightens the potential investors thereby further 

weakening Ukraine.  

 As per the latest reports, Russian Forces have encircled Sherniyv, a city 

between Kyiv and the Russian border. Mariupol, Maltitol, Kharkiv etc. are 

under total control of Russian Forces. Russia is now planning to create a 

corridor between Crimea and areas held by the Russian backed separatist 

forces in Donetsk and Luhansk in the North-Eastern part of Ukraine for the 

reasons known to all of us. We must acknowledge what is happening today in 

Bucha is outrageous and inhuman.  

 Sir, the stand taken by India, be it at the UN Security Council or at 

QUAD Foreign Ministers’ meeting at Melbourne in the second week of 

February or during discussions with the UK’s Foreign Minister is welcome in 

my opinion. I fully endorse and appreciate the hon. External Affairs Minister’s 

stand, which of course is the stand of India, that the group should focus on 

cooperation and collaboration, rather than confrontation. It is true that 
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confrontation can only escalate the situation which is not good for any country. 

While cooperation and collaboration will help douse the conflict between 

Russia and Ukraine and ensure long-term peace and stability in the region.  

 Sir, I agree that it is a tight-rope walk for India … (Interruptions) I have 

some very important points. But this is what the promise is all about. So, I 

suggest that we take everything into consideration before making a statement. 

With pressure mounting from the West led by the US, we have to make a very 

difficult strategic choice between principles and values on one side and 

pragmatism and interest on the other.  

 Sir, I am apprehensive that the Russia-China alliance and the East-West 

confrontation is narrowing down our diplomatic space and at times, I feel, 

whether the time has come where we need to move closer to the US and 

whether the QUAD Summit in May this year is one such opportunity for India. 

So, I wish that hon. Jaishankar ji will throw some light as to where India is 

moving.  

 Right from Nehru to Modi, we have been adopting a non-aligned 

approach.  We have taken sides or worked closely with world powers only 

when national interest is involved.  The examples are the 1962 and the 1971 

Wars.   But at the same time, Indian diplomacy has passed through rough 

weather when USSR invaded Hungary in 1956, Czechoslovakia in 1968, and 

Afghanistan in 1978. 
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But here, in the conflict between Russia and Ukraine, I do not see any 

national interest involved and hence, the stand taken by the Prime Minster and 

the Government of India is welcome.  I am sure and confident that India will 

never kowtow to US or Russia or any other county for that matter.  

 Sir, we were in a bipolar world post-World War II.  We moved into a 

unipolar world at the end of the cold war and now, another change in the world 

order is taking place. Where are we going to stand at the end of this?  Is it 

going to be another bipolar or tripolar world with China and Russia or will it be 

a multipolar world where India also will be its own pole?  That is something on 

which we are looking for an answer.  

 Sir, I have a few economic bullet points which I should address. More 

than 500 million dollars’ worth of exporters payments are stuck in Russia due 

to sanctions.  How are we going to handle this?   

 Ukraine is the third largest producer and exporter of maize which we 

need for our poultry sector.  Ukraine and Russia are also top two exporters of 

sunflower oil which we import.  Along with sunflower oil, there is also a problem 

in getting soyabean and palm oil from Indonesia since rates have skyrocketed. 

So, what is the Ministry going to do and what are the alternative arrangements 

made to meet these demands? 

 Russia is also the world’s second largest exporter of muriate of potash 

fertilizer which we import.  Out of 5.09 metric tonnes that we import, one-third 

come from Belarus and Russia.  Ukraine is the third largest supplier of urea to 

India.  How is the Government of India planning to address this problem?  
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 We are also importing crude oil from Russia, albeit less than one per 

cent.  But the Minister of Petroleum and Natural Gas is on record saying that it 

will take time to fill this shortage of one per cent.   Also, there were reports that 

India will import more oil from Russia and pay in rubles.  Kindly explain this 

point.   

 Exports from India like medicines, tea, etc.  to Russia are impacted due 

to shipment concerns as war is blocking them and rerouting through Iran 

increases the costs.  Secondly, there is also shortage of containers.  How is 

the Government planning for safe transportation of our exports to Russia?   

 Sir, I would not subscribe to the statement made by Mr. Biden that the 

stand taken by India is shaky.  I would not subscribe because earlier America 

had conceded that India was an exception among its allies.  

So, a carefully calibrated stand by New Delhi, I feel, has created a 

distinctive space for diplomacy by not only maintaining equi-distance between 

the two powers but also moving towards a multipolar world.  

 Sir, I pray for the Ukranian people and for peace in Ukraine.   
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�ी रबेती ि�पुरा (ि�पुरा पूव�): सभापित महोदय, म� सबसे पहले आदरणीय �धान मं�ी जी को 

ध�यवाद  देना चाहता ह� ंऔर िवदेश मं�ी, जयशंकर जी और इनक� टीम को ध�यवाद दनेा चाहता 

ह�ं । िजन चार� मिं�य� ने वहां जा कर सभी को सरुि�त िनकालने का काम िकया ह,ै इसके िलए म� 

उनको ध�यवाद दनेा चाहता ह�ं ।  

 सर, इस ऑपरशेन का नाम ऑपरशेन गंगा िदया गया । इसम� कहा गया िक यह ऑपरशेन 

�ूमरटे�रयन �ाउंड पर होना चािहए । इसीिलए हम लोग� ने देखा िक िसफ�  भारतीय नाग�रक� को 

ही नह� लाया गया ह,ै बि�क पािक�तान और बां�लादशे समेत बह�त सार ेदेश� के मेिडकल �टूड�ट्स 

और नाग�रक� को वहा ंसे लाने के िलए भारत सरकार ने मदद क� है । उनको वहां से सुरि�त लाया 

गया है ।  

 सर, म� कहना चाहता ह� ँ िक िवरोधी प� क� तरफ से कहा गया िक जब मोदी जी ने पूरी 

दिुनया म� सब देश� के साथ अ�छे संबंध बनाने के िलए काम करना श�ु िकए, तो उस समय 

अपोिजशन क� तरफ से यह कहा गया िक मोदी जी इतना िवदेश �मण �य� कर रहे ह� । मोदी जी, 

दिुनया के देश� के साथ जो �रलेशन बनाना चाहते थे, हम लोग� को उसका फायदा अभी देखने को 

िमला है । इंिडया ही एक ऐसा देश है, िजसका नैशनल �लैग लगाकर पािक�तान और अ�य देश� ने 

अपने नाग�रक� को वहा ँसे िनकालने क� कोिशश क�, खास करके बा�ंलादशे और पािक�तान क� 

सरकार ने । जो भी पॉवरफुल देश ह�, चाहे चाइना हो या अ�य जो भी देश ह�, उन देश� क� सरकार� 

क� भी अपने नाग�रक� को वहा ँ से िनकालने के िलए उनक� तरक�ब काम नह� कर पा रही थी, 

लेिकन इिंडया के �लैग क� मदद से इंिडया ने उन दशे� के लोग� को भी वहा ँसे िनकलने म� मदद 

क� । म� ि�परुा से ह� ँ । वहा ँसे लगभग 23 हजार मेिडकल �टूड�ट्स को लाया गया । उनम� से मेर े

ससंदीय �े� के 13 �टूड�ट्स भी खारक�व म� पढ़ाई कर रहे थे । साउथ ि�परुा के अतंग�त िबलौिनया 

सब-िडिवज़न म� 26 फरवरी को ‘िदशा’ कमेटी क� मेरी मीिटंग थी । जब मेरी मीिटंग समा� ह�ई और 

जब म� मीिटंग से बाहर िनकल रहा था, तो उन �टूड�ट्स के माता-िपता ने आकर हमसे कहा िक 

हमार ेब�च� को वहा ँ से िनकालने म� हे�प क�िजए । आप यहा ँ के एम.पी. ह� । म�ने तरु�त िवदेश 
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मं�ालय के काया�लय से स�पक�  िकया । �ी आर.के. रजंन जी, जो इस म�ंालय म� एमओएस ह�, म�ने 

उनसे स�पक�  िकया और �ी एस. जयशंकर जी के काया�लय म� म�ने ई-मेल भेजा । एक िदन के बाद, 

इनम� से चार �टूड�ट्स को वहा ँ से िनकाला गया और बाक� �टूड�ट्स को भी वहा ँ से िनकालने म� 

िवदशे मं�ालय ने बह�त काम िकया । इस िवषय पर, म� यह कहना चाहता ह� ँिक यू�ेन और रिशया 

के य�ु म� एक मौका आया, जैसे अभी रिशया ने इंिडया को ऑफर िदया िक हम लोग वहा ँसे �ूड 

ऑयल खरीद� । यह मौका हाथ से नह� जाना चािहए । अमे�रका और नाटो ने श�ु म� जगं क� 

िसचएुशन ि�एट क�, लेिकन अभी इिंडया को यह य�ु समा� करने के िलए एि�टव रोल �ले करना 

चािहए । इ�ह� श�द� के साथ, म� अपनी बात समा� करता ह� ँ।  
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SHRI S.C. UDASI (HAVERI): Thank you, hon. Chairman, Sir, for allowing me 

to speak on the discussion on the Ukraine situation under Rule 193. We all 

have been hearing heartening tales of the war in Ukraine. Our Government led 

by Shri Narendra Modi has acted swiftly and decisively with all its diplomatic 

strength to ensure the safety of our citizens in the war-torn country of Ukraine.  

 Under Operation Ganga, we have evacuated more than 22,500 citizens 

back to our motherland. While other countries struggled with this situation, 

India’s efforts in this regard stand out in the world. This shows our 

Government’s commitment to the citizens and it also shows India’s growing 

dominance in the world.  

 I sincerely thank Shri Narendra Modi, Dr. S. Jaishankar, Indian 

Embassies in Russia, Poland, Ukraine, Hungary, Romania and Slovak 

Republic for this achievement. I also thank our four Union Ministers who were 

involved in this task, Scindia ji, Rijiju ji, V.K. Singh ji and Hardeep Singh Puri ji.  

 I also thank Shri Basavaraj Bommai, our hon. Chief Minister for his 

timely intervention. He set up a nodal office to coordinate with the MEA and the 

Indian Embassies abroad to facilitate safe evacuation of our citizens.  

 Sir, several citizens, mainly medical students from my constituency were 

also stuck in the war zone. One of them, Mr. Naveen Shekharappa, who was 

studying in Karkiv, unfortunately lost his life. I have discussed about this 

previously on the floor of the House. I met Dr. Jaishankar with the request of 

his family members to bring back his mortal remains. We were able to bring the 

mortal remains of Mr. Naveen Shekharappa back home due to the intervention 
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of Narendra Modiji and Jaishankarji. I thank them on behalf of the family of Mr. 

Naveen Shekharappa for bringing back his mortal remains and helping them to 

deal with this terrible loss. 

 I wish to take a minute to discuss what Mr. Shekharappa Gyangoudar 

told me when I visited their family. My colleague Siddeshwarji is also here. We 

all went to meet their family members. Even though Mr. Shekharappa 

Gyangoundar was struggling to deal with the terrible loss, it was heartening to 

know about the concern he has for the society and public good.  

In that moment, he questioned the situation which made all these bright 

students to leave the country in pursuit of educational opportunities. Even Mr. 

Naveen Shekharappa scored 97 per cent marks in PUC. So, he questioned 

about the future of the students who have returned from Ukraine and he 

discussed about the structural changes needed in the education system of our 

country. I also feel the need for a discussion and discourse on this matter. We 

have to find a solution to this problem. 

 Sir, I end this short talk with a feeling that we, the law makers, owe an 

answer to Mr. Shekharappa. 
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�ी अधीर रजंन चौधरी (बहरामपुर) : सर, आज क� चचा� म� यह बात बार-बार सदन म� उठी है । It 

sounds like music that the statesmanship of Pandit Nehruji has been 

remembered again given the contemporary political and diplomatic situation 

prevailing across the world. 

 हमारा देश �वामी िववेकानंद जी का देश है । Swami Vivekanandaji once exhorted 

the people of the world, ‘help, not fight; assimilation, not destruction; peace 

and harmony, not dissension’. 

सर, आज जयशंकर जी यहां ह�, वे हमारी बात सनु रहे ह� । उनके साथ चार और म�ंी भी 

उनको सहयोग करने के िलए बैठे ह�, यह अ�छा लगता है । म� यह जानता ह�ं िक वे आ�मिनभ�र ह�, 

िफर भी बार-बार बीच म� म�ंी खड़े होकर उनक� र�ा करते ह� । …(�यवधान)   

 मेरा  यह कहना है िक इतना सारा �ेय लेने क� �या ज�रत है? हम तो इस बार ेम� जानते 

ह� । �ी िकरने �रजीजू ने एक बात बह�त अ�छी कही िक जो भी सरकार म� रहे, उसको यह 

िज�मेदारी िनभानी चािहए थी, वह िज�मेदारी हम िनभा रहे ह� । यही तो हमारी परपंरा है । हमार ेदेश 

के आजाद होने से पहले यही परपंरा तो चलकर आ रही है िक कोई भी देश िकसी भी पाट� के 

नेत�ृव म� रहे, उस देश का जो �धान होता ह,ै उसक� िज�मेदारी के तहत यह आता है । िफर भी हम 

�य� चचा� करते ह�? तािक यिद कोई चूक हो, तो सरकार को सतक�  करना, सरकार को सलाह देना, 

यह िवप� का धम� होता है, िजसका हम पालन करते ह�। 

 आप लोग� का अलग रवैया है । आप बार-बार एक ही बात पर �ेय लेने क� होड़ म� लगे ह�ए 

ह� । यह शोभा नह� देता है । आप खदु कहते ह� िक यह सवंदेनशील मसला है । जब मसला 

सवेंदनशील होता है, तो संवेदनशीलता के तहत उस पर चचा�  होनी चािहए । म� सबसे पहले यह 

कह�गंा - Could we explore any idea that Indian Parliament could pass a 

unanimous resolution to suggest both the warring countries of Russia and 

Ukraine that they may restrain from their present situation? The situation is 
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really terrible, horrendous, and heart-rending. Still, the memory of the World 

War II is still haunting us. So, could we explore any idea to make a fresh 

appeal to those warring countries to restrain from war so that peace and 

tranquillity prevail in the world? 

 सभापित जी, कोई माने या न माने, असर सभी पर होता है और हम पर भी ह�आ है । िजस 

िदन से ��िमया एने� सेशन ह�आ है, उसी िदन से मान लीिजए हजार� क� तादाद म� वहां लोग� क� 

मौत क� खबर आ रही है । ��िमया एने�सेशन और जगं, एक ही समय श�ु ह�ई है । जयशंकर जी 

एक कदवार और कािबल िवदेश म�ंी ह� । म� उनसे दो तीन सवाल पूछना चाहता ह�,ं जो मझेु हंिटंग 

कर रहे ह�। 

First, does the Ukraine-Russia conflict really test India’s Foreign Policy 

resilience?  

Second, what are the complications outlining India’s restraint?  

Third, will it affect India’s efforts to engage with Eurasia? 

Fourth, will India’s stance affect the growing synergy with the West as 

well as the Quad in the Indo-Pacific?   

Fifth is, whether any adverse impact may have been occurred due to the 

sanctions insofar as India’s stance is concerned.  

हमारी पाट� क� तरफ से हमने यह बात ज�र उठाई है िक िजस तरीके से �यादा त�परता 

बरतनी चािहए थी, वह त�परता िदखाने म� कह� न कह� चूक ज�र ह�ई है । आप कहते ह� िक हमार े

चार मं�ी वहां गए । हमारी पाट� के नेता गरुजीत िसंह औजला जी भी वहां गए थे । ए�बेसी क� पो�ट 

के साथ-साथ वहा ंके लोकल �टूड�ट्स क� पो�ट भी आप जोड़ लीिजए िक िकस तरह क� िद�कत 

का सामना उ�ह� करना पड़ा था । हमार े�टूड�ट्स के वापस आने के बाद उ�ह� एकोमोडेट कैस ेिकया 

जाए, यह भी हम� सोचना चािहए ।  
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Advisories sent out by the Indian Embassy were also vague in how 

students ought to conduct themselves.  It was reported that the students had to 

make their own way to bordering countries because of lack of response from 

the Embassy regarding their evacuation.  Indian students were reportedly 

harassed at borders crossing out of Ukraine in retaliation for India’s abstention 

during the UN Security Council Resolution against Russia’s invasion.  

There have also been reports of Indian students being asked to clean 

toilets to ensure their evacuation out of Ukraine.  In March, four Union 

Ministers were deployed to bordering nations to supervise evacuation efforts.  

Certainly, India had the first casualty that had been referred also that खारक�व म� 

हमार ेएक छा� का िनधन भी हो चकुा है । ये आज के हालात ह� । आज �रि���श�स इ�पोज हो गए 

ह�, स��शन इ�पोज हो गए ह� और रिशया को वहां से ज�दी िनकालने का �यास हो रहा है । इसका 

�र�प�स कैसा होगा? �या हम �पी-�बल �ेड िस�टम अपनाने जा रहे ह�? �पी-�बल �ेड 

िस�टम म� हम� अगले िदन कौन सा कदम उठाने क� ज�रत है, इस िवषय पर अगर हमारी सरकार  

कुछ ए�स�लेन कर,े तो हम� समझने म� सिुवधा होगी �य�िक अभी भी हम यूरो-डॉलर िस�टम म� 

चलते ह� । �रि���शन के कारण जो नई प�रि�थित पैदा ह�ई है, इससे िनपटने के िलए हम� �या 

रणनीित अपनानी चािहए, आप इसके बार ेम� हम� बताइए? हमार ेयहां बताया जाता है िक रिशया 

और यू�ेन के बीच जंग हो रही है, इसिलए तेल क� क�मत बढ़ती जा रही है । दूसरी तरह हमार े

फाइन�स िमिन�टर कह रहे ह� िक हम� िड�काउंटेड तेल िमलता है और हम िड�काउंटेड तेल 

खरीदते ह� ।  

On 1st April, the Finance Minister confirmed that India had procured 

three to four days’ worth of crude oil supply from Russia at heavily discounted 

pricing.  In ordinary circumstances, India imports only three per cent of its 
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crude oil from Russia.  India is expected to increase imports from Russia in the 

coming months with the sanctions imposed on them, with Russia reportedly 

offering its crude at a discount of up to 35 dollars per barrel.  This discount 

comes at a time when Brent Crude Prices have been staying at more than 

USD100 mark even reaching a 14 year high of USD 139 per barrel in early 

March. However if cheap Russian crude imports will translate into cheaper fuel 

prices for the citizens, is yet to be seen.  

हमारा म�ुा यह इसिलए है, �य�िक एक तरफ आप कहते ह� िक इसी वजह से दाम� म� 

बढ़ो�री होती है, वह� दूसरी तरफ आपक� सरकार क� िव� मं�ी कहती ह� िक हम तेल स�ते म� 

खरीदते ह� । कौन-सी बात सच ह,ै आप बताइए । यह जो नजारा आज िदख रहा है, इसी तरह वष� 

1962 म� �यूबा को लेकर पोट�  �वारटंाइन क� नीित अमे�रका के केनेडी साहब ने अपनाई थी । अब 

लगता है िक उस तरह के �पेशल ऑपरशेन के नाम पर यू�ेन के साथ रिशया ने यह जगं छेड़ी है । 

सर, एक और म�ुा म� जयशकंर जी के सामने उठाना चाहता ह�ं । As a new Iron Curtain falls 

over Russia, analysts warn not me Jaishankar ji that Putin’s growing 

dependence on Xi Jinping would make it difficult for India to navigate its critical 

interests. Seeing an important ally being completely economically and 

diplomatically dependent on a key strategic adversary – China – is not to 

Delhi’s advantage. Sino-Russia ties have taken a whole different logic and it is 

much more in favour of China. 

रिशया के साथ हमारा आज का सपंक�  नह� है, यह एज-ओ�ड �रलेशन है । जब हमारी 

इंडो-यूएस �यूि�लयर डील को यूपीए सरकार ने सदन म� पास कराया था, तो उस समय �यूि�लयर 

स�लाई �ुप हम� समथ�न करे, इसम� रिशया ने हमारी काफ� मदद क� । हमारा रिशया के साथ केवल 

बायर या सेलर का सबंंध नह� है, बि�क हमारे साथ रिशया क� जॉइटं �रसच�ज होती ह�, जॉइंट 
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डेवलपम�ट्स होते ह�, जैसे िक ��ोस, सखुोई, टी90 ट�क आिद । हमार ेसाथ रिशया का जॉइंट  

कारोबार चलता ह,ै लेिकन अगले िदन इसका नतीजा �या होगा, इस िवषय पर सरकार क� �या 

सोच है, यह म� जानना चाहता ह� ं। सर, हमारी तरफ से हम यह बात रखना चाहते ह� िक हम देश क� 

र�ा के िलए, देशिहत के िलए पाट� नह� देखते, हम देश को आगे ले जाना चाहते ह� । हमारा रवैया 

अपनाते ह�ए, हमारा तक�  अपनाते ह�ए आप बड़ी-बड़ी बात� करते ह� । हम लोग यह �ेय नह� लेना 

चाहते ह� । राजनाथ िसहं जी खदु कहते ह� िक मोदी जी ने यू�ेन और रिशया क� जगं म� इस तरह 

का काम िकया िक सारी दिुनया म� उनक� वाह-वाह हो रही है । म� जानना चाहता ह�ं िक आिखर 

उ�ह�ने ऐसा �या काम िकया िक उनक� सारी दिुनया म� वाह-वाह हो रही ह?ै यह म� नह�, राजनाथ 

िसंह जी कह रहे ह� । �ेय लेने क� होड़ म� आप लगे ह�ए ह� । हम लोग �ये लेने क� होड़ म� नह� रहते, 

�य�िक यह हमारी पर�परा है । इसे हम� करना ही पड़ेगा । हम पाट� के काय�कता�  ह� और देशिहत म� 

हम लड़�गे । यह हमारी नीित है, यह हमारी िवचारधारा है । इसी को लेकर हम चलते ह� । ध�यवाद ।  
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सड़क प�रवहन और राजमाग� म�ंालय म� रा�य म�ंी तथा नागर िवमानन म�ंालय म� रा�य 

म�ंी (जनरल (सेवािनवृ�) डॉ. वी.के. िसहं): सभापित महोदय, आपका बह�त-बह�त ध�यवाद । 

म�ने पूरी िडबेट सनुी । म� केवल छोटे इटंरव�ेशन से कुछ चीज� बोलना चाह�ंगा, �य�िक कई बार 

लगता है िक हम लोग मीिडया और बाक� चीज� को सनुकर �यादा तूल देते ह�, न िक फै�ट्स पर । 

म� तीन अलग-अलग िवषय� को लेकर चलंूगा । First is about the policy issues and the 

second is about how exactly the whole thing has been done. मीिडया और लड़ाई के 

बार ेम� हम जो बात कर रहे ह�, उसम� �या वा�तिवक स�चाई है? सबसे पहले तो म� एक चीज �प� 

करना चाह�ंगा िक यहां पर कोई �ेय लेने के िलए नह� आया है । न हमार ेिवदेश मं�ी �ी जयशंकर 

जी को �ेय चािहए, न ही उसको �ेय चािहए, जो वहां गया है । अगर यह आपके मि�त�क क� उपज 

है, तो कृपया इसको बाहर छोड़ दीिजए । हम केवल िकसी काम के िलए गए थे और वह देश का 

काम था, हमारी पाट� का काम नह� था । वष� 2014 से हम देश के काम से एक बार नह�, बि�क 

अनेक बार गए ह� । हम दशे के िलए गए ह�, अपने �ेय के िलए नह� गए ह� । कृपया मेहरबानी करके 

इस श�द को हटा दीिजए । जहां तक पॉिलसी इ�यूज का सवाल है, म� बह�त न�तापूव�क कहना 

चाह�ंगा िक वष� 2014 से सरकार ने इन िवषय� के ऊपर िजस तरह स ेकाम िकया है, उससे एक 

कॉि�फड�स दनेे क� कोिशश क� है ।  

सरकार ने जनता को, हमार े�वािसय� को एक कॉि�फड�स देने क� कोिशश क� है िक अगर 

कुछ गड़बड़ होगी, अगर कुछ िद�कत आएगी तो भारत क� सरकार उनक� मदद के िलए हमेशा 

त�पर रहेगी । म� इसको दोबारा कह रहा ह� ँिक भारत क� सरकार, यह हमने एक कॉि�फड�स िदया 

है।…(�यवधान)   

�ी मनीष ितवारी (आनदंपुर सािहब): सर, �या इससे पहले इवै�यएुशन नह� ह�ए?…(�यवधान)   

जनरल (सेवािनवृ�) डॉ. वी.के. िसहं : सर, म� उसक� भी बात कर रहा ह�।ँ…(�यवधान)   मनीष 

जी, बैिठए।…(�यवधान)   म� उसक� भी बात कर रहा ह�।ँ…(�यवधान)   
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 आप सब लोग वष� 1990 क� बात कर रहे थे । अगर आप उस इवै�युएशन को दखे� तो 

शायद आपको अपने आप शम�  आने लगेगी।…(�यवधान)   सॉरी।…(�यवधान)   वष� 1990 का 

आप इवै�यएुशन देख लीिजए।…(�यवधान)   वष� 1990 का कुवैत का इवै�यूएशन देख 

लीिजए।…(�यवधान)   I am talking about the year 1990 in specific because 

everybody mentioned about that. … (Interruptions) There have been many 

evacuations. … (Interruptions) 

जनरल (सेवािनवृ�) डॉ. वी.के. िसहं : सर, मेर ेको बोलने दीिजए।…(�यवधान)    

माननीय सभापित : मनीष जी, कृपया बैठ जाइए। 

…(�यवधान)   

जनरल (सेवािनवृ�) डॉ. वी.के. िसहं : मझेु बोलने दीिजए।…(�यवधान)   एक िमनट आप बैठ 

जाइए।…(�यवधान)   Please sit down. … (Interruptions) Everybody mentioned 

about the year 1990, and that is why, I am saying so. … (Interruptions) 

माननीय सभापित : मं�ी जी, आप बोिलए। 

…(�यवधान)   

HON. CHAIRPERSON: Hon. Minister, please do not reply to them. 

… (Interruptions) 

माननीय सभापित : माननीय म�ंी जी, आप उनका उ�र मत दीिजए । उनका जवाब मत दीिजए। 

…(�यवधान)   

GEN. (RETD.) DR. V.K. SINGH: Whosoever was in power is immaterial. … 

(Interruptions) We have had many evacuations. … (Interruptions) 

महोदय, बह�त इवै�यएुशंस ह�ए ह� । हरके इवै�यएुशन क� िसचुएशन अलग होती है । हरेक 

िसचएुशन के अदंर काम करने का तरीका अलग होता है । कृपया उसको क�पेयर मत क�िजए । 

अगर आप कह�गे िक अब जो चीज ह�ई है, वह हमने पहले भी क� थी, नह� क� थी या अगर यमन म� 
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कुछ ह�आ था, वह पहले ह�आ था, वैसा नह� ह�आ था । अगर लीिबया म� कुछ ह�आ था, उससे पहले 

वैसा नह� ह�आ था । हरेक िसचुएशन अलग है और अगर हम इस चीज को नह� समझ�गे तो हम 

गलती कर�गे ।…(�यवधान)   

माननीय सभापित : अधीर बाबू, आप बैिठए। 

…(�यवधान)   

जनरल (सेवािनवृ�) डॉ. वी.के. िसहं : सर, आपने बोल िलया है । आप बोल चकेु ह� । आप 

बैिठए।…(�यवधान)   

माननीय सभापित : िकसी क� कोई बात �रकॉड� म� नह� जा रही है । अधीर जी, मनीष जी, आपक� 

कोई बात �रकॉड� म� नह� जा रही है । केवल माननीय मं�ी जी क� बात ही �रकॉड� म� जाएगी । 

… (Interruptions)… 

HON. CHAIRPERSON: Hon. Minister, please do not pay attention to them.  

… (Interruptions) 

GEN. (RETD.) DR. V.K. SINGH: Hon. Chairperson Sir, I am not yielding. … 

(Interruptions) 

HON. CHAIRPERSON: Please do not listen to them and do not reply to them. 

Please address the Chair.  

… (Interruptions) 

GEN. (RETD.) DR. V.K. SINGH: The problem is this. … (Interruptions) I am 

repeating that again. … (Interruptions) औजला साहब, बैठ जाइए।…(�यवधान)   

माननीय सभापित : अधीर बाबू, औजला जी, आप बैठ जाइए ।  

…(�यवधान)   

                                    
 Not recorded 
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जनरल (सेवािनवृ�) डॉ. वी.के. िसहं : अधीर दादा, बैठ जाइए।…(�यवधान)   

HON. CHAIRPERSON: No, you have already spoken. आप बोल चकेु ह� । आपक� 

पाट� से कई माननीय सद�य बोल चकेु ह� । आप बैिठए । कुछ भी �रकॉड� म� नह� जा रहा है । 

माननीय मं�ी जी के अलावा िकसी क� भी बात �रकॉड� म� नह� जाएगी। 

… (Interruptions)…*  

जनरल (सेवािनवृ�) डॉ. वी.के. िसंह : आपको शायद मेरी बात समझ म� नह� आई है । म� दोबारा 

से �रपीट करता ह� ँ। हर िसचएुशन अलग होती है।…(�यवधान)   

HON. CHAIRPERSON: Hon. Minister, please address the Chair.  

… (Interruptions) 

जनरल (सेवािनवृ�) डॉ. वी.के. िसहं : उसम� काम करने का तरीका अलग होता है । दोन� के बीच 

म� कोई तलुना नह� होती है, बह�त िस�पल चीज है । म� अपने अनभुव के आधार पर आपको बोल 

रहा ह� ँ। म� राजनीित के अदंर नह� बोल रहा ह� ँ। …(�यवधान)   दूसरी चीज है िक जहा ँतक हमारी 

िवदशे नीित का सवाल है।…(�यवधान)   िवदेश नीित पर काफ� बात क� गई है, हमार ेिवदेश मं�ी 

उसके ऊपर बोल�गे । म� एक ही चीज कहना चाहता ह� ँ िक िकसी भी दशे क� िवदेश नीित एकसार 

रहती है । थोड़े बदलाव आते ह�, थोड़ा उसको ट्वीक करना पड़ता ह,ै अलग-अलग समय पर और 

वे चीज� चलती रहती ह� । उसके अदंर टीका-िट�पणी करना िक नह� जी हमने पहले ऐसा िकया था, 

अब ऐसे हो रहा है, वह गलत होगा । आज के हालात के अदंर �या िवदेश नीित होगी, वह आज के 

हालात पर िनभ�र करगेी । It will be dependent upon how you look at each nation. 

Today, we are looking at greater strategic autonomy. We are looking at how 

our interests will get us better results, and that is why, you will find that over a 

period of time, our relationships have changed a little bit. That is what the 

foreign policy is all about.  
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 Let me now come to the situation that emerged during the crisis. I think, 

the media has shown that India was very late. I think, the warnings had been 

given in time but there is one problem. Again, I am speaking from my 

experience. हमार ेभारतीय जहा ँपर भी होते ह�, यह म�ने साउथ सूडान म� भी देखा, यह म�ने यमन  

म� भी देखा और यह म�ने यहा ँपर भी देखा। 

आिखरी िमनट तक कोई नह� िहलता है । जब तक गोली नह� िगरगेी या गोला नह� िगरगेा, 

तब तक कोई नह� िहलता है । वे सोचते ह� िक शायद सब कुछ ठीक हो जाएगा । यहां पर एक और 

िद�कत थी, यूिनविस�टी के अदंर जो लोग थे, जो कॉ��े�टस� थे, वे इस चीज के बार ेम� �टूड�ट्स 

को बोलते रहे िक कुछ नह� होगा, शांित से बैठो, सब ठीक हो जाएगा । ऐसे हालात के अदंर अगर 

लोग �के और देरी ह�ई तो इसका कारण सरकार क� देरी नह� है।…(�यवधान)   

माननीय सभापित: आप अपनी बात बोिलए । मं�ी जी, आप बोिलए। 

…(�यवधान)   

जनरल (सेवािनवृ�) डॉ. वी.के. िसहं : आपको शायद यही लगता है, �य�िक आपके �रसच� सेल 

ने यह बोला है।…(�यवधान)   दूसरी चीज है िक हमार ेजो �टूड�ट्स ह�, िजनके साथ भी हमने बात 

क�, हमने बह�त लोग� के साथ बात क� और म� आपको कह सकता ह� ंिक आपक� धारणा िब�कुल 

गलत है । िजन �टूड�ट्स के साथ बात क�, शायद आपने बाद म� बात क� होगी, लेिकन आप इस 

चीज को समझ�गे नह�।…(�यवधान)   औजला साहब, आप तो आिखरी िदन आए थे । आप �य� 

बोल रहे हो? आप बैठ जाइये । आप तो पौल�ड म� आिखरी िदन आए थे।…(�यवधान)   You did 

not even meet anybody. Please sit down. 

माननीय सभापित : आप इधर बोिलए। 

…(�यवधान)   
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HON. CHAIRPERSON: You address only the Chair. 

जनरल (सेवािनवृ�) डॉ. वी.के. िसंह : इस चीज क� चचा� आई िक हमार े�टूड�टस को चलने म� 

िद�कत ह�ई । यह वे �टूड�ट्स थे, जो 25 िकलोमीटर ल�बे जाम के अदंर फंसे ह�ए थे, िजसम� सड़क 

से दूसरी तरफ जाने का रा�ता नह� था, िजसम� भारी सं�या म� यू�ेन के लोग मेिडका, पौल�ड क� 

जो �ॉिसगं है, उसको पार करने क� कोिशश कर रहे थे । 25 िकलोमीटर ल�बे जाम के अदंर पैदल 

चलना पड़ेगा । वहां हवाई जहाज नह� आएगा, वहा ं�ोन नह� आएगा और अगर क� ह�आ है, उस 

टाइम पर इलाज नह� था, हमने कोिशश क� िक हमार ेए�बेसी के लोग उन तक क�बल पह�ंचाये, जो 

दो-दो,   तीन-तीन िदन तक वहां पर �के ह�ए थे । उनको खाना भेजे । सभी तरह क� कोिशश� क� 

गई ं । लेिकन लोग� क� एक अपे�ा होती है िक हम आए ह� तो हमको वह� पर गाड़ी के अदंर �रसीव 

िकया जाए, हमको गाड़ी के अदंर लेकर पार िकया जाए । इसी तरह से एक चीज का िज� आया 

िक पिुलस के �ारा द�ुय�वहार ह�आ । इन बॉड�र �ॉिस�ंस के ऊपर भीड़ थी । जैसे हमार ेलोग� क� 

मन:ि�थित होती है िक कोई िडिसि�लन म� नह� रहते, म� उसम� नह� पड़ना चाहता, कोई लाइन नह� 

लगाना चाहता और जहां पर उ�ह�ने बजुगु� को ध�का िदया, वहां पर पिुलस ने उनके साथ 

द�ुय�वहार िकया । हमने यह सभी जगह पस�नली चैक िकया और जहां पर भी हमार े�टूड�ट्स के 

साथ द�ुय�वहार ह�आ, वह इसिलए नह� ह�आ िक हमने ए��टेन िकया था, वह इसिलए ह�आ िक 

हमार े�टूड�ट्स बुजगु� को ध�का दकेर आगे िनकलने क� कोिशश कर रहे थे । कई चीज� होती ह�, 

िजनके बार ेम� एक गलत धारणा बन जाती है । मेरा ऐम था िक इस धारणा को म� ठीक क�ँ। 

एक बह�त बड़ी चीज के बार ेम� �योितरािद�य िसिंधया जी ने बोला िक हमार ेएनजीओज़ 

का, �वािसय� का और �वासी ऑग�नाइजेशसं का काफ� बड़ा रोल मदद करने के अदंर रहा । चाहे 

वह धािम�क संगठन था । It was an NGO or it was a company which was working 

out. पोल�ड के साथ हमार ेजो �र�ते ह�, िनिशकांत जी ने बताया था िक िकस �कार जाम साहब जी 

के कारण पौल�ड के अदंर भारत क� एक त�वीर है । इसिलए जो भी हमारा �टूड�ट पोल�ड के बीच से 

आया, उनको 15 िदन का Schengen वीजा िदया गया । िकसी और देश ने नह� िदया, िसफ�  
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पोल�ड ने 15 िदन का Schengen वीजा लगाकर िदया तािक उनको अगर आगे जाना ह,ै जम�नी से 

जाना है या कह� ओर से जाना है तो उनको िद�कत न आए ।  

एक चीज आई थी िक िमिन�टस� �य� बोल रहे ह�, वे �या कर रहे थे । �याम िसहं जी ने 

काफ� बात� क�, म� आपस ेिनवेदन क�ंगा िक उ�ह�ने जो कुछ चचा�ए ंक�, उनको थोड़ा िनकाला 

जाए । हमारा काम था िक कैसे सह�िलयत दी जाए, कैसे �रसोस�स को इक�ा िकया जाए, कैसे लोग� 

को सही तरीके से लेकर आया जाए? जब वे आते ह� तो उनको खाना वगैरह िदया जाए । मानकर 

चिलए िक जब हजार लोग होते ह� तो हजार म� से दो या चार आदमी असतं�ु ज�र ह�गे । सबक� 

सतंिु� पोिसबल नह� है । उन हालात के अदंर जब आप बड़े-बड़े हॉल� के अदंर लोग� को सलुाते ह�, 

अगर कोई कहे िक मझेु तो चारपाई चािहए थी, तो शायद वह एक गलत तरीके से उस चीज का 

उपयोग करना था। 

इस सबके अदंर हमार े�धान म�ंी जी का बड़ा रोल रहा है, और उ�ह�ने िकसी से �ेय नह� 

मांगा । वह �या रोल था, जो िक वह रोल उ�ह�ने यमन के अदंर भी िनभाया था । जो भी रा��ा�य� 

थे, उ�ह�ने उनसे बात क� िक कैसे हमार े�टूड�ट्स को िनकाला जा सकता है । जब रिशया ने एक 

वॉिन�ग दी िक आप खारक�व और सूमी से अपने लोग� को िनकाल ल�, तब बातचीत क� गई िक 

उनको कैसे िनकाला जाए । अगर वहां पर हमारे राजनाियक� ने �ेन अर�ज क� तो उसके िलए भी 

जो बातचीत ह�ई, उसके कारण ह�आ है । नह� तो हमारे लोग� को �ेन नह� िमलनी थी, हमार ेलोग� 

को बस� नह� िमलनी थ� । हर एक सीट का िकराया 500 डॉलर मांगा जा रहा था । …(�यवधान)   

�ी गुरजीत िसंह औजला (अमतृसर): सर, �टूड�ट्स दे कर आए ह�, 500 डॉलस� िकराया द ेकर 

आए ह� । …(�यवधान)   

माननीय सभापित: औजला साहब, आप बैठ जाइए ।  

 माननीय मं�ी जी, आप बोिलए । 

…(�यवधान)   
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जनरल (सेवािनवृ�) डॉ. वी.के. िसहं: औजला साहब, बैठ जाइए, सनु लीिजए, म� बता रहा हूॅं । 

…(�यवधान)   कुछ �टूड�ट्स ऐसे थे जो अपने आप, िबना िकसी के इंतज़ार िकए वहा ंसे िनकले 

और वे अपनी मज़� से अपने तरीके से आए और उनम� से कोई एक दखुी नही था । म� उन सबसे 

िमला, कोई उनम� से दखुी नह� था । …(�यवधान)   बाद म� आप आ कर अपना दखु जो भी देना है, 

वह दे कर जाए ं। लेिकन वहां पर, बॉड�र �ॉिसगं के ऊपर कोई दखुी नह� था। 

 अगर म� हरजोत िसहं का ए�ज़ांपल लंू, तो हरजोत िसहं को लाने म� शायद िजतनी मेहनत 

करनी पड़ी होगी, उतनी िकसी और ने नह� क� होगी । हरजोत िसहं चले, रा�ते म� Vinnytsia 

Airport पर बमबारी ह�ई । �ैिफक जाम ह�आ, गाड़ी फंसी, उसको कम से कम चार-पांच घटें च�कर 

लगाना पड़ा, गाड़ी का गैसोलीन ख�म हो रहा था, हमार ेिडफ� स अटैश ेऔर उनके �टाफ गािड़या ं

ले कर गए, एबंुल�स को ढंूढा, जेरीकेन से उसम� गैसोलीन डाली, वे आगे आए, दोबारा उसके िलए 

िकया । ऐसा कोई और दशे नह� कर सकता है । कोई देश ऐसा नह� कर सकता है और म� बड़े फ� 

के साथ कहता हंूॅ िक जो काम हमार ेदेश ने िकया है, दिुनया के िकसी देश ने नह� िकया है ।  

 म� आिखर म� दो-तीन चीज� और कहना चाह�ंगा । War is destruction. War throws up 

corpses, it does not throw living people. War results in massive damage, and 

as the wars become more modern, this damage increases. What you are 

watching today on the television is only a part of it.  

 Secondly, in modern day, wars result in great amount of disinformation.   

हमको नह� पता �या हो रहा है? मीिडया िजस तरीके से चीज़� को उठाता है, अलग-अलग तरह के 

मीिडया, अलग-अलग तरह से उठाते ह� । इसिलए इसके बीच म� से स�चाई ढंूढना बड़ा मुि�कल 

काम है । इसिलए मेरा िनवदेन यही रहेगा िक जो िसचुएशन है, मेर े�याल से आपके पास एक बड़ी 

स�म सरकार है, जो इसको अ�छे तरीके से ह�डल कर रही है, उनको ह�डल करने दीिजए । बह�त-

बह�त ध�यवाद । जय िहंद ।  
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18.47 hrs 

CONSTITUTION (SCHEDULED CASTES AND SCHEDULED TRIBES) 
ORDERS (AMENDMENT) BILL, 2022 

 
 

सभापित महोदय : आईटम नंबर 17 – सिंवधान (अनसूुिचत जाितयां और अनसूुिचत 

जनजाितया)ं आदेश (सशंोधन) िवधयेक, 2022 । 

माननीय मं�ी जी । 

जनजातीय काय� म�ंी (�ी अजु�न मुडंा): महोदय, म� ��ताव करता हूॅ:ं  

“िक झारखडं रा�य के संबंध म� अनसूुिचत जाितय� क� सूची म� से भोगता समदुाय 

का लोप करने के िलए संिवधान आदेश (अनसूुिचत जाितया)ं, 1950 तथा झारखडं 

रा�य के सबंंध म� अनसूुिचत जनजाितय� क� सूिचय� म� कितपय समुदाय� को 

सि�मिलत करने के िलए सिंवधान आदेश (अनसूुिचत जनजाितया)ं, 1950 का और 

सशंोधन करने वाले िवधेयक, रा�य सभा �ारा यथापा�रत, पर िवचार िकया जाए।” 

 

महोदय, यह झारखंड रा�य के सबंंध म� सिंवधान (अनसूुिचत जाितयां और अनसूुिचत 

जनजाितया)ं आदेश (सशंोधन) िवधयेक, 2022 के संबंध म� िवचार करने का ��ताव है । झारखडं 

रा�य क� अनसूुचित जाित एवं अनसूुिचत जनजाितय� क� सूची म� िन�निलिखत बदलाव करने का 

��ताव है । अनसूुिचत जाितय� क� सूची म� �म स�ंया 3 पर सूिचब� ‘भोगता’ को िवलोिपत 

करना, अनसूुिचत जनजाितय� क� सूची म� ‘परुान’ के तौर पर नई �िव�ी को शािमल करना । 

अनसूुिचत जनजाितय� क� सूची म� �म स�ंया 16 पर “भोगता, देशवारी, गंझू, दौलतब�दी, 

पटब�दी, राउत, मािझया, खैरी” को खरवार के पया�यवाची के �प म� �िव� करना । अनसूुचित 

                                    
 Moved with the recommendation of the President. 



05.04.2022                                                                                                              951 

 
जनजाितय� के �म स�ंया 24 पर ‘मुंडा’ के पया�य के �प म� “तम�रया (तमिड़या)” को शािमल 

करना ।  

माननीय सभापित महोदय, म� आ�ह करता हूॅं िक इस पर िवचार िकया जाए और जो भी 

सझुाव आएगें, उसके अन�ुप िफर सरकार उ�र देते ह�ए आ�ह करेगी िक इसको पास िकया जाए ।  

माननीय सभापित: ��ताव ��ततु ह�आ : 

“िक झारखडं रा�य के संबंध म� अनसूुिचत जाितय� क� सूची म� से भोगता समदुाय 

का लोप करने के िलए संिवधान आदेश (अनसूुिचत जाितया)ं, 1950 तथा झारखडं 

रा�य के सबंंध म� अनसूुिचत जनजाितय� क� सूिचय� म� कितपय समुदाय� को 

सि�मिलत करने के िलए सिंवधान आदेश (अनसूुिचत जनजाितया)ं, 1950 का और 

सशंोधन करने वाले िवधेयक, रा�य सभा �ारा यथापा�रत, पर िवचार िकया जाए।” 
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Chairperson, Sir, I 

thank you for giving me a chance to speak on the Constitution (Scheduled 

Castes and Scheduled Tribes) Orders (Amendment) Bill, 2022, which has 

already been passed by Rajya Sabha. This Bill seeks to include certain 

communities in the list of Scheduled Tribes in relation to the State of 

Jharkhand.  

 Sir, in this Session, this is the third time that such a Bill has been 

brought before the House. The first Bill sought inclusion of some community 

from Scheduled Caste to Scheduled Tribe in Tripura. The second Bill related to 

inclusion of some Scheduled Caste and Scheduled Tribe communities in Uttar 

Pradesh. Now, the hon. Minister of Tribal Affairs, Shri Arjun Mundaji, brings 

another Constitution (Scheduled Castes and Scheduled Tribes) Orders 

(Amendment) Bill to include certain communities in Jharkhand.  

 I have no objection to this. I can understand the compulsion of the 

Government, the pressure on the Government and the election point of view 

due to which they are continuously including many communities from 

Scheduled Castes to Scheduled Tribes and from backward castes to 

Scheduled Castes. This is not good. As I said while participating in the debate 

on the previous Bill, continuously, the Government is, due to vote-bank, 

including many communities in the list of Scheduled Castes and the list of 

Scheduled Tribes. Due to such things, the availability of funds and the 

reservation benefits are going down. There is no mechanism for the 

enhancement of allocation of funds for the welfare of the Scheduled Tribes and 
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reservation for them. So, I would like to appeal, through you, to the hon. 

Minister that I have no objection if he wants to include any community into the 

Scheduled Castes or the Scheduled Tribes, but at the same time, he must 

understand the real problems being faced by these communities, the 

Scheduled Castes and the Scheduled Tribes.  

Sir, I now come to certain issues which exist throughout the country. The 

Scheduled Tribes in various parts of the country are facing so many problems 

and are being denied their rights. Recently, the rights of the Scheduled Tribes 

in Gujarat were being denied by the State Government of Gujarat which has 

decided to go ahead with Par-Tapi-Narmada river-linking project, in the face of 

grass-root level protests.  

This ecological disaster is likely to result in displacement of thousands of 

Adivasis. The hon. Minister was keeping quiet. There was no reaction from the 

Ministry of Tribal Affairs. What is the role of the Ministry? They have to protect 

the interest of the tribal communities. This project will result in eviction of 

thousands of tribal people in that area, but the Ministry of Tribal Affairs is 

keeping quiet. Now, the project is being stopped temporarily as elections are 

approaching in Gujarat, much like the stoppage of price rise of petrol and 

diesel during the recently held elections in five States. The BJP has decided to 

pause the project only in Gujarat while the ecologically disastrous Ken-Betwa 

link project in Madhya Pradesh continues. 

 Chairman Sir, this is the attitude towards the Adivasi community by the 

BJP ruled States, especially Gujarat. 
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Now, I will come to the question of how the project will affect villages. 

According to a report by the National Water Development Agency, about 6,065 

hectares of land area will be submerged due to the proposed reservoirs of the 

Par-Tapi-Narmada river-linking project. A total of 61 villages will be affected, 

out of which one will be fully submerged and the remaining 60 will be partly 

submerged. The total number of affected families would be 2,509. In Gujarat, 

793 families from 17 villages would be affected by the Kelwan reservoir; 563 

families would be affected by the Dabdar reservoir across 11 villages; 379 

families would be affected by Chasmandva reservoir spread over seven 

villages; 345 families would be affected by Chikkar reservoir across nine 

villages; and 331 families would be affected due to Paikhed reservoir spread 

over 11 villages. 

The main issue here is that the ancestral lands and houses of Adivasi 

families will be submerged when the reservoirs will be created. No amount of 

compensation can compensate their loss of culture, their lineage, their 

heritage, and their collective memories. But did the BJP Government in Gujarat 

care? No, they went ahead with the project only to realize that the protests by 

the affected tribals will submerge their election victory. This is the level of 

duplicity by the BJP Government that has no pain of remorse in demolishing 

the ancestral lands of Adivasis in the name of development. If this is the 

situation of Adivasis in tribal areas, are their brothers and sisters in the other 

parts of the country prospering? 
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On 18th December, 2006, the historic Scheduled Tribes and Other 

Traditional Forest Dwellers (Recognition of Forest Rights) Act, FRA, was 

passed in Parliament by the UPA Government when Manmohan Singh ji was 

the Prime Minister of India, and hon. Sonia Gandhi ji was the Chairperson of 

UPA. That revolutionized the lives of tribals by correcting the historical injustice 

done to the tribal community and other traditional forest dwellers by granting 

right of forests to the original owners of the forests.  

However, no significant improvement is seen in the efforts by the NDA 

Government in implementing the Forest Rights Act. It is shocking to note that 

only 14.75 per cent of the minimum potential forest areas for forest rights in 

India have been recognised since the Act came into force. Even within this 

lower recognition rate, there is an uneven implementation of FRA across 

States. For example, Andhra Pradesh has recognised 23 per cent of 29,64,000 

acres of its minimum potential forest claim, while Jharkhand with 52,36,400 

acres of minimum potential forest area has recognised only 5 per cent. Let us 

examine the performance of States in granting rights to tribals under FRA 

since promulgation. I would like know from the hon. Minister whether the 

Ministry of Tribal Affairs has ensured that FRA is being implemented by all the 

State Governments to benefit the tribals. But I think there is no progress in 

implementing FRA. Many of the State Governments are not ready to 

implement FRA. The Government of India is not taking any initiative to 

implement FRA. 
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I will now come to the issue of crimes against Scheduled Tribes. I have 

figures for this also but due to time constraint I am not going into the details. 

19.00 hrs 

 Sir, the Scheduled Tribes (Prevention of Atrocities) Act for protection of 

Scheduled Tribes has not been implemented properly. The tribals are still 

victims of the upper caste people. The backlog in vacancies for appointment of 

Scheduled Tribes is not being filled up regularly. In 2016, ST backlog was 

6,955; in 2017, the backlog was 13,040; in 2018, it was 12,679; and in 2019, it 

was 12,612. This is the backlog of ST vacancies in the Government of India 

service.  

So, I would like to say that there is no proper recruitment. The PoA Act is 

not being properly implemented for the protection of Scheduled Tribes. The 

Forest Rights Act is also not being implemented in various parts of the county 

like Gujarat. They are forcefully being thrown out from their own properties. 

This is going on in this country. So, I would request the hon. Minister to protect 

the interests of the Scheduled Tribes in the country.  

 With these few words, I conclude my speech.  

माननीय सभापित: एक िमनट �िकए । यिद सदन क� सहमित हो तो 8 बजे तक सदन का समय 

बढ़ा िदया जाए। 

…(�यवधान)   

डॉ. िनिशकांत दुबे (गोड्डा): िबल पास होने तक बढ़ाइए । 

माननीय सभापित: िबल 8 बजे तक ही पास करने क� कोिशश कर�गे ।  
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�ी सुनील कुमार िसहं (चतरा): माननीय सभापित जी, आपने मझेु संिवधान (अनसूुिचत जाितया ं

और अनसूुिचत जनजाितया)ं आदेश (सशंोधन) िवधेयक, 2022 पर बोलने का मौका िदया है, 

इसके िलए म� आपका बह�त आभारी ह�ं । इस िबल के �ारा झारखंड रा�य क� अनसूुिचत जाितय� 

क� सूची से भोगता समदुाय का लोप करने के िलए तथा अनसूुिचत जाितय� क� सूची म� भोगता, 

देशवारी, गंझू, दौलतमंदी (�ालबंदी), पटबदंी, राउत, मिझया और खैरी (खेरी), तमिड़या, तम�रया 

और परुान समदुाय को शािमल करने के िलए यह िबल लाया गया है ।  

माननीय सभापित जी, म� जानता ह�ं िक समय क� मया�दा है । म� एक िनवेदन करना चाहता 

ह�ं िक आज यह िबल, िजस समदुाय को हम देने जा रहे ह�, 74 साल के लगातार अ�याय के बाद 

भारत क� िकसी सरकार ने उनक� सधु ली है, आज उनक� आवाज को मकुाम िमल रहा है और 

िजदंगी िमल रही है । म� हाथ जोड़कर यह ज�र िवनती क�ंगा िक अभी लाख� लोग टीवी क� ओर 

टकटक� लगाकर बैठे ह� । िदन भर से फोन आ रहे ह� िक आएगा, नह� आएगा, तो मुझे आज उनक� 

�यथा इसिलए भी �य� करने दीिजए िक देश को यह जानने का अिधकार है िक 74 साल म� 58 

साल से �यादा िज�ह�ने शासन िकया, उ�ह�ने �या अ�याचार िकया, �या अ�याय िकया? यह कोई 

इन�लूजन नह� है । एक जाित, एक समुदाय जो वष� 1872 के स�सस से लगातार �ाइबल कही 

जाती रही, उसको आपने वष� 1950 के आदेश म� छोड़ िदया । उसी क� उपजाित को जोड़ िलया 

और इसको छोड़ िदया । महोदय, म� सबसे पहले खरवार जाित क� जो उपजाितयां ह�, िजसम� 

भोगता, गंजू, खैरी, देशवारी �वाधीनता, �वतं�ता, �वािभमान, स�ंकृित और सनातन स�ंकृित क� 

�वजवाहक ह� । यह उनके स�मान और सहभािगता का िबल है । भोगतावंशी वीर नीलाबंर, पीताबंर, 

जो खरवारवशंी थे, खरवारवंशी वीर भोगता बंधओु ंको 28 माच�, 1859 को ले�लीगजं म� देश क� 

आजादी के संघष� करने के िलए फांसी पर चढ़ा िदया गया । 1857 क� �ांित म� ये दोन� भाई लड़ते 

रहे । इनको ��ांजिल देने के साथ-साथ म� आज इस देश के सव��च सदन से नीलांबर, पीतांबर के 

साथ नकलौट माझंी, रतन शाह, नारायण, कुटकुन शाह, भोजा, भरत, भूखा शाह, िशवचरण माझी, 

गणपत माझी, कुतू� माझी, राजा िसहं, मंगू, गंझू, तमाम ऐसे सैकड़� शहीद� को नमन करता ह�ं ।    
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म� उनको िव�ास िदलाता ह�ं िक आज आदरणीय नर�े� मोदी जी के नेत�ृव म� सरकार बनी 

है, िजसम� जनजातीय म�ंालय का काय�भार �ी अजु�न मुंडा जी ने सभंाला है, आज आपको �याय 

िमलेगा । यह देखने म� सामा�य िबल लगता है, लेिकन अगर आप इसक� कहानी सनु�गे, चूंिक समय 

का अभाव है इसिलए म� इसका िसफ�  �ॉनोलॉिजकल आड�र पढ़ रहा ह�ं । 10.8.1950 को भोगता 

समदुाय को अलग जाित बनाकर अनसूुिचत जाित �म स�ंया-3 पर सूचीब� िकया गया । 71 वष� 

से भोगता समाज अपनी पहचान और अि�त�व क� लड़ाई लड़ता आ रहा है । 5.10.2004 को 

प�ाकं सं�या-473, झारखडं जनजातीय क�याण शोध सं�थान, रांची के िनदेशक �ारा खरवार 

जाित क� उपजाितय� का अ�ययन करने के िलए क�याण िवभाग को �ेिषत िकया गया, िफर 

3.2.2012 म� भारत सरकार के पास आया, िफर 18.12.2013 म�  रिज��ार जनरल क� सं�तिुत 

�ा� ह�ई ।  

3.12.2014 को जनजातीय म�ंालय ने भोगता और खरवार पर अपनी राय मांगी । म� 

एसटी किमशन का उ�लेख इसिलए कर रहा ह�ं �य�िक एसटी किमशन ने इसक� स�ंतिुत क� है । 

अभी झारखडं म� जो सरकार ह�, वह इसका िवरोध कर रही है, लेिकन एसटी किमशन के चेयरमैन 

जो अभी झारखडं सरकार म� िव� म�ंी रामे�र उरावं जी थे, उ�ह�ने 3 गांव� का अ�ययन िकया । म� 

स�ेंप म� ही नाम लंूगा, वे लातेहार िजले के तीन गावं म� चंदवा �लॉक के बसडीहा िजसक� पंचायत 

ह�टाप ह,ै उ�ह�ने चीरो और कैलाखंड गांव म� जाकर �टडी क� और पाया िक सामािजक ि�थित, 

ज�म स�ंकार, छठी स�ंकार, िववाह स�ंकार, क�या मूल, दहेज �था, मरण स�ंकार, आिथ�क 

ि�थित और  धािम�क ि�थित, इन सभी जाितय� म� समान पाया । िजन जाितय� को आज इन�लूड 

िकया जा रहा है, ये खरवार क� उप-जाितय� के अन�ुप ह� ।  

झारखडं सरकार के �ाइबल किमशन के चेयरमैन �काश उरांव जी वष� 2004 म� थे, उनसे 

31.7.2014 को आदरणीय रामे�र उरांव, जो एनसीएसटी के चेयरमैन थे िमले और उ�ह�ने भी 

स�ंतिुत दी िक इसको शािमल करना चािहए ।  
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आज इसको शािमल िकया जा रहा है, लेिकन म� कहना चाह�ंगा िक यह गलती ह�ई है । मेर े

हाथ म� स�सस ऑफ बंगाल 1872 है, चंूिक समय का अभाव है, इसम� हर जगह उ�लेख है, यहां 

खरवार और उनक� जनस�ंया के बार ेम� बह�त साफ-साफ िलखा ह�आ है । खासकर भोगता िकस 

तरह से भारत के हर कोने म� थे, खासकर जो बंगाल का �ोिवसं है, इसम� साफ-साफ िलखा है िक 

भोगता बड़ी स�ंया म� हजारीबाग, मानभूम और पलामू िजले म� रह रहे थे । बगंाल का 1852 का 

एक वॉ�यूम है, उसम� एक चाट�  िदया ह�आ है । चंूिक हमार ेिम� िनकल गए, �य�िक इनको पता ही 

नह� है िक बंगाल म� हर जगह व��मान, बांकुरा, वीरभूम, िमदनापरु, ह�बली, हावड़ा, चौबीस परगना, 

नािदया, मुश�दाबाद, रगंपरु, दािज�िलंग, लोहरदगा, हजारीबाग, िसंहभूम और मानभूम, ये सभी 

बंगाल म� आते थे । हर जगह भोगता क� आबादी है । इसको खरवार का �ाइबल माना जाता रहा है। 

उसके बाद सवाल उठता है िक इसको सूची म� �य� नह� शािमल िकया गया? खरवार- 

भोगता समाज सघं ने लगातार इसक� मांग क� है । उनका कहना था िक दभुा� �यवश भोगता समदुाय 

के लोग� का िह�दू धम� म� आ�था रखने और ईसाई धम� म� धमा�तरण नग�य होने के कारण उनको 

जानबूझकर सूचीब� नह� िकया गया �य�िक वह अ�ेंज� क� नीितयां थ� ।    

     महोदय,  अ�ंेज� क� जो नीितयां थ�, वही नीितयां अब तक चलती रह� । खरवार समुदाय के 

बार ेम� �प� �प से िबहार गेजट, हजारीबाग म� िलखा ह�आ है िक यह भोगता �ाइ�स ह� । पलामू, द 

िबहार गजेिटयर बाए पीसी राय चौधरी, इ�ह�ने साफ िलखा है –"Till recently, it is peculiar 

that while the tribals in some other Chota Nagpur districts have been studied, 

the tribals of Palamu district did not attract the same amount of attention from 

the anthropologists." चूंिक पलामू क� वीरभूिम लगातार लड़ती रही । िवदशेी आ�ांताओ ंका, 

मिु�लम मगुल� का और अ�ेंज� का आ�मण ह�आ तो इ�ह�ने धमा�तरण से इकंार कर िदया, इसिलए 

उनको सिुवधा नह� िमली । इसम� साफ कहा है िक वष� 1857 का बह�त लंबा इितहास है ।  
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महोदय, आप समय नह� दे रहे ह�, म� नीलांबर और िपताबंर के बार ेम� कहना चाहता ह� ंिक 

िकस तरह से वष� 1857 से 1859 तक एक �ाइबल समूह के दो नौजवान बालक, िज�ह�ने कंुवर 

िसंह सेना क� मदद करके कंुवर िसहं के िनधन के बाद भी वष� 1959 तक लगातार लड़ाई लड़ी । 

अतं म� अ�ेंज� ने उ�ह� 28 माच� को पकड़ा और िबना िकसी सनुवाई के फांसी पर चढ़ा िदया । 

इसक� उपे�ा लगातार इसिलए क� गई िक उनके मरने के बाद भी वहां आंदोलन नह� �का । बह�त 

मह�वपूण� बात यह है िक सभी इितहासकार� ने माना िक पलामू म� जो आदंोलन ह�आ, जो �वतं�ता 

स�ंाम ह�आ, वह िसपािहय� का स�ंाम नह� था, बि�क इसम� आम जन क� भागीदारी थी । इसम� 

आम लोग� ने भाग िलया था । यह लगातार चलता रहा । पलामू गजेिटयर म� उ�लेख है । D.H.E. 

Sunder in his final report of Survey and Settlement Operation of the Palamu 

Government Estate published in 1898, has clearly written that Kharwars of 

Palamu are divided into six clans or sub-castes, namely, Sarujbansi, 

Dualbandi, Patbandhi, Kheri, Bhogti or Ganjha and Manjhia. All of them count 

themselves as among the 1,800 pr atara hazaar Kherwars.  

                  महोदय, म� इसिलए सनुा रहा ह�,ं अभी सरुशे जी ने कहा िक हम वोट ब�क के नाते इसे 

ला रहे ह� । आपने जो अ�याय िकया, आपने जो गलती क�, हम उसे सधुारने के �म म� ह� । झारखंड 

इितहास और सं�कृित के प�ृ स�ंया 533 पर डॉ. वीर वीरो�म ने िलखा है िक डॉ�टन के अनसुार 

खरवार चार उपजाितय� म� िवभ� थे - भोगता, माझंी, राउत और महतो, िकंत ुस�डर ने उ�ह� छ: 

उपजाितय� म� िवभ� बताया । दआुसाती, पटबदंी, खेरी, भोगती, गंजो, माझंी । इन सब म� भोगता 

सवा�िधक मह�वपूण� थे । यह अतंिव�वाही उपजाितया,ं बाहरी िववाही गो�� म� बंटी ह�ई थ� । �र�ले के 

अनसुार 75 योगी पिव� धारण करने वाले खरवार सगाई िववाह नह� करते थे । धािम�क कृ�य म� 

�ा�ण परुोिहत� क� सेवा लेते थे, िकंत ुबिल चढ़ाने के िलए जनजातीय पाहन अथवा अनसूुिचत 

बेगा क� सहायता ली जाती थी । म� इसिलए कह रहा ह�ं िक मझेु समय चािहए �य�िक यह बह�त 
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मह�वपूण� है । कुछ लोग कहते ह� िक िहंदू �ाइबल कैसे हो गया? यह वह जाित है जो दोन� �थाओ ं

के बीच समानता �थािपत करती है। 

 महोदय, अधीर जी बार-बार कहते ह� िक आप परुानी चचा� करते ह� । आपने इतने मदु� गाड़ 

रखे ह� जो समय-समय पर भूत बनकर खड़े होते ह� । वे आपको डराते ह� और आप िच�लाते ह� । म� 

�वाइंट पॉिल�याम�टरी कमेटी क� बात करना चाहता ह� ं। द एससी एडं एसटी ऑड�र अम�डम�ट िबल, 

1967, मेर ेहाथ म� क�पोिजशन है । इस िबल को लेकर जेपीसी बनी, 30 लोग� क� कमेटी बनी । 

चेयरमैन अिनल कुमार चदंा, का�ेंस के बंगाल से थे । 30 म� से 21 लोग का�ेंस के सद�य थे। 

 उसम� झारखडं से काित�क बाबू थे । उस कमेटी ने �या कहा, वह जानना ज�री है, जो 

उनके िलए िह�द�ुव क� चचा� करते ह� । “The Committee are of the opinion that no 

person who has given up the tribal faith or faiths and has embraced either 

Christianity or Islam shall be deemed to be a member of Scheduled Tribes.  

Amendments to the Scheduled Tribes Order have been made 

accordingly.” जेपीसी यह साफ कह रही है और इसम� एक भी िडस�ट नोट नह� है । वह कहती है 

िक कंिडका-2  म� िनिहत िकसी बात के होते ह�ए कोई भी �यि�, िजसने जनजाित आिद मत अथवा 

िव�ास� का प�र�याग कर िदया है और ईसाई या इ�लाम धम� �हण कर िलया हो, वह अनसूुचित 

जनजाित   का सद�य नह� समझा जाएगा । वह जेपीसी भारतीय जनता पाट� क� सरकार क� नह� 

है । वह जेपीसी �ीमती इिंदरा गांधी क� सरकार क� थी । जब उस पर बहस ह�ई, तो बह�त द:ुख क� 

बात है, चंूिक समय का अभाव ह,ै म� उस इितहास के बार े म� कहने वाला ह�ं, मझेु िनयम� क� 

जानकारी नही है, लेिकन म� आपके मा�यम से यह मागं करने वाला ह�ं िक वष� 1967 क� उस 

जेपीसी �रपोट� , िजस पर पािल�याम�ट म� बहस ह�ई थी, उस पर अगर िनयम या �ावधान है, तो उस 

पर िफर से चचा� कराने क� ज�रत है । यह समय क� मांग है । �य�िक, यह पाप िकया गया है । एक 

जेपीसी, िजसने �र�म�डेशन दी थी, म� कोट करना चाहता ह�ं, उस पर हमार ेनेता सूरजभान जी का 
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बह�त अ�छा ऑ�जव�शन है । म� थोड़ा सा समय और लंूगा । म� जेपीसी क� चचा�  करके अपनी बात 

समा� क�ंगा । म� जानता ह�ं िक समय का अभाव है। 

माननीय सभापित: आपको बोलते ह�ए काफ� समय हो गया है । 16 िमनट हो गए ह�। 

�ी सुनील कुमार िसहं: सर, जनसंघ के ओम �काश �यागी जी ने कहा था िक –‘एक राजनीित 

इस देश म� चलाई जा रही है । एक षडयं� भी चल रहा है । न मालूम आगे �या मांग होगी? धम� 

प�रवत�न के खेल से भी यह �यादा खतरनाक खेल है।’ इसी म� सूरजभान जी ने जो कहा था, वह 

बह�त आ�य�जनक है, आप सिुनए । उ�ह�ने कहा था िक –‘म� आपके सामने एक �वाइंट और रखना 

चाहता ह� ं । इस पािल�याम�ट म� यह �रवाज है, वह �रवाज आज भी है । �रवाज यह है िक �वाइटं 

सेले�ट कमेटी क� �रपोट�  आमतौर पर यूनैनम�ली या थोड़े-बह�त सशंोधन� के साथ मंजूर कर ली 

जाती थी । लेिकन, आज मझेु द:ुख के साथ कहना पड़ रहा है िक यह �रपोट�  तो िसफ�  159 पेज क� 

है, लेिकन उस गवन�म�ट क� तरफ से 234 अम�डम�ट्स पेश िकए गए, जो उस �रपोट�  से भी �यादा 

ह�।’ उ�ह�ने आगे कहा िक-‘इस �वाइंट कमेटी क� �रपोट�  पर यिद एक ध�बा लगता तो िकसी सुदंर 

चेहर े पर ितल क� तरह उसे हम अ�छा समझ सकते थे । लेिकन, यहां तो गवन�म�ट के �वाइंट 

सेले�ट कमेटी के चेहर ेपर कािलख पोत दी है और सारी �रपोट�  खराब कर दी है । म� आशा करता 

ह�ं   िक गवन�म�ट इंसाफ करगेी और �वाइंट सेले�ट कमेटी क� इस �रपोट�  को एज इट इज मान 

लेगी । लेिकन, ऐसा नह� ह�आ।’ 

माननीय सभापित: सनुील जी, अब समा� क�िजए। 

�ी सुनील कुमार िसहं: सभापित महोदय, म� अतं म� �ाइबल नेता, जो का�ंेस के ह�, कम से कम 

उनको मझेु कोट करने का अवसर ज�र दीिजए । म� आपसे िवनती कर रहा ह�ं । यह एक 

ऐितहािसक पल है । लोग� को जानकारी होनी चािहए िक इस देश म� �या ह�आ है और कैसे सरकार� 

चली ह�?  
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 उ�ह�ने कहा है िक “I must say that, if have you got the interests of the tribes 

of India in the heart, if you have a progressive policy and want to help 

downtrodden people, you must withdraw your amendment.” ये का�ेंस के सद�य 

कह रहे ह� । “Otherwise, I will have to tell you, trouble will be created.” इितहास गवाह 

है िक देश के सभी �ाइबल �े�� म� उ�वाद का ज�म ह�आ । यह उ�ह�ने उस समय कहा 

…(�यवधान)   महोदय, मझेु दो िमनट का समय दे दीिजए ।  

महोदय, म� यह कहना चाह रहा ह� ंिक उ�ह�ने साफ-साफ कहा है।…(�यवधान)  

माननीय सभापित : अभी बह�त से व�ाओ ंको बोलना है। 

�ी सुनील कुमार िसहं: महोदय, उ�ह�ने कहा है िक “When I am trying to fight for this 

right, I cannot get an answer. It is my duty and it is my right to fight for 

independence and governments were not hearing.” 

 महोदय, म� इन बात� को इसिलए कहना चाहता ह�ं, �य�िक ये कहना बह�त ज�री है । 

िशवचं� झा जी िबहार से थे, उ�ह�ने कहा था िक इस सशंोधन को �वीकार कर िलया जाए, लेिकन 

सभी नेताओ ंके कहने के बावजूद इस सशंोधन को �वीकार नह� िकया गया । इसिलए म� यह कहना 

चाहता ह�,ं उस सदन म� काित�क उरांव ने गहुार लगाई थी और उ�ह�ने जेपीसी के सपोट�  म� �ीमती 

गांधी जी को प� िलखा था…(�यवधान) 342 एमपीज़ ने काित�क उरांव के प� का समथ�न िकया, 

जेपीसी के समथ�न म� थे, लेिकन �ीमती इंिदरा गांधी जी क� सरकार ने उसे नह� माना, इसिलए म� 

अपनी बात को समा� करते ह�ए….(�यवधान) 

माननीय सभापित : अब आप अपनी बात कन�लूड क�िजए। 

…(�यवधान)   
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�ी सुनील कुमार िसहं: महोदय, म� इसिलए यहां �वोट करना चाहता ह�ं िक ‘िह�दू श�द कभी भी 

मत, मजहब, पथं के कम�कांड� से सबंंध नह� रखता है अिपत ुयह सनातन रा�� क� सिदय� परुानी 

भू-स�ंकृितक अवधारणा, िजयो क�चरर कॉ�से�ट है । इसक� प�रिध म� भारत म� ज�मे सम�त पथं� 

और िव�ास का समावेश है’, इसिलए स�ुीम कोट�  ने इसे जीवन प�ित कहा है । म� अतं म� 

आदरणीय नर�े� मोदी जी के नेत�ृव म� �ी अजु�न मुडंा जी ने जो ऐितहािसक िबल लाया है उसका 

समथ�न करते ह�ए….(�यवधान) म� अपनी बात को समा� करता ह�ं। 
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DR. DNV SENTHILKUMAR S. (DHARMAPURI): Vanakkam, Chairperson. 

Thank you for giving me an opportunity to speak on the Bill to amend the 

Constitution (Scheduled Castes and Scheduled Tribes) Orders, 1950 brought 

to omit Bhogta community from the Scheduled Castes list and to add a few 

communities from the State of Jharkhand to Scheduled Tribes list.  Last week 

a similar Bill was brought in for Uttar Pradesh and earlier a similar legislation 

was enacted for Tripura.  

 Sir, unfortunately, everything boils down to election manoeuvring and 

election strategy. Whatever we see is being done for the sake appeasement 

and not in the spirit of upliftment. Why I call this appeasement is that we have 

had a BJP chief from a certain community who had lost elections and yet was 

made a Minister. That is like an individual being appeased for the sake of a 

community. Dr. Kalaignar Karunanidhi had given the Arundhati community 3.5 

per cent of reservation within the reservation. That is what is called an act of 

upliftment and not of appeasement. 

 Sir, in Tamil Nadu, we have three per cent reservation even for the 

Muslim minorities. There is a community called Kuruman. It is a synonym and it 

has a lot of phonetic variations. Since 1978, 25 recommendations have been 

given to the Union Government for its inclusion in the list of Scheduled Tribes 

in the State. Based on the Union Government letter dated 24th March, 1999, 

and the Adi Dravidar and Tribal Welfare Department letter in the year 2001, the 

Tribal Research Centre in Ooty was entrusted with the task of taking up the 

ethnological studies of the community. Based on the Tribal Research Centre 
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recommendations sent to the Union Government for inclusion of Kuruman 

synonyms in the SC list vide their letter dated 19th July, 2014, as well as in the 

Manickam vs.  Ministry of Tribal Affairs case on 23rd January, 2017, the hon. 

Madras High Court Division Bench directed the Union Government to consider 

it expeditiously for an independent analysis. In order to render social justice 

and affirmative action, I urge upon the Union Minister Shri Arjun Munda to 

expedite the process of inclusion of Kuruma, Kuruman, Kurumba, Kuruman 

Gounder, Kurumban, Kurumbar as synonyms of Kurumans which is already 

enlisted. I also moved a Private Members’ Bill last Friday regarding this.  

 There is a long-pending demand for inclusion of a community called 

Lambadi in the list. It is identified as a backward class in Tamil Nadu but it 

figures in the Scheduled Tribes list in the adjoining States of Karnataka and 

Andhra Pradesh. In Tamil Nadu, there is a total of two-lakh Lambadi 

population. In my Constituency, about five thousand Lambadis are there in 

Harur, Thanda, Sitling Panchayat, Pennagaram, Dharmapuri and in 

Lakkimpatti in Mettur. 

 The State Government had recommended in 2009 to have them in the 

ST list.  A high-level Committee constituted by the National Commission for 

Scheduled Castes and Scheduled Tribes in 1994 had recommended the same.  

I urge upon the Minister to have them also in that list. 
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 The Tamil Nadu Government has recruited an anthropologist to study all 

these cases.  There was a very proficient collector called Amudha Dharmapuri 

who had given certificates to many of these Kurumbas and other Scheduled 

Tribes.  But their siblings have not got it.   

 Regarding the Narikuravars and Kuruvi Karargal, already Mr. Raja from 

our party and VCK party chief Thirumaavalavan.. … (Interruptions) 

HON. CHAIRPERSON: Shrimati Pratima Mondal ji. 

… (Interruptions) 

DR. DNV SENTHILKUMAR S.: Sir, it is a very important issue.  I am just 

concluding. 

HON. CHAIRPERSON: Please conclude immediately. 

DR. DNV SENTHILKUMAR S.: Yes, Sir.  I would just like to take one minute to 

talk about the Dravidian Model.  Many people ask what Dravidian Model is.  I 

would like to say that there are 40 Members from Tamil Nadu and Pondicherry 

over here.  None of us have a caste surname.  I would like to say why we are 

insisting on that.  If we stand here, I challenge from the opposition whether 

they can identify that I am from the forward caste or from the MBC list or from 

the ST list.  They will not be able to do that.  So, what I am saying is that the 

Scheduled Tribes do not have the caste surname in their name because it is a 

privilege.  We have only Aiyars, Iyengars, Modis, Banerjees, Naidus etc. to 

have their caste … (Interruptions) 

HON. CHAIRPERSON: Please conclude. 
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DR. DNV SENTHILKUMAR S.: Sir, I am just concluding.  So, what I am saying 

is that the caste surname is only a privilege.  But a person from the Scheduled 

Caste who is downtrodden, who belongs to the marginalised community will 

not have it.  So, I insist upon this.  After listening to this, even if one person 

from India changes his caste surname and has only his given name, it will be a 

big thing for the Dravidian Model. 

 Thank you, Sir. 
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SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, I am honoured to 

participate in the discussion on the Constitution (Scheduled Castes and 

Scheduled Tribes) Orders (Amendment) Bill, 2022.  It is nearly 75 years that 

our country has got its freedom its freedom and almost 70 years that our 

Constitution came into being. But it is a matter of regret that even after so 

many years, the policy on reservation has had little impact on the lives of the 

Scheduled Caste and the Scheduled Tribe people. These socially deprived 

people live a precarious life, unable to still fulfil their bare necessities of life. 

The age-old caste system is the main cause of this social inequality in our 

country. It has largely contributed in keeping a large portion of the country’s 

population backward. Caste and creed-based divisions continue to dominate in 

housing, marriage, employment, and general social interactions in our country. 

We should therefore make all efforts in every form to fight back so that we all 

live in a society that encourages only liberty, equality, and fraternity, 

irrespective of caste. Although our Constitution has provisions for reservation 

for these socially deprived people, they have benefited from reservation only in 

a limited manner.  But we need to put in efforts to make these people become 

a part of the mainstream society. Our attempt should be to help the weak grow 

strong, not to let the weak become weaker and give them a level-playing field 

with all members of the society. Hence to echo what Dr. Ambedkar said our 

efforts must be aimed to help ‘break the chains once and forever’. 
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 The Bill seeks to remove Bhogta community from the list of Scheduled 

Castes and include it in the Scheduled Tribes list along with other communities 

also, as mentioned by the previous speaker.  Inclusion of more castes and 

making laws are not enough.  More funds are required to be allocated.  Most 

importantly, implementation is to be looked after.  A social activist, an Adivasi 

rights activist from Jharkhand, Father Stan Swamy had been imprisoned for 

seven months as an undertrial in the Bhima Koregaon, Elgar Parishad case. 

Charged under the Unlawful Activities (Prevention) Act, 1967, he died in 

custody.  His death came four years after he had moved a public interest 

litigation in the Jharkhand High Court praying for the release of thousands of 

undertrial prisoners in Jharkhand.  Numerous other innocent Adivasis have lost 

their lives by being mistaken as Maoists. 

 The hon. Minister must look into the matter of the undertrials and their 

current situation.  

 Hon. Chairperson, Sir, the tribals have witnessed continued 

encroachment upon their resources both at individual and community level. 

Shockingly, outsiders have been able to literally purchase the land of the 

Adivasis, and in some cases, it is happening without the permission of the 

Government. This needs to be stopped immediately and the lands that were 

taken away from them should be handed over to the original landholders. 

Finally, I would like to mention here that under the leadership of our hon. Chief 

Minister, the Government of West Bengal has largely been successful in 

abolishing Maoist activities by implementing several developmental projects.  
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I would like to mention a few developmental projects. Women from 

Scheduled Caste and Scheduled Tribe communities are receiving Rs. 1000 

per month under the ‘Lakshmi Bhandar’ scheme. It is a symbol of women 

empowerment. People above the age of 60 years are also receiving Rs. 1000 

under ‘Jai Johar’ scheme, which is meant for Scheduled Tribes, and ‘Taposili 

Bandhu’ scheme, which is meant for Scheduled Castes.  

Finally, on behalf of the All India Trinamool Congress, I support this Bill.  
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SHRI N. REDDEPPA (CHITTOOR): Thank you, hon. Chairperson, Sir. 

  The Constitution (Scheduled Castes and Scheduled Tribes) Orders 

(Amendment) Bill, 2022 was introduced in Rajya Sabha on February 7, 2022 

by the hon. Minister Shri Arjun Munda Ji. The Bill amends the Constitution 

(Scheduled Castes) Order, 1950 and the Constitution (Scheduled Tribes) 

Order, 1950. The Scheduled Castes Order specifies the castes, races, and 

tribes deemed to be Scheduled Castes in various States and Union Territories, 

while the Scheduled Tribes Order specifies the tribes and tribal communities 

which are deemed to be Scheduled Tribes in various States and UTs.  

With regard to changes in the lists of Scheduled Castes and Scheduled 

Tribes in Jharkhand, the Bill amends the schedule to the Scheduled Tribes 

Order to include certain communities in the list of Scheduled Tribes in 

Jharkhand. These communities include, Ganjhu, Dautalbandi, Patbandi, Raut, 

Maajhia, Khairi, Tamaria, and Puran communities. Further, the schedule to the 

Scheduled Castes Order is being amended to omit the Bhogta community from 

the list of Scheduled Castes in Jharkhand and the community is instead being 

included in the list of Scheduled Tribes in the State. 

The Scheduled Castes are sub-communities within the Hindu caste 

system who have historically faced deprivation, oppression, and extreme social 

isolation in India on account of their perceived ‘low status’. These communities 

were notified as Scheduled Castes as per the provisions contained in Clause 1 

of Article 341 of the Constitution. The Census of 2011 places the number of 

Scheduled Castes, in India, at 16.6 per cent of the population or 166 million.  
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Now, I come to the Scheduled Tribes. The Scheduled Tribe communities 

are communities with primitiveness, geographical isolation, and social, 

educational and economic backwardness. The definition for Scheduled Tribes 

– which was carried over from British-era legislation – has been retained from 

the 1931 Census. Tribal people constitute 8.6 per cent of the total population. 

According to Census of 2011, the population is about 84 million people.  

I stand to share a few thoughts on the proposed amendments in the 

Constitution. Let me begin by seeking to place the present amendments in its 

perspective.  

There have been many amendments to the Constitution (Scheduled 

Castes) Order, 1950 and the Constitution (Scheduled Tribes) Order, 1950 to 

modify the list of Scheduled Castes and Scheduled Tribes.  

The Bill seeks to omit Bhogta community from the list of Scheduled 

Castes in relation to the State of Jharkhand and for inclusion of certain 

communities in the lists of Scheduled Tribes. We have had multiple legislations 

in the past seven decades on this very important subject considering the 

Scheduled Caste and Scheduled Tribe communities, as a priority to be taken 

up in this session.  

 The addition of castes in the Amendment to the list of Scheduled Tribes 

will channelize the flow of outlays and benefits from the general sectors in the 

Central Ministries/Departments for the development of Scheduled Tribes in 

proportion to their population.  
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 There are over 705 Scheduled Tribes notified under Article 342 of the 

Constitution of India and in keeping with the vision of ‘Sabka Saath, Sabka 

Vikas, Sabka Vishwas’, the focus on development of tribes and conservation of 

their heritage has become a priority. 
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SHRIMATI APARAJITA SARANGI (BHUBANESWAR): Thank you, Mr. 

Chairman, Sir.  

 I stand here to support The Constitution (Scheduled Castes and 

Scheduled Tribes) Orders (Amendment) Bill, 2022. Sir, the Constitution Order 

(Amendment) 2022 seeks to amend Constitution SC Order, 1950 and 

Constitution ST Order, 1950.   

 Sir, this particular Bill which has been presented before this august 

House by the Ministry of Tribal Affairs seeks to omit the Entry of Bhogta 

community from the list of Scheduled Castes and also, it seeks to bring in 

certain communities in the list of Scheduled Tribes.   

 Sir, here, it is very pertinent to mention that we have about 8.6 per cent 

tribal population in our country, that is almost 10.4 crore.  

 Sir, under Article 342 of the Constitution of India, there are around 705 

Scheduled Tribes and this figure pertains to December, 2021.  

 Sir, today, as we stand here and as we gather here to approve the 

proposal of the Ministry of Tribal Affairs, I must mention that this is not a new 

thing. In the last session, two States, Arunachal Pradesh and Karnataka had 

brought in such proposals and we had approved those cases and, in this 

Session too, the proposals presented by the Ministry of Tribal Affairs pertaining 

to Uttar Pradesh and Tripura  had been approved by my esteemed friends 

from this august House.  
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 Sir, as I stand here, I am reminded of the words of Dr. B. R. Ambedkar, 

the architect of the Constitution of India. He has said: “I do not believe that we 

can build up a free society in India so long as there is a trace of the ill-

treatment and suppression of one class by the other”.  

 Sir, he had also said this. I would like to mention this because it is very 

important and it comes from no less than Dr. B.R. Ambedkar. He had said: 

“Equality could also be a fiction nonetheless one should settle for it as a 

governing precept.  We have to have equality in the society”.  

जब म� बात क�ं समानता क� तो िनि�त तौर पर हमार ेआदरणीय �ी िबरसा म�ुडा याद 

आएगंे । उनका कथन है िक यिद हम� देश का वा�तिवक िवकास करना है तो हम� सभी धम�  एवं सभी 

जाित के लोग� को साथ लेकर चलना ही होगा ।  

Sir, in line with these thoughts of these great leaders, our Prime Minister 

Shri Narendra Modi has been constantly emphasising ‘सबका साथ, सबका िवकास, 

सबका िव�ास और सबका �यास’  

 Sir, I would definitely like to remind the House that a couple of months 

back, he had mentioned that 15th November, the birthday of Birsa Munda, 

would be celebrated as िबरसा मु�डा जनजाित गौरव िदवस 

 This shows the importance that this particular Government pays to the 

upliftment of the tribals.  … (Interruptions) 

 Sir, I will take 2-3 minutes more. … (Interruptions) 

 Sir, it is very important to know what this Government has been doing for 

the upliftment of the tribals. In 2013-14, we had just 167 Eklavya Model 

Residential Schools and this number has gone up to 679 today.  
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 Sir, I must mention here that 30 lakh students of these schools have 

been given scholarship by Prime Minister Modi’s Government.  

 Sir, I would also like to mention here that we talk of reaching the last. 

Everybody should rise under the concept of Antodaya. That is why all the 

people-oriented schemes are reaching all, including the tribals. Here, the hon. 

Minister of Tribal Affairs had given some figures. I would like to like to reiterate 

that under the Jal Jivan Mission, 1,28,22,205 persons have been given water 

tap connections. We have been able to construct toilets under Swachh Bharat 

scheme for 1.45 crore people. … (Interruptions) 

 Sir, thank you for giving me this opportunity.  
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डॉ. आलोक कुमार सुमन (गोपालगजं): सभापित महोदय, म� आपके �ित आभार �य� करता ह� ं

िक आपने मझेु the Constitution (Scheduled Castes and Scheduled tribes) Orders 

(Amendment) Bill, 2022 पर अपनी बात रखने का मौका िदया है । झारखडं रा�य के भोगता 

समदुाय को ओिमट करने के िलए सिंवधान (अनसूुिचत जाितया)ं आदेश, 1950 और झारखडं 

रा�य के अनसूुिचत जनजाितय� क� सूची म� कुछ समदुाय� को सि�मिलत करने के िलए सिंवधान 

(अनसूुिचत जनजाितयां) आदेश, 1950 का संशोधन करने के िलए यह िवधेयक लाया गया है। 

महोदय,  झारखडं रा�य सरकार क� िसफा�रश� के आधार पर इसम� संशोधन का ��ताव 

है । वत�मान िवधयेक के �ारा भोगता समदुाय जो िक Part-VIA के Entry-3 म� विण�त है िजसको 

ओिमट करना है, अनसूुिचत जाित क� सूची से और Part -XXII के Entry-16 के अनसूुिचत 

जनजाितय� क� िल�ट म� देशवरी, गंझू, दौतलब�दी, पटबंदी, राउत, मािंझया, खैरी समुदाय को 

शािमल करना है । इसके साथ-साथ तम�रया समुदाय को Entry-24 के बाद और परुाना समदुाय 

को Entry-32 के बाद शािमल करना है । इस िवधेयक के पास होने से िनि�त ही इन समदुाय� का  

आिथ�क िवकास के साथ-साथ शै�िणक िवकास भी होगा और उ�ह� fruit of development का 

फायदा िमलेगा । महोदय, िवकास के �वाह म� एससी/एसटी आज भी पीछे के पड़ाव पर ह�, उ�ह� मेन 

��ीम म� लाना आव�यक है । डॉ. बाबसाहेब भीम राव अबंेडकर हमेशा समाज म� moral 

concience क� जाग�कता के फेवर मे थे । वे हमेशा constitutional means को �यान रखकर 

िवकास चाहते थे । उनका कहना था िक िनयम बना कर हम केवल अिधकार क� र�ा नह� कर 

सकते ह�, बि�क समाज म� social and moral conscience क� भी ज�रत है और हम सभी क� 

नैितक िज�मेदारी है िक समाज म� social and moral conscience और िज�मेवारी पैदा कर� ।  

भारत के संिवधान के Article-46 म� एससी और एसटी के शै�िणक और आिथ�क िवकास 

के इं�े�ट को �टेट के �ारा �पेशल केयर करना है तथा यह �टेट क� िज�मेदारी है िक एससी और 

एसटी के साथ िकसी �कार क� social injustice and exploitation न हो ।  
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महोदय, सिंवधान के �ा�प के िनमा�ण के काय� सपं� हो जाने के बाद सिंवधान सभा म� 

बाबा साहेब क� �शसंा म� संिवधान सभा के अनेक सद�य� ने अपने उ�ार �य� िकए थे । ऐसे म� 

एक स�मािनत सद�य ने कहा था िक भारत क� �वाधीनता का �ेय महा�मा गांधी जी को िदया 

जाएगा तथा भारत क� �वाधीनता को सिंहताब� करने का सेहरा हमार ेमहान सिंवधान के महान 

िश�पी डॉ�टर अबंेडकर के िसर पर बंधेगा । महोदय अनसूुिचत जाित एव ंजनजाितय� के िवकास 

के िलए constitution के articles म� िनिहत िदशा िनद�श को काय� �प देने के िलए अनेक सं�थान 

बनाए गए ह� और �ि�याए ंलागू क� गई ह�, िजनसे काफ� सधुार भी ह�ए ह�, लेिकन हमार ेदेश म� 

समाज �ारा और भी बह�त कुछ िकया जाना बाक� है । विंचत वग� के बह�त से लोग अपने अिधकार� 

तथा उनके िहत� म� चल रहे सरकार के अनेक काय��म� के बार ेम� नह� जानते ह� ।  

अत: महोदय, मेरा यह सझुाव है और हम सभी क� िज�मेवारी बनती है िक जानकारी और  

वेलफेयर �क��स के बार ेम� इन समदुाय� को बताया जाए और जाग�क िकया जाए । इसी के साथ-

साथ, म� इस िबल का समथ�न करते ह�ए अपनी बात समा� करता ह�ं ।  
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SHRI BHARTRUHARI MAHTAB (CUTTACK):  Sir, thank you very much for 

giving me this opportunity. I will try to put forward my views as quickly as 

possible. This Constitution Scheduled Caste Scheduled Tribe (Amendment) 

Bill, 2022 which was introduced in the Rajya Sabha has now been passed by 

that House. As has already been stated, according to provisions contained in 

article 341 and 342 of the Constitution, the first List of Scheduled Castes and 

Scheduled Tribes were notified in 1950 and subsequently, these Lists were 

modified from time to time. List of Scheduled Tribe for the State of Jharkhand 

had been modified vide Constitution Scheduled Caste and Scheduled Tribe 

Order in 2002.   

 Sir, deprivation has forced the Constitution-makers to provide some 

support to the deprived section of our society and it is not only the Government 

which supports the deprived section of our society but it is the society at large 

which also supports it.  In that respect, the State Government of Jharkhand 

has requested to transfer Bhogta community from the list of Scheduled Castes 

to the list of Scheduled Tribes and to include certain communities, that is, 

Bhogta, Deshwari, Ganjhu, Dautalbandi, Pathandi, Raut, Maajhia, Khairi 

communities in Entry 16, Tamaria (Tamadia) community in Entry 24 and Puran 

community after Entry 32 in the lists of Scheduled Tribes in respect of the 

State of Jharkhand.  

 From the Odisha point of view, I would say that we have Bhogta 

community in Odisha also. The Government of India Scheduled Castes Order, 

1936 had identified 54 sub-caste groups of Odisha as SCs but during the last 
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70 years, the number of sub-castes has increased in the State and till 2017, it 

was 95 while some sub-caste groups are still in queue to be enlisted as 

Scheduled Castes.  The Scheduled Tribes identified from Odisha are 62 in 

number including the tribes of Gadaba, Ghara, Kharia, Khond, Matya, Oraons, 

Rajuar, Santhals, etc.  

 Sir, a Task Force was formed in 2015 under the Chairmanship of the 

Secretary of the Ministry of Tribal Affairs and that Task Force examined the 

proposals for inclusion from various States including 107 proposals from 

Odisha. In its Report notified in 2014, it recommended inclusion of the 

following ten communities of Odisha in the ST list of the State on priority basis.  

Puran community of Jharkhand has been approved.  This community of 

Odisha should also be added.  If this tribe is not treated at par with the similar 

tribe from Jharkhand, it will amount to historical injustice.  

 The other communities are Bhagata/Bhukta/Bhogta or Bhokta, Durua, 

Kalanga, Nakasia, Paba, Khandayat Bhuyan, Tamudia or Tamadia, Chapua 

Kamar and Kandhia.   These are the ten tribes that have been recommended 

by the Task Force and this list is pending with the Ministry.  When are these 

communities going to be included in the ST list? Odisha Government has sent 

107 proposals and the Task Force identified ten tribes of them but that list of 

ten tribes also is pending since 2014. I would like to understand from the hon. 

Minister as to when these ten tribes are going to be listed in the ST list.  
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 Similarly, I have spoken last time about Saara community.  It is a great 

demand and everybody knows that they are tribals but somehow or the other, 

they have been excluded for the last many years.  Injustice is being meted out 

to them.  They should be included in the Scheduled Tribes.  

 On the inclusion of communities in the SC list of Odisha, since 1978, 

proposals for inclusion of different Castes/communities are being submitted to 

the Government of India at different points of time.  I will just mention three or 

four names. For instance, the proposal for inclusion of Chambhar as synonym 

of Chamar at Sl. No. 19 of SC list of Odisha was sent to the Government of 

India in 1981.  The same is pending with the Government of India.  Now we 

are in 2022.  Regarding Chik or Chik Badaik, the proposal of inclusion of Chik 

or Chik Badaik as synonym of Badaik in Sl. No. 4 of ST list of Odisha was sent 

to the Government of India in 2007.  That is also still pending.  

 The proposal for inclusion of Siala or Sial which is synonym to Siyal at 

Sl. No. 86 of the ST list of Odisha was sent to the Government of India in 2009.  

The same is pending with the Government of India.  

 Regarding Mahara, everybody knows that we have Mahar Regiment and 

in Maharashtra, Mahar is a Scheduled Caste.   The inclusion of Mahara, 

Mohara, Mohra and Mahra community in Sl. No. 59 of ST list of Odisha was 

sent to the Government of India in 2015 and that is also still pending.  

 I would like to know from the Minister as to when these communities are 

going to be included in the SC list of Odisha.  
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�ी राजे�� धेड्या गािवत (पालघर) : माननीय सभापित महोदय, सिंवधान (अनसूुिचत जाितया ं

और अनसूुिचत जनजाितया)ं आदेश (सशंोधन) िवधयेक, 2022 का उ�े�य झारखडं म� अनसूुिचत 

जाितय� क� सूची म� से भोगता समदुाय को िनकालने तथा भोगता, देशवारी, गंझू, दौतलबदंी 

(�ालबदंी), पटबदंी, राउत, मािझया, खौरी (खेरी), तम�रया (तेमिड़या) और परुाने समदुाय� को 

अनसूुिचत जनजाितय� क� सूची म� शािमल िकया जाना है ।  

महोदय, म� इस िबल को सपोट�  करने के िलए खड़ा ह�आ ह� ं। जब संिवधान का िनमा�ण ह�आ 

तब डॉ. बाबासाहेब अबंेडकर �ारा दबे और कुचले ह�ए, सामािजक, शै�िणक और आिथ�क �प से 

िपछड़ी ह�ई जाितय� और जनजाितय� के िवकास को म�ुय �वाह म� लाने के िलए अनुसूिचया ंबनाई 

गई थ� । इसके मा�यम से दस साल� म� इन जाितय� को आर�ण तथा अित�र� सिुवधाए ं�दान 

करके उ�ह� अ�य अगड़ी जाितय� के बराबर रखने का ल�य था । लेिकन दभुा� �य से हर दस साल के 

बाद यह अविध बढ़ती जा रही है और अभी तक 75 साल हो गए ह�, लेिकन हम अनसूुिचय� म� 

शािमल क� गई िकसी भी अनुसूिचत जाित का डेवलपम�ट करके उसे इन अनसूुिचय� से बाहर नह� 

िनकाल पाए ह� । यह हमारा दभुा��य है। 

इन अनसूुिचय� म� जाितय� क� स�ंया कम होने के बजाए िदन�-िदन बढ़ती जा रही है । 

माननीय म�ंी जी से मेरा कहना है िक जो एि�जि�टंग क�यिुनटीज ह�, उन एि�जि�टंग क�यिुनटीज 

को हम िकस तरह से डेवलपम�ट कर सकते ह�? िजन क�यिुनटीज का डेवलप�ट ह�आ है, जो 

आिथ�क तौर पर अ�य क�यिुनटीज से आगे बढ़ी ह�, उन क�यिुनटीज के िलए म� ‘ए�स�लूजन’ नह� 

बोलना चाहता ह�,ं लेिकन िजन क�यिुनटीज क� आिथ�क तौर पर �गित ह�ई है, धीर-ेधीर ेउनका 

ए�स�लूजन करना चािहए ।  

जो एि�जि�टंग क�यिुनटीज ह�, वे हर जगह पर ह� । बड़ी-बड़ी िसटीज डेवलप हो रही ह�, जैसे 

मुंबई है । मेर ेमतदान �े� के आजू-बाजू म� बह�त बड़े-बड़े डै�स ह� । उन डै�स के बनने के बाद वहां 

आिदवासी िव�थािपत होते ह� । िव�थािपत होने के बाद उनक� बह�त ददु�शा होती है, उनक� हालत 

बह�त खराब होती है, उनको कोई भी कॉ�पनसेशन सही ढंग स े नह� िदया जाता है । म� एक 
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ए�जा�पल देना चाहता ह�ं । गजुरात म� बह�त बड़ा नम�दा डैम है । वहां �टै�य ुऑफ सरदार पटेल 

बह�त अ�छी तरह से बनाया गया है । …(�यवधान)   

सर, म� िशव सेना क� तरफ से, पाट� क� तरफ से बोल रहा ह�ं । म�ने ज�ट अभी �टाट�  िकया 

है । नम�दा के आजू-बाजू म� करीब ऐसे 14 िवलेजेज ह�, जहा ंके आिदवासी संघष� कर रहे ह� । अत: 

मेरा मं�ी जी से भी कहना है िक उनको कृपया उसके ऊपर �यान देना चािहए, �य�िक वहां म�य 

�देश और महारा�� के कई गांव पानी म� डूबे ह�ए ह� । यहा ंकई आिदवासी लड़व�या मतलब नेता हो 

चकेु ह�, जैसे भगवान िबरसा मुंडा । �ी अजु�न मुंडा साहब भी इसी �टेट स ेह� । भगवान िबरसा मुंडा 

ने अ�ेंज� के अग��ट म� कर लगाया था और जमीदार� के अग��ट म� सघंष� िकया था । सघंष� करत-े

करते उनको जेल हो गई । हजारीबाग क� �ीय जेल म� उनको जहर िपलाकर मारा गया ।  

इसके बावजूद भी एक �ेरणा लेकर हमार ेआिदवासी भाई भगवान िबरसा मुंडा को ‘धरती 

आबा’ के नाम से बुलाते ह� । मुंडा साहब, म� आपको ध�यवाद देना चाहता ह�ं िक आपके �यास से 

15 नवंबर को, भगवान िबरसा मुंडा के ज�मिदन को जनजातीय गौरव िदन - एक िदवस के �प म� 

मनाया जा रहा है । म� सरकार को इसके िलए ध�यवाद दनेा चाहता ह�,ं लेिकन उसके आगे जाकर 

अजु�न मुंडा साहब, मेरी आपसे �र�वे�ट है िक भगवान िबरसा मुंडा को भारत र�न िदया जाए । 

उ�ह�ने जो काय� िकया है, उससे आिदवासी �ेरणा लेते ह� । अ�य क�यिुनटीज के भी बड़े-बड़े नेता 

ह�, लेिकन हम िकससे �ेरणा ल�गे? हम भगवान िबरसा मुंडा से �ेरणा ल�गे ।  

अत: मेरी आपसे �र�वे�ट है िक अब समय आ गया है िक हम इस बार े म� गभंीरता से 

िवचार कर�। 
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�ीमती सगंीता आजाद (लालगजं): सभापित जी, आपने मझेु अनसूुिचत जाित और अनसूुिचत 

जनजाित आदेश संशोधन िवधेयक, 2022 झारखडं पर चचा�  म� भाग लेने हेत ुमौका िदया, इसके 

िलए आपक� आभारी ह�।ं 

 झारखडं रा�य के भोगता समदुाय को अनसूुिचत जाित क� सूची से अनसूुिचत जनजाित 

क� सूची म� �थानांत�रत करने और कुछ समदुाय� जैसे देव�री, गंझू, दौलतबंदी, पटबदंी, राउत, 

मिझया, खेरी, तमिडया को भी शािमल करने के िलए यह िबल लाए ह� । बह�जन समाज पाट� क� 

तरफ से इस िबल का परुजोर समथ�न करती ह�ं । हम सभी जानते है िक अनसूुिचत जाित और 

जनजाित क� �ेणी म� िकसी जाित को शािमल करने का जो उद ्दे�य उस जाित क� आिथ�क, 

सामािजक, शै�िणक िवकास करने का होता है । इसी �म म� इस बात का भी �यान रखा जाता है 

िक उ� जाित का आिथ�क िवकास के िलए सरकार ने अपनी सभी सरकारी नौक�रय� म� आर�ण 

का जो �ावधान िकया है, उस जाित के सद�य� को नौकरी और आिथ�क सहायता िमले । भोगता 

समदुाय के लोग ल�बे अस� से अनसूुिचत जाित से अनसूुिचत जनजाित म� शािमल करने क� मांग 

करते चले आ रहे ह� । इसके िलए उ�ह�ने कई आंदोलन भी िकए ह� । यह समदुाय अिधकांश घने 

जगंल� और पहाड़� म� सने के कारण अपने सामािजक, शै�िणक एवं राजनीितक िवकास से कोस� 

दूर रहे ह� । िजसके कारण अपनी मूलभूत सिुवधाओ ंएव ंअिधकार� से विंचत ह� और इसिलए अभी 

तक इनका िवकास नह� हो पाया है ।  

 महोदय, अनसूुिचत जनजाित क� सूची म� जाितय� क� सं�या बह�त अिधक ह,ै इस कारण 

इन जाितय� से सबंंिधत लोग� क� सं�या भी बह�त �यादा है । आर�ण के साथ-साथ एससी क� 

तलुना म� एसटी के िलए अिधक क�याणकारी और िवकास क� योजनाए ंक� � सरकार �ारा लाई 

जाती ह� और बजट वष� 2022-23 म� भी 12 परस�ट अिधक बजट इसके िलए िदया गया है । यह 

लाभ इस समदुाय को शािमल होने पर िमले और इसके मा�यम से इन जाितय� के सामािजक और 

शै�िणक ि�थित म� भी सधुार हो, ऐसी अपे�ा है । इन जनजाित वग� के लोग� के िवकास के िलए 

सबसे मह�वपूण� है िक उनक� िश�ा कायद ेसे हो । जब तक इस वग� के लोग� को िशि�त नह� िकया 
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जाएगा, तब तक इस समाज का िवकास होना नाममुिकन है । इसी �म म� म� यह भी कहना चाहती 

ह�ं िक एससी और एसटी लोग� का िवकास तब तक पूरा नह� हो पाएगा, जब तक िक डॉ. बाबा 

साहब अ�बेडकर जी �ारा िदए गए आर�ण को पूण� �प से लागू नह� िकया जाएगा । म� यह भी मांग 

करती ह�ं िक उ�र �देश म� पहले जो शू�य बैल�स म� एडिमशन होता था, अब उसे बदं कर िदया गया 

है । यिद एससी और एसटी के लोग� के पास फ�स जमा करने के पैसे ह�गे, तो उ�ह� छा�विृ� क� 

ज�रत ही नह� पड़ेगी । म� मांग करती ह�ं िक िजस तरह पहले जीरो बैल�स पर एडिमशन होता था, 

उसी तरह िफर से एडिमशन हो और एससी तथा एसटी के लोग� को िश�ा �दान करने के िलए 

छा�विृ� दी जाए ।  
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�ी िब�ुत बरन महतो (जमशेदपुर): सभापित जी, आपने इस मह�वपूण� िवधेयक पर बोलने का 

मौका िदया, इसके िलए आपको ध�यवाद देता ह�ं । अनसूुिचत जाित से अनसुिचत जनजाित म� 

शािमल करना तथा अनसूुिचत जनजाित सूची �म 16 पर भोगता, देवे�री, गंझू, दौलतबंदी, 

राउत, मझीया, खरवार को शािमल करना है । अनसूुिचत जनजाित के �म 26 पर तम�रया जाित 

को भी शािमल करना है । देश के यश�वी �धान मं�ी �ी नर�े� मोदी जी तथा जनजातीय म�ंी �ी 

अजु�न मुंडा जी के नेत�ृव म� यह समदुाय आगे चल कर अपने भिव�य के िनमा�ण म� आगे बढ़ेगा ।  

महोदय, सभी जाितयां काफ� गरीब है और जंगल म� अपना जीवन �यतीत करती ह� । हमार े

यहां अधीर रजंन दा हमेशा कहते ह� िक कुड़िम जाित को एसटी म� शािमल िकया जाए, लेिकन इतने 

ल�बे समय शासन करने के समय का�ंेस ने कभी भी इस जाित का �यान नह� िकया । वष� 1913 

से 1931 तक कुड़िम जाित �ाइब म� थी । देश के �वाधीनता स�ंाम म� चआुर िव�ोह म� रघुनाथ 

महतो जी ने वष� 1769 से वष� 1805 तक इ�ह�ने �वतं�ता आंदोलन म� भाग िलया और अपनी 

शहादत दी ।  

माननीय सभापित : यिद सदन क� सहमित हो तो इस िबल पर िनण�य होने तक सदन का समय 

बढ़ा िदया जाए। 

अनके माननीय सद�य : जी हा ँ। 

�ी िब�ुत बरन महतो: सभापित जी, इसी तरह कोल िव�ोह वष� 1820 म� एवं वनगांव म� वष� 

1831-32 म� कोल िव�ोह ह�आ । वष� 1855 से 1856 तक संथाल िव�ोह ह�आ । मुंडा िव�ोह 

भगवान िसरसा मुंडा के नेत�ृव म� 1885 से 1900 तक ह�आ । हमार ेरघनुाथ महतो के नेत�ृव म� 

�वतं�ता स�ंाम म� कुिड़या समुदाय के लोग� ने आजादी म� भी भाग िलया । छोटा नागपरु के अतंग�त 

झारखडं, ओिडशा एव ं पि�म बंगाल और असम रा�य के िविभ�न िजल� म� संथाल परगना म� 

लगभग दो करोड़ क� स�ंया म� कुड़िम जनजाित कई वष� से जनजाित सूची म� सूचीब� करने क� 

मांग करते रहे ह� । कुड़िम जनजाित समदुाय वष� 1931 क� �ाइब सूची म� शािमल थी, लेिकन वष� 

1950 म� बनी अनसूुिचत जनजाित क� सूची म� िबना िकसी नोटीिफकेशन के हटा िदया । वष� 1951 
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म� गहृ म�ंालय �ारा जारी �ापन म� छूटे ह�ए अनसूुिचत जनजाित समुदाय� को रा�य सरकार� �ारा 

िचि�त कर क� � सरकार ने ��ताव पा�रत िकया, लेिकन ऐसा नह� ह�आ । संभवत: इसके पीछे 

इनके जमीन ह�तांतरण और आिदवािसय� क� जनसं�या �ितशत कम करने का कुिटल उद ्दे�य 

का�ेंस का रहा है । इसी वजह से कुड़िम जनजाित समदुाय िपछले 70 वष� से अपने वािजब और 

सवैंधािनक हक अिधकार� से विंचत रही है । वष� 1872 छोटा नागपरु, झाड़ी कुड़िम या जंगल के 

कुड़िम देवताओ ंक� पूजा करते ह� । छोटा नागपरु पठार �ांत म�, कुड़िम लोग� के पूव�ज� ने बह�त ही 

दूर�थ काल म� आिदवासी जनजाितय� के बीच पैर जमा िलया था । मानभूम म� बसे कुड़िमय� के 

कथनानसुार वे वहा ं52 पीिढ़य� से थे ।  वष� 1891 ई. म� एचएच �रजले के अनसुार मानभूम म� और 

ओिडशा के उ�र म� एक कुड़िम को एक सथंाल या एक भूिमज और बाद के जनजाित से िवभेद 

करना मिु�कल है । उ�ह�ने िविभ�न शारी�रक मापदड़ं� और सामािजक मानदडं� का आंकलन कर 

छोटा नागपरु और ओिड़शा के कुड़िमय� को िबहार एव ंअ�य सयं�ु �ांत� के कुड़िमय� से पूण�तया 

अलग �िवड़ �जाित का जनजाित माना । उनके अनसुार कुड़िमय� के टोटेम यानी कुल िच�ह भी 

उ�ह� �िवड़ वशं को दशा� ते ह�। 

20.00 hrs 

 सन् 1903 म� जी ए ि�यस�न ने भी छोटा नागपरु और ओिड़शा के कुड़िमय� को �िविड़यन 

वशं का एबो�रिजनल �ाइब माना है । सन् 1910 ई म� एल.एस.एस. मैले भी वत�मान झारखडं के 

िसंहभूम के कुड़िमय� के सबंंध म� ि�यस�न के त�य� क� पिु� करते ह� । सन् 1910 म� एच कूपल�ड 

िलखते ह� िक कुड़िमय� के �ाम �धान ‘महतो’ ठीक उसी �कार से ह�, िजस �कार सथंाल� के 

माझंी, भूिमज� के सरदार और हो के �ाम �धान मुंडा ह� ।  

 महोदय, सन् 1910 म� एल ई बी कोबडेन वत�मान ओिडशा के �य�झर और मयूरभंज के 

कुड़िमय� को जआुंग, कोल, सथंाल, ग�ड आिद के साथ एव ंसन् 1917 ई म� एम.जी. हैलेट रांची के 

कुड़िमय� व ई. िल�टर हजारीबाग के कुड़िमय� को आिदम जनजाित क� �ेणी म� रखते ह� । सन् 

1913 और 1931 के गजट नोिटिफकेशन म� कुड़िम समदुाय को अ�य 12 समुदाय� के साथ 
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उ�रािधकार और िवरासत के �थागत िनयम� से सचंािलत जनजाित मानते ह�ए भारतीय 

उ�रािधकार अिधिनयम 1865 और 1925 के �ावधान� से म�ु रखा गया है ।  

 महोदय, सन् 1931 और बाद के िव�ान� जे.एच.हटन, बी एस गुहा इ�यािद ने कुड़िम सिहत 

सथंाल आिद कोला�रयन शाखा के जनजातीय समदुाय� के �िवड़� से भी पूव� �ोटो ऑ��ेलॉयड 

न�ल का माना है । कुड़िम जनजाित क� �वाय� किबलावाची मातभृाषा कुड़मािल है । ि�यस�न, 

कूपल�ड, लैसे आिद िव�ान� ने इसे जनजातीय भाषा माना है । इसके अलावा वष� 2013 म� यूिनसेफ 

के सहयोग से झारखडं जनजातीय क�याण शोध स�ंथान, क�याण िवभाग, झारखडं सरकार �ारा 

जारी शोध �रपोट�  म� भी कुड़मािल भाषा को जनजातीय भाषा क� सूची म� रखा गया है । कुड़िम 

जनजाित क� तरह ही इनक� मातभृाषा कुड़मािल के साथ भी घोर अ�याय ह�आ है । सन् 1951 के 

बाद 1961 से अचानक से कुड़मािल भाषा को भारत क� जनगणना क� भाषा सूची से अकारण हटा 

िदया गया है ।  

 अत: म� यह मांग करता ह�ं िक वष� से उपेि�त कुड़िम समदुाय को सूचीब� िकया जाए । म� 

आदरणीय �धान म�ंी जी तथा जनजातीय काय� मं�ी जी को �दय से साधवुाद और ध�यवाद देता 

ह�ं ।  

ध�यवाद ।                                                                                                      
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�ी िवजय कुमार हासंदाक (राजमहल): महोदय, ध�यवाद। 

महोदय, म� अपनी पाट� जेएमएम क� तरफ से सिंवधान (अनसूुिचत जाितया ं और 

अनसूुिचत जनजाितया)ं आदेश (सशंोधन) िवधेयक पर बोलने के िलए खड़ा ह�आ ह� ँ। कुछ हमार े

�टेट का मसला है, इसिलए वहा ँपर जो कुछ हमार ेनेतागण बोले ह�, अगर हम उनक� पिं�य� से 

बात कर� तो वहा ँक� सारी बात� यहा ँपर आ जाएगंी । 5/12/2017 का मं�ी प�रषद के अनमुोदन हेत ु

सलेंख म� कुछ पंि�या ँह�, म� उनसे श�ु करता ह�।ँ 

भोगता जाित के सबंंध म� जन�ितिनिधय� �ारा दज� करायी गयी आपि�य� को �यान म� 

रखते ह�ए स�यक् िवचारोपरा�त ��ताव है िक भोगता को छोड़कर खरवार (अनसूुिचत जनजाित) 

क� शेष उपजाित यथा,…(�यवधान)    

माननीय सभापित : आप इ�ह� बोलने दीिजए ।  

…(�यवधान)   

माननीय सभापित : हांसदाक जी, आप चेयर को ऐ�ेस क�िजए । आप बोिलए ।  

…(�यवधान)   

�ी िवजय कुमार हासंदाक : सर, हम वहा ँ के नेताओ ंक� बात यहा ँपर रख रहे ह�, जो आपके 

भोगता समाज के वहा ँके नेता ह�, जो वहा ँके �बु� समाज के लोग ह�, हम उनक� बात� को यहा ँपर 

रख रहे ह�।…(�यवधान)    

 देशवारी, गंझू, दौलतब�दी, पटब�दी, राउत,…(�यवधान)   हम वहा ँके लोग� क� बात� को 

ही रख रहे ह� । मं�ी जी भी वह� के ह�, इन बात� को वे भी समझ�गे । मािझया तथा खैरी को रा�य क� 

अनसूुिचत जनजाित क� सूची म� सूचीब� करने का अनरुोध जनजातीय काय� मं�ालय, भारत 

सरकार से िकया जाए । यह वह� क� बात है और उसके बाद वहाँ के �ी मथरुा �साद महतो, �ी 

निलन सोरने, �ी उमाशकंर अकेला एवं �ी सखुराम उरांव, माननीय सद�य, िवधान सभा से �ा� 

�यानाकष�ण सूचना के िलए सरकार का व��य है, म� उसक� एक पिं� पढ़ना चाह�गँा।…(�यवधान)   
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माननीय सभापित : नह�, ऐसा मत क�िजए । आपने अपनी बात कह दी है। 

…(�यवधान)   

�ी िवजय कुमार हासंदाक : अनसूुिचत जाित क� स�ंया म� भोगता जाित क� बह�तायत, िजस 

समाज क� बात हो रही ह,ै उसको �या फायदा, �या नकुसान होगा, उसका भी यहा ँपर उ�लेख है, 

स�ंया लातेहार और चतरा िजला म� है । वष� 1985 से लगातार चतरा िवधान सभा म� भोगता जाित 

का �ितिनिध�व होता रहा है । इ�ह� �े�� म�, इन दो िजल� म� िवधान सभा क� सीट� एवं ि��तरीय 

पचंायत सिमित क� भी अिधकांश सीट� अनसूुिचत जाित हेत ुआरि�त ह�, िजसके कारण अिधकांश 

सीट� पर भोगता जाित को �ितिनिध�व करने का मौका िमलता है । िबना �थलीय और धरातलीय 

स�चाई को जाने भोगता जाित क� इ�छाओ ं के िवपरीत भारत सरकार के क�याण म�ंालय म� 

भोगता जाित को अनसूुिचत जनजाित म� सि�मिलत करने हेत ुसिंवधान सशंोधन का ��ताव रा�य 

सभा म� रख िदया गया है, िजसके कारण भोगता जाित के लोग� म� काफ� आ�ोश है । उ� सशंोधन 

के बाद भोगता जाित का �ितिनिध�व न तो िवधान सभा म� और न ही ि��तरीय पचंायत म� रह 

पाएगा ।  

 इसके बाद वष� 2019 म� सरकार का व��य आया है, म� उसे भी पढ़ना चाह�गँा । त�प�ात ्

इस मामले म� िवभाग �ारा समी�ा क� गई । त�कालीन म�ुय (िवभागीय) मं�ी के �ारा ��ताव पर 

अ�तन पनु: समी�ा का आदेश �ा� है । उ� आदेश के आलोक म� डॉ. रामदयाल मु�डा 

जनजातीय क�याण शोध सं�थान, राचँी से पनु: अ�तन समी�ा करने हेत ु अनरुोध करने का 

िनण�य िलया गया । उ� िनण�य के आलोक म� िवभागीय प� स.ं-1653, िदनाकं 21.02.2019 �ारा 

अ�तन पनु: समी�ा कर �ितवेदन उपल�ध कराने का अनरुोध स�ंथान से िकया गया ह ै । 

�ितवेदन अब तक �ा� नह� है। 
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 यह वहा ँ के नेताओ ंऔर समाज के लोग� क� बात आ रही है । हम झारखडं से होने के 

कारण उनक� बात को यहा ँपर रख रहे ह� । माननीय मं�ी जी वह� से ह�, मेरा अनरुोध रहेगा िक 

समाज के लोग� क� बात� को लेते ह�ए उसके बाद इस पर कोई िनण�य कर� । वहा ँक� रा�य सरकार 

से भी इसका िनण�य जान ल� । बह�त-बह�त ध�यवाद । 
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SHRI P. RAVINDHRANATH (THENI): Thank you Chairperson, Sir, for giving 

me this opportunity to speak on the Constitution (Scheduled Castes and 

Scheduled Tribes) Orders (Amendment) Bill, 2022. 

 Sir, the founding fathers of our Constitution, especially, the Bharat 

Ratna, Dr. Babasaheb Ambedkar, were aware of the political, social, and 

economic inequalities of the country which arose out of historical reasons.   

 Sir, our hon. Prime Minister, Shri Narendra Modi ji, had laid a 

comprehensive roadmap for the inclusive development of our nation along with 

our tribal community.  I thank our Minister of Tribal Affairs, Shri Arjun Munda ji, 

for implementing several schemes and policies to safeguard the lives of the 

tribal people with a view to protecting them from social injustice and all forms 

of exploitation.   

 Sir, I wish to mention here the case of three major tribes.  The State 

Government has already commended their inclusion to the Central 

Government in Scheduled Tribes Classification which is still pending.  First, I 

wish to refer the case of the nomadic community of Narikuravars who are 

closely identified as nomadic or gypsy population.  Though the State 

Government have been providing them facilities in several settlements, the 

community has not been able to access full benefits of the welfare schemes of 

the Government due to the fact that they fall under the category of ‘most 

backward classes’.  Their socio-economic level is extremely low and the 

community is struggling with high levels of illiteracy and unemployment.   
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 Sir, the ST status to this community would allow them to access 

education and employment reservation which will considerably help in the 

upliftment of this community. 

 Similarly, Sir, the Bagada community is an indigenous community in the 

Nilgiris district of Tamil Nadu. There are claims that in the pre-Independence 

period, they were classified under the ‘Important Primitive Tribes’ category. 

However, post-Independence, they were deleted from the list of Scheduled 

Tribes. They have been fighting for this cause for several decades.  

The Tamil Nadu Government had, on earlier occasion, sent 

recommendations for re-instating their lost status to the Central Government. 

So, I request that this community may be included in the list of Scheduled 

Tribes. 

 Also, I demand for inclusion of Kuruman Tribal community as 

‘Kurumans’ in the Scheduled Tribes list of the Central Government.  

 Sir, various anthropological studies as well as the study by the Tribal 

Research Centre of Tamil Nadu Government have suggested that the names 

Kurumba, Kurumbar and Kurumans are synonymous.  

 Sir, in conclusion, I wish to recollect here that the late former Chief 

Ministers of Tamil Nadu, our beloved Leaders, Puratchi Thalaivar Dr. MGR and 

Puratchi Thalaivar Amma had launched extensive welfare schemes for the 

upliftment of the Scheduled Tribes community. … (Interruptions) I wish to 

highlight that there is an urgent need to provide all the constitutional 

guarantees envisaged in the Constitution of India to enable the above 
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communities to lead a life of equality and dignity with other citizens of the 

country.  

 I wish to conclude by extending my support to this. Thank you.  
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SHRI K. NAVASKANI (RAMANATHAPURAM): Hon. Chairman Sir, 

Vanakkam. Thank you for allowing me to take part in this discussion on 

Constitution Scheduled Castes and Tribes Order Amendment Bill.  

We are celebrating 75 years of our Independence. Even after 75 years 

of independent India, we are still in a situation to include several sections of 

people of our society by way of amendments in the lists of Scheduled Castes 

and Tribes. It is a matter of great concern. Still there are demands made 

continuously for inclusion of the people who are socially, educationally and 

economically backward in the Scheduled Castes list.  

The present Bill aims to include a certain section of people from 

Jharkhand in the list of Scheduled Tribes. I want to ask this Government 

whether they came to only now that this particular section of people are 

socially and economically backward?. It means that they have been stopped in 

getting their rights for all these years. I want to ask this Government why is it 

so? Not only Jharkhand, there are several sections of people in several States 

of the country who are backward and downtrodden want them to be included in 

the list of Scheduled Castes and Tribes.  

It is so unfortunate that even after 75 years of Indian independence, this 

Union Government is unable to have a clear stand who are all Scheduled 

Castes and Tribes in the country. Will this be the last amendment Bill, Whether 

this Union Government can ascertain this? In my State of Tamil Nadu, since 
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1965, the State Government has been continuously demanding for including 

Narikkuravars (Narikkuravas) in the list of Scheduled Tribes.   Narikkuravar, 

Kuruvikkarar, Kurumbar communities in Tamil Nadu are socially, economically 

and educationally backward without employment opportunities. Tamil Nadu 

has been continuously demanding for inclusion of these communities in the 

Scheduled Tribes list. Our Tamil Nadu Chief Minister Thalapathi Shri M.K. 

Stalin has been stressing this demand to be fulfilled by the Union Government. 

Several recommendations are brought to the notice of this Government. 

Why these communities are not included in the Tribes list? Several fishermen 

communities in my Ramanathapuram constituency have been demanding for 

including them in the list of Scheduled Tribes.  

Fishermen who are totally dependant on sea for their livelihood. They 

are economically educationally and socially backward without employment 

opportunities. They should be included in the Scheduled Tribes list so as to 

uplift them and to provide reservation facilities for them. On one side, this 

Government is bringing amendments to add sertain sections of the people to 

the Scheduled Castes and Tribes list. But on the other hand this Government 

by way of privatization has been selling all PSUs to private players. If this 

privatization is done, the reservation facilities extended to the weaker sections 

will be denied in private sector.  I want to say that this Government should give 

up privatisation.  

Thank you  
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DR. K. JAYAKUMAR (TIRUVALLUR): Hon. Chairperson, Sir, I thank you for 

the opportunity.  

 This Bill has already been passed in the Rajya Sabha. In both the 

Houses, there was a suggestion made to the Minister on the Bill that a 

comprehensive Bill could be brought, rather than bringing in two or three or 

four Bills for every State separately. That will reduce the work, and also that 

will solve the problems. For example, in Tamil Nadu, like the Kurumbar, 

Narikuravar, Kurivikarar, Kurumba communities, other communities have 

already been waiting for inclusion in the Scheduled Tribes category. I request 

the hon. Minister to bring a comprehensive Bill on this subject. 

 While the Minister was piloting this Bill in the Rajya Sabha, he made an 

observation that the Centre is concerned about the development of tribal 

people, and its main objective is to bridge the gap between the rich and the 

poor. The aim is very lofty and it is a great imagination. As its first step, it 

should bridge the gap in the Budget that would make the difference in the gap 

to be narrowed because this Government’s budget has not been very big for 

the Scheduled Tribes and the Scheduled Castes. For example, the NITI Aayog 

has given the guideline as to how the Budget should be drawn for the 

Scheduled Caste and Scheduled Tribe people. That guideline has not been 

complied with. 
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The fund has to be allotted in proportion to the population. I suppose the 

hon. Minister is aware that there is a gap in the Budget of Rs.40,634 crore, 

compared to the last year’s Budget, for the Scheduled Castes, and Rs.9,309 

crore for the Scheduled Tribes, compared to the last year’s Budget. 

 At first, the Minister should kindly take up steps to reduce this gap and 

re-instate the Budget to that extent. The Budget has failed to ensure the 

welfare of the Scheduled Castes and Scheduled Tribes. When the fund is not 

provided, where is the point in talking about the development of the Scheduled 

Caste and Scheduled Tribe people? Why do you say you are going to develop 

the Scheduled Caste and Scheduled Tribe people? This is an imaginary thing.  

 For example, Rs.225 crore has been reduced for the Post-Matric 

Scholarship Scheme. Rs.127 crore has been reduced for the National 

Scholarship Scheme. Rs.25,000 crore has been reduced for the MGNREGA.  

MGNREGA used to provide employment. This Government has put the 

highest figure of unemployment in the country. But today the situation is that 

MGNREGA saves the people but the allotment for MGNREGA has been 

reduced by Rs.25,000 crore. 

HON. CHAIRPERSON: Please speak on the Bill. 

DR. K. JAYAKUMAR: The country is in fifth place in the poorness category. 

(Interruptions) I have taken only one minute time.  

 There is a reverse migration because of privatisation. Privatisation is the 

biggest ill of this particular Government. What is the function of the Public 

Sector Undertakings? Why have we brought the Public Sector Undertakings? It 
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is for giving employment, making availability of goods at an affordable price, 

area development, etc. 

HON. CHAIRPERSON: You please speak on the Bill.  

DR. K. JAYAKUMAR: Sir, privatisation is the biggest ill of this Government. 

The hon. Minister may kindly note this and take steps to avoid all sorts of 

privatisation, so as to provide employment for the Scheduled Caste and 

Scheduled Tribe people. This Government is robbing the employment potential 

of the SC/ST people. Thank you.  
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DR. THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon Chairman Sir, 

Thank you for this Opportunity. I welcome this Constitution Scheduled Castes 

and Tribes Order Amendment Bill brought to add certain sections of people 

from the Jharkhand in the list of Scheduled Tribes and removing them from list 

of Scheduled Castes. Similarly MPs form Tamil Nadu have made certain 

demands. I fully support those demands. Kurumbans, Lambadi, Badugars, 

Narikkuravar communities of Tamil Nadu have been continuously demanding 

for inclusion in the Scheduled Tribes list after removing the from the list of 

Scheduled Castes. Even after the proposals were mooted by the State 

Government in this regard, Union Government has kept it pending I therefore 

urge that these sections of people should be added to the list of Scheduled 

Tribes.  

A ruling party MP who spoke hear expressed his agony that the people 

belonging to Scheduled Castes and Tribes are engaed in religious 

conversions. The Union Government which is worried about their conversion; 

the Government which wants to stop this religious conversion, has not showed 

its concern in preventing the atrocities faced by these people. Why is it so? 

This question bothers our mind. You should sympathetically think about why 

these people opt for religious conversion. Honour killing is one of the worst 

atrocities faced by these people. It takes place in almost all the States of the 

country. Prevention of honour killing Act should be legislated by this 
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Government and necessary action has to be taken in this regard by this 

Government. Nowhere in the world we have such an atrocity. It makes us to 

put our heads down in shame in front of the world. We don’t accept inter-caste 

marriages in this society.  

Therefore I make this demand to the Hon. Minister and to the 

Government through you that a law should be legislated to prevent honour 

killings in our country.  

Thank you.  
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डॉ. िनिशकांत दुबे (गोड्डा): सभापित महोदय, माननीय �धान मं�ी जी और माननीय मं�ी अजु�न 

मुंडा जी के िलए आज हमार ेझारख�ड म� कुछ जाितय� ने होली, दीवाली और राम नवमी एक साथ 

मनाने का फैसला िकया है । म� खरवार, भोगता, गंझू, दौतलब�दी, पटब�दी, राउत, मािझया, खैरी, 

तम�रया और परुान जाितय� क� तरफ से इस देश के यश�वी �धान म�ंी नर�े� मोदी जी और 

अजु�न मुंडा जी का, इस सदन के मा�यम से, झारख�ड क� तरफ से अिभन�दन करता ह�ं । सर, 

उ�रदािय�व का �ान बह�धा हमार ेसकुंिचत िवचार� का पथ �दश�क होता है । मुझे यह अनभुव 

ह�आ िक जो जाितयां 75 साल� से परशेान थ�, चाहे िकसी िकरानी क� गलती से, िकसी सरकार क� 

गलती से, वे िशड्यू�ड �ाइब नह� बन पा रही थ�, जो पहले िशड्यू�ड �ाइब थी और िशड्यू�ड 

�ाइब से उनका नाम कट गया था । िशड्यू�ड �ाइब को िशड्यू�ड का�ट म� क�वट�  कर िदया गया 

था, उसके िलए यिद हमारी सरकार यह िबल लेकर आई और उसका िजस तरह से का�ेँस और 

झारख�ड मिु� मोचा�  के लोग� ने िवरोध िकया, वह िनदंनीय है, अशोभनीय है । मझेु लगता है िक 

झारख�ड क� वह जनता और वह जाित इनको कभी माफ नह� करगेी, कभी इ�ह� एक वोट नह� 

िमलेगा, जो वोट ब�क क� राजनीित करते ह� । का�ेँस ने लगातार िशड्यू�ड का�ट्स और िशड्यू�ड 

�ाइ�स के साथ छलावा िकया है । इस सदन का सद�य बने ह�ए मझेु 13-14 साल हो गए । म� 

इितहास देख रहा था िक उ�ह� कमेटी बनाने का बह�त बड़ा शौक है । ढेर सारी कमेटीज बनी । वष� 

1953 म� उ�ह�ने कालेलकर कमेटी बना दी, वष� 1959 म� एि�वन कमेटी बनाई, वष� 1960 म� ढेबर 

कमेटी बना दी । वष� 1965 म� लोकुर कमेटी बनाई, िजसके बार ेम� मुंडा जी िपछली बार िज� कर 

रहे थे । िफर िशलू कमेटी आई, भू�रया कमेटी आई, ढेर सारी कमेटीज बनी । वष� 2009 म� जब म� 

सांसद बना तो म�ने लगातार एक बात क� तरफ के�� सरकार का �यान आकृ� िकया िक हमार े

यहां झारख�ड म� कुछ ऐसी जाितयां ह�, िजनका िह�टो�रकल ओिमशन है । ये िजतनी भी कमेिटयां 

म�ने देखी, चाहे लोकुर कमेटी देखी, चाहे ढेबर कमेटी देखी, चाहे कालेलकर कमेटी, जो कमेटी 

इ��लूजन और ए�स�लूजन के िलए बनाई गई, उसने कोई भी �रकम�डेशन नह� िकया, लेिकन 26 

नव�बर, 1949 को जब संिवधान पास ह�आ, उसम� िजन जाितय� को िशड्यू�ड �ाइ�स माना गया 
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और उसका जब वष� 1950 म� नोिटिफकेशन ह�आ तो उनका नाम नह� था । पािल�याम�ट क� ताकत 

इतनी है िक उसका िज� भतृ�ह�र महताब साहब कर रहे थे, इसी पािल�याम�ट म�, वष� 2013 म� मेर े

हंगामा करने के बाद, पूरी भारतीय जनता पाट� के �ारा आंदोलन करने के बाद उस व� के जो 

�ाइबल अफेयस� के स�ेेटरी थे, �ी �िषकेश पांडा साहब, उनके नेत�ृव म� एक कमेटी बनी । उस 

कमेटी म�, �य�िक यह काफ� कॉ��लीकेटेड है और माननीय मं�ी जी और भारत सरकार हमेशा इन 

बात� का िज� करती है िक एस.टी. म� कोई जाित तभी आएगी जब वहां से �टेट इसे �रकम�ड कर े। 

िफर िजस तरह रामदयाल मुंडा इं�टीट्यूट क� बात कर रहे थे िक आपक� एथनो�ाफ� �रपोट�  आनी 

चािहए ।   उस एथनो�ाफ� �रपोट�  को आर.जी.आई. वेट करगेा, एस.सी./एस.टी. कमीशन वेट 

करगेा । वैसे झारख�ड मुि� मोचा� तो एस.सी./एस.टी. कमीशन और एथनो�ाफ� �रपोट� , और 

रामे�र उरांव, जो म�ंी ह�, उनक� �रकम�डेशन को भी मानने को तैयार नह� है, इसिलए झारख�ड म� 

जे.एम.एम. और का�ँेस म� बड़ी लड़ाई चल रही है और मझेु लगता है िक िकसी िदन सरकार िगरने 

ही वाली है। 

 सर, म� आपसे यह कह रहा था िक उसम� आर.जी.आई. का �ितिनिध था, एस.सी./एस.टी. 

का �ितिनिध था और उसम� रा�य के सार ेमे�बस� को भी बुलाया गया था ।  

 वष� 2014 म� हमारी सरकार आने के ठीक पहले मई 2014 म� वह �रपोट�  आई थी । उस 

�रपोट�  ने जो कहा, उसने बड़े च�काने वाले खलुासे िकये । अभी स�ुीम कोट�  म� हेमंत ग�ुा क� एक 

जजम�ट आई है । अभी म� मं�ी जी से बात कर रहा था । यिद आप इन दोन� को जोड़�गे तो उन दोन� 

को जोड़ने से आपको आ�य� होगा । यह जो शेड्यूल �ाइब ह,ै शेड्यूल �ाइब यह माना जाता है िक 

उनका क�चर अलग है, उनका ए�रया अलग ह,ै उनका �ेिडशन अलग है और उसी आधार पर हम 

उनको शेड्यूल �ाइब का दजा� देते ह�। 

 सभापित महोदय, म� आपको बताऊँ िक िजस संथाल समाज से िवजय हांसदाक आते ह�, 

सथंाल परगना से म� भी सांसद ह�।ँ…(�यवधान)   सुरशे जी, आप चपु रिहए । आप हम� बात करने 

दीिजए । …(�यवधान)    
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माननीय सभापित : आप बोलते रिहए । 

डॉ. िनिशकातं दुबे :  सभापित जी, �िषकेश पांडा के नेत�ृव म� एक कमेटी बनी । उस �िषकेश 

पांडा क� �रपोट�  म� यह कहा गया, वष� 1810 तक का�टेयर क� एक िकताब को कोट िकया गया है, 

जो वष� 1865 स े लेकर वष� 1895 तक संथाल परगना म� एसडीओ, डीएम और किम�र थे । 

उ�ह�ने यह कहा है िक वष� 1810 तक संथाल लोग सथंाल परगना म� नह� थे । इसिलए, उनको 

आिदवासी का दजा� नह� होना चािहए । उ�ह�ने कहा िक संथाल परगना म� केवल पहािड़या थे या 

खेतौड़ी थे या घटवाल थे । इसिलए, खेतोड़ी और घटवाल जो आज तक ए�स�लूडेड ह�, वह 

िह�टो�रकल ओिमशन है और वह इसका पाट�  होना चािहए । उसी तरह से स�ुीम कोट�  म� हेमंत ग�ुा 

क� अभी �रपोट�  आई है । वह यह कह रहा है िक इन 70-75 साल� म�, आजादी के इतने वष� के 

बाद आज हम लोग आगे बढ़ रहे ह� और िवकास हो रहा है । िवकास होने के कारण िडस�लेसम�ट हो 

रहा है । मान लीिजए िक मेरा घर िबहार म� है, हम झारखंड से एमपी हो गए, मेर ेबेटे कह� बाहर चले 

गए । लेिकन, वे शेड्यूल �ाइब ह� और वहा ँशेड्यूल �ाइब रहते ह�, शेड्यूल का�ट ह� और शेड्यूल 

का�ट रहते ह�, इस आधार पर उनका ओिमशन नह� होना चािहए । अभी हेमंत ग�ुा क� जजम�ट 

माच� महीने म� आई है। 

 सर, मेरा आपके मा�यम से भारत सरकार से आ�ह है । बस म� दो-तीन िमनट म� अपनी 

बात ख�म क�ँगा । ‘नर हो न िनराश, करो मन को कुछ काम, कुछ काम करो’, 13-14 साल हो 

गए, लेिकन म� लगातार लड़ाई लड़ रहा ह� ँ । �िषकेश पांडा कमेटी क� �रपोट�  है, स�ुीम कोट�  का 

जजम�ट है । खेतौड़ी और घटवाल, िजनके साथ िह�टो�रकल ओिमशन ह�आ है, िजनको िबना 

िकसी कारण के, और भी कई एक जाितया ँह�, िजनके बार ेम� तिमलनाडु के रिव�� कुमार जी बता 

रहे थे, उन सभी को उस कमेटी क� �रपोट�  के आधार पर, �य�िक आरजीआई भी उसका मे�बर है, 

एससी/एसटी कमीशन भी मे�बर है । उसके िलए बह�त �यादा आव�यकता नह� है । आप उन 

जाितय� को शािमल क�रए । म� एक बार िफर से, भोगता क�यिुनटी क� तरफ से और सनुील िसहं 

जी जैस ेबड़े आदमी क� तरफ से म� म�ंी जी को ध�यवाद देना चाहता ह�,ँ माननीय �धानमं�ी जी 
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को ध�यवाद दनेा चाहता ह� ँ। जब आपने भोगता को बना ही िदया है तो जो प�रसीमन है, एमएलए 

क� सीट का �या होगा, िजला प�रषद क� सीट का �या होगा, पचंायत क� सीट का �या होगा? उस 

प�रसीमन को भी पेशा ए�ट क� तरह आप इ��लीम�ट कर दीिजए । इ�ह� श�द� के साथ म� अपनी 

बात समा� करता ह�।ँ                
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�ी एस. एस. अहलुवािलया (बध�मान-दुगा�पुर): …(�यवधान)   िवजय जी, आप बैिठए ।  

माननीय सभापित: माननीय सद�य, आप बैिठए। 

 अहलुवािलया जी 

�ी एस. एस. अहलुवािलया : महोदय, हमार ेजनजाितय� के पजंीकरण के िलए सिंवधान संशोधन 

िवधेयक माननीय अजु�न मुंडा जी लेकर आए है । म� उसका समथ�न करते ह�ए, िसफ�  इतना ही 

कह�गँा, अभी हमार ेपूव� व�ा िनिशकांत दबेु जी ने पूरा इितहास बता िदया । वह वहा ँपर 14 साल से 

सांसद ह� । म� भी 12 साल तक झारखडं का सांसद रहा ह� ँ। म� कहना चाहता था िक सिंवधान म� 

करीब  700 जनजाितय� का नाम अिंकत है । अगर यह गलत हो तो माननीय मं�ी जी सशंोधन 

कर�गे । यहा ँझारखडं के िलए शायद 33वा ँसशंोधन लाया गया है ।  

 सर, आठव� शेड्यूल म� संथाल भाषा को मा�यता दी गई है । आठव� अनसूुची के अनसुार 

िजन भाषाओ ंको दजा� िदया गया है, उनम� संथाल भी है । वहा ँ51 �ितशत से �यादा आबादी 

सथंाल� क� है । ये जो 700 जनजाितयां ह�, िविभ�न �लान के, िविभ�न समाज के, िविभे�न कैटेगरी 

के, इनक� भी मातभृाषाय� ह�, इनके भी डाइले�ट्स ह� । जैसे म� दगुा�परु ब��मान िजले से आता ह�,ं 

वहां पर जो आिदवासी लोग ह�, वे कालची नह� बोलते ह� । म� जब भी जाता ह�ं तो उनक� मांग यही 

होती है िक हमारी मातभृाषा का कब प�रचय होगा? हम लोग कहते ह� िक कई कोस जाने पर वाणी 

और पानी दोन� बदल जाते ह�, वैसे ही जब आप जनजाितय� के समाज म� घूम�गे, तो वहां पर भी 

वाणी और पानी बदल जाता है । इनक� वाणी अथा�त इनक� मातभृाषा के संर�ण के िलए भी म� म�ंी 

महोदय से आ�ह क�ंगा िक अपनी मातभृाषा म� वे पढ़ सक� , बेिसक एजकेुशन ले सक�  और उसका 

�चार-�सार कर सक�  । उसम� लोक-सगंीत है, उसम� हर तरह क� बात� ह�, उनक� पर�पराय� ह�, 

उनके न�ृय ह�, उनक� सब चीज� का संर�ण हो सके, सरकार इस पर भी �यान दे तो म� कृताथ� 

रह�ंगा । 

माननीय सभापित : माननीय म�ंी जी। 

…(�यवधान)   
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�ी िवजय कुमार हासंदाक : म� मं�ी जी से अनुरोध करना चाहता ह�ं।…(�यवधान)   

माननीय सभापित: हांसदाक जी आप बोल चकेु ह� ।  

 माननीय मं�ी जी, आप बोिलए। 

…(�यवधान)   

माननीय सभापित: आप बोल चकेु ह�, आपको समय िदया जा चकुा है । आप बैठ जाइए। 

…(�यवधान)   

�ी अजु�न मुडंा: महोदय, झारखडं रा�य के सबंंध म� जो संिवधान (अनसूुिचत जाितया ं और 

अनसूुिचत जनजाितयां) आदेश (सशंोधन) िवधयेक, 2022 आया ह,ै उस  पर प� और िवप� के 

माननीय सद�य� ने चचा� क� । अिधकांश माननीय सद�य� ने इस िवधयेक का समथ�न िकया है । म� 

सदन के सभी माननीय सद�य� का आभारी ह�ं। 

 माननीय �धान मं�ी जी के नेत�ृव म� जनजाित समाज, जनजाित �े�� के िवकास के िलए 

जो �ितब�ता है, उसी कड़ी म� इस तरह क� तमाम सम�याओ,ं िवसगंितय� को दूर करने का काय� 

लगातार चल रहा है । इसी सदन म� हमने अ�णाचल से सबंंिधत िवधयेक पर चचा�  क�, कना�टक से 

सबंंिधत िवधेयक पर चचा� क� और उसे पा�रत िकया । उ�र �देश से संबंिधत, ि�परुा से सबंंिधत, 

हमने लगातार िविभ�न रा�य� के ऐसे मामल� पर ग�भीरता से िवचार िकया, िजस पर सदन म� 

सबक� मंशा, सबके सझुाव, सबके व��य आए और ऐसी चीज� के समाधान िनकाले, इसके िलए 

लगातार �यास हो रहे ह� । �धान मं�ी जी का यह एक �ाथिमक �े� है, जहा ंिवशेष �िच लेकर यह 

�यास करते ह� िक ऐसी सम�याओ ंका समाधान कैसे हो । आजादी के अमतृ महो�सव का जो मूल 

उ�े�य है, जो मूल अवधारणा है, उसे हम इन प�रवार�, इन समाज�, इन समदुाय� के बीच म� देख 

सक� , तािक हम यह ल�य िनधा��रत कर सक�  िक आजादी के समय म� पीछे क� पंि� म� रहने वाले 

लोग� को 75 साल म� आगे लेकर नह� लाया जा सका, तो अमृत महो�सव का संक�प यह हो िक 

100  साल जब पूर ेह�, तो देश के आिदवासी मूल धारा से जड़ेु ह�ए िदख� और सभी �े�� म� आगे 

बढ़� ।  
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 सभापित महोदय, माननीय सद�य� के कुछ िवषय� क� तरफ म� आपका �यान िदलाना 

चाह�ंगा । जैस,े सरुशे जी ने वैसे तो समथ�न िकया है और कहा है नो ऑ�जे�शन, लेिकन साथ ही 

साथ यह कहा है िक पॉिलिटकल �रजो�यूशन के �प म� या पॉिलिटकल इं�े�ट के साथ । यिद 

आपको ऐसा लगता था तो पॉिलिटकल लाभ लेने के िलए आपने पहले �य� नह� िकया? आपको 

तो लंबे कालखडं तक मौका िमला था । लेिकन आपने इस पर राजनीित िकया, उन लोग� का लाभ 

कैसे िमले, �याय कैसे िमले, इस बार ेम� नह� सोचा । हम अब सोच भी रहे ह� और कर भी रहे ह�, 

िन�प�ता के साथ, संवैधािनक �ावधान� और मापदडं� के आधार पर कर रहे ह� ।  

20.35 hrs   (Hon. Speaker in the Chair) 

इसम� कोई राजनीित नह� है, िवश�ु �प से मे�रट पर सारी चीज� क� जाती ह� । इस सबंंध म� 

माननीय सद�य िनिशका�त जी भी बता रहे थे िक िकतनी फाम� िलटीज क� जाती ह� । उ�ह�ने एक 

सिमित का भी िज� िकया, वष� 2013 म� पांडा सिमित बनाई गई थी, उसके भी बह�त सार ेसझुाव 

और मंत�य आए, म� इस पर बाद म� आऊंगा ।  

 अ�य� महोदय, म� कहना चाहता ह�ं िक जहां पूरी िन�ा और ईमानदारी के साथ जनजातीय 

समदुाय के िहत� को िवशेष �प से �यान रखने क� आव�यकता थी, जोिक पूरी नह� हो सक� ।  

हम आज भी इस अव�था म� चचा�  करते िक वे आज भी पीछे ह�, आज भी नीचे ह�, आज भी 

सम�याओ ंस ेजकड़े ह�ए ह� । ये जो बात� कह रहे ह�, यह बात ऐसे लोग� के मा�यम से कही जाए तो 

यह उपय�ु नह� ह,ै िज�ह�ने लंबे काल खंड तक इस देश म� शासन िकया । िजन माननीय सद�य� 

ने इसका समथ�न िकया है और िजन लोग� ने कुछ चीज� के बारे म� िचंता जािहर क� है । हमार े

भतृ�ह�र महताब जी और अपरािजता जी ने ओिडशा से सबंंिधत बात� क� ह� ।  

सभी समदुाय� के बार ेम� म�ंालय शोध के साथ काय� कर रही है, िकसी के साथ अ�याय न 

हो, सभी को �याय िमले, हम इसक� िचंता करते ह� । कुछ लोग� ने फाइनेि�शयल डेिफिसट क� बात 

क�, �ाइबल िमिन��ी या �ाइबल के िलए जो बजिटंग होती है, म� उसके बार ेम� बताना चाहता ह� ं। 

जो नीित बनाई गई थी, वह 70 के दशक म� बनाई गई थी िक िकस तरीके से रा�य बजट का 
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�ावधान करगेा, िकस तरीके से िवकासा�मक काय��म� को �लान और �ाइबल सब-�लान के 

आधार पर रा�य उन रािशय� का �यय और योजनाओ ंका काया��वयन करगेा या िचिह�त करगेा या 

�ाथिमकता देगा ।  

 यह नीित होने के बावजूद, म� जब �रपोट�  देखता ह�ं, इस नीित को यू.एन. ढेबर के समय 

बनाया गया था । यू.एन. ढेबर इस किमशन के म�बर थे, िज�ह�ने इसक� अनशंुसा क� थी िक देश के 

डेवलपम�ट के िलए �ाइबल ए�रया म� �या पॉिलसी होनी चािहए । इसको कभी भी फॉलो नह� िकया 

गया । इसके साथ ही जाितय� से संबंिधत िवसगंित को लेकर बात है ।  

यह बात सही है, हम इस देश के पािल�याम�ट म� बैठे ह�ए ह�, यह पूर े देश का �ितिनिध�व 

करने वाला ससंद है । यहा ंबह�त सार ेक�यिुनटीज के लोग और बह�त सार े�दशे� के लोग ह�, िकसी 

भी समुदाय का नाम लेते समय फोनेिट�स म� वे�रएशन होगा । ऐसे भी कई समदुाय देखे गए ह�, 

िजसम� इस तरह क� िवसगंित है, इसिलए उस समदुाय को यिद झारखडं म� पया�यवायी के �प म� 

लाया गया है �य�िक ऐसी चीज� अलग-अलग �े�� म� अलग-अलग तरीके से होती है ।  

 यिद हम 100 साल पहले क� बात� को देख� तो पहला डॉ�यूमे�टेशन ह�आ था, हम सब 

लोग इितहास जानते ह� । इस देश म� यिद देखा जाए तो डॉ�यूमे�टेशन का काम खासकर पैमाइश 

आधा�रत ल�ड �रकाड्�स टोडरमल के समय म� श�ु ह�आ था और दूसरा अ�ंेज� के समय श�ु ह�आ 

था । अ�ेंज� के समय म� �ाइबल और �ाइबल ए�रया म� एजकेुशन िकतनी थी या िकतनी समझ थी, 

वे का�ट के �प म� नह� जीते थे बि�क कैरे�टर के �प म� जीते थे । उनके चा�रि�क गणु थे, इसी 

बात को लोकुर कमेटी ने अपनी अनशुंसा म� कहा िक जब आप इन सार ेमानक� को तय कर� तो इन 

िविश� गणु� को �यान म� रखते ह�ए ही �रसच� करना चािहए ।  पांच मापदंड तय िकए गए िजसम� 

उनके कर�ैटर को िडफाइन िकया गया िक वे िकस तरीके से रहते ह�। 
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 महोदय, अ�ेंज� के शासन से पहले मुगल� का शासन था । मगुल� से पहले �रयासत� थ� और 

�रयासत� से पहले का बह�त इितहास है जैसे पाल वशं था, मौय� डाइने�टी थी । देश म� कई तरह क� 

डाइने�टीज़ थ� । मगुल �रयासत थी और तरह-तरह के नवाब थे । इसके बाद अ�ेंज� का 

शासनकाल आया । अ�ंेज� के शासनकाल म� ए��ोपोिलिजकल ओर ल�ड �रलेिटड िवषय आए ।  

पहला चाट�र वष� 1600 म� आया था । पहली �ेसीड�सी, जहां अ�ेंज� क� ह�कूमत थी, बंगाल 

�ेसीड�सी म� कानून और गवन�स क� मा�यता सबसे पहले �ारभं ह�ई । डॉ�यमु�टेशन का काय� अ�ंेज� 

ने िकया था । उस डा�यमु�टेशन म� कई �कार क� चीज� का उ�लेख िकया गया था । वष� 1931 के 

बाद स��ल गवन�स क� पॉिलसी बनी और इंिडया ए�ट 1935 म� इन सब बात� का िज� िकया गया 

था िक िकस तरीके से, िकस ए�रया म�, िकस भूभाग म� िकतने लोग रहते ह�, उनका रहन-सहन �या 

है । इसके बाद देश आजाद ह�आ और आजादी के बाद हमने संिवधान सभा म� चचा� क�। 

 महोदय, सिंवधान सभा म� चचा� करते ह�ए बह�त चीज� को सि�मिलत िकया । �े� का 

िव�ेषण िकया गया और जाितय� का िव�ेषण िकया गया । कई जाितय� के बार ेम� हमने सीधे तौर 

पर भाषागत �ि� से अ�ययन िकया िक कौन िकस िलंि�वि�टक �प म� आती है, इनका वग�करण 

िकया । बह�त जाितय� का समावेश िकया, लेिकन बह�त पया�यवाची श�द छूटते चले गए । हम आपके 

सामने जो लेकर आए ह�, इसम� लोकुर कमेटी का �रकम�डेशन है । वष� 1965 म� लोकुर कमेटी बनने 

के बाद भी उस समय क� सरकार ने उस �रकम�डेशन का अनपुालन नह� िकया । आप समझ 

लीिजए िक वष� 1965 के बाद हमने औपचा�रकता क�, वह मापदडं तय कर सकते थे, लेिकन िफर 

से सब चीज� का शोध कराना पड़ा । हमार े पास जो �ितिनिध आए या जो �रपोट�  आई, उसके 

आधार पर हमने सभी रा�य� को कहा । यह लगातार चल रहा है । यहां िजतनी जाितय� के बार ेम� 

कह रहे ह�, मे�रट पर िडसकशन होती है, �रसच� पेपर बनता है । टीआरआई या रा�य सरकार िजसे 

शोध के िलए देती है, उसक� अनशुसंा रा�य के मा�यम से क� � सरकार को �ा� होती है और क� �� 

सरकार आरजीआई को वैिटंग के िलए रफैर करती है िक इसे ए��ोपोिलिजकल साइट से ल�, 

�य�िक स�सस के डेटा का काय� आरजीआई देखती है । उसके बाद कमीशन फ��ड म� िविजट 
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करके सारी चीज� का पनुमू��यांकन करता है । हम इतनी सारी चीज� को पूरा करने के बाद 

मंि�प�रषद ्के मा�यम से महामिहम रा��पित जी के अनुमोदन उपरातं सदन म� चचा� के िलए लेकर 

आते ह� । माननीय सद�य� के िजतने भी जाित सबंंधी िवषय ह�, उन मामल� को सरकार गभंीरता से 

देख रही है िक मे�रट के आधार पर सब चीज� को कैसे लेकर आए।ं 

 महोदय, वष� 2013 म� पांडा कमेटी बनी थी, उसके मामले पर गंभीरता से चचा� ह�ई और 

कमेटी ने ऑ�जव� िकया िक सारी चीज� शोध के साथ आए ं। यह बात सही है िक इसम� कई मै�बस� 

थे, लेिकन वे मै�बर भी इस बात से सहमत नह� ह�ए िजसका उ�लेख �रपोट�  म� आया है । हम चाहते 

ह� िक इन सब चीज� क� औपचा�रकता पूरी हो । हमने सब रा�य� को प� िलखा है । म�ने सब 

म�ुयमंि�य� को प� िलखा ह,ै �य�िक 75 वन�बल �ाइ�स �पु ह�, िजसे पीवीटीजी कहते ह� । इनक� 

स�ंया या तो �टेगन�ट है या घट रही है । हमने वष� 2011 स�सस से �टडी करते ह�ए मु�यमंि�य� से 

कहा िक िजनके रा�य म� इन जाितय� का िनवास है, जो जगंल� के ऊपर रहते ह�, पहाड़� म� रहते ह�, 

इनक� सं�या घट रही है और ये �ाइबल सूची म� ही नह� ह� । जबिक इनका िचिह्नतकरण िकया 

गया है लेिकन िफर भी इनक� स�ंया घट रही है, ये ि�िमिटव �ैक को रखते ह� । इनम� भी 

औपचा�रकता पूरी होनी चािहए, तभी हम इसे मिं�प�रषद के सामने ले कर जा सकते ह�। 

 ऐसे सार े मापदडं� को पूरा करते ह�ए हम अपना काय� कर रहे ह� । डेवलपम�ट का नया 

आयाम जोड़ने का काम माननीय �धान मं�ी नर�े� भाई मोदी जी के नेत�ृव म� हो रहा है । म� 

समझता ह�ं िक यह एक ऐितहािसक कालखडं है, जब आिदवािसय� के सम� िवकास क� िचंता, 

बह�आयामी �यि��व क� िचंता और उसके हर तरह के सामािजक, आिथ�क, सां�कृितक िवरासत 

बनी रहे और िश�ा म� �गित हो, इसक� िचतंा हम कर रहे ह� । इसी सरकार ने सबसे अिधक 

िव�ालय� क� स�ंया सभी �लॉक �तर और खडं �तर तक बनाने का िन�य िकया है, िजसक� 

�वीकृित िव� मं�ालय ने वष� 2024 तक के िलए क� है और हम� 25,000 करोड़ �पये से अिधक 

रािश देने क� �वीकृित दी है ।  
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 अ�य� महोदय, आज वा�तिवक �प से िजन जाितय� के बार ेम� इस सदन ने िवचार िकया 

है, उसम� अनसूुिचत जनजाितय� क� सूची म� भोगता, देशवारी, गंझू, दौतलब�दी, पटबदंी, राउत, 

मािझया, खैरी को खरवार के पया�यवाची, म� िनि�त �प से कह�ंगा िक नीला�बर और पीता�बर इस 

धरती के लाल थे । उन आिदवासी क� कोख से ज�म लेने वाले यो�ा थे, िजनके वशंज को आज 

यहां पर इस सदन म� चचा� करने के बाद माननीय नर�े� भाई मोदी जी के मा�यम से �वीकृित िमल 

रही है। 

 अ�य� महोदय, इसिलए, म� अनसूुिचत जनजाितय� क� सूची �म सं�या झारखंड के मुंडा 

के पया�यवाची के �प म� तम�रया (तमिड़या) को शािमल करने और परुान को �म सं�या-32 के 

बाद जोड़ने के ��ताव को आपके सम� और सदन के सम� रखता ह�ं । आपने इस िवषय पर चचा� 

कराने का हम� मौका िदया है ।  

 अ�य� महोदय, कुछ माननीय सद�य� क� िचंता है िक जहां पर आबादी के िहसाब से इसम� 

पेसा ए�ट और पचंायत ए�सट�शन, जो पूर ेदेश भर म� अनसूुिचत �े� म� लागू है, वह इन सार े�े�� 

म� लागू होगा । यह �ावधान िनि�त �प से इसके मा�यम से होगा । म� आपका अभारी ह� ं । म� 

��ताव करता ह�ं िक इस िवधेयक को पा�रत िकया जाए। 

माननीय अ�य� : �� यह है:- 

“िक झारखडं रा�य के संबंध म� अनसूुिचत जाितय� क� सूची म� से भोगता समदुाय 

का लोप करने के िलए संिवधान आदेश (अनसूुिचत जाितया)ं, 1950 तथा झारखंड 

रा�य के सबंंध म� अनसूुिचत जनजाितय� क� सूिचय� म� कितपय समुदाय� को 

सि�मिलत करने के िलए सिंवधान आदेश (अनसूुिचत जनजाितयां), 1950 का 

और संशोधन करने वाले िवधेयक, रा�य सभा �ारा यथापा�रत, पर िवचार िकया 

जाए।” 

 

��ताव �वीकृत ह�आ। 
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 माननीय अ�य� : अब सभा िवधेयक पर खडंवार िवचार करेगी। 

 �� यह है : 

  “िक खडं 2 और 3 िवधयेक का अगं बने।” 

��ताव �वीकृत ह�आ। 

खडं 2 और 3 िवधयेक म� जोड़ िदये गये। 

खडं 1, अिधिनयमन सू� और िवधयेक का पूरा नाम िवधेयक म� जोड़ िदए गए। 

  

माननीय अ�य� : माननीय म�ंी जी ��ताव कर� िक िवधेयक को पा�रत िकया जाए। 

�ी अजु�न मुडंा : अ�य� महोदय, म� ��ताव करता ह�:ँ 

“िक िवधेयक को पा�रत िकया जाए।” 

 माननीय अ�य� : �� यह है : 

“िक िवधेयक को पा�रत िकया जाए।” 

��ताव �वीकृत ह�आ । 

माननीय अ�य�: सभा क� काय�वाही बधुवार, 6 अ�ैल, 2022 को �यारह बज े तक के िलए 

�थिगत क� जाती है ।  

20.48 hrs 
The Lok Sabha then adjourned till Eleven of the Clock 
on Wednesday, April 6, 2022/Chaitra 16, 1944 (Saka). 
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